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Activities with Budget for Pond Conservation Measnres

s Physical Targets Total Expenditure (Rs.
o Activities Takhs)
No
De-siltation  of six  ponds 40.00
before monsoon
Stabilization of earthen
1 Conservation | embankments with vegetative 20.00
of Ponds cover
Siit barriers or sediment fraps
at  suitable intervals For 406.00
control of silt/waste
Total in Rs. L.akhs 100.60

iii. PP committed to develop greenbelt on approxiinately 38% of the lease area, i.e. 426.15 ha. This
includes 1) Progressive greenbelt development (‘Safety zone: 11.79 ha. will be developed as
greenbelt within 01 year of CQmmencement of mining operation & Backfilled and undisturbed
areas: 209.12 ha in backfilled areas and undisturbed areas during the mining operation), ii)
Forest restoration: Plantation will be carried out over 125.24 ha land and returned to forest
department at the end of mining, 111) Greenbelt Development alono Nallahs: A strip of 50
meters on both sides along diverted route of Gurudiah Nallah and Masania Nallah, and 50
meter in the southern side of Singhada Jhor Nallah, totalling around 80.00 ha will be
developed as greenbelt within three years of nallah diversion. PP submitted that Native species
like Siris, Neem, Palasa, Amaltas, Shisham, Amle, Jamun, Mango, Arjun, Karanja, Bija, etc.
will be planted along with other species in consultation with the forest department. PP will
ensure at least 70% survival rate carrying out gap plantation in case of mortality.

iv. PP submltted the updated EMP by including 1) Fog cannon installation: to mitigate dust
emissions, ii) Increased greenbelt development budget: aligned with the expanded plan and 1ii)
02 Continuous Ambient Air Quality Monitoring Stations (CAAQMS): for real-time air quality

monitoring. The budget as per revised EMP :s Rs 2995 Lakh (Capltal) and Rs 201 Lakh
(Recummg)

v.  With respect to grazing land PP submitted that as per Govt. of Od1sha Revenue and Disaster
Management Department c1rcular no. 23629 dated 78 05. 2008 issued by Commissioner cum
Secretary to Government **... When the entire habltatlon of the village is going to be displaced
due to land acquisition. f01 eetabhshment of mdusirlcs there. seems to be no need for Gochar
land in that village. In that case the Gochar la ca‘n‘bc alienated in favour of IDCO or any
agency.”. PP also submitted that the entire habitation of concerned villages within the lease
hold area of Subhadra OCP will be displaced. However, we will progressively develop grazing
land within the mine site as per pre-mining land use;.

vi. PP submitted that 35.36 ha water body will be lef: at the closure of mine as per the approved
mine plan & mine closure plan of Subhadra OC Th s fota \pzh of water body will be
restricted to 30 meters. Safety measures like fe will be implemented
to prevent any accidental situations.

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December; 20,
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vil. PP submitted that a minimal plastic waste (less than 1 ton per year) is anticipated from
equipment packaging. This will be stored separately in isolated area and disposed of strictly
adhering to the Plastic Waste Management Rules 2016. The Committee is of the view that in
pursuant to Ministry’s OM dated 18/07/2022 PP shall also create awareness among the people
working in the project area as well as in its surrounding area on the ban on Single Use
Plastic(SUP) in order to ensure compliance of Ministry’s Notification published by the
Ministry on 12/08/2021. A report along with photograph on the measures taken shall also be
included in the six monthly compliance report being submitted by PP.

viil. PP submitted the revised budget to address the issues of PH by including the budget for
construction of toilets. The revised budget is Rs 1235 Lakh.

ix. PP submitted that Wild life Conservation Plan has been submitted to DFO, Angul for approval
with a budget of Rs. 43.60 Crores. PP undertake that they will bear any additional cost as
approved by Chief Wildlife Warden, Odisha.

X. PP submitted that Ground water NOC has been granted by CGWA for 160 KLD domestic use
through borewells and 1984 KLD from mine seepage/dewatering. In next few years, once the
mine is fully operationalized, borewells for domestic use will be discontinued and all the water
from mine seepage and mine pit with rainwater accumulation will be utilised. Water audit will
be conducted on yearly basis by CGWA accredited water auditor and water requirement will
be reduced as per the targets given to obtain water neufrality.

xi. PP submitted that Ministry of Coal vide allotmznt order no. NA-103/1/2021-NA dated
18.11.2021 has allocated this coal mine in favour of MCL. Annexure 1 part-A and part-B of
the allotment order describe the details of Utkal-A and West of Gopalprasad West
respectively. MCL has named Utkal-A and Western Part of Gopalprasad West as Subhadra
Opencast Project vide their letter no. 539-H dated 26.9.2019. Total notified area U/s 11(1) of
CBA (A&D) Act 1957 is 1558.4604 Ha. involving Utkal A and whole of Gopal Prasad
Westout of which 1111.85 ha is acquned for Subhadra OCP. PP informed that in para 2.1.8
of the approved mining plan the mining lease area is mentioned as 1111.85 Ha. PP finally
affirms to the fact that the total mining lease area of Subhadra OCP is 1111.85 Ha. PP also
provided the justification for not executing a separate lease deed in pmsuant to Section 10
&11 of CB(A&D),Act 1957.

In addition to above, the Committee noted that total 03 nos. of nallahs pass through the ML area i.c.
Ghurudia Nallah, Singhada Jhor Nallah and Masania Jhor Nallah. Commlttcc asked the PP to protect
the Singhada Jhor Nallah and MaS'tma Jhor Nallah for the next five years from the commencement of
mining operations. For the Diversion of Ghurudia Nallah, PP shall obtain permission from the

concerned state department. The dlvcrted Ndllah should be wpported by width of atleast 50m thick
plantation. - ‘

The Committee after deliberations observed that the instant proposal is a Greenfield Opencast coal mine
project. PP had obtained ToR and amendment of ToR vide letter dated 22.11.2021 & 28.02.2022
respectively, followed by Public Hearing conducted on 25.08.2023. The baseline data has been collected
during the Period/Season of October to December 2022. Committee has obtained satisfactory reply

w.r.t. the query raised in the previous EAC meeting and mformataon» "‘bnntt@d by PP vide letter dated
17.01.2024 and email dated 18.01.2024, with respect to issugéTaiged hemeeting

Based on the above discussions held in the EAC meeti 1e Environmental

Minutes of 5" EAC (Coal Mining Sector) held during 2 December, 2023
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Clearance for Subhadra Open Cast Mine with production capacity of 25 MTPA4 in mine lease area of
1111.85 ha of M/s Mahanadi Coalfield Limited located at Village Gopal Prasad, Kumuda, Nisha,
Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District Angul (Odisha)
with the following specific conditions and standard conditions under the provisions of EIA Notification,
2006 and its amendments:

1) Any activity of the forest land shall only be carried out after obtaining necessary forest
clearance.

2) PP to obtain the CTO for 25 MTPA (peak) capacity after grant of EC.

3) PP shall deploy electric vehzcles to the extent of 30% of transportation fleet for evacuation of
coal through road up to Balaram Siding (Approx. 11 KM) till commencement of rail evacuation
system with CHP of Subhadra OCP which is likely to commence firom the fourth year of mining
operations. PP shall monitor the EV usage through installation of adequate number of CCTV
cameras. Till such time transportation from a dedicated road and village road shall not be used
for the same. k

4) PP shall adopt 6 ponds outside the lease area in different village and carry out the various
activities for their protection and maintenance as proposed in the plan submitted for the same
to Ministry The budget earmarked for water conservation plan for these ponds is Rs. 1.00 crores
shall be kept in a spate account and audited annually. PP while submitting the compliance
report to Regional Office and on Parivesh Portal as the case may be also submit evidence of
implementation of the plan including geo tagged photographs.

3) PP shall develop greenbelt on approximately 38% of the lease area, i.e. on 426.15 ha of land as
proposed in the plantation plan submitted to the Ministry and maintain a survival rate of at least
70% (after 10 years of the plantation) by carrying out gap plantation in case of mortality. The
budget earmarked for the plantation shall be Aepz in a separate account. PP should annually
submit the audited statement of expenditure along with proof of activities viz. photographs
(before & after with geolocation date & time), details of expert agency engaged, details of
species planted, number of species planted, survival rate, density of plantation etc. to the
Regional Office of MoEF&CC and on PARIVESH Portal as the case may be for the activities
carvied out during previous year. Third party monitor ing 0]‘ ﬂ?e planlatzon shall be done
preferably by an institution of MoEF C’C’ (eg ]CFRE)

6) PP shall maintain az‘least] 0 mm* wzdth tree p]antatzon of bmad Zeaved
break/gr eenshzela’ of about 1 0 mits hezghi a/ong the bowzdarv of coal stor. ag

7) PP shall implement the activities-wise proposed fo address the issues raised'du
Hearing. The budget earmarked for the same is Ks 1235 lakhs and the san "
separate account and audited annually. The details of activities undertaken, an
with documentary proof shall be a part of report to be submitted to IRO,
maintenance of all activities shall be covered through recurring cost of Public He
continued as a part of CSR budget.

8) PP shall ensure that all type of plastic waste gener. ated from the mines shall be stored separately
in isolated area and disposed of strictly adhering to the Plastic Waste Management Rules 2016.
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In pursuant to Ministry's OM dated 18/07/2022 PP shall also create awareness among the
people working in the project area as well as in its surrounding area on the ban on Single Use
Plastic(SUP) in order to ensure compliance of Ministry’s Notification published by the Ministry
on 12/08/2021. 4 report along with photograph on the measures taken shall also be included in
the six monthly compliance report being submitted by PP.

9) All the mitigation measures committed / envisaged in the EIA/EMP report and subsequent
submission shall be implemented which also includes i) Fog cannon installation: to mitigate
dust emissions, ii) Increased greenbelt development budget: aligned with the expanded plan and
iii) 02 Continuous Ambient Air Quality Monitoring Stations (CAAQMS): for real-time air
quality monitoring. The budget as per revised EMP is Rs 2995 Lakh (Capital) and Rs 201 Lakh
(Recurring) shall be kept in a separate account. PP should annually submit the audited

statement along with proof of activities carried to the Regional Office of MoEF&CC and
PARIVESH Portal as the case may be for the activities carried out during previous year.

10) PP to install 2 continuous ambient air guality monitoring stations at suitable locations
preferably on village side with consultation of SPCB. The real time data so generated shall be
uploaded on company website and linked with website of CPCB &SPCB. In addition, data
should also be displayed digitally at entry and exit gate of mine lease area for public display.

11) PP shall implement Effluent Treatment Plant for wastewater generated from workshop and

Sewage Treatment Plant for its colony. No untreated water shall be discharged from mine
boundaries to ponds/nallah/river.

12) PP fo install solar lights along the road used for transportation of minerals also take Up

installation of solar lights in rural areas with its maintenance within the study area of 10 km
radius buffer zone within one year. ‘

13) Proponem shall appoint an Occupational Health Speczalzst Jor Regular and Periodical medical
examination of the workers engaged in the Project and maintain records accor ‘dingly; also,
Occupatlonal health check-ups for workers having some ailments lz/ce BP, diabetes, habitual
smoking, etc. shall be undertaken once in six months and necessary }emedzal/p; eventive
measures taken accordingly. The Recommendations of National Institute Jor ensuring good
occupational environment Jor mine workers shall be zmpz’emented The prevention meastire fo
burns, malaria and provision of anti-snake venom including all oi‘her pal ‘amed
may be ensured before initiating fhe Immng aclzwﬁes

India &Ors vide its ]udoement dated 8th Januam/ 292 0 has dlrecz‘ed the Umon of lndia ’
a condition in the mining lease and a similar condition in the environmental clearan:
mining plan to the eyj’ect that the mining lease hoiders shall, after ceasing mining op
undertake re-grassing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for growth of fodder,
flora, fauna etc. Compliance of this condition after the mining actzvztv is over at the cost of the
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mining lease holders/Project Proponent”. The implementation report of the above said

condition along with geo tagged photographs shall be sent to the Regional Office of the
MoEF&CC.

16) PP shall strengthen the existing Environment Management division of the unit under intimation
fo the IRO

Agenda No 6.2

6.2 Amalgamated Yekona I & IT OC (Phase-I) [Production capacity 2.75 MTPA/3.44 MTPA
(Normative/Peak) ; Lease Area 1679.39 ha] of Western Coalfields Limited (WCL) located in
Tehsil Warora, District Chandrapur (Maharashtra) — Reconsideration for- Amendment of
Environment Clearance dated 01.01.2021 — reg.

[Online Proposal No. IA/MH/CMIN/438539/2023; File No. J-11015/381/2015-TA. 1I(M)]

6.2.1 Theproposal is for amendment in Environmental Clearance granted vide letter dated 01.01.2021
for Amalgamated Yekona I & II OC (Phase-I) for increase in production capacity from 1.0 MTPA to
2.75 MTPA/3.44 MTPA (Normative/Peak) of M/s Western Coalfields Limited and increase in land area
from 680.06 ha to 1679.39 ha located in Tehsil Warora, District Chandrapur (Maharashtra).

2. The prOJect proponent vide proposal no IA/MH/CMIN/438539/2023 apphed for amendment in
EC dated 1.1.2021. PP vide letter no. 5-G/969-970 dated 28.07.2023 requested Mmlstxy for amendment
of ’follovvm0 specific cond1t10n no. 4 (vi) & 4 (xviii) of EC letter dated 01 01 2021 as:

Specific Condition as fper EC dated 1.01.2021 Amendment Sought

(vi) “Transportation of coal from Coal Ha‘ndling ‘Transportation of Cozﬂ from the mine shall be
Plant shall be through mechanized covered trucks | through tarpau]m covered trucks till the
for 3 years. No transportation by trucks after 3 | commissioning of proposed railway Siding
years and proposed railway siding/pipe conveyor 1.e by December 2026. No transportation by
system.” trucks after Dec’2026 except for small scale
industry/ consumers.

Justification

* The mechanized cover trucks are not feasible on techno economical basis. Thus,

transportation of coal to be allowed from tarpaulin covered truck:

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023
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e The work of construction of Railway Siding in under process. However due to delay in
land acquisition and other works, the Railway Siding could not be commissioned within
3 years i.e. 31.12.2023. Thus, additional three-year period upto 31.12.2026 may be
provided for commissioning of Railway Siding. However, all efforts will be made for
early commissioning of Railway Siding and avoiding road transportation of coal.

Specific Condition as per EC dated 1.01.2021 | Amendment Sought

(xviii) “Toe wall of atleast 15 mis to 20 mts | Comstruction* of toe wall with adequate
height should be constructed along the OB dump dimensions along the OB dump to protect the
to protect yekona village.” - Yekona village and check runoff and siltation

in regard to the rainfall data.

Justification

The toe wall of 15-20 meters is not feasible to construct techno-economically in this mine.
There is a gap of about 100 mtrs between the OB/ Top soil dump and Yekona Village & the
gap is also planted with tree plantation (10,000 nos. in an area of 4 ha).

Only Top Soil overburden dump is present against the habitation of Yekona Village. Height
of Top Soil dump is orﬂy 36 mitrs & same is finalised, no further dumping or heightening will
be done. Plantation and grass seeding of top soil dump is being done, which helps in
stabilisation of the dump. : :

Garland Drains have been provided in mine for the length of about 4650 m with width of 2
m and depth of 2 m. Catch drains of dimension 3300 length, 2 m width and 2 m depth are
also provided against OB dump. Dumps are provided with siltation pond at the bottom to
prevent sﬂtatlon in nearby water body. This help i arresting any loose material of the dump.
Dumping was done by removing the black cotton soil layer upto 3 mtr depth at the toe/ floor
of the dump, this help in stablhsatmn and possxblhty of ﬂoor faﬂure and upheavmg is totally
avoided. . ~ ~ ~ o

A scientific study has been camed out for OB dump stablhty in the 1espect1ve mine by T
Kharagpur. The safety measures p1oposcd in the rcport does not include the construction of
toe wall.

In CMR, 2017 there is no mention of the dimensions for the construction of toe wall.

Wﬁ076

134

6.2.2 Earlier the proposal was considered in the 48 EAC meeting held on 25% August, 2023 wherein

the committee has deferred the proposal for want of requlslte‘mf
reply on Parivesh portal vide letter dated 18.12.2023 ar,

Minutes of 5 EAC (Coal Mining Sector) held during 21-22 December, 20.
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held during 17-18 January,2024. The information submitted by the PP is as follows: as mentioned

below:
S.No. | Observation of EAC Reply by PP
1. Current status and preparedness of proposed | The work order for construction of Railway

railway siding/pipe conveyor system as per
specific condition no. 4 (vi) of EC letter dated
01.01.2021 with documentary proof (pipe
conveyor plan comprising of layout, NIT and
tendering details with date for the Railway

siding alongwith Feasibility Study Report, |

Engineering  Scale Plan, Detailed Project
Report etc.) :

Siding has been awarded to M/s Indian Port
Rail & Ropeway Corporation Ltd (IPRCL),
Mumbai vide letter Dt.07.05.2022 for a total
value of Rs.80.74 Crore. However due to
delay in land acquisition and other works,
the Railway Siding could not be
commissioned - within 3 years i.e.
31.12.2023. Construction of the railway
siding requires acquisition of 35.4 Ha land
out of which 10.00 ha already belongs to
WCL and the remaining land is to be
acquired under ‘Gati Shakti Multi Model
Cargo Terminal Scheme” of Railways. Thus,
additional period up to 10.12.2025 may be
provided for commissioning of Railway
Siding.

Present progress:

The construction work for railway siding has
already commenced.;k“The- Centre line
marking of Track has been completed by
IPRCL. Civil work of the track laying is
likely to be completed by Jan2025.
Subsequently, civil work of wharf wall
siding pléﬁform :wiII b‘ef_co‘mmenced. Fixed

| sprinklers and wihd barrier will be installed
at the proposed railways siding by Dec’2025.

| Total award value for commissioning of

Railway Siding is 80.74 crore to IPRCL. Till
November, 2023, the bills of 24.63 crore has
been processed by the project proponent.
Remaining payment will be done after
completion of civil work and commissioning
of Railway Siding.

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023
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The detailed timeline period for the
construction of the railway siding is
10.12.2025 and enclosed.

PP shall submit the plan for coal
transportation upto 90% to its peak capacity
1.e .3.44 MTPA to dedicated users only
including M/s MAHAGENCO thermal power
plant as proposed in EIAEMP report.

Prevailing EC has been granted for the
production capacity of 2.75 MTPA
(Normative). The coal production from the
mine was 2.75 MTPA in FY 2022-23. The

dispatch of coal in FY 2022- 23 from the
| mine was 3.50 MTPA due to liquidation of
earlier coal stock in the mine. The coal
transportation statistics to the dedicated
{users including  M/S ~ MAHAGENCO
thermal power plant in FY 2022-23 has been
enclosed.

In FY 2022-23, Amalgamated Yekona-I&II
OC has dispatched 3.50 MTPA of coal.
GMR Warora and Sai Wardha Power
Generation Ltd located near to the project
purchases a total quantity of 2.0202 MT.
Remaining 1.48 MTPA of coal was
transported to other coal customers, The
traffic study has been conducted considering
the transportation of approx. 1.50 MTPA of

~| coal to other coal customers.

The Writ Petition No. 2470 of 2022 is sub-
judice. However, the contentions alleged in
the petition are authenticated by the site
inspection report. Therefore, PP should plan

to avoid theusage/cdnstmction of road for

transportation of coal near the sensitive zone

such as school, hospital, etc. and submit the-
alternative route till mechanised system is put
in place. The proposed route should be.

supported by traffic study for one month (
with baseline ambient air quality in alternate
route) along with the mitigation measures to
control the dust pollution till the period of
completion of mechanised system.

In this project the coal is transported to either
nearby thermal power plan (only 1.30 km
away from projéct boundarY) and other
customers through Wani railway Siding (90
kms a\‘x?ay‘;‘from the project). Majri railway
siding isf‘lk(,)cated‘ nearly 23 kms away from
the project. However, due to lack of adequate
road infrastructure for nearly 2.3 kms, the
coal could not be transported to Majri
Railway Siding. The route from the project
site to Majri Railway Siding passes through
the Warora Town. The Warora town does
not have any peripheral road in west. Hence
the coal could not be evacuated by the
present ithout entering Warora

Minutes of 5* EAC (Coal Mining Sector) held during 21-22 December, 2023
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Hence, it was proposed to construct a by-
pass road of 2.3 km length for Warora town
connecting Warora — Madheli Road to
Warora-Wani Road. This will provide an
alternate coal evacuation route. Approval for
construction of this road is issued by Dy.
Secretary, Revenue and Forest Department,
Govt. of Maharashtra, Mumbai vide letter
no. "H$m-3033/), this road will serve the
purpose of local transport and public use also
and decongest the traffic in Warora town.

As per the affidavit submitted from the
Collector Chandrapur, the present proposal
of coal transportation route is found to be
feasible and could be helpful in decongestion
of existing traffic of Warora town. The other
rcute proposed for evacuation of coal to
Majri railway Siding through the north of
Waroa town was not found to be feasible as
per the affidavit based of the site visit. As
other proposed route could not be widened
dueto 11 KV power line, low existing width
and could create inconvenience to the
farmers.

As per affidavit, the proposed coal
transportation route by ¢01lst1u¢ting bypass
| road of 2.30 kms is most suitable.

The one traffic study with ambient air quality
; baseline. data has been conducted on this
'pr;Oposed route. The ambient air quality data
has been generated at 12 locations in
| ;Ojctober, 2023. Out of 12 locations, 6
| locations are near to the coal transportation
route and others are located within buffer
zone of the project. During the traffic study,
the level of service of the proposed route was
found to be in very good category.

The v/c ratio (predicted volume/capacity)
during peak period will be 0.23, 0.30 and
0.17 for Section A, Section B and Section C
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respectively and the level of service falls
under very good category in Section A & B
and Section C as excellent. Vehicles carrying
coal are being covered with tarpaulin to
prevent spillage. Vehicles hired to carry coal
will be meeting all air pollution control
norms and at regular interval checks for the
implementation of pollution under control
(PCU) certificates. Additional road safety
precaution like traffic police outpost, traffic
signals, illumination, traffic science will be

| provided at the intersection of roads.

| The detailed traffic study report along with

1-month baseline ambient air quality data is
enclosed.

PP shall submit the drone video of OB dump
along with the construction of Toe-wall all
around the OB dump. ]

The drone video of the OB dump has been
made and it has been sent through e-mail.

| Besides the drone video a scientific study has
| been conducted through reputed National

Institute. of Technology, Nagpur on

| “Feasibility study regarding toe wall and
| providing = remedial measures for black
| cotton soil dump towards Yekona Village in

| Amalgamated Yekona I & II OC Mine”.

Based on the technical study the -remedial
measures proposed will be taken up in time
bound manner. The report is enclosed.

PP to submit copi U signed for coal
transportation to various user including |
thermal power plant. L

The MOU/FSA copies signed for coal

transportation  with  Major  consumers
| deliberated under point no. 2 are enclosed.

Minutes of S" EAC (Coal Mining Sector) held during 21-22 December, 2023

6.2.2 The Committee deliberated on the Va;rious;iss‘ii}‘-:s related to the proposal, i.e transportation of
mineral outside the lease area, pollution due to transportation, stability of BC Dump, plantation, propose
railway siding site and status of its construction, details of the court case on the issue of diversion of
road near Warora town etc. and asked the PP to submit the details of proposed air pollution mitigative
measures, expedite the plantation activities, expedite the installation of additional sprinklers,
implementation of recommendation made by VNIT for the stability of the BC Dump.

During the meeting PP informed that supply of the coal (2.01 MT) is to the nearby thermal power plant
(GMR and Sai Wardha TPPs) located at a distance of 5.5 KM and rest of the coal is supplied to other
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customers in open market. PP submitted that they are just supplying the coal at pit head and the tippers
are engaged by the thermal power plants and other customers and WCL is not engaging tippers for the
transportation of the coal. However, in future when the mine will expand WCL is planning to supply
coal to other long distance customers and for which they are in the process of setting up of railway
siding. PP vide letter dated 18.01.2023 submitted a copy of Fuel Supply Agreement (FSA) and referred
to clause 7.2.2 of the FSA wherein it has stated that “.. The purchaser shall arrange to place the required
number/type of trucks to lift the coal as per such loading programme/schedule ...." and the same is the
case with all consumers.

The Committee is of the view even though PP is not transporting the mineral but they are required to
take steps to mitigate pollution if any, caused due to transportation of mineral outside the lease area.
The PP in its reply submitted vide letter dated 18.01.2024 submitted the following existing and proposed
air pollution control measures.

S1 Mitigation Existing Proposed
No. | Measures :
Nos. Expenditure | Nos. Expenditure | Timeline
1 Mobile Water | 06 Through 04 Through Feb,2024
Sprinklers revenue revenue
budget budget
2 Fog Canons 05 33.05Lakh | 05 40 Lakh March,2024
3 | Fixed 36 14059 Lakh | 30 30 Lakh | June, 2024
Sprinklers ‘
4 | Wind Barrier | - . 700 200 Lakh | After |
railway siding | meter _commission
wind ~ |of railway
barrier o . siding ie.
with . - | Dec 2025
height 6 o0 b
mts ‘ |
5 Tree 1,20,000 | 170.48 Lakh 80,000 240 Lakh During
Plantation (along with 5 : Monsoon of
year 2024
maintenance)
Total . 224.12 Lakh 510 Lakh

PP also provide the details of the court case wherein the core issue is requirem m‘f
for transportation of mineral near Warora Town and its impact on the scho
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and PP submitted an undertaking wherein it has mentioned that “The Amalgamated Yekona I & II OC
Mines, WCL does not envisage departmental coal transportation along the proposed by-pass road for
which WP 2470/2022 has been filed before Hon'ble Bombay High Court, Nagpur Branch”. Committee
observed that the case is not related to this EC rather it is related to construction of bypass road outside

the lease area.

The Committee viewed the drone video submitted by the PP and deliberated on the requirement of toe
wall around the OB dump. Committee observed that PP has reported that this dump is finalised and
there would be no further dumping in the same. PP also submitted a feasibility study regarding toe wall
and providing remedial measures for black cotton soil dump towards Yekona Village. The study was
is of the view that PP shall implement the
recommendation made in the said report at the earliest. The PP vide his letter dated 18.01.2024

carried out by VNIT, Nagpur. The Committee

submitted that the recommendation will be implemented by June, 2024.

Based on the discussion held the Committee recommended the following amendment in the EC dated

01.01.2021

Specific Condition as per EC dated 1.01,2021

Recommendation of EAC

(vi) “Transportation of coal from Coal Handling
Plant shall be through mechanized covered trucks
Jor 3 years. No transportation by trucks after 3
years and proposed railway siding/pipe conveyor
system.”

Transportation of Coal from the mine shall
be through tarpaulin covered trucks till the
commissioning of proposed railway Siding
i.e. by December 2026. No transportation by
trucks after Dec’2026 except for small scale

| industry/ consumers. PP shall implement the

additional measures ie i)Use upto 25%
CNG/EV Tippers for the coal ‘if‘famporzation,
ii) ensure that transportation of mineral is in
covered tippers, iii) regular water spraying
onthe road, iv) Nobveﬂbading‘of the tippers,
v) cleaning of the roads at least for a 5 KM

| span on the transportation route to thermal

power plant, vi) allowing the vehicle having

| valid fitness certificate and PUC, vii) wheel

washing facility and viii) installation of
CCTV camera at mine entrance etc. PP shall
also implement the measures proposed in
letter dated 18.01.2024 submitted to the

Ministry for ing air pollution.
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(xviii) “Toe wall of atleast 15 mts to 20 mts height | PP shall implement the recommendation
should be constructed along the OB dump to | made by VNIT by June 2024 for the stability
protect yekona village.” of OB Dump and allied protection of Yekona
village. There should not be any dumping
toward the Yekona village side and
additional measures be taken to ensure that
the village is not endangered. With respect to
other dump inside the mining lease area PP
shall carry out the stability studies from the
reputed  institutes and implement the
recomendations. PP shall submit the
compliance of the same to RO, MoEF&CC
along . with  documentary  proof viz.
photograph before and after implementation,
ii) certificate  from VNIT that the
recommendation made by them has been
implemented in letter and spirit and audited
expenditure statement.

Additional planting be done on the OB dump
Jor densification of the vegetation and submit
geo tagged proof on half yearly basis to IRO

The Committee also prescribe an additional wndztwn that: PP shall strengthen the existing
Environment Manaoemem‘ division of the unit under intimation to the IRO

Agenda No. 6 3 k

“Tasra Cokmg Coal Washery thh capacity of 3.5 MTPA in the progect area of 21 ha. of M/s. Steel
Authority of Indla Limited located at FCIL Campus, Town - Smdrl, District Dhanbad
(Jharkhand) - For Terms of Refercncc reg

[Online Proposal No. IA/JH/C\/HN/455615/2023 File No. J- 11015/122/ 2007-TIA. II(M)]

6.3.1 The proposal is for Terms of Reference for Tasra Coking Coal Washery with capacity of 3.5
MTPA in the project area of 21 ha. of M/s. Steel Authority of India Limited located at FCIL Campus,
Town - Sindri, District Dhanbad (Jharkhand). PP applied online vide proposal No
IA/JTH/CMIN/455615/2023 for grant of TOR and the proposal was placed in 5 EAC meeting held
during 17-18 January, 2024.

6.3.2 The Project Proponent made a detailed presentation on the salient features of the project and
informed that:
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PROJECT LOCATION:

NoR&R inyolved
No Archeok)gical/ Historical/ Ancient Monument within 10 KM of the

The project area is covered under Survey of India Topo sheet No. 73 /6 (F45C6)
and is bounded by the geographical coordinates ranging from 23°39°37.22"N to
23°39°51.23”Nandlongitudes86°28°59.45” E to 86°29°15.52” E.

The project/activity is proposed by the PP is a Green filed project and covered

under category A of item 2(a) ‘Coal Washeries’ of the Schedule to the

Environmental Impact Assessment Notification, 2006 as the throughput of Coal is
> 2.5 MTPA therefore, it requires appraisal at Central level by the sectoral EAC in
the Ministry.

Tasra Coal Washery had been granted EC for 3.5 MTPA of M/s Steel Authority of
India Ltd., Vide letter no, J-11015/ 365/2009-IA.1I(M) pt. Dated 30.03.2017 by the
MoEF&CC. However, the Coal ‘Washery could not be installed as land for iristallation
of the Washery could not be acquired.

The Fertilizer Corporation of India Limited (FCIL) has obtained in principle approval
for leasing of 61 Acres (24.69 Ha) of FCIL Land (Old SMP Plant Area) for setting
up of a Coal Washery for Tasra Opencast Coal Project Vide Letter no.
FCIL/Sindri/Tasra/2023/1810 dated 20" November 2023.

PP submitted that there is no Wildlife Sanctuaries, National Park, Biosphere Res
exists within 10 Km radius of the project site.

The area is not Falling under Critically Pollutf;d Area,

One small unnamed Protected forest exists at a distance of 9.5 Km.

No forest land is involved in the project.

LAND USE DETAILS OF PROJECT SITE:

The land usage pattern of the coal Was}j‘ely project 1s as fdlldWs:

SL No. Details ' AreainHa | % w.r.t. Total Area
1. | Main Plant Area b 282 © 1199
5 Storage Area for Coal : 6.23 29.68
Stock
3. Water Reservoir 0.62 2.94
4, Green Belt 6.93 32.99
5. Internal Roads 2.12 10.09
6. | Parking Area 1.48 7.05
7. Misc Area 1.11 5.27
Total 21.00 100.00
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TRANSPORTATION OF COAL:

e Transportation of raw coal from Mine Pit to the Coal Washery shall be through
conveyor/private road and Clean/middling coal from the Washery to the Steel & -
power plants of SAIL will be through Rail.

e Quantity being transported by Road/Rail/Conve) or: Washed coal & middling
will be transported through Rail.

OTHER DETAILS:

* Total water requirement for the project is 966 m*/day.

¢ Application for obtainihg the approval of the Centrél Ground Water Authority
for NOC for water withdrawal will be submitted after the approval of ToR.

* Damodar River is flowing at a distance of 2.3 Km from Southern Boundary of
the lease area. No nala diversion is involved in the project.

 No court cases, violation cases are pending against the project of the PP,

e The project does not involve violation of the EIA Notification, 2006 and
amendment issued thereunder.

¢ The project involves no project affected families. R&R of th
~ required. '

e Total-cost ’oft‘h;e project is Rs. 93,900 Lakhs:

BENEFITS OF THE PROJECT:

coking coal to steel plants thereby 1ed‘uce the outgo of Valuable fmel gn curren
also help in reducing the prices of steel product so vital for Indian economy.

6.3.3 The proposal was considered in EAC meeting held during 17-18 January, 2024 wherein the
Committee deliberated on the various issues related to site selection, habitation around the project site,
Iransportation route for the coal etc. The Committee also noted that coal Jor the Washery will come
Jrom the Tasra Coal Block for which EC was granted on 13.10.2009. During the meeting Committee
deliberated on the feasibility of setting up of the project within the mining lease area and observed that
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this aspect is not considered while site selection. The Committee therefore deferred the proposal and
is of the view the proposal can considered only after the PP submits the following information:

1) PP shall conduct detailed alternate site selection study for at least 3 sites including the existing
mining site.

2) PP shall confirm the minimum area required for setting up of the Washery.

3) PP shall submit transportation plan for each site selection (preferably through rail mode and
belt conveyor combination).

4) PP shall submit the habitation details around each of the alternate site considered for setting
up of the plant. ) :

Agenda No. 6.4

Kolgaon OC Project with increase in production capacity from 0.6 MPTA to 0.8 MTPA and
increase in ML area from 397.25 ha to 545.41 ha by M/s Western Coalfields Litd; located in Tehsil
Wani, District Yeotmal (Maharashtra) - For Terms of Reference — reg.

[Online Proposal No. IA/MH/CMIN/451775/2023; File No. J-11015/228/ 2009-IA. II(M)]

6.4.1 The proposal is for Terms of Reference for Kolgaon OC Expansion Project for increase in
production capacity from 0.6 MPTA to 0.8 MTPA with increase in the Mining lease project area from
397.25 ha to 545.41 ha. Located in Tehsil Wani, District Yavatma (Maharashtra).

The prbject/aéti\“/ity“i‘s proposed by the PP is an expansion project and covered under category A of item
1(2) “Mining of Mi,nerals Coal’ of the Schedule to the Environmental Impact Assessment Notification,
2006 as the mining lease area is > 500 Ha. Therefore, it requires appraisal at Céhtralflevel by the sectoral
EAC in the Ministry. PP applied online vide proposal No IA/MH/CMIN/451 775/2023 for grant of TOR
and the proposal was placed in 5 EAC meeting held during 17-18 J anuary, 2024.

6.4.2 The Prdject Proponent made a detailed presentation on the salient featux*es of the project and
informed that: . e . , ‘

6.4.2.1: Location:

1) PP submitted that the Kolgaon Opencast Mine is located on the Wani Tahsil of Yeotmal District
of Maharashtra. The block is adjacent to mugoli and nirguda blocks of WCL. It is bounded by
North Latitude 190 5° 41” to 190 6° 20 and east Longitude 790 50° 49" to 790 52° 00” and is
covered in the Survey of India Toposheet No. 56 M/1.

1i) PP submitted that the Project does not fall in the Critically Polluted Area (CPA), where the
MOoEF&CC’s vide its OM dated 11.04.2022 & 07.05.2022 has imposed moratorium on grant of
EC. There is no forest land involved in the project. The project doeesngt require recommendation
of NBWL. No National Parks, Wildlife Sanctuaries an Feoe Se 1es fall within 10 km
boundary of the project. g “
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6.4.2.2: Previous Approval & Past Production details:

iii) PP submitted that the project has been granted Environmental Clearance for production capacity
of 0.6 MTPA (Peak) with ML area of 397.25 ha (392.67 ha within mine lease area and 4.58 ha
outside mine lease area) vide Ministry’s letter no. J-11015/228/2009-IA. II(M) dated

16.02.2012.
iv) PP submitted that the past production details as per which the production is well within the EC
capacity.
Year EC Sanctioned Actual Excess production
capacity(MTPA) production beyond the
(MTPA) EC sanctioned -
: | capacity

2005-06 0.40 NIL Nil
2006-07 0.40 0.1 Nil
2007-08 0.40 0.32 Nil
2008-09 0.40 » 0.36 Nil
2009-10 0.40 0.31 ‘ Nil
2010-11 | 0.40 036 Nil
2011-12 0.60 ; © 10.60 Nil
2012-13 0.60 0.56 ' Nil
2013-14 | 0.60 ; 0.03 Nil
2014-15 0.60 1046 Nil

| 2015-16 | 0.60 0.12 Nil
2016-17 | 0.60 0.00 Nil
2017-18 0.60 ‘ 0.26 Nil
2018-19 | 0.60 0.50 Nit
201920 [ 0.60 0.0000040 N
2020-21 | 0.60 04524  |Nil
202122 1060 0599 | Ni
202223 1060 060 [Nl

6.4.2.3: Mining Details:

v) PP submitted that the total Mining lease area as per block allotment is 545.41 Ha. The revised
Project Report (Including Mining plan) and Mine closure plan for Kolgaon Expansion (Deep)
Opencast Mine was approved by WCL Board in its 348th meeting held on 28th January, 2023

and circulated vide Board resolution no. WCL /office of CS/BM-348/2022-23/1012 dated
17.02.2023.
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vi) PP submitted the Method of mining operations envisages by opencast with shovel Dumper
Combination. Total geological reserve reported in the mine lease area is 27.982MT, with
mineable reserves are 16.29 MT. Total extractable reserves are 15.48 MT. Balance extractable
reserve as on 01.04.2025 is 8.74Mt. Four composite seam with thickness ranging from 0.34 to

Land use (ha)
Land use post
SL mining
No. Water :
| Plantation ater Publicuse. | Undisturbed | Total
Body
1 External OB Dump | 159.29 0.00 0.00 0.00 - 159.29
2 Excavation 19158 125.22 0.00 0.00 216.80
Infrastructure like
3 | Substation, CHP ) 5 000 5.0 0.00 8.00
Service Buildings ’ ;
etc.
Undisturbed area
4 (brought under 65.00 0.00 0.00 4530 110.300
plantation) :
6 |Road 200 0.00 292 0.00 492
7 | Green Belt Area 5.00 000 0.00 0.00 5.0
~ ,ﬂood Protection o
g Embankment 4.00 | - ‘28.75 | ~~S.:3f5 . 41.10
Total _ 329.87 152 (3667 53-65 . 54541

11.85. Grade of coal is G-10 strlppmg ratio I 10.87 m*/t, whl}e grad;cnt islin24tolin5.
The Life of mine is 12 years. :

vii) PP submitted that the toféil; quarry area 1s 216.8 ha with a depth of 200m. Final mine void of
125.22 ha will be converted to water body. Post mining land use will be as follows:

viii) PP submitted that the Transportation of coal is being done by dumpers in mine pit head, from

surface to sidings by tippers and at sidings to loading by pay loaders. Transportation of coal
has been proposed through belt conveyor.
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1x)

0 6.4.2.3:

X1)

xii)

PP submitted that the ground water level has been reported to be varymg between 4.5 m to 7.0
m during pre-monsoon and between 2.3 m to 3.5 m during post-monsoon in core zone. The
ground water level has been reported to be varying between 4.3 m to 11.8 m during pre-
monsoon and between 1.7 m to 5.4 m during post-monsoon in buffer zone. Total water
requirement for the project is 408 KLD.

PP submitted that the NOC has been secured from CGWA for abstraction/ dewatering of mine
discharge in respect of subject mine vide NOC no. CGWA/NOC/MIN/ORIG/2021/13912 valid

upto  02/12/2023. Renewal application is in process vide application no. 21-
4/761/MH/MIN/2017. '

Project Cost & Benefit:

The project involves 187 project affected families. No village rehabilitation is involved in the
project only land outside is involved for which a cost of Rs. 42.9635 cr has been kept in the
approved project report. '

Total capital cost of the project is T 206.1941 crores. Cost of production is Rs. X 2889.08/t(at
85%), CSR cost is Rs. 2 per tonne. Environment Management Cost in Rs crores; Capital
12.7773 cr. & Recurring cost is T6/tonne of coal productlon

6.4.3 The Committee after deliberations noted the f»ollowings: :

i.

il.

iii.
v.

V1.

Vii.

EC for Kolgaon OC for capacﬂy 0.40 MTPA within ML area of 349.00 Ha has been oranted
vide letter no. J-11015/29/2001-1A. II(M) dated 12.04.2002.

EC for enhancement in capacity upto 0.6 MTPA within project area 397.25 ha has been granted
vide ]etter no. J-11015/228/2009-IA. 1I(M) dated 16.02.2012. '

Total Mmmg lease area as per block allotment is 545,41 Ha.

Mining plan and Mine closure plan for Kolgaon Expansion (Deep) Opencast Mine was
approved by WCL Board in its 348" meeting held on 28™ 1 anuary, 2023 and circulated vide
Board resolution no. WCL /office of CS/BM- 348/2022- 23/1012 dated 17.02.2023.

No National Parks, Wildlife Sancmarles and Eco-Sensitive Zones fall within 10 km boundary
of the project. :

Application for renewal of Groundwater NOC from CGWA has been submitted vide
application no. 21- 4/761/MH/MIN/2017 dated 01.12.2023.

Production is well within the EC Capacity.

6.4.4  The Committee after deliberations noted that the instant proposal is for expansion in production
capacity from 0.6 to 0.8 MTPA and increase in ML area Jrom 397.25 ha to 545.41 ha. The Committee

is of the view that as there is an increase mine lease area along wi
shall prepare fresh EIA/EMP based on the ToR prescribed anddls
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Based on the above, EAC recommended the proposal for grant of Terms of reference for expansion of
Kolgaon OC Project with increase in production capacity from 0.6 MPTA to 0.8 MTPA and increase
in ML area from 397.25 ha to 545.41 ha by M/s Western Coalfields Ltd. located in Tehsil Wani, District
Yeotmal (Maharashtra) under EIA Notification, 2006 and its amendments therein with following
additional specific conditions in addition to generic ToR:

1)

2)

3)

4)

3)

6)

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023

PP shall modify its Mine Plan w.r.t to mine lease area i.e. 545.41 ha for its peak production and
get it approved from Ministry of Coal along with PMCP. No mining activity shall be conducted
beyond this area.

The fotal excavation (minerals, waste, top soil) to be excavated needs to bring out clearly in
production and development plan. The mineable reserves, blocked reserves need to be
mentioned along with life of mine. PP should add an annexure in the mining plan clearly
showing the year-wise production and development plan (tabular format) till the end of life of
mine. The location of mineral stacking, dumping sites, plantation and other infrastructures
needs to bring out clearly in the mining plan. PP needs to bring out the waste to be generated
during the entire life of mine and where it will be dumped/backfilled.

PP has to prepare EIA-EMP report by taking firesh baseline data and thereafter conduct the
Public Consultation, including public hearing, through concerned SPCB in the concerned
districts as per the provisions/procedure contained in the EIA Notification, 2006 Jor information
of the stakeholders about the pr. esent coal mining operations inviting commenr.s and their
redressal.

PP should provzde in the EIA Report details of all the statutory clearances, permissions, no
objection certificates, consents etc. required for this project under various Acts, Rules and
regulations and their status or estimated timeline after grant of EC.

PP shall submit the drone video & photographs of mined areaq, fresh Zease area: to be mined and
exzstzna and proposed transportation route.

PP should submit the defailed plan in tabular format (vear-wise for “Iife' 0]"miné) for afforestation
and green belt development in and around the mining lease. The PP should submit the number
of saplings to be planted, details o/ native Speczes area to be covered under afforestation &
green belt, location of plantation, target for survival rate and budget earmarked for the
afforestation & green belt develbpment. In addition to this PP should show on a surface plan
(5-year interval for life of mk‘ine) of suitable scale the area to be covered under afforestation &
green belt clearly mentioning the latitude and longitude of the area to be covered during each
5 years. The capital and recurring expenditure to be incurred needs to be submitted. Plantation
plan should be prepared in such a way that 80% of the plantation to be carried out in first 5
years and for the remaining years the proposal for gap filling _The=seedfing of height not less
than 2 meters to be selected and accordingly cost of plantatio ded. In addition
10 this, plantation in the safety zone at lease boundary thé
a way that it should be completed within 2 years only
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7) PP should submit the quantity of surface or ground water to be used for this project. The
complete water balance cycle need to be submitted. In addition to this PP should submit a
detailed plan for rain water harvesting measures to be taken. The PP should submit the year
wise target for reduction in consumption of the ground/surface water by developing alternative
source of water through rain water harvesting measures. The capital and recurring expenditure
to be incurred needs to be submitted.

8) PP should clearly bring out the details of the manpower to be engaged for this project with their
roles /responsibilities/designations. In addition to this PP should mention the number and
designation of person to be engaged for implementation of environmental management plan
(EMP). The capital and recurring expenditure to be incurred needs to be submitted.

9) PP should submit the year-wise, activity wise and time bound budget earmarked for EMP,
occupational health surveillance, and activities proposed to address the issues raised during
Public Hearing. The capital and recurring expenditure to be incurred needs to be submitted.

10) PP shall explore the possibilities of utilization of OB material for different purposes (in
construction of roads, manufacture of artificicl sand, aggregates, use for farmers etc.) and
accordingly Plan shall be included in EIA/EMP Report. ‘

11) PP shall provide the details of mining technology/methodology proposed to be adopted for coal

mining operations and its associated environmental benefits of using from Climate Change
perspective.

12) In case of ground water abstz*dt:tion/interseétion. The PP shall comply with the Ministry’s OM
dated 23/05/2019. Compliance status needs 10 be presented before EAC at the time of appraisal.

13) PP should clearly bring out that what is the specific diesel consumption ~ k‘(];iteiis‘/TOnne of total
excavation & mineral) and Stéps 10 be taken for reduction of the same. Year-wise target for
reduction in the specific diesel consumption needs to be submitted. PP shall also explore the
possibility of using e-vehicles/ING/CNG based mining machineries and trucks for mining
operation and transportation of coal. L -

14) PP shall submit detailed project Jep()it Jor z'mple?nehtalibn of in-pit conveyor belt with silo
loading till railway siding for evacuation of coal with its target date of completion.

15) All the certificates viz. Involvement of Forest land, distance Jrom protected area, list of flora &
Jauna should be duly authenticated by Forest Department. The Certificate should bear the name,
designation, official seal of the person signing the certificate and dispatch number.

16) PP shall submit the measures to be taken for stability of dumps already existing and proposed
to be developed during the mining operation. In case the height of the any dump is more than
60 meters than PP shall get the study done from reputed insti ]

17) The budget to be earmarked for the various activif
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Standard EC Conditions published by the Ministry.

18) PP should clearly show the transport route of the mineral and protection and mitigative measure
to be adopted while transportation of the mineral. The impact from the center line of the road
on either side should be clearly brought out supported with the line source modelling and
isopleth. Further, frequency of testing of Poly Achromatic Hydrocarbon needs to be submitted
along with budget. Based on the above study the compensation to be paid in the event of damage
to the crop and land on the either side of the road needs to be mentioned. The PP should provide
the source of equations used and complete calculations for computing the emission rate from
the various sources. The Ground level concentration of various pollutants in worst case and

control case scenario needs to be submitted. The cumulative impact of other activities needs to
be considered in EIA/EMP Report.

19) Details of grazing land if any involved in the mining lease to be provided. In case activity is to
be proposed on grazing land than PP shall provide the relevant rule position applicable in this
regard and compliance of the same.

20) PP shall submit the action plan to adhere the Plastic Waste Management Rules 2016 and to
adhere Ministry's OM dated 18/07/2022.

21) PP shall submit the proposal of EC only afier cbnzpletion of about 75 % conditions stipulated in
earlier EC dated 16" February, 2012.

22) PP shall submit design details of all Air P()Huti on control equipment (APCEs) to be implemented

as part of Environment Management Plan Vis-G-vis reduction in concentration 0/ emission for
each APCES

23) The PP should ensure that only NABET ac credzz‘ed consultant shall be enga(red for the
preparation of EIA/EMP Reports. PP shall ensure that accreditation of consultant shall be valid
during the collection of baseline date, preparation of EIA/EMP report and a’urmv the appraisal
process. The PP and consultant should submit an undertaking the information and data provided

in the EIA Report and submitted to the Ministry are factually correct and PP and consultant are
Jully accountable for the same. ‘

24) PP shall prepare a wildlife conservation plan in consultatiohjw{th the local forest department.

25) PP shall submit certified complfance:repaﬁ‘(}f EC condz"tions Jrom Ministry’s IRO. IRO shall
certify that PP has complied 90% of conditions.

26) The PP should submit the photograph of monitoring stations & sampling locations. The
photograph should bear the date, time, latitude & longztua’eko
location. In addition to this PP should submit the ori
labs which will analyze the samples.

nitoring station/sampling
d certificates of the
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Agenda No. 6.5

Expansion of Prakasham Khani Opencast Coal mine (Amalgamation of Manuguru OC II
Expansion & Manuguru OC IV Extension) for increase in production capacity from 9.75 MTPA
to 10.45 MTPA in the ML area of 2402.40 ha (2214.84 ha Forest Land and 187.56 ha non-forest
land) of Singareni Colleries Company Limited (SCCL) located in Village & Mandal Manuguru,
District Bhadradri Kothagudem (Telangana) - For Environmental Clearance under Ministry’s
OM dated 11.04.2022 (Stage I - 20% expansion) —reg.

[Online Proposal No. TA/TG/CMIN/447190/2023; File No. J-11015/78/2013-1A-11(M)]

6.5.1 The proposal is for Environmental Clearance for Expansion of Prakasham Khani Opencast Coal
mine (Amalgamation of Manuguru OC II Expansion & Manuguru OC IV Extension) for increase in
production capacity from 9.75 MTPA to 10.45 MTPA in the ML area of 2402.40 ha (2214.84 ha is
Forest Land and 187.56 ha is non-forestland) of Singareni Colleries Company Limited located in
Village & Mandal Manuguru, District Bhadradri Kothagudem (Telangana) under provisions of 7(ii) of
EIA Notification, 2006 and under OM dated 11.04.2022 [Stage-1 20%].

The project falls under Schedule 1(a) of mining and is a Category - “A” project as per EIA notification
14th September 2006 as the mining lease area is more than 500 Ha. PP applied for expansion in pursuant
to O.M dated 11.04.2022 [Stage-1 20%]. ‘

6.5.2 Details of the proposal, as ascertained from the proposal documents and as revealed from the
discussions held during the meeting, are glV en as under:

6.5.2.1: Location'

(1) The project area is covered under Survey of: Indla Topo Sheet No. 65C/9 & 65 C/13 and is
bounded by North Latitudes 17°55°36.81" N to 17°58°54.87" N and East Longitudes
80°44° 1641"E to 80°48°48.34" E.

(1)  The project does not fall in the Critically Polluted Area (CPA), where the MOEF&CC s vide
its OM dated 13% January, 2010 has imposed moratorium on grant of environment clearance.

6.5.2.2: Mining Lease: The PKOC Mine i is amalgamation of two existing opencast mines namely,

Manuguru OC II Expansion and Manuguru oc v Extensmn opencast mine, with production capacity
of 9.75 MTPA in the mine Iease area of 2402. 40 ha

SINo | Details k e Area (Ha)
1 Manuguru ML granted vide G.O Ms. No 217 dated 12.08.2008 921.0
2 Manuguru Ext. granted vide G.O Ms. No 259 dated 23.09.2008 125.90
3 Manuguru OC-II granted vide G.O Ms. No 63 dated 6.0 198.22
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D)

N
\%«3

4 Manuguru OC-III granted vide G.O Ms. No 91 dated 75.00
24.03.2005

5 Manuguru OC-II granted vide G.O Ms. No 238 dated 175.69

27.08.2008

6 Manuguru OCP IV granted vide G.O Ms. No 13 dated 384.31
18.05.2016

7 Manuguru OC-II granted vide G.O Ms. No 5 dated 12.04.2019 288.74

Total-1 2168.86

8 Lol for non-coal bearing area 233.54

Grand Total 2402.40

6.5.2.3: Forest Area: PP submitted that 2214.84 ha of forest land has been reported to be involved in
the project. Approval under the Forest (Conservation) Act, 1980 for diversion of 2214.84 ha of forest
land for non-forestry purposes has been obtained vide MoEF&CC.

o Area (in
Letter-No Ha)
F.No. 8-8/96-FC dated 10.10.1997 for an area 286. 23 ha-covered under PK e
286.25
OC mine .
F.No. 8-37/2001 FC dated 31.12.2003 for an area 73 00 ha covered under PK | 5
OC nmune. ~
F.No. 8-73/2005-FC dated 10.07.2008 (Comgendurr Dated 06.11.2009) for  : 808 16
an area of | 161 ha out-of which 828. 16 ha covered under PK OC mine. ST
F.No. 8-56/2004-FC dated 14.07. 2008 for an area of 125.90 ha covered underﬁ ] 5 5‘ 9
PK OC Mine. ST
F.No. 8-7/2008-FC dated 30.12.2008 for an area of 175 69.ha covered under- '
175.69
PK OC mine.
F.No. 8-71/2009-FC dated 06.01.2016 fo1 an area of 10.50 ha of whxch 4. 68 468
ha is covered under PK OC Mine. :
F.No. 8-79/2013-FC dated 24.04.2017 for an. area cf 430 42 ha is covered 43042
under PK OC Mine. :
F.No. 8-70/2014-FC dated 02.11.2018 for an area of 367.03 ha of which 238,74
288.74 ha is covered under PK OC Mine. ’
Total 2214.84

6.5.2.4: Protected Area: The kinnerasani Wild life sanctuary and Eco-Sensitive zone are at a distance
of 5.82 km and 1.92 km. Wildlife conservation plan for Schedule-I species (Indian peafowl, hour horned
antelope, monitored lizard & Gaur) of Manuguru area has been appro’ CE&CWW, Telangana
with a budgetary provision of Rs.2.41 Crores vide Ir No. 906/2 i \
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6.5.2.5: Method of Mining & Mining Plan:

®

(i)

(iif)
(iv)
(v)

(v1)

(vit)

PP submitted thatMining Plan (Including Mine Closure Plan) (3rd Revision) for Prakasham
Khani OC Mine (Amalgamation of Manuguru OC II Expansion & Manuguru OC IV
Extension)” was approved by MoC vide Lr.N0.38011/6/2019-PCA dated 7th October, 2019 for
an extent of 2402.40 ha (Coal Bearing area 21568.86 ha + Non Coal Bearing area 233.54). PP
submitted the mining plan approved by company’s board under clause 1.3(b) of guidelines dated
29.05.2020 for a capacity of 15 MTPA over an area of 2402.40 Ha.

Total geological reserve reported in the mine lease area is 402.01 MT with 309.35 MT mineable
reserves. Out of total mineable reserves 290.55 Mt are extractable, out of which 228.78 MT

were already extracted by Fy 31-03-2023 and 61.77 MT (2023-24) are available for extraction.
Percent of extraction is 72.27 %.

15 seams with thickness ranging from 1.2 to 9.78 m are workable. Grade of coal is G-8. Stripping
ratio 7.75, while gradient is varying from 1 in 5.5 to 6.5.

Method of mining operatidns is by Opencast method of working with Surface Miner & Shovel
and Dumper combination

Life of mine is 7 years from 2023-24.

The project has 3 external OB dump in an area of 504.34 ha with 120 m height and 441.06 Mm?®

of Total OB. 1 Internal OB dump in an area of 783.199 ha with 1066. 44 Mm? of Total OB is
envisaged in the project.

Total quarry area is 1495.476 ha out of which backﬁlhn0 will be done in 783.119 ha which shall
be reclaimed with plantation while final mine void will be created in an area of 712.357 ha with
a depth of 270 m. Final mine void will be converted into water body.

(viil) Land Use Details of Mine: The land usage pattern of the project is as follows

Minutes of 5% EAC (Coal Mining Sector) held during 21-22 December, 202

Pre-mlmng land use details

Land ownership Land use Extent (ha)

Private land Agricultural e . 25498

Govt.land | Agricultural =~ | ‘ . 126.745
| Township b . 35.317

Forest land | Reserve s 2214.84
TOTAL SRR 2402.400

Post Mining:

S| : Public/
No Type Total |Plantation| Water Body | Company

Use

1 |Excavation / Quarry Area
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2 |Backfilled Area 783.119 783.119
3 |Excavated Void 712.357 712.357
External Dump 504.341 504.341
5 [Pafety Zone Rationalisation | ) 1g 02 | g5 15 34219 63.231
area
6 [Diversion Nallah 22.085 22.085
Road & Infrastructure area .
137.976 84.996 52.98
7 (Service Buildings and CHP)
8 |[Embankment : 33.334 33,334
9 |Green Belt = 28.116 28.116
Water Reservoir near «
1 ) 1.329 1.329
0 pit/Water body
Grand Total. - 2402.400 |. 1516.199 769.990f 116.211

(ix) Transportation of Coal: Transportation of coal has been proposed by working face to in-pit
crusher by dumpers, in-pit crusher to KCHP siding by conveyor and KCHP siding to customers
by rail mode. This is existing transportation.

(x) Reclamation Plan in an area 1516.199 ha, comprising of 504.341 ha of external dump, 756.136

ha of internal dump and 28.116 ha of green ktelt and 227.607 ha in others proposed for green
belt development. ‘

(x1) Coal linkage as per fuel Supply Agreement of the Company.

6.5.2.5: Baseline Data: Environmental Baseline data was generated in the Summer season from March
-2023 to May - 2023 (Summer Season)at 10 locatlons

Air Quality ‘Ambient air quality data monitored in the core zone shows fthat?MlO
(Core Zone) concentrations varied from 149.0 to 196.0ug/m3. The PM2.5

| concentrations were in the range of 37.3ug/m 3 to 52.4ug/m 3. The SO 2
and NO 2 concentration varies from 10. 9ug/m 3 to 13.9ug/m 3 and
15.3pg/m 3 to 20.5ug/m 3 respectively. All the parametele were found to
be within the Coal Mine Standards, GSR 742 (B), dt 25.09. 2000 Carbon
monoxide concentration was fourd to be BDL.

Air Quality In buffer zone, the concentratmn :)f PM] 0 varied from 49.0ug/m 3 (BA-
(Buffer Zone) 4, Shanthi Nagar vxllaoe) to 80.0pg/m 3 (BA-2, Bandagirigudam village).
The PM2.5 concentration varied from 21.9ug/m 3 (BA-1, Pagederu
village) to 34.5ug/m 3 (BA-8, Samithi Singaram village). The SO 2
concentration varies from 9.2pg/m 3 (BA-8, Samithi Singaram village)
to 124pgm 3 (BA-2, Bandagirigudam village) andNO x
concentration14.1pg/m 3 (BA-5, Kunavaram Vxllaoe)m 18.2png/m 3 (BA-
3,Bommarajupalli) respectively.
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Noise Quality

In core zone, max, value of Day Leq is 65.2 dB (A) and max. value of
Night Leq is 50.5 at MNG OC-IV Ext. Site Office.In buffer zone, min.,

Day Leq is 47.7 dB (A) at Bommarajupalli (BN-3) & Shanthi nagar (BN-

4) and max., Day Leq is 49.2dB (A) at Bandagirigudam (BN-2) village
andmin., Night Leq is 35.8 dB (A) at Kunavaram Village (BN5) and
max., value of Night Leq is 39.8 dB (A) at Samithi singaram (BN-8).

Surface Water
Quality

The surface water quality is compared with CPCB water quality criteria.
The analysis results of surface water samples from all the sampling
locations shows that the water quality conforms to Class—B ('Outdoor
bathing (Organized) Criteria.

Ground Water
Quality

pH values were in the range between 7.3 to 7.7 in GW-1.to GW-5
groundwater samples collected within the study area. TDS concentrations
are in the range of 254 - 1105 mg/L, are above the acceptable limit of
500mg/L but within the permissible limit of 2000mg/L at all locations
except GW-1,2 (254, 430mg/L) are within the acceptable limits.

Calcium concentrations are observed to be above the acceptable limit of
75mg/L but within the permissible limit of 200mg/L at Shivalingapuram
GW-3 (90mg/L), Samithi Singaram GW-4 (99mg/L) and within the

acceptable limits in other locations. Magnesium concentrations were

observed to be above the acceptable limit of 30mg/L but within the
permissible limit of 100mg/L in GW-3, 4, 5 (66, 69, 33mg/L) and within

| the acceptable limits at other GW-1, 2 locations. Chlorides concentration
| is observed to be above the acceptable limit of 250mg/L but within the

permissible limit of 1000mg/L at location Samithi Smgaram GW-4

| (259mg/L) and within the acceptable limits at other locatlons Sulphates ‘

Fluorides Nitrates & Iron concentratlons were observed to be Vvlthm the

‘acceptable limit at all the locations.

he total alkalinity concentrations were in the range 180 - 573mg/L
were above the acceptable limit of ZOOmg/L but within the permissible

limit of 600mg/L at all locations except Padagcm GW-1(180mg/L) is

within the acceptable limit. Total hardness concentrations were in the
range 87 - 524mg/L were above the acceptable limit of 200mg/L but
within the permissible limit of 600mg/L at all locations except Padageru
GW-1 (87mg/L) is within the acceptable limit.

The concentrations of heavy meals Cadmium (Cd), Copper (Cu), Lead
(Pb), Zinc (as Zn), Arsenic (As), Chromium (Cr), were either below the
detection limits or below the permissible limits.
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The water samples, for which few parameters exceed acceptable limits
but within the permissible limits can be used for drinking purpose in the
absence of alternate water resources.

Water The ground water level has been reported to be varied between 2.05 m to
Requirement 7.48 m during pre-monsoon and beiween 1.20 m to 4.18 m during post-
monsoon.

The total water requirement for the project is 9816 KLD.

Ground. - Water Clearance was obtained vide Lr. No. Lr.No.
258/T/SCCL/2018-2, Dated 18.05.2021 valid up to 17.05.2026 for
existing project.

6.5.2.6: Public Hearing: Public hearing was conducted for MNG OC II & MNG OC IV on 28.08.2007
& 25.07.2012 respectively. However, Public hearing is exempted for the present proposal i.e.
Prakasham Khani OC Mine of 9.75 MTPA capacity. PP submitted the issues raised during PH of MNG
OC II were employment, falling down of ground water level, R&R issues, requirement of basic
amenities like roads, education, health and drinking water facilities. The issues raised during PH of
MNG OC IV were control of water pollution, employm: ent, establishment of Thermal Power Plant by
SCCL and avenue plantat1on in village area.

6.5.2.7: EMP Budget: PP submitted that the Environment Management Plan (EMP) for the said project
and reported that the cost of EMP wi l be Rs. 52.90 Crore (Capital) and Rs.
recurring cost.

6.5.2.8: Other Details:

(1) No River/Nallah diversion is proposed in this pri)j ect.
(if) No R&R was involved in this project.

(i)Regular monitoring of ambient air quality is being carried out on:
documented report is being submitted to State Pellution Control Board a
along with half yearly EC comphance report. In general, the results of ambient air quality
monitoring data were found thhm -prescribed limits except few aberrations which can be
attributed to the spec1f1c local condltlons during tl*c day of qamphng

(1v) No court cases, violation cases are pendma agamst the project of the PP. The project does not
involve violation of the EIA Notification, 2006 and amendment issued thereunder. The
amalgamated EC was granted on 12.02.2021. PP submitted that following past production detail:

Year | EC sanctioned capacity Actual production (v) Excess

(MTPA) (MTPA) production
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2021-22 9.75 9.75 0

2022-23 9.75 9.75 0

6.5.3  Committee after deliberations noted the followings:
1. PP has submitted the para-wise reply of O.M. dated 11.04.2022 as follows:

SIL | Para

No.| No. Conditions as per OM Compliance

l. 4(1) | The project should have gone through the | Present PK OC is amalgamation
public hearing process, at least once, Zor its | of 2 adjacent opencast mines
existing EC capacity on which expansion is | viz., Manuguru OC Il Expansion
being sought, except those category of| & Manuguru OC IV Extension
projects which have been exempted as per | for which public hearing were
para 7 TI1 (1) of EIA Notification 2006 and its | conducted = individually. =~ The
amendments. ' details are given below:
' 1. MNG OC-T Exp.:
|* PH conducted on 28.08.2007
for a peak production|
capacity of 5.00 MTPA for
which MoEF&CC  granted
EC on 31.07.2008.
* Subsequently, EC  was
‘ obtained  for enhanced
capacity of 6.25 MTPA on
21.02.2014  under  25%
enhancement of existing EC
capacity as per O.M. dated
19.12.2012. o
2. MNG OC-IV Ext: PH
conducted on 25.07.2012 for a
| peak production capacity of 3.50
MTPA for which MoEF&CC
granted EC on 10.12.2014.

3. PK OC: SCCL obtained EC
for PK OC with a production of |
9.75 MTPA (6.25+3.50) under
7(ii) on 12.02.2021.
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2.1 4Gi)

There should not be change in Category of
the project from 'B2' to 'B1' or 'A" due to
proposed modernization or expansion.

There is no change in the project
area i.e., 2402.40 ha and hence
there is no change in category
Le., ‘A’

3. | 4(iii)

There is no additional land acquisition or
forest land diversion involved for the
proposed expansion or there is no increase in
lease area with regard to mining vis-a-vis the
area mentioned in the-EC, based on which
public hearing has been held earlier.

in terms of
production is proposed in the
same project area for which EC
has been granted earlier:

The expansion

is no additional land
requirement in the proposed
expansion project.

There

4. |4(iv)

The proposed expansion shall not be mcre
than 50% of production capacity as
mentioned in the prior EC, issued on the basis
of public hearing held and the same shall be
allowed in minimum three phases. ‘

The present proposal is for 50%
increase -in the previous EC
sanctioned  capacity i.e., from
9.75 MTPA to 12.75 MTPA
within the same project area of
2402.40 ha.

5. 14(v)

Predicted environmental quality parameters
arising out of proposed
expansion/modernization shall be within the
prescribed norms and the same shall be
maintained as per prescribed norms. ‘

| The
| environmental

Air quality impact prediction
modelling has been done for the
expansion capacity . of 12.75
MTPA. All the predicted GLCs
are within the prescribed norms.
details  of  predicted
~ quality
parameters are furnished in
Chapter-4 of EIA/EMP. .

6. |A(vi)

Theproposed expansion should not result in
reduction in the greenbelt area as stipulatad
in the earlier EC, or if the existing ratio of
greenbelt is more than 33%, after expansion
it should not reduce below 33%. .

There is no reduction in the
greenbelt  area  due to the
proposed expansion.

The greﬁ;n{‘bélktgarea as per the
existing EC as well as proposed

L expansion is 1516.199 ha at post

closure stage, which is 63.1% of
the total project area.

7. | 4(vii)

The project should have
satisfactorily ~complied the conditions
stipulated in the existing EC(s) and
satisfactorily fulfilled all the commitmerts

made during the earlier public hearirg /

proponent

The conditions stipulated in the |
existing EC are being complied
and all the commitments._made:
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and also the
commitments given while granting previous
expansion, as may be applicable. This shall
be duly recorded in the certified compliance
report issued by the IRO/CPCB/SPCB,
which should not be more than one-year-old
at the time of submission of application.

consultation proceedings

during the earlier public hearing
have been fulfilled.

Director, MoEF&CC, Integrated
Regional Office, Hyderabad
inspected the project on 20th
September, 2023 and issued
latest  Certified Compliance
Report (CCR) on EC conditions.

Public Consultation shall be undertaken if

8. | 4(vil) Revised EIA/EMP has been
applicable by obtaining response in writing, | prepared for production
as per para 7 III (ii) (b) of EIA Notification |enhancement up to 50% of
2006, except those category of projects which | existing EC as per O.M dated
have been exempted as per para 7 1II (i) of |30.05.2022.

EIA Notification 2006 and its amendments. o

‘Public consultation will be
undertaken by  obtaining
response in writing, as per para 7
I (i1) (b) of EIA Notification
2006 and the details will be
furnished in the proposal while
seeking EC for enhancing coal
: production from 40 to 50 percent.
9. |4(ix) |Effluent monitoring including air quality |Effluent monitoring and = air
- | monitoring systems " as spéciﬁéd in the |quality monitoring s being
exis,t‘ing“EC, if stipulated, should have been | carried out as specified.in the EC.

| installed. .
~ An online ambient air quality
monitoring station was

L established at the core zone.
10. |5 Requirement of revised EIA/EMP report, Prepared a revised EIA/EMP
L report for 50% enhancement in
: . |sanctioned EC _ca‘p‘acity.

11. Requirement yoff Certified Compliance Director, MOoEF&CC,  Sub-

Report. - | Office, Hyderabad inspected the

| project on 20th September, 2023
and issued latest Certified
Compliance Report (CCR) of EC
conditions.

12. Requirement of fresh public consultation.

Not Applicable (The present
proposal is seeking EC for 20%
enhancement of coal productions
during Phase-1) -
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iv.

vi.

Vii.

viii,

iX.

X1

X11.

XIil.

X1v.

XV.

Minutes of 5" EAC (Coal Mining Sector ) held during 21-22 December, 2023

){8

PP has submitted an application to increase production capacity from 9.75 MTPA to 10.45
MTPA (Stage-I expansion upto 20% under O.M. dated 11.04.2022 for expansion up to 50%).

PP has obtained EC for PK OC project on 12.02.2021 for production capacity of 9.75 MTPA in
ML area of 2402.40 ha.

Prakasham Khani Opencast (PK OC) Projec: formed by amalgamating Manuguru OC-II
Expansion & Manuguru OC-IV Extension projects located near Manuguru Village & Mandal,
Bhadradri Kothagudem District of Telangana State.

PP submitted the mining plan approved by company s board under clause 1.3(b) of guidelines
dated 29.05.2020 for a capacity of 15 MTPA over an area of 2402.40 Ha.

PP has obtained the permlssmn for diversion of 2214.84 ha of forest land within the project
boundary of PKOC Mine i.e. 2402.400 ha.

PP has obtained the Ground Water Clearance vide its Letter No. 258/T/SCCL/2018-2 dated
18.05.2021 valid up to 17.05.2026.

Baseline data has been collected durmg the pericd of March to May, 2023 in the Summer season
for Air, Water, Soil, Noise and others.

PP has submitted the revised EIA-EMP for expansion of Prakasham Khani Opencast Coal Mine
with production capacity 12.75 MTPA in ML area 0f2402.40 ha.

PP has taken pollution control measures such zs 1nsta11at10n of mist Qplaycrs and fixed water
sprmklmo system for dust suppression.

The project boundary is at a distance of 1.92 km from the ESZ of Kmnerasam Wildlife
Sanctuary.

Schedule I specws Indian peafowl four horned antelopes Indlan momtor lizard & Gaur are
found in the study area.

Wildlife conservation plan is :u‘nder:i‘mpléméntation for conservation of bio-diversity in the
PROC project with the funds of Rs. 241.885 Lakhs deposited in the year 2018 by SCCL.

PP has submitted the route of coal transportation from face to in- pit crusher by dumpers In-pit
crusher to KCHP by Conveyor and KCHP to customers by rail.

PP also submitted an affidavit vide which inter-alia it has mentioned that there is no dlfference

document submitted to the Ministry and presentation being made to EAC al
litigation on the project.
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6.54 The EAC, after detailed deliberations observed that the instant proposal has been submitted
under Ministry’s OM dated 11" April, 2022 for expansion in capacity upto 20% with exemption in
public hearing and without change in mine lease area under clause 7 (ii) of EIA, Notification, 2006.
Earlier Ministry had issued EC on 12.02.2021 for capacity of 9.75 MTPA in the ML area of 2402.4 ha
without PH as the EC was granted for amalgamation of two earlier granted ECs.

Committee observed that as Ministry’s OM dated 11.04.2022 “The proposed expansion shall not be
more than 50% of production capacity as mentioned in the prior EC, issued on the basis of public
hearing held and the same shall be allowed in minimum three phases.” It is clear from the aforesaid
OM that expansion is dependent of capacity for which PH was done. In the instant case the capacity
which can be extended based on PH in pursuant to OM is as follows:

Mines & EC details | PH Done Max capacity with ~Max | Max Capacity

Stage —I (20%) Capacity with with Stage

‘ Stage- - TII(50%)
11(40%)

Manuguru II OC-EC | 5 MTPA 6 MTPA 7 MTPA 7.5 MTPA
dated 31/07/2008
Manuguru IV OC-EC | 3.5 MTPA | 42MTPA | 49MTPA 6.3 MTPA
dated 10/12/2014 ‘ :
Total : 8.5 MTPA 10.2 MTPA 11.9 MTPA 13.8 MTPA

PP is already operating the mines at 9.75 MTPA capacity and requested for increase in production
capacity up to 10.45 MTPA but it is evident form the above that the maximum expansion at stage-1
(20%) that can be granted with exemption of PH in pursuant to OM dated‘] 1/04/2022 comes out to be
10.2 MTPA. But for further expansion up to 40% there is no change in documentation as compared to

20% expansion except for submission of CCR W1t11 respect to prevmus expanswn obtained. In the
instant case PP has already obtained expansion of 25% for Manuguru IT OC on 21.02.2014 in pursuant
to OM dated 19/12/2012 and also submnted the CCR for the amqlgamated EC. Further, as per OM dated
11/04/2022 max capacity that can be. granted is 11 9 MTPA and the capacity sought by the PP is within
the same. Therefore, the Committee agreed for expansion up to 10.45 MTPA as sought by PP but is of
the view that further expansion if any PP sought then it should not be more than 11.9 MTPA.

The Committee reviewed the compliances of previous EC conditions as per the perquisite
requirements/applicable conditions of OM. It was observed that partial conditions have been mentioned
in IRO report for which PP has committed to comply fully within fixed timeline such as to provide

training to persons of near villagers, grassing on the active OB dump, 1,50,000 nos. Qf tre
and monitoring of effluent discharge.
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Committee asked the PP to speed-up the process of the lease related work and submit the documents to
IRO, MoEF&CC. Additional 1 nos. of CAAQMS to be installed within the ML area in consultation
with concerned SPCB.

The EAC, after detailed deliberation on the submission/commitment of Project Proponent observed that
PP has to strictly work as per timeline for compliance of EC conditions. Considering the commitment
of PP and their seriousness to implement it, EAC recommended the proposal for grant of Environment
Clearance upto 20% (Stage 1) to Expansion of Prakasham Khani Opencast Coal mine (Amalgamation
of Manuguru OC Il Expansion & Manuguru OC IV Extension) for increase in production capacity from

9.75 MTPA to 10.45 MTPA in the ML area of 2402.40 ha (2214.84 ha Forest Land and 187.56 ha non

Forest Land) of M/s Singareni Colleries Company Limited located in Village & Mandal Manuguru,

District Bhadradri Kothagudem (Telangana), under OM dated 11.04.2022, under the provisions of
Environment Impact Assessment Notification, 2006 and subsequent amendments/circulars thereto
subject to the compliance of the following Speciﬁc conditions in addition to. specific conditions already
prescribed in EC dated 12.02.2021, and standard EC conditions for environmental safeguards:

Specific condition: -

1) PP 1o obtain the CTO for Opencast coalmine capacity of 10.45 MTPA after grant of EC.

2) PP shall get the mining lease amalaamaz‘ed and submit then documents in this regard to IRO,
MOoEF. &CC

3) PP should install additional 1 nos. of CAAQMS within the ML area in consultation with
concerned SPCB.

4) PP 1o address the issues of local public with cuﬁzczent budgetary provisions asa part of public
hearing. The maintenance of all public heari ing activities shall be cover ed through recurring
cost, which will be parz‘ of CSR budget. Details shall be intimated fo JRO

5) PP to install continuous ambient air quality monitoring stazions at Suitable‘locazions preferably
village side with consultation of SPCB. The real time data so. generated shall be uploaded on
company website and linked it with webszte 0/ CPCB &SPCB In addition, data should also be
displayed dzgztal/v at entzy and exit Uate of mme lease area for publzc display.

6) PP to implement the activities proposed zn EM’P na Izme bozmd manner. The budget earmarked
Jor the same shall be kept in a separate account and audited annually. PP shall submit the

implementation status with documentary proof and amount spent for the same -to RO,
MoEF&CC.

7) PP shall conduct Jeasibility studies for assessment of voids for backfilling of ash and mixing of
ash with overburden, taking up backfi lling ash and OB mixing activities during operatzons as
well as post closure of mines in line with the F. ly Ash Utilization Nq
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8) PP shall conduct third party audit of compliance of EC condition at an interval six months and
its report shall be submitted to IRO, MoOEF&CC.

9) The green belt and plantation plan submitted in the EIA/EMP shall be implemented in a time
bound manner. A survival rate of at least 80% shall be maintained by carrying out gap
plantation in case of mortality. The budget earmarked for the plantation shall be kept in a
separate account. PP should annually submit the audited statement of expenditure along with
proof of activities viz. photographs (before & after with geolocation date & time), details of
expert agency engaged, details of species planted, number of species planted, survival rate,
density of plantation etc. to the Regional Officz of MOEF&CC and on PARIVESH Portal as the
case may be for the activities carried out during previous year. Third party monitoring of the
plantation done shall be carried out through an institution of MoEFCC (e.g ICFRE)

10) PP shall ensure that all type of plastic waste generated from the mines shall be stored separately
in isolated area and disposed of strictly adhering to the Plastic Waste Management Rules 2016.
In pursuant to Ministry’s OM dated 18/07/2022. PP shall also create awareness among the
people working in the project area as well as in its surrounding area on the ban on Single Use
Plastic(SUP) in order to ensure compliance of Ministry s Notification published by the Ministry
on 12/08/2021. A report along with photograph on the measures taken shall also be included in
the six monthly compliance report being submitted by PP.

11) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of
India &Ors vide its judgement dated Sth January, 2020 has directed the Union of India to impose
a condition in the mining lease and a similar condition in the environmental clearance and the
mining plan to the effect that the mining lease holders shall, after ceasing mining operations,
undertake re-grassing the mining area and any other area which may have been disturbed die
fo thezz mining activities and restore the land to a condition which is fit for growth of fodder,
Sflora, fauna etc. Compliance of this condition after the mining activity is over at the cost of the
mining lease holders/Project Proponent”. The implementation report of the above said
condition shall be sent to the Regional Office of the MoEF &CC‘

12) PP should collaborate with z‘he 7ecoamzed institute for facz]z{atmo zhe skill development
program for the local vzllagei s. PP shall keep the dlozlal record of skill development programme
wherein the details of the persons unders ‘gone skill developmen{ program needs to be provided.
Further, details of benefit obtained viz. Wh@f]’l@] they are employed or not also needs to be
monitored. Based on this data PP needs to mod; ify its skill development programme so that

maximum number of trainees get the employment. After skilling local persons, if possible PP
shall engage them as per their qualifications.

13) PP shall complete the proposed belt conveyor installation as proposed di
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14) PP shall strengthen the existing Environment Management division of the unit under intimation
to the IRO

Agenda No. 6.6

Barsingsar Opencast Lignite mine of capacity 2.1 MTPA in mine lease area of 971 ha by Neyveli
Lignite Corporation Limited located at village Barsingsar, District Bikaner (Rajasthan) - For
Environmental Clearance as per SoP dated 07.07.2021 (read with OM dated 28th J anuary, 2022)
for violation category — reg. |

[Online Proposal No. IA/RJ/CMIN/456905/2023; File No. 1A-J-11015/28/2020-IA-1I(M)]

6.6.1 The proposal is for Environmental Clearance for Barsingsar Opencast Lignite mine of capacity
2.1 MTPA in mine lease area of 971 ha by M/s Neyveli Lignite Corporauon anted located at village
Barsingsar, District Bikaner (RaJ asthan).

6.6.2 Details of the proposal as ascertained from the proposal documents and as revealed from the
discussions held during the meeting are given as undar:

6.6.2.1: Location of Project:

(i)  The project area is covered under Survey’ of India Topo Sheet No 45 E/1,45 E/2,45 E/5,45 E/6
and is bounded by the geographical coordinates ranging from Latltude 27°48°23” N -
27°50°40”" N and Longitude: 73°11°34” E ’7”013’54”E

(ii) Coal linkage of Barsingsar Mme project is for 2 X 125 MW Thermal power plant of NLCIL at
Balsmgsar District Bikaner, Rajasthan.

(iii) Barsingsar Opencast Mine project does not fall in the Critically Polluted‘Area‘( CPA).
6.6.2.2: Category of Project:

The project falls under Schedule 1(a) of mining and is a Category AT plO ject as per EIA notification
14th September 2006 as the mining lease area is mere than 500 Ha 1. e 971 Ha. PP applied for EC in
pursuant to MoEF&CC SOP to deal with violation cases Vlde OM F No.22-21/2020-IA.11T dated

07.07.2021 as the PP did not applied for 1evalxdated of EC 01”anted undel EIA 1994, in pursuant to
Ministry’s Notification dated 6 04 20 l 8

6.6.2.3: Previous Approvals:

The Environment Clearance (EC) for the Barsingsar project was issued to M/s Hmdustan Vidyut
Corporation Limited (HVCL) on 03.06.1998 and later it was transferred to M/s NLC India Limited
(NLCIL) vide Lr.No. J-15012/23/97- IA. II(M) dated 20.12.2002.

TOR under Violation has been issued by MoEF&CC vide letter reference No. IA-J-1 1015/23/97-1A-
II(M) dated 9th June 2022. Again, the amendment tc the above TOR was is: er-No. TA-J-
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11015/28/2020-IA-II(M) dated 15th November2022 for exemption of public hearing and to invite
suggestions/objections as part of public consultation for the project.

6.6.2.4: Change in Consultant:

NLC India Limited (NLCIL) had taken the services of NABET accredited EIA Consultant M/s Vimta
Labs Limited (VLL), Hyderabad to prepare EIA/EMP report. However, due to some unavoidable
circumstances, NLCIL has changed the consultant and entrusted the assignment to M/s GRC-India (P)
Ltd to complete the ETA-EMP report vide letter dated 27.04.2023.

6.6.2.4: Mining Lease:

The mining lease for an area of 971 ha was granted by Govt. of Rajasthan vide order
No.Pa.17(55)/Khan/Group-1/2004 dated 2nd March 2006. Mining activity in Barsingsar Lignite Mine

Project (BLMP) commenced on 7th August, 2006 and commercial production of lignite commenced on
23rd November 2009.

6.6.2.5: Forest land & Protected Area: PP submitted that no forest land involved in the project and
no Wildlife sanctuaries & National Park within 10km radius of the project. However, wildlife

conservation plan for Schedule-I species for Chinkara is submitted to DCF, Bikaner on 21.09.2023 for
approval.

6.6.2.5: Mining Plan:

Mining plan and progressive mine closure plan of Barsingsar lignite mine had already been approved
by MoC vide letter dated 08.09.2004 and 31.03.2011, respectively. The Iatest Mmmg plan and Mine
Closure Plan has been approved by MoC vide letter dated 21.04.2023.

6.6.2.6: Method Of‘Mining:

(1) Gross geologlcal reserves within the mining lease area are 77 94 MT Net geologlcal reserves are
72.10 MT out of which 17.63 MT reserves are blocked in NE and West pits. The existing mine is
planned for the Barsingsar main pit only West and NE blocks are not conmdel ed at present. However,
option is kept open to mine these: blocks in future. The mine is opelated through an open-cast method
using conventional mining equipment (CME) technolo gy. Total extractable lignite reserves are 53
million tonnes and total overburden is 255.18 million cum. The rated capacity of the mine is 2.1 MTPA.

Ason 31.03.2023, 17.26 MT reserves are exhausted and balance reserves are 35.74 MT. Balance mine
life is 26 years.

Presently, the project has 1 no’s of external OB dump over an area of about 215 ha and the average
height of the dump is about 45 m. So far, around 81.97 Mm® of OB stored in th e
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Total quarry area 411 Ha out of which backfilling will be done in 288 while final mine void will be
created in an area of 123 ha with a depth of 50 m. Backfilled quarry area of 288 ha shall be reclaimed

with plantation.

Reclamation Plan in an area of 971 ha, comprising of 411 ha of excavation area and 56 ha of green belt.
In addition to this, an area of 133 ha included in the safety zone area has also been proposed for green
belt development.

(i1) Land Use Details:

Pre-mining land use details: (Area in Ha)

S. Land Use Within ML Outside | Total
No. Area ML Area
1. | Agricultural Land (Non-irrigated 896.24 - 896.24
land) ‘
2. Forest Land - - -
3. Wasteland - - -
4. Grazing Land - - -
5. | Surface Water Bodies -- - -
6. Settlements - - .
7. | Others (Specify) Government land 74.76 -~ 74.76
8. ‘ Old Excavation Area (EastQuarry) -- - =
9. | Old Excavation Area (WestQuarry) | -- - -
10. | Old OB Dumps k = - =
11. | Roads & Mine Ihfra‘Stmctufé e - T
12. [R&R Colony | -
13. | Staff Colony = - -
14. | Green Belt - - -
15. | Balance Area - - -
Total Project Area
Post Mining
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(i) Transportation of Mineral:

S.N Land use (ha)
Land use Plantatio | Water | Public Undisturbe Total
n Body Use d
1 External OB 215 i i i 215
Dump
2 | Topsoil Dump 10 - - - 10
3 Excavation 288 123 411
4 Roads 5 - - - 5
5 Built-up Area - - - -
6 Green Belt 56 - - - 56
7 Undisturbed 138 . i ) 133
Area
Safety Zone/
8 Rationalization 133 - - - 133
Area
Diversion/
9 Below
River/. - - - -
Nala/Can
al
10 | Water Body - - - -
11 | Staff Colony - - - -
1 Garland.  drain/ . i 3
Embankment 7 e i
Total Area 848 123 971

Currently, transportatlon of ]mute 1s carried out through coveled belt conveyor sy%tem to the pit head
thermal power plant ~

6.6.2.7: Baseline Data: Baselme data generated from 1%1 March 2021 to 3lst May 2021 and one-

month additional data from 27 th Apml to 27th May 2023

Period

1st March 2021 to 31st May 2021

& Max.)

AAQ parameters

at 9 locations (min.

PMio=31.5-94.5 pg/m’
PMas=17.1-46.2 ug/m’
SO2=10.1-21.3 pg/m?

NOx = 12.4-30.7 pg/m>.

CO =246-547 pg/m’.
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e 03=23-7.2 ugm’.
e NH3;<20 pg/m’.

Incremental This is not an expansion prooosal the baseline is for
GLCLevel existingcapacity.
Ground Waterquality | No ground water source is present within 10km study area. illages

are using supply water for domestic purpose.

Surface water

No sources of surface water observed within the study area during
the study period.

Noise levels

8Locations

Leq(Day & Night) at

T hé Leq values for day time was observed to be 41.9 to 68.8 dB (A).

The Leq values for day time and night time was 39.4t0 57.3 dB (A).

Soil Quality

The soil sampling was carried out at 9 locations. Data computations

_for 9 sampling locations were carried out and summarized as under:

Based on particle sizes distribution and texture, the soils are mostly
sandy loam and sandy clay loam category.

The pH value of the soil suspension varied from 7.48 t0 7.92. Tn
terms of soil pH, the characteristic of the soil is moderately alkaline
pH in nature.

The Electrical conductivity varied from 268 to 312 uS/cm.
The sodium absorption ratio of soil varied from 0.55 to 0.64.

The Cation exchange capacity varied from 12 to 13~meq/ 100 gm.

| The loss on ignition in terms of organic matte: var 1ed from 0.45 to

0.64%,

‘The major nutuent such as Nm ogen, Phoephoms and Potassium

level were varied from 15’j kg/ha to 169 kg/ha., 18.6 t0 20.5 kg/ha
and 219 to 323 kg/ha 1cspect1vely The micronutrients such as

copper, zinc, ‘boron and iron are minimum and sufficient for
plantation.

Based on soil analysis data it is concluded that soils are moderately
alkaline in nature at all sampling locations. The organic carbon
status is medium  (betwezn 0.48 to 0.64%. The soils are also
sufficient in Nitrogen (between 38 mg/kg to 43 mg/kg.,
in phosphorus (between 6.3 to 6.9 mg/kg). However;
plantation and green belt development, sufficient.
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manure and the recommended doses of fertilizers should be added
in appropriate quantity.

Water Requirement | Domestic Water Requirement: 7 KLD;
Green Belt: 500 KLD

Dust Suppression: 1200 KLD

Total Water Requirement (Peak): 1707 KLD

Source::Met from IGNP canal & Thermal Effluent

Baseline data was also validated with one-month additional data. PP submitted that ambient air quality
parameters have been found within the standard prescribed limits as per NAAQS standard, 2009.
Though the maximum values of PM10 and PM2.5 are zpproaching NAAQS, it has not crossed it. The
high maximum value is due to the operations taking place within the lease area. Sources of pollution
are the existing power plant as well as other industries and activities taking place in the study area and
nearby. The emission sources during the initial phase of the project would be the emissions from various
sources. Values of SO2, NO2 and CO are well within the NAAQS indicating that these are not emitted
in high concentration. Other pollutants like Benzene, B{a)P, NH3, O3 and other Heavy Metals in dust
are not very relevant to the project activities and are we!l within the NAAQS.

6.6.2.8: Public Hearing:

Amendment to the above TOR was issued vide lettef No. 1A-J-11015/28/2020-IA-1I(M) dated 15th
November2022 for exemption of public hearing and to invite suggestions/objections as part of public
consultation for the project. The Draft ETA Report was submitted to Regional Office, RSPCB, Bikaner
(Rajasthan) vide letter dated 16.06.2023 with request fo initiate proceedings for public consultation.
Accordmoly, public notlce for public written comments as per ToR amendmem dated 15.11.2022 was
published in two ‘newspapers namely “The Times of India” and “Dainik Bhaskar on 25.06.2023 in
Regional lanouage for information to the stakeholders to offer their Views/ Comments/ suggestions/
objections relevant to the project, addreﬁsmc to the Regional Ofﬁcer RSPCB Bikaner within 30 days
of the publication of the notice. Durmg the notice penod total 5 No of reprcsentatlons were received
from the stakeholders in Regional Office, RSPCB Bikaner which were forwarded to M/s NLC India
Ltd. vide letter dated 26.07.2023. Further NLC India anted vide 1ts letter dated 14.08.2023 submitted

point-wise comments on the received suggestlons/obgectlons to Regional Office, Rajasthan State
Pollution Control Board, Bikaner.
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PP has submitted the concerns of Public consultation and their action plan during the EAC meeting.
The concern raised by public includes i) Air pollution control measures, ii) CSR done by NLC India
towards construction of road, drainage, road light, electricity in Barsingsar Village, iii) Employment for
Villagers, iv) Upgradation of education for local villagers, v) Greenbelt development and arrangement
of water for animal and birds, and vi) Preventive measure for ground water Quality.

6.6.2.9: EMP Cost: NLCIL, Barsingsar has proposed to spend a total of Rs. 537.30 Lakhs as capital
towards environmental protection measures during balance mine life. The details of capital and
recurring cost of EMP are as follows:

Sr No. Summary of EMP Cost of EMP (Rs. In Lakhs)
Total CapitalCost - Recurring CostPer
Annum
A | Airenvironment 11.00 31.0
B | Water enviromment 18.30 262
C Noise and ground vibration 10.00 | 0,88
D Soil and waste dump - 96.0 : 0.50
management
E Plantati‘on‘& Green belt 41200 407.00
Tofal | 537.30 : 44‘2.00

6.6.2.10: Damage‘assessment' PP has prepared & submitted the damage a<sessmenzt,remediation plan,
natural and community 1 1esource auomentatlon plan an:l a detailed assessme 1t has been carried out along
with EMP budget as follows: -

S. No.

Damage‘D‘escriptibn* -

| Mone’t‘iafryCost
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As per CTO condition 33% of total land use for mining | Total ~ damage  cost =
should be covered with plantation, which is 320.43 Ha. 150*32%2000= Rs.0.96 Crores

Considering the total initial mine life pericd of 30 years
(t1ll 2036 as per ML grant order dated 02.03.2006), on pro-
rata of 10.68 Ha per annum plantation, till March 2022
there must have developed plantation in 170 ha.

Till 31.03.2022 the PP has developed 138 Ha area of
plantation, the difference in plantation, wkich is 32 Ha,
will be taken for damage which includes Gréenbelt
plantation at Rs. 150 per plant at 2000 trees per hectare
density as per EC.

The balance trees as per conceptual plan will be planted in
upcoming years.

6.6.3 Committee after deliberations noted the followings:
1. PP has obtained TOR under Violation category vide letter No. IA-J-11015/23/97-1A-1I(M) dated
09.06.2022. Amendment of TOR was issued vide letter No. IA-J-11015/28/2020-1A- 1I(M) dated

15.11.2022 to invite suggestions/ objections as a part of public consultation instead of public

hearlng

ii. PP has collected the Baseline data for period from March 2021 to May 2071 by M/s. Vimta Labs
Limited (VLL), Hyderabad and additional one-month data was gener ated dmmU 27.04.2023 to
27.05.2023 by GRC India Training and Analytical Laboratory (A Umt of GRC)

iii. PP has published in two newspapers namely “The Times of Indla and “Dainik Bhaskar” on
25.06.2023 in Regional language for information to the stakeholdexs to offer their Views/
Comments/ suogesmons/ objectlons relevant to the project. Proceedlnc from RSPCB was
provide vide letter No. RPCB/RO/BKN/Tech’BM ’731/782 dated 29.08.2023

1v. Final EIA-EMP has been prepared for capacity of 2.1 MTPA in ML area of 971 ha for Barsingsar
Opencast Lignite Mine.

v.The proposal falls under violation category and committee considered the application as per SoP
dated 07.07.2021 (read with OM dated 28th J anuary, 2022) for violation category.

vi. The Hon’ble Supreme Court vide Jjudgment dated the 7]
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Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa Sterlite Ltd.,
& Ors. has reiterated that the validity of the Environmental Clearance for mining projects
granted under the EIA Notification, 1994 shall be five years.

vii. Ministry’s issued a Notification dated 6™ April, 2018 applicable for mining project which were
granted environmental clearance under the EIA Notification, 1994, but not obtained
environmental clearance for expansion / modernisation / amendment are required to obtain
environmental clearance under the EIA Notification, 2006. Ministry vide its notification gave a
6 months’ window for revalidating such proposals however PP did not apply in that period
thereby continuing mining opefation without valid EC.

viil. Meanwhile SOP for handhncr violation cases was issued by Ministry on 7% July, 2021 and
subsequently stayed by Madras High Court. Further, Ministry issued OM regarding 28
January, 2022 regarding Observation of Hon'ble Supreme Court with reference to the SOP.
Further, as per the Ministry’s OM dated 08.01.2024 “The Hon'ble Supreme Court in W.P. (C)
No. 1394/2023 titled Vanashakti vs. Union of India, has stayed the operation of both the Office
Memoranda dated 7" July 2021 and dated 28" January 2022 issued by this Ministry”.

6.6.4 The Committee after deliberations, is of the view that the proposal is in pursuant to SoP dated
07.07.2021 for violation category and the same has already been stayed by Hon’ble Supreme Court in
W.P. (C) No. 1394/2023 titled Vanashakti vs. Union of India, has stayed the operation of both the Office
Memoranda dated 7" July 2021 and dated 28" January 2022 issued by this Ministry. Therefore,
Committee decided to defer the pr oposal and is of the view that proposal may only be considereded
once the Ministry issues any further direction to deal with the violation proposals. Further, the

Committee is of the view that in case, proposal is (o be considered in Juture then PP should also provide
the following I}"lf()l mation:

1) PP Shauld Submzf a year-wise production and development plan (tabular format) till the end of
life of mzne Year wzse backfilling plan in a tabular format needs 10 be submzz‘ted

2) PP should:submit the defazled plan in tabular format (3 vear»wz s*e fm Ilfe ()f mme) Jfor afforestation
and green belt deve/opmenz n and around the mining leme PP s*hould submit the number of
saplings to be planted, area o be covered under a//orastatzon & green belt, location of
plantation, target for sur wval rate and budgez‘ earmm/\ed for the afforestation & green belt
development. In addition to this PP Should show on a Surface plan (5-year interval for life of
mine) of suitable scale the area to be covered under afforestation & green belt clearly
mentioning the latitude and longitude of the area to be covered during each 5 years. The capital
and recurring expenditure to be incurred needs to be submitted. As the area is di ifficult for
plantation the PP may take the assistance of any expert agency Jfor plantation programme.

3) PP should clearly bring out the details of the manpower
roles /responsibilities/designations. In addition to th , 1ion” the. number and
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designation of person to be engaged for implementation of environmental management plan
(EMP). The capital and recurring expenditure to be incurred needs to be submitted.

4) PP shall provide the budget already spent for addressing the issues raised during PH and also
submit the budget earmarked for the issues raised by public through written comments in a
tabular format along with timeline for implementation.

5) PP shall also explore the possibility of using EV/CNG based vehicle in place of diesel operated
vehicle to reduce the specific diesel consumption.

Agenda No. 6.7

Expansion of Jalagam Vengala Rao Opencast Mine (amalgamation of Jalagam I & II) with
increase in production capacity from 10 MTPA to 12 MTPA with coal washery of 4 MTPA
capacity in ML Area 1953.46 ha by M/s Singareni Collieries Company Limited at village
Kommepalli near Sathupalli town, Sathupalli mandal, Khammam District, (Telangana) —
Reconsideration for Environmental Clearance under Ministry’s OM dated 11.04.2022 (Staoe I-
20% expansion) —reg.

[Online Proposal No. IA/TG/CMIN/447089/2023;,'File No. J-ll015/268/2007—IA-II(M)]

6.7.1 The proposal is for Environmental Cleararce for Jalagam Vengala Rao Opencast Mine
(amalgamation of Jalagam I & II) with increase in production capacity from 10 MTPA to 12 MTPA
with coal washery of 4 MTPA capacity in ML Area 1953.46 ha by M/s Singareni Collieries Company
Limited at village Kommepalli near Sathupalli town, Sathupalli mandal, Khammam District,
(Telangana) under provisions of 7(ii) of E1IA Notlﬁcatxon 2006 under OM dated 11.04.2022.

The project falls under Schedule 1(a) of mining and is a Category - “A” project as per EIA notlﬁcatlon
14th September 2006 as the mining lease area is more than 500 Ha.

6.7.2  Details of the proposal, as ascertained from the proposal documcnts and as revealed from the
discussions held during the meetmo are given as under: :

6.7.2.1: Locatlon:

(1) The project area is cov‘eredaﬁﬁdcr Survey of India Topo Sheet No 6:>C/ 16 and is bounded by the
geographical coordinates ranOing, from Latitudes. 17"09 54.59"N 0 17°13'01.70"N and longitudes
80°45°43.38” E to 80°49'20.86"E. o

(i) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its OM
dated 13™ January, 2010 has imposed moratorium on grant of environment clearance.

6.7.2.2: Mining Lease:

SINo | Details Area (Ha)
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1 JVR OCP-II granted vide G.O Ms. No 29 dated 3.11.2016 1300.69

2 JVR OCP-1 granted Vide G.0 Ms. No 5 dated 21.02.2005 383.05

3 JVR OCP-I granted vide G.O Ms. No 115 dated 13.05.2008 136.50

Total-1 1820.24

4 Lol for non-coal bearing area 89.85

Grand Total ‘ 1910.09
6.7.2.3 Forest Area:

(1) PP reported that 1156.72 ha of forest land has been reported to be involved in the project. Approval
under the Forest (Conservation) Act, 1980 for diversion of 1156.72 ha of forest land for non-forestry
purposes has been obtained as per following details:

SINo | Details - ‘ : Area (Ha)

1 F.No. 8-129/2003-FC, dated O2nd Febmary, 2005, VR OCP-1 | 244.02
244.02 ha)

2 F.No. 8- 56/2008-FC, dated 03rd July, 2012, (JVR OCP-I 1136.50
Expansion 136.50 ha)

3 | F.No. 8-56/2014-FC, dated 30th May, 2017 , (JVR OC-11 776.20 | 776.20
ha) - :

Towl ~ | 1156.72

6.7.2.4 Protected Area:

(1) No National Parks, Wildlife Sanctuaues and Eco Sensmve Zones have been reported with 10 km
boundary of the proj ect. ' ‘

(1) Wildlife conservation plan for Schedule I species has been already obtamed with an amount of Rs.
2.57 Crores from the Principal Chief Conservamr of Forest (HoFF) and Chief Wild life Warden
(FAC), TS and the funds were deposited with State Forest Dept. on 09-11-2021.

6.7.2.5: Previous Approvals:

SI Details Area Capacity
No (MTPA)
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1 JVR-I (expansion project 2.5 MTPA to 5.0 MTPA) 544.81 5
granted under violation category vide letter dated
1.02.2021. :
2 JVR-II vide letter dated 28.03.2010 140981 |5
Total 1954.62 |10
3 JVR (I & II) amalgamation and expansion EC dated 195346 |10
11.10.2021 and 4 MTPA coal washery within ML.

6.7.2.5 Method of Mining & Mining Plan:

(1) Total project area is:1953.46 ha‘(‘l 910.09 ha ML area and 43.37 ha colony). Mining Plan (Including
Mine Closure Plan) has been approved by MoC Vide F.No PCA-38011/12/2017-PCA dated 29"
March, 2019. PP submitted the mining plan approved by company’s board under clause 1.3(b) of

guidelines dated 29.05.2020 for a capacity of 15 MTPA over an area of 1910.09 Ha.

(1) Land use details of mine: Theland usage pattern of the project is as follows:

Pre-mining Land use details (Area in ha)

Outside

SI No. Land use Within ML Area(ha) ML Area (ha) Total (ha)
I. -~ Non-Forest Land : ,
Agriculture 691.74 22.57 714.31
Grazing 3.75 - 3.75
Water Body 37.29 : 37.29
Roads 12.24 = 12.24
Villages 8.35 | = . 8.35
Waste Land - . 20.80 20.8
Sub-Total 75337 0 . 4337 796.74
2. Forest Land 115672 | - 1156.72
Total 191009 43.37 1953.46
Post Mining:
Post Closure Land use status is furnished hereunder: (Area in ha)
SL Total Water Public /
Type Plantati
No. P Area antation Body Company Use
1 | Excavation/ Quarry Area: 1030.9
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(a) Backfilled Area 531.75 531.75
(b) Excavated Void 499.12 95.56
2 | External Dump 507.05 507.05
Safety Zone /Rationalization -
3 | area 177.69 162.69 15
4 | Road& Infra-structure area 152.74 58.89 ) 93.85
(a) CHP & Coal Yard 22.33 2233 ) -
(b) Coal Washery 13.03 1.13 ) 11.9
(¢) Road Diversion 18.97 13.88 ) 5.09
(d) Magazine 6.94 1.45 ’ 5.49
() Railway Siding 4315 1.74 : 41.41
() Mine Service Facilities 4832 18.36 ) 29.96
5 | Garland Drains, Settling Ponds 26.78 13.52 13.26
6 | Embankment | 1496 | 14.96 - i
Water Reservoir near pit/ - E - -
7 | Water Body ' 403.56
Outside ML area
8 o - -
Colony/township 43.37 L 43.37
GRAND TOT‘AL 1953.46 1288.86 51:2,4 : 152.22
(i1) Total geologlcal reserves reported in the mine lease area are 309 55 MT with 291.97 MT
extractable reserves. Percent of extractlon IS 94 32%. Balance cxtx actable reserves are 206.79 MT
as on 31" March, 2023 ‘
(iv) 6 seams with thickness rangmg from 0.05m — 15. 20 m are workable grade of the coal is G-9 to
G-12, stripping ratio 4.12 Cum of OB pe1 1 tonne of coal Whﬂe gradientis 1in 1.25to 1'in 11.
(v) Method of mining operations env1sages by opencast method.
(vi) Life of mine is 23 years from 2023-24.
(vit) The project has one external OB dumps in an area of 507.05 ha with 120 m height above ground

Minutes of 5 EAC (Coal Mining Sector, ) held during

level and 374.61 Mm3 of OB. Internal OB dump in an area of 53]
is envisaged in the project.
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(viii) Total quarry area is 1030.87 ha out of which backfilling will be done in 531.75 ha while final
mine void will be created in 499.12 ha (121.24 ha in East Side and 377.88 ha in South Side) with
a max. depth of 363.45 m (146 m in East Side & 363.45 m in South Side) will be converted in to
water body. Backfilled quarry area of 531.75 ha shall be reclaimed with plantation. Final mine

voids will be converted into water body.

(ix) Reclamation Plan in an area of 1288.86 ha, comprising of 507.05 ha of external dump, 531.75 ha
of internal dump and 162.29 ha of green belt. In addition to this, an area of 87.77 ha, included in

the Infrastructure area etc has also been proposed for green belt development.

(x) Transportation of Coal: Transportation of coal has been proposed from quarry to pit head by
Trucks/Dumpers, from surface to siding (Railway siding, Sathupalli) by belt conveyor) and from

siding (Railway siding, Sathupalli) to customers by rail.

6.7.2.6 Baseline Data:

Environmental Baseline data was generated in the summer season-from March to May, 2023 (Summer

Season).

Air Quality

Ambient air quality data monitored in the core zone shows that PM10
concentrations varied from 94pg/m3 to 151ug/m3, the minimum

| concentration was observed at VR OC Mine (I&II Expansion) PO

Office (CA-1) and maximum concentration was observed at IVR OC
Mine (I&I1 Expansion) BWS (CA -2). The PM2.5 concentrations were
in the range of

31.8ug/m3 to 52.1pug/m3. The minimum concentration was observed

at JVR OC Mine (I&II Expansion), PO Office (CA- ])‘ and maximum
concentration was observed at JVR OC (I&II Expansion), BWS (CA-
2). The SO 2 and NO 2 concantration var ies ﬁom 14 mg/m3 to
17. 7ug/m3 and 21.3ug/m3 to 27. 4ug/m3 respectwely All the
parameters fwexe found to be wuinn the coal mines standzuds

In buffer zbﬂe the concentration of PM Values veu 1ed from 45ug/m3
(Jaganthapuramﬂ village) to 69ug/m3 (Rejar a). The PMoas
concentration varied from 19.0ug/m3 (Jaganthapuram) to 28.7ug/m3

(Rejarla Village). The SO2 and NOx concentration had varied from

12p1g/m3 (Pallewada) to 14.9ug/m3 (Vengalarao Nagar Village) and
17.4pg/m3 (Cherukupalli Village) to 22.5ug/m3 (Vengalarao Nagar)
respectively. All the values were found to be within the prescribed

limits as per National Ambient Air Quality Standards prescnbed by
MoEF&CC.
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The incremental increase in the values was projected to be in the range
of 1.25ug/m® to0 5.58 pg/m? for PMio and 0.47 pg/m? to 2.35pug/m? for
PMa s respectively, Whereas, for SO; it is in the range of 0.09pug/m’ to
0.58pg/m*and that of forNOx is 0.14ug/m>to 0.93nug/m?’.

The value of Total GLC is for PMo in the range of61.03 pg/m’ to
129.58ug/m® and that of for PMas is 53.06 ug/m® to 23.92pug/m?,
whereas for SOz it is in the range of 13.76pug/m> to 17.87ug/m> and
20.29pg/m’ to 27.68ug/m’ for NOX respectively.

PP submitted that predicted total GLCs at all locations in respect of
PMio& PMzs, SOx & NOx are within the prescribed limits after
expansion of mining operatiors in the project.

Surface Water

10.07 t0-10.9 NTU, dissolved oxygen in the range of 5.6 to 6.5 mg/l,
dissolved solids ranged 242 te 956 mg/l, Surface water samples have

| surface water samples from all the sampling locations shows that the

Surface water Monitoring was done at 5 locations. The result indicates |-
that the pH value in the range of 7.2 to 7.9 and its turbidity value is

Coliforms ranges between 94 to 240 MPN/100ml and kéontaminated
due to surface runoff entering these sources. The analysis results of

water quality conforms to Class—B (Outdoor bathing (Organized)
Criteria.

Ground Water ‘
| samples collected within the study area. TDS concentrations are in the
range of 510 - 1262 mg/L, are above the acceptable hmlt of 500mg/L

75mg/L atall the locations exuapt at Pallewada GW- 4 where the value

‘of 100mg/L at all Tocations (40, 37, 78, 95, STmg/L).~

pH values are in the range between 6.7 to 7.3 in the groundwater

but Wlthm the permissible limit of ZOOOmg/L at. all 1ocat10ns

Calcmm concentration is obsezved to be w1thm the acceptable limit of

(158mg/L) is above the acceptable hmlt but w1thm the permissible
limit of 200mg/L Magnesium ‘concentrations are observed to be
above the acceptable limit of wOmO/L but within the permissible it

concentration is observed to be within the acceptable lim
locations except at Pallewada GW-4 where the value
above the acceptable limit of 250mg/L but within the pe :
of 1000mg/L. L

Fluorides concentrations are observed 0.34 to 0.81 mg/L wh1
within the acceptable limit (1.0 mg/L) at all the locations. Sul )
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Nitrates & Iron concentrations were observed to be within the
acceptable limit at all locations.

The total alkalinity concentration(175mg/L) at Vengal Rao Nagar
GW-1 is within the acceptable limit of 200mg/L and that of remaining
samples are above the acceptable limit but within the permissible limit
of 600mg/L. Total hardness concentration is observed to be above the
acceptable limit but well within the permissible limit of 600mg/L.

The concentrations of heavy metals Cadmium (Cd), Copper (Cu),
Lead (Pb), Arsenic (as As), Ckromium (Cr), were either below the
detection limits or below the permissible limits.

The ground water quality in the study area of the project indicates that
the water can be used for drinking purposes in the absence of any
alternate sources of supply.

Noise Quality In core zone maximum value of Leq Day 15 60.7 dB(A) at JVR OC
Mine (I&II Expansion), BWS (CN-2), and minimum is 55.4 dB(A) at
JVR OC Mine (I&II Expansion). PO Office (CN-1) and maximum
value of Leq Night is 42.4 dB(A) at JVR OC Mine (1&11 Expansion),
BWS (CN-2), and minimum is 38.3 dB(A) at JVR OC Mine (I&I1
Expansion), PO Office (CN-1).

In buffer zone maximum value of Leq Day is 51.9 dB(A) at Kistaram
Village (BN-3), and minimum is 49.2 dB(A) at Pallewada village
(BN-8) and maximum value of Leq Night is 40.1 dB(A) at Sathupalli
Town (BN-2), and minimum is 36.7 dB(A) at Vengalarao nagar (BN-
1). It is observed that the noisz levels in terms of Day Leq and Night
Leq are well within the stipulated standards at all’t‘he locations in core

and buffer zone. The traffic and commer CIal ac‘uwtleq are causing the
increased nmee Icvels o :

Water Requirement | Total water :rejqﬁixfement~for the project is 2410 KLD
o Dust suppression: 2200 KLD
e Domestic use: 90 KLD

e Plantation & Others: 40 KLLD

¢ HEMM Washing: 80 KLD
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PP submitted that Ground Water Clearance was obtained vide Lr. No.
2182/Hgl/2008, dated 05™ May, 2021and is valid for five years.

6.7.2.7 Public Hearing:

Public hearing for the existing project of 10 MTPA capacity in an area of 1953.46 ha was conducted on
14" February, 2020 at JVR Government college, Sathupalli, Major issues raised in the public hearing
include development of surrounding areas, infrastructure facilities employment of local, compensations
for land, education and health, effects of air, noise, water, and road repairs etc. PP also submitted the
summary of issues raised during Public Hearing existing JVR OC Mine (1&I1 Expansmn) project of 10
MTPA and action taken for the same.

6.7.2.8 Past production details:

PP reported that the project does not involve violatior. of the EIA Notiﬁcétion, 2006 and amendment
issued there under. The last EC was granted on 11.10.2021 and PP submitted the coal production from
the mine from 2021-22 onwards, is as under:

EC - . Excess Production beyond
; Actual Production :
Year Sanction (MTPA) the EC
capacity (MTPA) o
2021-22 1000 07.35 0
202223 10.00 10.00 R

6.7.2.9 EMP Cost:
Environment Managéme‘r\tiCost is Rs. 13.36 crore and recurring cost is ~:8~.‘~86§/t0ne;
6.7.2.10 Others:

(1) The project does not mvolvc pl‘O_]CCt dffccted f;nmlxcs No R&R mvolvcd

(ii) Joint venture cartel has been formed Not Appilcable

(iii) Consent to Operate for the exxstmc capamty was obtamed from the State PCB on 13™ April,
2022 and is valid till 31° October, 2026.

(iv) No River/nalla is flowing within the boundary of lease.

(v) Total cost of the project is Rs. 47322 lakhs. Cost of production is Rs. 1225.97/- per ton, CSR

cost is 2% of average net profits of the company made during last three years at company level,
R&R cost is Nil.
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6.7.3 Committee after deliberation noted the followings:

(1) Earlier the proposal was considered in the 3™ EAC meeting held during 16-17 November, 2023
wherein the committee deferred the proposal for want of requisite information. PP submitted the
reply on Parivesh portal vide letter dated 30.12.2023 and the proposal is now placed in EAC
meeting held during 17-18 January, 2024. The information provided by PP is as follows:

S1.No. Observation of EAC

Reply by PP

1. PP should submit the certified
compliance report after completing
90% of the EC conditions along with
compliance of Remediation plan,
Natural Resource Augmentation plan
and Community =~ Resource
Augmentation plan. Also, status of
construction of school and hospital
and its operational shall be submitted.

* Director, Sub-Office, MoEF&CC, Hyderabad
inspected the mine on 20.09.2023 and issued
Certified Compliance Report on 20.10.2023.

* 90% of Remediation plan, Natural Resource
Augmentation Plan and Community Resource
Augmentation Plan - activities have. been

- completed.

* Director, Sub-Office, MoEF&CC, Hyderabad
issued CCR certifying that all RP&NCRAP
~works are in progress as per schedule.

2. PP shall submit the status of pending
court cases as well as disposed of
cases from any court (Civil court,
| High court and Supreme Court)/NGT.

* Two cases were admitted by NGT Southern
~ Bench, Chennai.

1. Case No. O.A. 174 0f 2020 (SZ), dt: 08.09.2020

- Sri Banothu Nandu Nayak, R/o Sathupalli filed a

| case in NGT alleging environmental violations and

damage caused to houses by SC CL in operation of
JVR Opencast mines. :

2. Case No. O.AN020 of 2021(S7Z), dt:
27.01.2021 - Sri Oﬁgu Srmlva%a Reddy, R/o
Sathupalh and anothcr filed a case in NGT in

‘ regard to. Vlola'uon of environmental conditions by

SCCL n operatlon of JVR OCP-1I.

| Common j udgment.

+ Honble NGT through a common judgment

dated 06.05.2022 directed SCCL to pay a
compensation of Rs.41.21Crores [i.e. Rs.58.86
Crores (10% of the profit) - Rs.17.65 Crores
(3% of the profit) which was directed to be
adjusted towards the remediation plan] within
a period of 3 months with the Telangana State
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Pollution Control Board along with other
directions to comply by SCCL.

SCCL approached Hon'ble - Supreme Court
regarding the common judgment and the apex
court while granting stay order directed SCCL
to deposit 50% of amount as imposed by
Hon'ble NGT. SCCL deposited 50% of the
amount with the Tribunal. The case is presently
pending with the Hon'ble Supreme Court.

PP  shall technical
justification for not implementing the
conditions  of surface miner
plantation of sal trees with its nursery.
Further, difference of ‘emission and
impact due to shovel dumper and
surface miners should be proif'ided.

submit the

and

(a) Justification for not implementing surface
miner: ‘

The geological structure of JVR OC Block is in

the form of a syncline which facilitatesquarry
opening from all the 3 sides along the syncline

- where the seams in crop. The gradient of coal

seams varies from 1'in 1.2510 1 in 11. At the

..in crop area of the block it is very steep and
- gradually . flattens as the depth of workings
“increase.

- Till date, the quarry is being operated in the

steep gradient areas (1 in 3 to | in 4) which are
not amenable for deploying Surface Miner.
As the land acquisition including diversion of

state highway along south-east direction was

completed recently, the coal bearing area
which is flatter (up to 1 in 5) is now exposed
and hence, is favour: able for dpploymg surface
miner. As such, it is now ploposed to deploy
the Surface Mmers in thlb area.

PP shall submit the status of mine
closure act1v1ty W.T. t area Qf already

Al the Mine closure activities are being carried

out as per the approved Mining Plan and Mine
ClosUre;Plan. Till date area reclaimed is about

22370 ha against the 164.54 ha as per

approved EMP.

In addition to 223.70 ha of plantation within the
project area about 132.00 ha plantation was
done in outside project area beyond mandate.
It is proposed to reclaim about 377.30 ha
(90.00 ha over back filled area, 200.60 ha over
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external dump, 69.00 ha in safety zone and
11.00 ha avenue plantation) in the next 3 years.

PP to submit the details related to the
existing mechanized transportation
route  and  preparedness  for
transporting 12 MTPA of coal.

* A Railway line from Bhadrachalam Road to
Sathupalli town up to JVR OCP railway siding
for a length of 54.10 km is completed by
28.05.2022 in collaboration with South Central
Railway with a cost of Rs.927.94 Crores
(SCCL share: Rs.618.55 Cr and Railway
share:Rs.309.39 Cr) for transportation of coal
by rail mode from the project.

+ A modern CHP with two nos. of Rapid Loading
System (5500-6000 tph) and high-capacity

~conveyors (up to 3000 tph) from pit head up to
Silos (2 Silos of each 1000t capacity) along

- with over ground bunkerage of 24,000 tonnes
storage capacity .is also " established and
commissioned - on  28.05.2022 which can
handle up to 15 MTPA.

» The existing JVROC CHP with two nos. of

~ Rapid Loading System (Silos) and high-

~ capacity conveyors can handle up to 15 MTPA
of coal comfortably.

PP shall submit the Approved Mine

Plan document for its proposed:

capacity after its approval from its
Board, considering the justification of
OM issued by Ministry of Coal.

The Mining plan for the proposed peak capacity of
15.00 MTPA has been approved by the Board of
Directors in the meeting held on 04.11.2023 vide
minute No. 568:5:14.

PP should install CAAQMS on urgent
basis:in consultation with state
pollution  control Board and share

their ~ online data with the|

CPCB/SPCB.

|+ 10 No.s of ambxent air quahty stations were

* One Continuous Ambient Air Quality
A{onitoring Stat‘i’on (CAA‘QMS) is installed in
~ the core zone of the project in consultation with
State Pollunon Control Board and connected to

‘ TSPCB porta] online.

" eCtabllshed in core zone (2 No.s) and buffer
zone (8 No.s) of the project as part of post
project environment monitoring.

* Asper EAC advise, order for procurement and
nstallation of another CAAQMS in the buffer
zone 1s placet 1l:be installed shortly in
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consultation with State Pollution Control
Board.

8. PP should submit existing status of
plantation along with the plantation
proposed in the upcoming year
considering native species only.

+ Till date plantation was carried out in about
223.70 ha against the 164.54 ha as per
approved EMP. In addition to 223.70 ha of
plantation within the project area about 132.00
ha plantation was done in outside project area
beyond mandate.

» The stage wise plantation details are furnished
below: _

Plantation is being carried out with the following

native species:

Hardwikia binata, Dendrocalamus strictus; Ficus
religiosa, Pterocarpus santalinus, Azadirachta
ihdz’ca, Limonia acidissima, Ficus bengalensis,
Aegle marmelos, Mitragyna parvifolia, Dalbergia
latifolia, marsupium, - Syzygium
cumini, “Albizzia procem,‘ T er‘;nz'nalzfa bellarica,

Pterocarpus

Pongamia pinnata, Madhuka indica, Tamarindus
Indica, Pithecelobium dulci,

Sterculia  urens,
Dalbergia sissoo, Bombax ceiba; Albizzia lebbek.

9. PP should submit plan to strengthen
the = Environmental
‘qualification having  environment
engineer’s/science degree and by
developing dedicated environment
Iabora‘toryat with certain timeline.

cell-. with

*  SCCL has a full-fledged Environment Cell, led
by General Manager (Environment) who
directly reports to the Director of the company.

+  Corporate Environment  Department
functioning under the GM ;(Envii'oﬁment) is
having officers with enVironméiital degrees.

'+ Further there are 1 ~1“administrative Areas under

the control of Area General Managers who will
; be_gﬁi‘ded?by* GM “(‘Envimnment) related to
envi rohlnenf%il protection and other compliance
: con,ditiOh:s. In each Area, environment cell is
functioning with an environment officer

. having environmental degrees.

+ Inaddition, qualified environmental officers in
each Project are also working for fulfilling the
necessary statutory compliance.

In each operational area, an Environment

Management Committee (EMC) has been

constituted with multi-disciplinary team. This

committee is chaired by Senior officer of the area
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(SO to GM) to protect and guide in implementation
of the environmental safeguards. .

10.

PP should submit the status upon the
implementation of M-sand plant with
the ML area.

In compliance to the EC condition of JVR Coal
Mine (I&II Exp.) project, an M-sand plant has
been established on a pilot scale in Medapalli
open cast project (MOCP) of SCCL.

Plant Details: Capacity: 3,000 cu.m per day.
After commercial success of the existing M-
sand plant, SCCL will revise the existing
Mining Plan of JVR Coal Mine (I&I1 Exp.) and
establish M-sand plant within the project area.

11.

PP should survey to assess the number
of house damaged due to blasting
within & in the radius of Ikm from
periphery of ML boundary and its
remediation plan. :

The criteria for vibration standards, peak
particle velocity (PPV) has been globally used
in practice for assessment of blast induced
damage to structures. DGMS technical
circular 7 of 1997 is considered as vibration
standard for the safety of surface structures in

~ mining areas.

- Blast induced ground vibration are monitored
~regularly and found less than 5 PPV well

within the stipulated standards of 10 PPV.
Blasti‘ng operations within 500 m up to 125 m
from habitation were carried out as per the
blasting permissions obtained from DGMS.

Controlled blasting techﬁnidués'are also being
followed to reduce the blast induced ground
vibrations while blasting near to habitation.

~ There was no damage observed to the houses

within ‘1 1 km fran‘fthckﬁperiphery of the mine

A “boundary. However, on humanity grounds,
| SCCL renovated the old houses (249) in the
- periphery of the project in NTR colony,

Vengalrao Nagar, Rejarla village (BC colony),
Kistaram (SC & BC colony) with an
expenditure of Rs.2.04 Crores.

12.

PP should submit the CCO certified

past production detail before

Certification has been obtained from the CCO for
the past production details before and after
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mine void up to the level of ground (if
technically feasible) and accordingly
Mine plan shall be submitted. :

amalgamating mine and after | amalgamation of the mine. A copy of the same is
amalgamation. furnished.

13. | PP shall submit the compliance of | PP has enclosed the information with the issues
1ssues raised during earlier Public | raised along with their corrective measures.
Hearings for violation EC and
amalgamated EC and expenditures
incurred.

14. | PP shall submit the plan of filling the | » = As per the approved Mining Plan and Mine

Closure Plan by MoC, Gol,

Q

Total quarry area of the project is 1030.87
ha out of which backfilling will be done in
531.75 ha. ”

Final mine void with water body will be
-created in 499.12 ha with a max. depth of
363.45 m.

Backfilled quarry area of 531.75 ha shall

- be reclaimed with plantation.

* Filling the mine void up to the ground level
requires the following:

Back filling of 499.12 ha of final void up to
ground level requires about 885.23 Mm3 of
over burden which needs to be re-handled
from already reclaimed “OB_dumps.

About 995.75 ha‘ofiplan'tation over the
dump area (488.70 ha - Internal dump

above GL;& 50“7;‘0‘5“ha - External Dump) is

to be disturbed for back filling 885.23 Mm3

’ ‘;j‘nfthe final void.

Apart from disturbing the fully reclaimed
area, the emissions liberated due to re-
handling of OB for back filling will further
pollute.
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o Filling of 885.23 Mm3 of void requires
about Rs. 13,604.21 Cr (@ Rs.153.68 per
m?) which is economically not feasible.

o Due to the above mentioned reasons, it is
not environmentally and economically
feasible for filling of void up to ground
level. :

o However, as per the standard condition
being stipulated in the ECs, engineering
interventions will be implemented for
sustenance of aquatic life in the final mine

void.

I5. | PP shall submit plan for third party | » ~ CSIR-NEERL Nagpur has conducted the third
monitoring of planting preferably party audit of EC compliance including
through an institution of MoEF&CC plantation during June-July’ 2023. However,
(ICFRE etc). as advised, third party monitbrino of planting

will be again carried out by ICFRE within 2
years.

(i) PP had obtained the EC vide Mmlstlys letter No. J-11015/268/2007-1A. 11 (M) dated

11.10.2021 for 10.00 MTPA in ML area of 1953 46 ha (1910.09 ha oflease area and 43.37 ha
of colony).

(u1) PP submitted the mining plan approved by company’s board under clause L 3(b) of guidelines
dated 29.05.2020 f01 a capacity of 15 MTPA over an area of 191 O 09 Ha-.

(1v) Life of mine is 23 years from 2023-24.

v) D1vers1on of 1 156 72 ha of forc%t land has bcen obtamed v cMoEF&CC letter Nos. F. No. 8-
129/2003-FC, dated 02.02.2005 (JVR OCP-1 244.02 ‘h‘) F No. 8- 56/2008-FC, dated

03.07.2012 (JVR OCP- IExpanmn 136.50 ha) & F. No. 8- 56/2014 FC, dated 30.05.2017 (JVR
OC-II 776.20 ha). - . |

(vi) No National Parks, Wildlife Sanctuaries‘ and ‘ECO—‘Sen’sitive Zones have been reported within 10
km boundary of the project.

(vii) Wildlife conservation plan for schedule I species has been obtained from the Principal Chief

Conservator of Forest (HoFF) and Chief Wild life Warden (FAC), TS and the funds deposited
with State Forest Dept. on 09-11-2021.

(viil) PP has obtained the Ground Water Clearance vide letter “ ()Qg dated 05.05.2021
and 1s valid for five years. ’ Z
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(ix) Public hearing was conducted on 14.02.2020 for capacity of 10 MTPA for the project area of
1953.46 ha including ML area of 1910.09 Ha.

(x) Consent to Operate for the existing capacity was obtained from the State PCB on 13.04.2022
and is valid till 331.10.2026.

(xi) One court case pending before the Hon'ble Supreme Court in which while granting stay directed

to pay 50% of amount imposed by the National Green Tribunal, Southern Bench, Chennai in

following court case:

1. Case No. O.A. 174 of 2020 (SZ), dated 08.09.2020 - Basing on a complaint received from
Sri Banothu Nandu Nayak, R/o Sathupalli in regard to environmental violations and
damage caused to houses by SCCL in operation of JVR Opencast mines.

2. Case No. 0.A.No.20 of 2021(SZ), dated 27.01.2021 - Basing on a complaint received
from Sri Oggu Srinivasa Reddy, R/o Sathupalli and another in regard to violation of
environmental conditions by SCCL in operation of JVR OCP-IL

(xii) PP has submitted the compliance as per OM dated 11.04. 2022 w.r.t expansion under 7 (ii) (a)
Stage 1(20%) for Jalagam Vengala Rao Opencast Mine Proj ect w1thm he :
of M/s Singareni Collieries Company Llrmted

SLNo. | Criteria as Per OM dated 11.04.2022

L. The project have gone through the public hearing

process, at least once, for its existing EC capacity | February, 2020. |

on which expansion is being sought, except those
categories of proj ects which have been exempted as
per para 7 II (i) of EIA Notification 2006 and its
amendments

EC for a capacity of 10. 00 MTPA in
ML area of 1953.46 “ha on 11th
October, 2021.

2. There should not change in Categmy of the prO_] ect' No change “i:nﬁ ‘category. Category ‘A’.
from “B2” to “Bl” "or ‘A due to ptoposed -
modern1zat10n or expansmn : 1

3. There is no additional land acquisitionfor,forestlénd There is no additional land
diversion involved for the proposed expansion or | requirement  for  the proposed

there is no increase in lease area with regard to
mining vis-a.-vis the area mentioned in the EC,
based on which public hearing has been held
earlier.

expansion as there is no increase in
project area.
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The proposed expansion shall not be mcre than
50% of production capacity as mentioned in the
prior EC, issued on the basis of public hearing held
and the same shall be allowed in minimum three
phases.

Proposal is for 20% production
enhancement (Ist Phase) over the
production capacity mentioned in the
prior EC, issued on the basis of public
hearing held.

Predicted Environmental quality parameters arising
out of proposed expansion / modernization shall be
within the prescribed norms and the same shall be
maintained as per Prescribed norms.

Air  quality impact prediction
modelling is done for 50% expansion
Le., from 10,00 MTPA to 15.00
MTPA. All the predicted values are
within the prescribed norms.

The proposed expansion should not result in
reduction in the greenbelt area as stipulated in the
earlier EC, or if the existing ratio of greenbelt is
more than 33%, after expansion it should not
reduce below 33%.

There is no reduction in the gréenbelt
area due to the proposed expansion.
The green belt area as per the existing
EC as well as proposed expansion is
1288.86 ha at post closure stage, which
is about 67.5% of the total project area.

The project proponent should have satisfactorily
complied the conditions stipulated in the existing
EC(s) and satisfactorily = fulfilled all the
commitments made during the earlier public
hearing/ consultation proceedings and also the
| commitments given while granting previous
: expansidn, as may be applicable. This shall be duly
recorded in the certified compliance report issued
by the IR‘O/CPCB/SPCB, which should not be
more than one year old at the time of submission of
application

Director, MoEE&CC, ILR.O,,
Hyderabad inspected the project on
20th September, 2023 and issued latest
certified EC compliance report. The
conditions of existing EC are being
complied and the commitments of
carlier public hearing are being
fulfilled. '

Public Consultation shall be undertacen [if

applicable as per table below] by ohtammg:

response in wrmng, as: per para 7 III (i1) (b) of EIA

Notification 2006, except_:those categomes of |
projects which have been exémp‘tekd‘ as per para 7

I (i) of EIA Notification 2006 and its
amendments.

production
consultation will be undertaken at the
time k{oféx"pansion proposal from 40%
t0 50%

The :proposal‘is*for 20% increase of
capacity only. Public

Effluent & ambient monitoring including air
quality monitoring systems as specified in the

existing EC, if stipulated, should have been
installed.

Effluent monitoring and air quality
monitoring is being carried out as
specified in the EC. An online ambient
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air quality monitoring station was
established at the core zone.

6.7.4 The EAC after detailed deliberations observed that the instant proposal has been applied under
Ministry’s OM dated 11" April, 2022 for expansion in capacity upto 20% with exemption in public
hearing under clause 7 (ii)(a) of EIA, Notification, 2006. Earlier Ministry had issued EC on
11.10.2021and public hearing for the same was condiicted on 14.02.2020.

The Committee observed that PP has proposed the project area as 1953.46 (1910.09 Ha within ML
area and 43.37 Ha outside lease area for Colony/iownship). The Committee is of the view that EC may
be considered for an area /01 which lease including LOI and mining plan is there i.e. 1910.09 Ha.

The Committee discussed certified compliance zepoit“subnzitted by sub-office Hyderabad of RO,
Chennai vide letter dated 20.10.2023 and observed the conditions which are non-complied are mainly
due fo non-commissioning of the Coal Washery. PP submitted that once the Washery will be
commissioned the conditions will be complzed The Committee observed that sub- -office Hyderabad
mentioned that i) PP should not plant Conocarpus spp, in green belt which is an exotic species, ii) PP
may seek amendment in special condition (vi) as growing of SAL tree is not having favourable
conditions at the project area, iii) 4 wildlife expert may be hired to monitor wildlife movement in the
areas and also support SCCL in effective implementation of Wildlife Action Plan, iv). PP shall
continuing to submit the six-month compliance through PARIVESH Portal only. In addition to this some

partial compliance include i) PP has yet to complete construction of STP at Rudrampur Colony of

Kothagudem, ii) PP has not created another water tank near Chilla vagu before removing Jeemigupalli
tank in the pr ‘oject areaq, iii) PP has not provzded the information related to on ground implementation

of works and Sinancial utilization, which may. be sought from the Forest Department in the

implementation oj Wzla’lzfe Conservation plan iv) PP has yet to construct 200 KLD STP at Sathupalli
town. Therefore, the Committee emphasised on the compliance of these corzdzt;zons.

The final mine void area ret:bmmended by PP seems to be large. Committee asked the PP to prepare
the scientific reclamation plan in order to reduce the void area post mining. An@t/éeiﬁ CAAQMS to be
installed in the bu]fel zone befoze Ju[y, 2024. Company envir: on né‘nt manadéménr committee should
conduct the monthly review meetmg Commzttee also asked the PI

fo expedz[e the process of getting

mining lease amalgamated. PP yhaﬁ e,xp/me the posszbllzz‘y of utzlzvzna zhe mine waste by setting up of

M-sand plantand necessary permzsszon requzred fo; ﬂse same.

Based on the above discussions held in z‘he 6"EAC meetzng held during 17-18 January,20224 , the EAC

recommended the Environmental Clearance under Ministry’s OM dated 11 04.2022 for expansion of

Jalagam Vengala Rao Opencast Mine (amalgamation of Jalagam I & II) with increase in production
capacity from 10 MTPA to 12 MTPA with coal washery of 4 MTPA capacity in an area of 1910.09 Ha
by Ms Singareni Collieries Company Limited at village Kommepalli near Sathupalli town, Sathupalli
mandal, Khammam District, (Telangana) with the following specific conditions i
conditions already prescribed in EC dated 11.10.2021 and Standard E C co
of EI4 Notification, 2006 and its amendments:

addition to specific

he provisions
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Specific condition: -

1)

2)

3)

4)

5)

6)

7)

8)

9)

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023

PP to obtain the CTO for Opencast coalmine capacity of 12 MTPA after grant of EC and for
existing Coal washery of 4 MTPA capacity.

PP shall complete construction of STP at Rudrampur Colony of Kothagudem, and 200 KLD STP
at Sathupalli town within a period of one year from the date of grant of expansion EC.

PP should create another water tank near Chilla vagu within in a period of one year from the
date of grant of expansion EC.

PP to provide free of cost treatment in the Hospiial to the locals living there within the periphery
of Skm radius of the ML area. 4 Zog-book shell be maintained with the detail of doctors and
patient’s.

PP shall get the mining lease amalgamated ard submit then documents in this zeaaia’ fo IRO,
MoEF&CC. ‘

PP should provide the school Jacility 1o belmt poverly students and same shall be kept in the
company record

PP should strengthen the Plantation within/outside the premise of Mine lease area and avoid to
use species like Conocarpus spp, in green belt. Further, special condition (vi) of growing of SAL
tree is amended to the extent that PP shall plant native species like Siris, Neem, Palasa, Amaltas,
Shisham, Amla, Jamun, Mango, Arjun, Karanja, Bija, etc. will be planted along with other
species in consultation with the forest department. As ensured by PP a survival rate of at least
80% shall be maintained by carrying out gop plantation in case of. ‘maktali‘zvahe budget
earmarked for the plantation shall be kept in a separate account. Further, PP shall maintain
atleast10) mirs width tree plantation of broad leaves and wind break/greenshield ofabouz‘ 10 mts
height along the boundary of coal storage yard. PP should annually submit the audited
statement of expenditure along with proof of activities viz. p‘h‘(‘)t‘og; ‘aphs (before & after with
geolocation date & time), details. of expert agency engaged detazls of species planted, number
of species planted, vurwval iate densm of plamation etc. to the Regtonal Office of MOEF&CC
and on PARIVESH Portal as the case may be for the actzvzzles carried out during previous year.

Third party monitoring of the plantatzon donc Shall be carried out thr ough an institution of
MoEFCC (e.g ICFRE) ‘ ‘ ‘

PP shall prepare the scientific reclamation plan in order to reduce the void area post mining.

PP should conduct the monthly review meeting with the environment management committee of
the company.
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10) PP shall ensure that all type of plastic wasie generated from the mines shall be stored separately
in isolated area and disposed of strictly aahering to the Plastic Waste Management Rules 2016.
In pursuant to Ministry’s OM dated 18/07/2022 PP shall also create awareness among the
people working in the project area as weli as in its surrounding area on the ban on Single Use
Plastic(SUP) in order to ensure compliance of Ministry s Notification published by the Ministry
on 12/08/2021. A report along with photograph on the measures taken shall also be included in
the six monthly compliance report being submitted by PP.

11) All the mitigation measures committed / envisaged in the EIA/EMP report and subsequent
submission shall be implemented. PP shall install one CAQMS in the buffer zone before July,
2024. PP should annually submit the audited statement along with proof of activities carried to
the Regional Office 0]‘ MoEF&CC and PARIVESH Portal as the case may be for the activities
carried out during previous year.. :

12) PP shall implement Eﬁ‘luent Treatment Plant for wastewater generated from workshop and

Sewage Treatment Plan for its colony. No untreated water Shall be discharged from mine
boundaries to ponds/nallah/viver.

13) PP shall conduct feasibility studies Jor assessment of voids for backfilling of ash and mixing of
ash with overburden, taking up backfilling ash and OB mixing activities during operations as
well as post closure of mines in line with the Fly Ash Utilization Notification, 2021.

14) Hon’ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of
India &Ors vide its judgement dated 8th January, 2020 has directed the Union of India to impose
a condition in the mining lease and a similar condition in the environmental clearance and the
mining plan to the effect that the mining ’ease holders shall, after ceasing mining operations,
undertake re-grassing the mining area and any other area which may have been dzsluz bed due
to their mining activities and restore the land to a condition which is Jit for gr owth of fodder,
flora, fauna etc. Compliance of this condition after the mining actzwty is over at the cost of the
mining lease holders/Project Proponen:”. The nnplemeniallon report. of the above said
condition Shall be sent to the Regzonal O/]zce ¢ f the MoEF &CC

Agenda no. 6.8

Himgir Coal Washery project for (S MTPA) in an area of 13.52 ha. of M/s ACB (India) Limited
located in Tehsil Hemgir, District‘SUndarg‘arh, ‘(O‘di“s‘ha) — Reconsideration for Amendment in
Environmental Clearance dated 22.06.2009 — reg.

[Online proposal No. IA/OR/CMIN/298151/2023; File No. J-11015/925/2007-IA. II (M)]

6.8.1 The proposal is for amendment in EC dated 22.06.2009 for Himgir Coal Washery project for (5
MTPA) in an area of 13.52 ha. Of M/s ACB (India) Limited located-4n, T
Sundargarh, (Odisha).

ir, District -
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PP vide proposal No JA/OR/CMIN/298151/2023 dated 2.03.2023 applied for amendment in

specific condition of EC granted on 22.06.2009 and additional specific conditions prescribed vide

letter dated 22.02.2022. The details of the same are as follows:

111

| conveyor system to transpor‘t“

coal within 2 years from: date
of issue of this letter.

Sl. No. | Reference of Approved | Description as per Approved | Amendment Sought
EC EC

1 Additional SPCB:shall grant Consent to | SPCB  shall  grant

) o 1 Operate of 2.5 MTPA for the | Consent to Operate of

Specific Condition NO‘ !\ aforesaid project 50 MTPA for the

aforesaid project

2 Additional | As  committed,  project | Project Proponent can

o proponent to - install belt | transport washed coal
Specific Condition No. ‘ ‘

from  Washery to
Kanika Railway Siding
by road with covered
trucks ,insteéd of ‘belt
conveyor system

1135

258

The above proposal was considered in EAC meeting 42" EAC meeting held on 5% April 2023
wherein Committee deferred the proposal for want of requisite information. PP submitted the
information and the proposal was again considered in 46" EAC meeting held on 26-27 June,2023

wherein the Committee recommended the following zmendments:

Specific Condition No.
111

proponent to install belt
conveyor system to transport
coal within 2 years from date
of issue of this letter.

SI. No. ;Referencé;c}f Approved | Description as per Approved Amc;ndment'SOu’ghf
EC . EC e
1 Additional - | SPCB shall grant Consent to SPCB shall grant‘
- 5 . | Operate of 2.5 MTPA for the | Consent to Operate of
peci l,cCondl‘tlon,‘No.il_‘ ‘:afofésanid'projmt - |40 MTPA for the
‘ SR | aforesaid project for 3
| years accordingly the
SPCB shall issue CTO
2 Additional As  committed,  project | Project Proponent can

transport washed coal
from  Washery to

Kanika Railway Siding
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transportation system
shall be completed.

The above recommendation of EAC was examined ir the Ministry and Ministry vide letter dated
8.11.2023 asked the PP to apply once the production rzaches 2.5 MTPA. The PP on 12/12/2023

- uploaded letter dated 11/12/2023 on Parivesh Portal and requested for enhancement in EC capacity

from 2.5 MTPA to 5.0 MTPA. The grounds for amendment submitted by the PP is as follows:

(a) ACB (India) Limited, Hemgir washery has presently two work orders i.e. (i) 2.14 MTPA
a/c Maharashtra State Mining Corporatior Ltd (MSMC) and (ii) 1.50 MTPA a/c
Kalkilspat Pvt. Ltd. ACBIL. Hemgir washery is already washing coal for MSMC against
order of 2.14 MTPA and we are unable to commence work against
Kalkilspat Pvt Limited since out of total permitted capacity -of 2.50 MTPA, capacity of
2.14 MTPA is already booked a/c MSMC and talance capacity is not sufficient to take up
the 1.50 MTPA order of Kalkilspat. (PP also submitted copies of said work orders.)

(b) In addition to above mentioned orders, some other zustomers such as Adani, Vedanta, Hindalco are
also routing their coal through Hemgir siding/washery to the tune of —1.50 MTPA. They have
shown their intent to wash entire coal, but due to unavailability of EC we are unable to take
their order for washing of coal. It is worthwhile to bring your kind notice that 1.347 MT of coal
has been dlspatched from Hemgir washery/siding during current fiscal (up to Nov'23) averaging
1.68 lack per month. (PP also provided the details of monthly coal quantity handled by this

Washery.)

(c) The quality of raw coal available in IB valley coal fields of MCL is generally of inferior quality, i.e.
G-13/G-14 grade and is therefore unfit for constmption in Sponge Iron / cement / other units
without sthmg After enhancement of capacity as requested above, many plants may source
their requirement of washed coal which will also reduce dependence oni 1mno ‘ >d coal and result in

savings in precious fm e10n exchange.

6.8.2 The above request of PP is now placed in 6 EAC Meetm0 he]d on 17- 18 }anuary, 2024

~ wherein the addmonally requested the followmU

AmendmentNo.01: SpeclﬁcCondltmnNo.( Ll -

Specific Condition as per EC

Amendment Sought

SpecificConditionNo. (ii)

“The Proponent shall establish a
Closed Conveyor System within3
(three) years for transportation of
Washed Coal between the Washery
and the Railway Siding at Himgir and
prior Forestry Clearance Shall be

“The ‘ companyshall
transportWashedCoal betweenthe
Wesheryand ~ RailwaySiding by
Tarpaulin Covered Trucks through a
shertest non interfering straight route
of 1.860 Kms long Compacted Black
Top Road straight fre:
to its own Rl

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023




LXK
i
Obtained under the Provisions of the Himgir Tehsil without any Turning
FC Act, 19807. and with provision of fixed water

sprinklers at both the sides at 100 mtrs
apart in a Zig Zag Pattern”.

Reasonfor Amendment:

1. Ondated 27.01.2018 Tehsildar, Himgir, Sundergarh handed over the physical possession
ofthe said forest land of 2.699 Ha to ACB (India) Limited after grant of Stage - 2 FC from
the office of Conservator of Forest (Ccntral), GOI, MOEFCC, Eastern Regional Office,
Bhubaneswar.

2. Thereafter ACBIL has immediately started and completed compaction of Service Road
of total length of 1.86 Kms straight from Washery to its own Rly Siding in Kanika having
width of 16 Mtrs. ‘

3. While working for preparing the said service road we have studied the field situations at
present regarding transport of washed coal from Washery to Railway Siding in the
contextof maximum protection of the surrounding environment from the dust pollution /
fugitive emission by Closed Conveyor System vis-a-vis Road Transport and concluded
that; ‘

1. At the time of grant of EnVironmentai Clearance in the year 2009 the route proposed
for washedcoal transport from Washery to Rly siding was through the existing
Belpahar — Sundergarh PWD road which is passing adjacent to the Washery presently
the dcd1cated Coal Corridor of M/s MCL.

. As the said road was the main commuting road for pubhc the Fstecmed EAC
Committee had given decision for establishment of Closcd Conveyor system for the
purpose of Washed Coal transpoxt from Washery to Rly siding. The best option in
view of protection of Envuonment as Well as the safety of the vd}agels

1. After receiving the Envitbﬂmental C’learance ACBIL had identified the best possible
route to establish Closed Conveym syﬂtem for the washed coal transportation directly
from its Washery to its own Rly sxchng, this is a straight route of 1.860 Kms length
intersecting a patch of forest land covering 2.699 Ha of Forest Land instead along the
main commuting road as demarcated in the Map.

1v. After receiving the said 2.699 Ha of diverted forest land ACBIL has completed
compaction of Service Road of total length of 1.86 Kms stra;gh
own Rly Siding in Kanika having width of 16 Mitrs.
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As the said route is straight from washery to Rly siding under control of ACBIL, and
it is not a public road, there will not be any need for speed breaker. Thus there will
not be any possibilities of spillage of coal en-route.

In addition, all the vehicles will be completely covered with tarpaulin.

Where as in Closed Conveyor System there will be some spillage over the service
road from the coal carrying belt. The situation will be worse during any breakdown
of the belt. That in turns will create again ground fugitive dust emission.

Where as in Closed Conveyor System it is not completely covered. There is some
possibilities of fine coal dust get emitted out in the atmosphereat a height of 5 to 10
mtrs thus will affect thetrees around.

Our aim is to operate Washery while taking all precautionary measures to protect the
environment from all possible pollution generation specifically fine coal dust.

If we transfer washed coal from our Washery to Himgir Railway Siding by Compacted
Black Topped Road straight from Washery to Siding without any Turning and with
provision of fixed water sprinklers both the sides at 100 mtrs apart in a Zig Zag pattern
instead of Closed Conveyor System at a height of 5 to 10 mtrs above the ground level
then webelieve and ensure that therewill beNO coal dust fugitive emissions orspillage
that can have any adverse impact on the immediate or surrounding vicinity due to coal

 dustpollution.

AmendmentNo.OZ:‘ ‘Sbeciﬁc ConditionNo.(iii)

1138

26

Specxf ic Condltmn as per EC . . ; Amendment Souom

Specific CondltmnNo (m) - - o o “Theentxrecoalrejectsshallbeusedman

“Theentirecoalrejectsshallbeu‘sedi‘n‘an}f’:BCbase‘
dTPP. ‘
Plant shall be commissioned within two years

of Operation of the Washery”.

_yFBC based TPP
m@teadofonlythehnkedFBC based

ThelinkedFBCbasedThermalPower | Thermal Power Plant”

Reason forAmendment:

i
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Sambalpur,

Odisha. ThePowerPlantofAIPPLhasbeencommissionedwith] SMW(WHRB12 MW +
FBB 6 MW) in the year 2009 with valid Consent to Operate Order from State
PollutionControlBoardvideCTOletternc.6219/IND-1-5334dtd.18.04.2009.and  letter
no. 20177 /IND-I-5334 dtd. 10.12.2009.

ii.  Due tovariousreasonsthesaidlinkedpower plantwasestablishedwithmuchlessthan50
%00fECgrantedlimitof45MW.ThusrequirementofrejectsbythelinkedFBBbased Thermal
Power plant has been drastically reduced.

iii.  Therefore, ACBIL have to dispose the rejects generated to other FBB based Thermal
Power Plants.

iv.  Further with referenceto thé; amendment in Environmental Protection Rule, 1986 vide
Notification No. G.S.R. 443 (E) dtd. 25" June, 2021 of MoEF&CC, Govt. Of India
middling and rejects to be utilised in any Thermal Power Plants, subject to the said
Thermal Power Plant complying with the stipulated emission and fly ash norms as
specified time to time by MoEFCC, GOI. -

v.  Thus our appeal is for amendment of the xald specific condition No.iii accordingly as
mentioned above. i

6.8.3 Committee during the deliberations noted the followings:

i. PP had obtained the EC vide Minist%y“s letter No. J-11015/925/2007-1A. 11 (M) dated
22.06.2009 for 5.0 MTPA in ML area of 13.57 ha to M/s Aryan Coal Beneficiation Pvt. Ltd.

ii. EC transferred to M/s ACB India Limited vide letter no. J- 11013/9’75/9007 IA IT (M) dated

- 23/04/2019.

iii.  Forest clearance for 2.699 ha has been obtamed for non- forestry act1v1ty Vlde MoEF&CC
letter No. 5-ORB171/7013 BHU dated 28.06.2016. - ~

iv.  Ministry granted amendment in EC vide letter datcd 22 02. 7022 ‘

v. PP vide proposal No IA/OR/CMIN/29SI 512023 aoam apphed for amendment in EC dated
22.02.2022 and the earlier, Commxttee m ‘the 46th EAC meetmg held on 5™ April, 2023
recommended the proposal for produc 1on of 4 MTPA and recommended for providing 3
years’ time for transportation of mineral by road. But Ministry did not accept the
recommendation of EAC and asked the PP to apply once the production reaches to 2.5 MTPA.

vi. PP vide letter dated 11.12.2023 again requested for amendment in EC from 2.5MTPAt0 5.0
MTPA.

6.8.4 The EAC noted that the proposal submitted in the PARIVESH Portal is foramendment in only
two additional specific conditions but PP now requesting for amendment i5.the details
of the same are as follows: |
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Conveyor  System
within3 (three) years
for transportation of
Washed Coal
between the Washery
and the Railway
Siding at Himgir and
prior Forestry
Clearance Shall be

Pattern™.

Road straight from Washery Site to its
own Rly Siding at Kanika, in Himgir
Tehsil without any Turning and with
provision of fixed water sprinklers at both
the sides at 100 mtrs apart in a Zig Zag »

S1. No. | Reference of Description as per Amendment Observation of EAC
Approved EC Approved EC Sought
Additional SPCB shall grant | SPCB shall grant | As per PARIVESH
. Consent to Operate | Consent to | Portal
Spe01ﬁ.c . | of 2.5 MTPA for the | Operate of 5.0
Condition No. i aforesaid project MTPA for the
aforesaid project
Additional As committed, | Project As per PARIVESH
. ‘project proponent to | Proponent  can | Portal
Spemﬁc install belt conveyor | transport washed
gondmon Mo system- to  transport | coal from
m coal within 2 years | Washery ~ to
from date of issue of | Kanika Railway
this letter. Siding by road
with  covered |
‘trucks instead of
belt  conveyor
system
Specific Condition as Amendment Sought Observation
per EC . ; ‘ ~ of EAC
SpecificConditionNo. The companyshall transportWashedCoal Additional
(if) . “betweenthe W, asheryand kR;aiIWayiSiding_ | amendmen
by Tarpaulin Covered Trucks through a t sought
“The Proponent shall shortest non interfering straight route of during the
establish a  Closed - 1.860 Kms long Compacted Black Top meeting.

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023

173 of 248



Obtained under the
Provisions of the FC
Act, 19807,

SpecificConditionNo.(iii “TheentirecoalrejectsshallbeusedinanyFB Addlt(lional
) C basedTPP insteadofonlythelinkedFBC amendmen

based Thermal Power Plant” t SOPght
“The entire coal : during the

rejects shall be used meeting
in an FBC based TPP. '
The linked FBC
based Thermal Power
Plant shall be
commissioned within
two years of
Operation of the
Washery”.

The Committee observed that PP is required to apply when the production capacity reach 2.5 MTPA,
the unit is already achieved 1.6 MTPA of Coal Proczssing and dispatch of 1.3 MTPA till November
2023. The Committee asked the PP whether they are zble to reach 2.5 MTPA by March 2024. In this
regard, PP submitted that they are already executing zn order of 2.14 MTPA and to achieve 2.5 MTPA
the balance quantity comes out be 0.36 MTPA but it is difficult to get the small order of exact 0.36
MTPA. PP submitted that they are getting orders of higher capacity but it is difficult to accept the same
as the EC capacity is restricted to 2.5 MTPA. Commlttee agreed with the submission of PP and is of
the view that PP has submitted sufficient supporting documents to establish the f act that they are getting
the orders for more than 2. 5 MTPA but not able to execute the same as the EC is restrlcted at 2 5 MTPA.

Committee also dehberated on the mode of transportation and also wewed the drone video shown by
the PP. PP subrmtted that they have dedicated road under their control for the coal transportation from
washery to railway siding. PP also shown the self-certified EC comphance report and informed that
they have already requested RO, Bhubancshwar for submlssmn of CCR but the same is awaited.

Based on the document submltted and dlscussmn held the Commlttee is of the view that w.r.t requested
of expansion capacity from 2.5 MTPA to 5 MTPA and for additional amendment sought by PP i.e.

SpecificConditionNo. (iii) as mentioned above, the same may be considered after submission of the
following:

a) Proposal for amendment in EC conditions shall be submitted a fresh in PARIVESH 2.0 Portal.
b) Submission of fresh traffic study and one-month baseline data.

¢) Cost analysis of deployment of electric tippers vis a vis. mstallauon of belt or system for
transportation of mineral from washery to railway siding. '
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d) Certified Compliance Report from concermed RO for compliance of 90% of the conditions.

The Committee also recommended that additional specific condition iii shall be read as “As committed,
by PP, project proponent shall install belt conveyor system to transport the coal by 22/02/2025.”

Agenda no. 6.9

Tawa-II UG Coal mine for increase in production capacity from 0.60 MTPA to 0.86 MTPA with
increase in ML area from 520.0 ha to 523.75 ha of Western Coalfields Limited located at Village
Hirapalla, Panchayat Bhogaikhapa, Tehsil Ghoradongri, District Betul (Madhya Pradesh) — For
Environmental Clearance under expansion— reg.

[Online Proposal No. IA/MP/CMIN/417657/2023; File No. J-11015/53/2006-IA. TI(M)]

6.9.1 The proposal is for expansion in Environmental Clearance for Tawa-II UG Coal mine for
increase in production capacity from 0.60 MTPA to 0.86 MTPA with increase in ML area from 520.0
ha to 523.75 ha of M/s Western Coalfields Limited located at Village Hirapalla, Panchayat
Bhogaikhapa, Tehsil Ghoradongri, District Betul (Machya Pradesh).

6.9.2  Details of the proposal, as ascertained from the proposal documents and as revealed from the
discussions held during the meeting, are given as under:

6.9.2.1: Location:

1. Tawa-ll UG is‘located in the Hirapalla village, Ghoradhongri Tehsil, Betul District, Madhya
Pradesh. The mine is adjacent to Tawa UG of WCL. It is bounded by North Latitude 22° 08'
44 N and 22° 10' 187’ N and east Longitude 78° 9' 33" E to 78° 11 48” E and is covered in
the Survey of Indla Toposheet No. 54 J/4.

1. Project does not fall in the Crmcally Polluted Area (CPA) where the MoEF &CC’s vide its OM
dated 11.04. 2022 & 07.05. 2022 has lmpoeed moratorlum on glant of environment clearance.

6.9.2.3: Forest Area: 400.029 Ha of forest land is mvolvcd m the pm;cct Forestry clearance for
entire 400.029 ha has been obtamed The detal s are tdbulated below:

S. No. | Forest Area

(ha) : ‘ Remarks
1 195.200 FC Obtained No F-5/29/97/10/3 dated 9/8/1999
2 201.079 FC of Stage-II Obtained No. 8-52/2017-FC dated 02.11.2023
3 375 FC (surface only) of 3.75 ha for power line obtained vide 6-MPB-

109/2006-BHO-3741 dated 16-8-2007.
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Total | 400.029 ha

6.9.2.4: Protected Area:

1. Tiger corridor is 6 km in NE direction and 6.5 Km SE direction from Mine boundary. Pachmari
Bio-sphere Reserve is approximately 7 km from the north side of Tawa-II Mine boundary.
Satpura Nation Park is at 17 kms distance from the mine.

6.9.2.5: Method of Mining & Mining Plan:

i Total Mining lease area as per block allotment is 520.0 Ha (additional 3.75 ha land is for power
line). The mining plan including mine closure plan was approved by WCL Board vide Ref:
WCL/BD/SECTT/BM-282/2016/738 Dated 05.11.2016.

. Land use details of Mine: The land usage pattern of the project is as follows:

~ Pre-mining:
S. No. | Type of Land Land in ha
1 Forest 400.029 Ha
2 Agriculture 69.265 Ha
3 Other (waste land etc) 54.456 Ha
Total 523.750
During Mining:
S. | Particular Land in
No. , ha
1 | Surface Rights for infrastructure including road 114858
2. Mining Rights (land below which only mining activities are 508.892
| conducted) - : ‘
Total 523.750
Post-Mining: |
SL. No. T Particular Land in
o Sl ha
1 Land are to be restored with plantation i.e. under Surface 14.858
Rights for infrastructure including road
2 Undisturbed Land area i.e. under Mining Rights (land below 508.892
which only mining activities are conducted)
Total 523.75

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023




1144

kY £

e 4 WA

e £
3¢ ’ 252

iii.  Total geological reserve reported in the mine lease area is 26.507MT, with mineable reserves
are 19.727 MT. Balance extractable reserve as on 01.04.2023 is 4.806 Mt.

iv.  Total 5 coal seams, only 2 seams are workasle with thickness ranging from 0.92 to 3.34. Grade
of coal is G-8. :
v.  Method of mining operations envisages by Underground Bord & pillar with Continuous Miner
and LHDs Combination.
vi.  Life of mine is 8 years as on 01-04-2023.
vii.  Since it is an underground mine, there is no external OB dump and quarry / excavation area.
viil.  Transportation of Coal: Coal is transportation through conveyor from face to surface and then
by tippers from surface to Sarni Thermal Power Plant. Black topped road is provided for coal
transportation road from surface to pOWer plant.

6.9.2.6: Baseline Data: ~

i.  Environmenta] Baseline data was generated in the summer season from 16" March, 2023 to 15™
June, 2023 (summer Season) at 6 locations. The result indicates that the maximum and minimum
values are 51 to 85 pg/m3 for PM10, 20 to 40 pug/m3 for PM2.5 in buffer zone. In core zone the
maximum and minimum values are 131 to 180 pg/m3 for PM10, 44 to 59 pg/m3 for PM2.5. The
SO2 concentrations are in the range of <10 0 15 pug/m3 and NOx in the range of 7 to 24 pg/m3.
The incremental increase is projected to be 5.42 pg/m3 for PM101.31 pg/m3 for PM2.5, 0.06
pg/m3 for SO2, and 0.22 pg/m3 for NOx within buffer zone. The value of total GLC is estimated
to be 87.19 pg/m3 for PM10, 40.31 pg/m3 for PM2.5,12.06 pg/m3 for SO2, and 21.22 ng/m3
for NOx. The observed pollutant levels are compared with CPCB National Ambient Air Quahty
Standards.

1. Surface water Monitoring was done at 3 locations. The result indicates that the pH value in the

‘ 1ange of 7.72 and 8.22, dissolved oxygen in the range 0of 4.44 to 5.8 mg/l dlSiolved solids ranged
158 to 788 mg/l. ~ :

6.9.2.7: : Pubthea‘ring'

1. Public hearmg for the pmJect 0f 0.86 MTPA capacity in an area of 523 75 ha was conducted on
25.08.2022 at project location under the Chalrmamhlp of ADM Betul. Major issues raised in
the public hearing include CSR . actlvmcs health, cducatlon roads, dust generation, employment
opportunities, Toilets, Water Enwronment Medlcal facﬂxtlcs air enwronment Noise Pollution,
safety etc. Approprmte actlon to addl eSS the 1s\ue> raised in the Pubhc has been proposed.

1.  Commitment made by the Project Proponen‘t‘t‘o address the Public Hearing concems in lieu of
Corporate Environment Responsibility (CER) to be mentioned in the following table:

Sl. [Particulars Year-1(In | Year-2 (In | Year-3 (In | Year-4 & Total
No. Lakhs) Lalkhs) Lakhs) onwards (In
' (2023-24) | (2024-25) | (2025-26) | (In Lakhs) | Lakhs)
(2026-27)
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1 N
Infrastruc@recreaﬁonfor 6.00 3.00 300 3.00 15
Drinking Water supply
2 SkillDevelopment & Edﬁcation 40.00 10.00 10.00 10.00 70
3 Roads 46.34 10.00 10.00 10.00 76.34
4
Rainwater Harvesting - 10.00 10.00 10.00 30
> Medical Camp 2.00 2.00 2.00 2.00 8
6 |Art,Culture& Sports 0.50 0.50 0.50 1.00 2.5
7 Others - 5.00 5.00 5.00 15
Total 94.84 40.5 40.5 41 216.84

1ii.

Hearing have already been taken under the Chairmanship of ADM, Betul on 25.08.2022.

6.9.2.7: EMP Budget:

1.

Total capital cost of the project is Rs. 68.74 crores. Cost of production is Rs. 2443.70/t(at 85%),
CSR cost is Rs. 2 per tonne. Environment Management Cost; Capital 57.22 lakhs. & Recurring
cost 1s Rs. 6/tonne of coal production.

6.9.2.8: Others:

1.

1i.

1il.

1v.

V.

V1.
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Employment generation: Permanent Manpower in the project is 732 Nos. Approximately 100
contractual workers will get employment through outsourcing agencies. In addition,
approximately 50 Nos. of indirect employment will be generated.

Coal linkage of the project is proposed for thermal use for MPGENCO & Various consumers.

There isno Joint venture.

The pr ogect is reported to be beneficial in terms of Environmental: Con@ewatlon of Coal. As it
is an underglound mine, there will not be any significant ir ma t on the. environment. Social:
Project will continue to lead to development of roads, infras tructur e, improvement in social and
living standards and provide employment dgrecﬂy & ind m:ctly Fmancnal the project will
contribute government through various taxes

The project has been granted Envirohment‘aly'Clearance for production capacity of 0.6 MTPA
with ML area of 520 ha vide Ministry’s letter no. J-11015/ 53/2006/-1A. II(M) Dated 02.08.2006
and revalidation of existing EC granted vide No J-11015/ 53/2006/-IA. II(M) Dated 15.01.2021.

Project has been granted ToR for expansion of production capacity from 0.6 MPTA to 0.86

MTPA and increase in project area from 520 ha to 523.75 ha. vide letter no. J-11015/53/2006-
TA. II(M) dated 8" January, 2021.




The ground water level has been reported to be varying between 3.8 m to 14.00 m during pre-

Vii.

monsoon and between 1.3 m to 6.9 m during post-monsoon in the study aera of 10km radius.
viil.  Total water requirement for the project is 490.32 KLD.

ix.  NOC has been secured from CGWA for abstraction/ dewatering of mine discharge in respect of
subject mine vide NOC no. CGWA/NOC/MIN/ORIG/2021/14068 valid upto 16/12/2023.
Renewal application is in process vide application no. 21-4/563/MP/MIN/2017.

x.  Consent to Operate for the existing capacity was obtained from the State PCB on 19.08.2022
and is valid till 31.08.2025. :

xi.  Tawa River is flowing along the boundary of lease. The river will not be diverted.

Xii.  Regular monitoring of ambient air quality is being carried out on fortnightly basis. The
documented report is submitted to MPPCB and also to MoEF&CC along with half yearly EC
compliance report. In general, the results of ambient air quality monitoring data were found
within prescribed limits.

xiil.  No court cases, violation cases are pending agaiast the project of the PP.

xiv.  The project does not involve violation of the EIA Notification, 2006 and amendment issued
thereunder. The coal production, realized from the project, from 1993-94 onwards, is as under:
Year EC “Actual Production E;;c:;zn ];r:: :;:tlcon

: apacity (MTPA MT s
; capacity ( ) (MT) | Sanctioned Capacity

2006-07 0.60 Nil oo T ~ Nil

2007-08 08T R e

2008-09 060 . 1 0934 o F TN

2009-10 we T o | Nil

2010-11 0.60 L0361 Nil

2011-12 : 0.60 0.412 Nil

2012-13 0.60 0.435 Nil

2013-14 0.60 0.532 Nil

2014-15 0.60 0.522
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2015-16 0.60 0.500 Nil

2016-17 0.60 0.480 Nil

2017-18 0.60 0.401 Nil

2018-19 0.60 0.374 Nil

2019-20 0.60 0.319 Nil

2020-21 _ 0.60 0.308 Nil

2021-22 - 060 0352 Nil

2022-23 0.60 : 0.464 Nil

xv.  NoR&R is proposed in this project. S

xvi.  Consent to operate for production capacity of 0.6 MTPA has been obtained vide letter no.
116226 dated 19.08.22 and valid up to 31.08.25.

6.9.3 Committee after deliberations noted the followings:

1. Environmental Clearahce for production capacity of 0.6 MTPA with ML area of 520 vide
Ministry’s letter no. J-11 015/53/2006/-IA.T(M) Dated 02.08.2006 and revalidation of existing
EC granted vide No J-11015/ 53/2006/-IA. TI(M) Dated 15.01.2021.

. ToR for expansion of production capacity from 0.6 MPTA to 0.86 MTPA and increase in project
area from 520 ha to 523.75 ha. vide letter no. J-11015/53/2006-1A. II(M) dated 8" January,
2021. ‘ ~ :

iii.  Total Mining lease area as per block allotment is 520.0 Ha (additional 3.75 ha land is for power
line). The mining plan including mine closure plan was approved by WCL Board vide Ref:
WCL/BD/SECTT/BM-282/2016/738 Dated 05.1 1.2016. -

1v. Life of mine is 8 years as on 01-04-2023. S o

v.  400.029 Ha of forest land is involved in the project. Forestry clearance for entire 400.029 ha
has been obtained. o !

vi.  Tiger corridor is 6 km in NE direction and 6.5 Km SE direction from Mine boundary. Pachmari
Bio-sphere Reserve is approximately 7 km from the north side of Tawa-IT Mine boundary.
Safpura Nation Park is at 17 kms distance from the mine.

vil.  NOC has been secured from CGWA for abstraction/ ‘dewaterking‘-(‘)f mine discharge in respect of
subject mine vide NOC no. CGWA/NOC/MIN/ORIG/2021/14068 valid upto 16/12/2023.
Renewal application is in process vide application no. 21-4/563/MP/MIN/2017.

vili.  Public hearing for the project of 0.86 MTPA capacity in an area of 523.75 ha was conducted on
25.08.2022. |

ix.  Consent to Operate for the existing capacity was obtained from the State PCB on 19.08.2022
and is valid till 31.08.2025.

X.  Tawa River is flowing along the boundary of lease. The river will not be diverted.
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6.9.4 The Committee after deliberations noted that the instant proposal is for expansion of
Environmental Clearance after obtaining ToR vide dated 08.01.2021 and Public Hearing conducted on
25.08.2022.

Committee during the deliberations noted that the additional area of 3.75 ha lies outside the ML area
of 520.0 ha. As per the provision of EIA notification, 2006 and MMDR Act, 1957 PP is not allowed to
perform any mining activity outside the ML area. Therefore, committee asked the PP to review the
proposed application for expansion of ML area upto 523.75 ha.

Further, Committee expressed the concerns upon the intersection of ground water for static & dvnamic
range of ground water. Ther: efore, PP should conduct a scientific study for knowing the exact status

upon the same. In continuation, PP Shou!d propose the efficient water 7echa1 'ge System within/outside
the ML area.

Committee also reviewed the CCR vide dated 01.11.2023 and asked the PP 1o complete the non-
complied EC conditions and action plan needs to be submitted to the Committee.

Committee observed that as pe# KML file there is a Satpura reservoir and Satpura dam just adjacent to
mining lease area. The Committee is of the view that PP shall submit a study from the reputed institute
that presence of the same will not affect the mine working and mine is safe for mundatlon point of view.
Further, mine working will not cause any damage to the reservoir.

Coal is transported through conveyor from face to surface and then by tippers from surface to Sarni
Thermal Power Plant. Black topped road is provided for coal transportation road from surface to
power plant,

In view of the above, the committee desirs thefollowfng information from the project proponent:

L. PP should review the instant application submitted for the addition of 3.75 ha of additional area
Iying outside the ML area of 520.0 ha.

ii. PP shall submit lee action plan for the non- complzed EC condzlmns of lsvuea' EC dated
02.08.2006 and 15.01.2021.

iii. PP shall submit the details of settling pond and Sedzmentatzon pond ang wthm z‘he ML area
with their storage capacity.

iv. PP shall submit the health check»up pian Jor mine plan w or]»ers and project affected people
living within the Skm radius of ML area.

v. PP shall revise the budget assocmted w1th the EMP ana’ Publzc Heai ing.

vi. PP shall also evaluate the zmpact 0]‘ the mmmo upon the existing corridor of Tiger and their
mitigation plan with the appropriate budffet

vii. PP should conduct a scientific study for knowmg the exact status of ground water including
static & dynamic range of ground water.

viii.  Committee observed that as per KML file there is a Satpura reservoir and dam Jjust adjacent to
mining lease area. The Committee is of the view that PP shall submit a study from the reputed

institute that presence of the same will not affect the mine working::

d mine is safe for
inundation point of view.
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ix. PP should submit efficient water recharge systzm to be planned within/outside the ML area.

x.  Traffic density study and road plan for coal transportation to be submitted with proposed
mitigation measures.

xi. PP shall conduct a drone video survey for 10 minutes Jor clear view of the project.

xil.  Issues raised during public hearing shall be addyessed with reply based on fund allocated for
issue & timeline for completing the issue.

xtil. PP shall bring out the transportation route to be followed and why belt conveyor cannot be
installed. Further, possibility of using EV vehicie may also be explored. The PP shall also submit
a cost analysis of setting up of belt conveyor vis-a vis EV/CNG based tippers.

In view of the above, the project was deferred fo submit the above observation.

Agenda No. 6.10

Expansion of Gevra Opencast Coal Mine from 52.5 to 70 MTPA with increase in ML area from
4184.486 to 4781.798 ha of M/s South Eastern Cealfields Limited located in Tehsil- Katghora,
District- Korba (Chhattisgarh) - For Environmenta]Cléarance-reg. ‘

[Online Proposal No. IA/CG/CMIN/443111/2023; F. No. J-11015/85/2010-IA. 11 M);

6.10.1 The propo‘sal is for Environmental Clearance for Expansion of Gevra Opencast Coal Mine from
52.5 to 70 MTPA with increase in ML area from 4184.486 to 4781.798 ha‘fof M/s South Eastern

Coalfields Limited located in Tehsil Katghora, District Korba (Chhattis garh).

The project/ activity is coVered under category “A” of item 1(a) ‘Mmmg of Minerals’ the schedule of
the EIA Notification 2006 as the muning lease area is more than 500 Ha. y ‘

6.10.2 Details of the proposal, as ascertaihed‘ from the pr‘okpkosal kdokcum'ehtsand as revealed from the
discussions held during the meeting, are given as under: :

6.10.2.1: Location:

(i) The project area is covered under Survey of India Topo Sheet No. 64 J /11, Scale- 1:50000 and

is bounded by the geographical coordinates ranging from 22°18'00” to 22°21'42” N and
82932'00” to 82939' 30" E.

(i) Project does not fall in the Critically Polluted Area (CPA) as+
11013/5/2010/IA. TI(T) dated 17.09.2013 regarding lifting of MG

OM no. J-
f industrial
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clusters/areas including Korba Chhattisgarh.

6.10.2.2: Terms of Reference (ToR) & Environmental Clearances (EC):

@) The project proponent applied for ToR for 49 to 70 MTPA for mining of coal in leasehold area
of 4781.798 Ha. (increase in leasehold area from 4184.486 Ha to 4781.798 Ha) in Gevra of
Tehsil Katghora, District Korba in the state of Chhattisgarh. on dt: 16.08.2021 vide proposal
no. IA/CG/CMIN/221371/2021. Terms of reference granted on: 07.03.2022 and amended ToR
for 52.5 to 70 MTPA granted on dated 09.01.2023.

(i)  Earlier, the Environmental Clearance of Gevra opencast was accorded as follows:

SI No. EC details ‘ EC Capacity
L | B.No. J- 11015/88/2003 -IA.IT (M), Dated 04-10-2004 |  25.00 MTPA
2. F. No. J- 11015/484/2007 - 1A.Il (M), Dated 03-06-

2009 35.00 MTPA

3. F.No. J- 11015/85/2010 - IAIT (M), Dated 31-01-2014 | 40.00 MTPA
. F.No. J- 11015/85/2010 - IA.IT (M), Dated 06-02-2015 41.00 MTPA

5. F.No.- J-11015 /85/2010 — IA.Il (M)Pt Dated 21-02-

2018 (Validity extension for one y=ar)

6. F.No.-J-11015/85/2010 — IA.II (M) Dated 28-03-2019

(Validity extension for one year)

7 F.No.-J-11015/85/2010 —IA. II (M) Datéd 04.06.2020

(Validity for 30 years or life of Mine whichever is 45.00 MTPA
earlier.) D

45.00 MTPA

45.00 MTPA

8. [P No-1-11015 /852010~ ATl (M) Dated 10.05. 2021 | 49.00 MTPA

F.No.-J-11015 /85/2010 — TA.IT (M) Dated 05.09. 2022‘ | k52,5:‘MTPA

and reffulam?ed on Dated 23.08.2023

6.10.2.3: Forest Area:
Final FC issued vide Ie‘t‘te?i'no. anddate: - Area (in ha)
F N0.8-33/2005-FC dated 05.05.2008 100.898
F No.8-81/2006-FC dated 20-04-2015 46.198
F No.8-77/2006 — FC dated 20-04-2015 192.046
F No.8-79/2006 — FC dated 20-04-2015 564.885
F.No. 8-41/2017-FC dated 21.06.2022. 112.385
Total Stage-II FC 1016.412
Applied for Stage-1 FC, the proposal was considered in 94.293
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FAC meeting held on 17.01.2024.

Total Forest 1110.705

6.10.2.4: Protected Area:

@) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with 10
km boundary of the project. Schedule I species do not exist in the study area. However,
Wildlife conservation plan has been made through State Forest Research & Training Institute
Raipur. The Wildlife ‘conservatiokn plan will be implemented through State Forest Department.
An amount of Rs. 10:09 Cr has been deposited in CAMPA on dated 31.05.2022 for its
implementation. ‘

6.10.2.5: Method of Mining & Mining Plan:

(1) Total Mine lease areas per block allotment is 4781.798 Ha. Project Report along with Mine
closure plan for 35 to 70.00 MTPA got approved by CIL Board on 05" March 2016 in its 325
meeting. Revised Mine Plan 52.5 to 70 MTPA along with Mine Closure Plan has been
approved in the 197" meeting of the Committee of Functional Directors of South Eastern
Coalfields Limited held on 25.10.2023. PP also submitted M/o Coal O.M dated 31/05/2012
wherein it has mentioned the Mine Plan and Mine Closure Plan of Coal India Subsidiaries are
not required to be approved by Standing Cormittee of M/o Coal.

(i)  Theland use details of the Mine:

Pre-mining kLan‘,d Usage: ;
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Sr. No. Land Use Total (Ha.)
1 Agricultural land 2967.651
2 Forest land 1110.705
3 Waste Land 0
4 Grazing Land 32.879
5 Surface Water Bodies 16.58
6 ‘ Settle‘ments’ 0
7 Others (Specify) Govt. Land 653.983
TOTAL 4781.798
Post Mining:
Sr. | Land Use Land Use (Ha.)
No. Plantation = Water | Public | Undisturbed | Total
Body Use ~
1 External OB Dump 480 480
2 Excavation 1282.85 .1 1347.5 2630.35
3 Top soil Storage (05ha 5 5
included in
L-}.excavation)
4 | Roads 6 6
5 | Built-up area 1243.062 1243.062
(Colony/office/R&R
siteInfrastructure,) ‘
6 Green Belt | 417386 | 417.386
7 Undisturbed area L o i
Total | Total Area 2185.236 | 3475 | 1249.062 0 4781.798

Post-Mining Land Use:
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(iii)

(iv)

™)

(v)
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k2

Sr. Pattern of utilization Area (ha)

No.

1 Reclaimed External and Internal dumps 1762.18

2 Green belt 5.67

3 Final void /Water body 1347.5

4 Built up area (Infrastructure, colony, roads, R & R site) 1249.062

5 Safety zone: Uﬁdistufbed ared o 417.386
Total 4781.798

Presently Gevra opencast Expansion (25-35 MTPA) is being worked with shovel Dumper
combination for OB Removal and Surface Miner alongwith Front End loader and
Dumper/Tippers for coal. Shovel-dumper combination is proposed to be continued for removal
of OB and deployment of surface Miner with front end loader & dumper for mining out coal.
The configuration of equipment proposed in OB would be, Electric Rope Shovels of 42 cum /
10 cum and 15 cum hydraulic shovels & 240t/ 100t /150t dumpers respectively as per load of
different horizon, and for mining out coal Surface Miner having 5.0 to 8.0 MTPA capacity

would be used in conjunction with 60t coal body dumpers for transport and 10m3 F.E.L for
loading.

Excavation and transport of OB will be done departmentally by deploying existing equipment

with additional 42 cum capacity rope shovels + 240 T rear dumpers, 10cum rope shovels+

100T rear dumpers and 15 cum capacity Hyd. Backhoe +150 T rear dumpers. Coal loading and

transport operations upto unloading station will be done contractually. Coal cutt1n<y will be
donc Wlﬂ’l outsomced surface miner.

PP submitted Mmmg is mostly carried out by surface miners. Axound 89% (46 85 MT out of
52.499 MT) coal is produced by surface miners and only 1 1% coal is ‘produced by convention
drilling and blastlno where ope1 atlon of Surface miners in. coal benches are impossible.

Transportatlon of Coal:

a) Transportatlon from face to In-pit conveyor belt: By Trucks (inside mine only)
b) In pit conveyor belt to Silo; By beh conveyor
c) Silos to consumers: By Rail

d) Action plan with timeline for coal evacuation through first mile connectivity (silo
loading through railway siding) is provided below:

SL.No | Description Capacity | Commissioning
Schedule
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Load Out system with RLS at 20 MTY | Commissioned on

Eastern side of the mine along with

Siding 24.06.23

02 nos. Silo (5&6) of 4000 Te 30MTY | Mar-24

with RLS along with In-pit belt
conveyor system along with

Siding

Total

| 50MTY

(vii))  Additional land required for expansion- 597.312 ha (Agricultural land- 447.08 ha, Govt.
land-55.939 ha and Forest land-94.293 ha). 75% of additional land required is
agricultural land. Post mining land use will envisage to bring the land back to its original
land use to the maximum extent possible.

(viil) Reserves:

S.No Particulars Quantity in
Million Tons
. Total Geological reserve as per approved PR | 1940.98 MT

70MTPA (As on 01 04.2014)

1.

PR TOMTPA (as on 01.04.2014)

Total Minable/Extractable reserve as per approved | |

337.68 MT

i

| Total mineable reserve within 4781.798 Ha (as on
01.04 2023) :

‘ 951;‘481 MT

(ix) Details ofSeams:

1. No of seams : 18 : ‘

i1. Thickness of seams to be workcd on't0.70m to 70.34 m
iii. Grade of coal : G10 grade

iv. Stripping ratio (mineral in tonnes to overburden in cum) ;
0.617 tonne per cum (1:1.62)

v. Average gradient: 1 in6to 1 in 12

vi. Maximum thickness of seams : 70.34 m
vii. Ultimate working depth : 340 m

(x) Life of mine will be 16 years starting from FY 2022-23.
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6.10.2.6: Baseline Data:

Period March to May 2022

Air Quality The result indicates that the maximum and minimum values of
PMI10 are in the range of 42.0 pg/m3 to 123.1 pg/m3, whereas the
PM2.5 are in the range of 21.8 to 69.8ug/m3. The SO2
concentrations within the study area are in the range of 10.0 to 31.1
pg/m3 and the NOx are in the range of 18.4 to 44.4 pg/m3. Ozone
varies from 16.6 to 29.1 ug/m3. Ammonia varies from 14.6 to 24.8
g/Nm3. Carbon monoxide varies between 0.3 to 0.44 mg/m3. Rest
of the parameters like benzene, benzo(alpha) pyrene, arsenic,
cadmium, chromium, lead, mercury and nickel were found to below
detection limits.
Incremental GLC The incremental GLC ascertained is PMjo = Max. GLC -18.54
pg/m> My s = Max GLC- 5.32 pg/m*S0z =Max GLC- 0.01 pg/m?
and NOx = Max GLC- 10.06 pg/m® . The values are for highest
incremental value obtained through modelling in buffer zone in
downwind direction.
Ground Water The result indicates that the maximum and minimum values of pH

Level

quality ' ranges between 7.18 to 7.97. TSS <5 mg/L; TDS between 216 mg/l
to 352 mg/l; Total hardness between 136 mg/l to 198 mg/l;
Chlorides between 31:99 to 62.98 mg/l; Fluoride between 0.08 to ]
1 0.97 mg/l and iron (<0.05 mg/l) to 0.052 mg/l. All the results within

| the prescribed environmental standard - IS 10500:2012

Surface Water The result indicates that the minimum and maximum values of pH

quality L ; ranges between 7.1 to 8.3, DO between 5.8 to 85 mg/L BOD
between (<2 mg/l) to 2.6 mg/l and COD between (<5 mg/l) to 10
mg/l. All the results within the prescribed environmental standard —
IS 2296:1992 (Tolerance Limit for Inland Surface ‘Waters, Class —
0 s e ;

Leq (Day) range between 45.5 to 715 dB(A)and Leq (Night)
between 33.6 to 57.3 dB(A). All values at all stations are within the

Noise levels (Day &
Night)

prescribed standards

Soil Quality Soil sample has been collected at different depths (0-30, 30-60 and

60-90 cm. The results indicate that pH range from 5.83 to 6.9;
Available nitrogen between 111.59 to 388.78 kg/ha; Available
phosphorus between 2.87 to 12.52 kg/ha; Available potash between
122.68 to 268.35 kg/ha and electrical conductivity between 256.70
to 531.70 uS/cm. The soil fertility as per values of NP in |
medium fertile category. The texture of soil hag'be
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loam (0-30 cm) and sandy loam at (30- 60 cm) & (60-90 cm) depth
for forest land while for others it is sandy loam at all depth.

Flora & Fauna Flora and Fauna baseline study has been carried by CMPDL
Sitesurvey was conducted between 4th to 8th May 2022. The list of
flora and fauna of core and buffer zone has been provided in
Chapter-3.No endangered and endemic taxa reported from the core
and bufferzone. No schedule I Fauna species is observed from the
core andbuffer zone.

Water Requirement | Source of Water:

Sl No. | Source | Quantity Approval
(m3/day)
1 Mine Seepage Water | 13087 CGWA
2 Surface/River Water | 3601 Irrigation
‘| (Hasdeo River) Dept,
Total 16688

Water Requirement:

Purpose T - Peak dem‘a‘nd‘
k ‘ (m3/day)

k | A | Industrial water demand 13087
1 | Surface miner ~ DY

2 | Land reclamation -

3 Dust'supp‘rsés‘iion - e 8388
4 Gree‘n‘b‘elf‘ 4 = E 26
5 Beneﬁciationﬂ(cHP)r o 1575
6 | Washeries ’ -

7 | Fire service 315

8 | Others (specify) Washing in workshop | 1305

9 | Add for losses (10%) 1190
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B | Domestic/Potable Water Demand 3601
1 | Housing 2738
2 | Non-residential population 238

3 | Other (specify) For service buildings | 298

4. | Process and other losses (10%) 327

Total | ' 16688

Rain Water Harvesting:

Artificial Rainwater Harvesting Structures or Recharge Ponds have
been constructed at 5 locations close to Gevra OC Project. Total
recharge capacity-58,852 m3/year. Roof top rain water harvesting
system are augmenting the groundwater recharge to the tune of
33,050 m3/year at 12 locations in in the study area of Gevra OCP.

CGWA Permission:

Date of Ground water clearance Obtained NOC from CGWB for
withdrawal of 11487 m3/day vide NOC no.
GWA/NOC/MIN/ORIG/201 8/4474 Dt: 22.01.2019.

Application for renewal of NOC has been made online Application

| no. 21-4/630/CT/MIN/2017 Dt: 02.12.2020). P10posa1 has been
; _approved by Chairman CGWB New Delhi on. dt 19.07.2022.
| Renewal of NOC yet to be issued. ‘

Cumulative Impact ‘
Assessment

For carrying out cumulative 1mpact assessment, one season baseline
air quahty data for Summer Season (March 2022 to May 2022) has
been collected for the parameters PM10, PM2 .5, Sulphul dioxide
(SO2) and Nitrogen dioxide (NO2). This has been done by
collecting air quality data from Baseline reports of Gevra OC and
Kusmunda OC carried out for March 2022-May 2022 period. Total
8 number of air quahty monitoring location data has been recorded
ering 15 km of area from Gevra OC.

e Cumulative Impact Assessment has been carried out by
sidering impact of all four coal mine for proposed expansion as
er their respective mining plan considering the OB/Coal extraction
nd hauling, inpit belt conveyor system, surface miner coal cutting
(Except Manikpur OC — Proposed convention drilling and blasting
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in Coal), CHP/SILO Railway siding for coal despatch to distant
consumer.

Cumulative impact assessment study reveals that the predicted
ground level concentrations (GLC) of air quality parameters such as
PM10, PM2.5, SO2 and NO2 in study area (15km from Gevra
boundary) are within the stipulated norms. The proposed additional
control measures are Fog cannon dust suppression systems at haul
road, coal pit, Coal Stock and OB dumps (about 90% control
efficiency) and road sweeping machines for coal transportation
road, wind breaker and vertical greenery system.

6.5.2.7: Public Hearing:

Public hearing for the project of 70 MTPA capacity in an area of 4781.798 ha was conducted on
06/06/2023 in the premises of SECL Gevra OCP, Urja Magar. The PH was presided by Addition District
Magistrate, Korba & Regional Officer, Chhattisgarh Environment Conservation Board, Korba. The
advertisement for PH was published on 4/05/2023 in The Times of India’ & ‘Dainik Bhaskar’. Major
issues raised in the public hearing include compensation, Rehabilitation & résettleme11t, Facilities at
R&R sites, pollution control etc. Appropriate action to.address the issues raised in the Public Hearing
has already been taken/are being taken & a budgetarv provision of Rs 15.15 Crore has been made.
Commitment made by the Project Proponent to address the Public Hearing concerns in lieu of Corporate
Environment Respon51b111ty (CER) is as below

S. Partié‘ular Location (Name of Year -1( | Year -2 | Total (in
N. | : School/Village/Area) In 1 (In | Lakhs)
5 Lakhs | Lakhs |
1| Infrastructure for creation | Dhurena, Batari, - 1500 [ 1500  |30.00
for Drinking Water Madwadhora, Chhindpur. - o
Supply : ; L ;
2 | Sanitation | Vijay Nagar, Ganga Nagar, |12.00 | 15.00 27.00
Nehru Nagar, Birdz. -
3 | Education | Dhurena, Ranjna, Tiwana‘ 30.00  |30.00 60.00
R 'Chhmdpur Kusmmda =
4 | Skill Development Korba District 25.00 25.00 50.00
5 | Roads Vijay Nagar, Ganga Nagar, 300.00 300.00 600.00
Nehru Nagar, Kuchena,
Birda.
6 | Cross drains Vijay Nagar, Ganga Nagar, 30.00 40.00 70.00
Nehru Nagar, Kuchena.
7 | Electrification including Dhurena, Batari, Dewari,
solar power Chhindpur, Tiwarta
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8 Solid waste management | Dhurena, Batari, Dewari, 15.00 15.00 30.00
facilities Chhindpur, Tiwarta
9 Scientific support and Gevra Basti, Khodri, Salora, | 10.00 10.00 20.00
awareness to local farmers | Pandripani, Barbhata
to increase yield of crop
and fodder
10 | Rain water Harvesting Gevra Basti, Khodri, Salora, | 50.00 50.00 100.00
Pandripani, Barbhata
11 | Soil moisture conservation | Kasaipali, Dewari , 50.00 50.00 100.00
works | Kolihamuda, Korai,
Dewgaon k
12 | Avenue plantation Ganga Nagar, Dhurena 100.00 100.00 200.00
13 | Plantation in community | Kasaipali, Dihupara 108.00 108.00
areas
14 | Infrastructure Dhurena, Batari,-Dewari, 20.00 20.00 40.00
Korai
15 | Health Camps ‘Ralia, Bhilai Bazar, 10.00 10.00 20.00
Naraibodh v
16 | Art, Culture & Sports Vijay Nagar,Bhilai Bazar, 10.00 10.00 20.00
Dhllrena, Naraibodh
17 | Livelihood Vijay Nagar,Bhilai Bazar, 05.00 05.00 10.00
; Dhurena, Naraibodh
18 | Agriculture Programme Chhindpur, Tﬁwarta Dewari, | 05.00 05.00 10.00
L Korai :
Total | 805 | 50 1515

PP submitted that the total cost of the project is Rs. 11816.40 Crores. Cost Of produdibn is Rs. 566.02
/- per tonne, CSR cost: Accordmg to new CSR policy the fund for the CSR should be allocated, based
on 2% of the average net profit of the Company for the three 1mmed1ate preceding financial years or

Rs. 2.00 per tonne of coal ptoductlon of previous vear, WthheVél is hmher R&R cost is Rs. 564.44
crores.

6.5.2.8:

Environment Management Cost isRs. 205 crores iCapltal) and Rs §5.51 Cr (Revcnue Cost). The details

EMP Budget:

are as follows:
(i) Capital Cost:

1 Air pollution control measures Amount (in cr)
a Dust suppression arrangements 4.42
b

Water sprinkling arrangement along approach road
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Green belt in & around the mine 1.00
Arboriculture/plantation in industrial area 0.10
CAAQMS and Piezometers Cost 5.10
Horticulture anci land development 0.83
Sub-Total 15.45

Water Pollution Control:Measures

Amount (in cr)

Effluent treatment plant (ETP) 10.00
Sewerage treatment Plant (STP) 5.00
Settling tank for mine water disposal 2.00
Garland drains 1.00
Other development measures in industrial site viz. drains; tree 7.59
Other developmént measures in colony viz. drains, tree - 0.51
Water drains ih township 0.21
Sewage disposal arrangement in c‘olony‘ 1.07
Water Treatment Plant ’ 7.40
Rain Water Harvesting 0.24
Sub-Total (2) 135.02

Other Environmental Control Measures

| Amount (in cr)

Barbed fencing for the project 1 1.50
HEMM for Reclamation k 13339
Housing personnel 3.82
Flora and fauna study 0.30
Cost of EMP preparation 0.50
Sub-Total (3) 139.51
GRAND TOTAL 189.98
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4 Additional Capital Expenditure (proposed in EMP of 52.5 to 70 Amount (in cr)
MTPA)
a Green belt between residential area and mine (2 km) 7.0
b Tyre washing arrangement (additional 2 no.) 1.0
c Sprinkler system with mist spray in CHP/Transfer points and 1.0
enclosure system for coal unloading facility
d | Additional Rainwater harvesting measures 0.5
e Noise protection personal equipment like ear muff/plug and other | 1.0
measures like Acoustic Panel Technology Noise barrier, etc
f Integrated Continuous effluent monitoring system with real time 2.02
tracking and server linkage
g Miscellaneous Environmental Control measures as per EC 2.5
conditions/Issues raised during Public hearing
Sub-Total(4) 15.02
Total Capital Cost 205.00 crores

(ii) Revenue Cost:

1 | Revenue Expendlture Related - To Env:ronment (As Per | Amount (in Cr)
Approved Pr-70 MTPA) ’

a Envuonment Audit @ 0.60 lakhs/annum 0.006 =

b | Environment monitoring @10.00 lakhs/annum | 0.10

¢ | Mine closure cost* (*Revised first year mine closure cost- 22. 12 18.65 |
crores) ‘ - :

d | Monitoring of CSR and RR Plan 10.02

€ | Monitoring of land use through‘satéllite syt‘nveﬂlance - 0.02
Sub-Total(1) 18.97

2 | Additional Revenue Expenditure (Proposed In EMP of 45 To
49 MTPA)

a | Mist Blower (Fog Cannon) cum road Fogger

0.60
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b | Mechanized Sweeping machine 0.50

¢ | Mobile Water Sprinkler 0.45

d | Periodic Health Checkup 0.50
Sub-Total(2) 2.05

3 | Additional Revenue Expenditure Amount (in Cr)
(proposed in EMP of 52.5 to 70 MTPA)

a | Fog Cannon (Additiohal-S 00.) @0.6 cr/unit 4.8

b | Mechanized Sweeping Machine (Additional 2 no.) @0.5 cr/unit 1.0

¢ | Green belt around the mine boundary (14 km) @8 lakh/ha 1.12

d | Grass bedding over slope with support measures per year (60 ha | 6.0
@10 lakh/ha)

e | Soil and Moisture‘Conservation of top soil @Rs 3500/ha 1.0

f | Grassland creation over reclaimed OB dumpb per year (6 ha @8 0.48
lakh/ha)

g | Wildlife Conservation Plan implementation : 10.09

h Groun‘dwater recharge and monitorin,g per year '({uh]p ksum)‘ 1.0

i | Environment Monitoring per yéar | 30

j | Third party audit of compliance of various clearances at suitable 1 .0;
interval

k | Specialized studies Tike slope stability, fly ash related studies, 5.0
topsoil management, Just transition, development of eco park,
floating solar park, ecoloowal rcstoxatlon OB to sand or sxmllal
from scientific ' ‘
institution of repute per year
Sub-Total(3) 34.49
Total Revenue cost 55.51 crores
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6.5.2.9: Court Case:

(V) There are court cases pending with the project proponent as per the following details: -Details

of Court Case
Court Case Details Status
case no. is 886/2015 e, Chhattisgarh Environment ngis on 23.01.2024.
and the case is at Conservation Board, Korba Vs CGM
Chief Judicial Dipka Extension Project Gevra Area
Magistrate Korba. SECL for coal production in excess of

10-MTPA consented capacity. The
Criminal complaint was filed under
Sec.15 &17 of EP Act and the year of
violation was 2001-02 to 2004-05

Court of India The Civil Appeal has been filed under ~ fiven was
section 22 of the National Green 15.05.2023. Next
Tribunal Act, 2010 against the final date not yet

order dt: 25.08.2020 of the Ld. National | displayed.
Green Tribunal, Principal Bench at New
Delhi in appeal no. 79 of 2018 titled
Laxmi Chauhan vs UOI & others

(i)  Inline with the judgment of Hon’ble Supreme Court dated the 2°August 2017 in writ Petition
(Civil) No. 114 of 2014 in the mattet of Common Cause versus Union of India and Ors, the
collector had issued notice on 04.01.2019 and subsequently reply was submitted by SECL
Gevra OCP on 14,05.2019. Accordingly, Dept of Geology & Mines (Mmew Rcsource Dept,
CG Raipur had called meeting on 25.09.2019 for discussion regarding Co]lectors notlce issued
for excess production cases wherein the Joint Director, Dept of Geology and Mines discussed
on the point about the agreeable violation years and the amount, & also considering the PP's
view on Non applicability of Section 21(5) of MMDR Act 1957. Further meeting was called
on 14.10.2019,‘ discussing the points deliberated in the 25.09.2019mceting, after which no
further communication has been received to SE C‘L‘ Geyra OCP from Collector Office or Dept

of Geology Mines, Ralpur However SECL agrees to abide by any future decisions/guidelines
issued in this regard. :

6.5.2.10: Other Details:

(1) Employment to 4391 persons will be provided from the project.

(1)  The project is reported to be beneficial in terms of: Project will considerably improve the socio-
economic status of the adjoining areas. This will result in benefits such as Improvements in
physical infrastructure; improvements in social infrastructure, increase in employment
potential, contribution to the exchequer, meet ene
enhancement of green cover.

and post-mining
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(iii)
(1v)
)

(vi)

(vii)

(viii)

Coal linkage of the project is proposed for NTPC and Various thermal power plants.

No Joint venture cartel has been formed.

Consent to Establish cum Operate for capacity (52.5 MTPA) was obtained from the
Chhattisgarh Environment Conservation Board, Raipur on 15.03.2023 and valid for one year.
Hasdeo river is the main drainage of the area flowing 08 kms from mine boundary. The study
area includes a number of seasonal nallah and tributaries of Hasdeo river like Ahiran, Kholar
nallah. Lilagar river also flows through the study area of project. No nalla diversion is
proposed.

Regular monitoring of ambient air quality is being carried out with frequency of twice a week.
The documented report is submitted to APCCF, MoEFCC, Regional Office, Nagpur, Member
Secretary, Paryavas Bhavan, Raipur and RO CECB, Korba along with half yearly EC
compliance report. In general, the results of ambient air quality monitoring data were found
within prescribed limits except few aberrations which can be attributed to the specific local
conditions during the day of sampling. k

The ground water clearance: Renewal of NOC has been obtained vide no.
CGWA/NOC/MIN/REN/1/2024/8879 Dt: 09.01.2024 for abstraction of 8334cum/day valid
upto 03.12.2024: :

6.10.3 Committee after detail deliberations noted the followings:

(i) PP has obtained ToR dated 07.03.2022 and amended on 09.01.2023 for capacity of 52.5 to
70 MTPA.

(if) PP has collected the Baseline data for the period of March to May 2022.

(i) Mine closure plan for 35 to 70.00 MTPA approved by CIL Board on 05.03.2016 and Revised
Mine Plan for 52.5 to 70 MTPA along with Mine Closure Plan has been approved on
25.10.2023.

(iv) Public hearing for the project of 70 MTPA capac1ty in an area of 4781. 798 ha was conducted
on 06.06.2023.

(v) PP %ubmxtted the Action Taken Report dated 13.01.2024 w1th 1espcct to CCR dated
8.01.2024.

(vi) PP has submitted the apphcatlon for Stage I FC for forest area of 94.293 ha vide FP/CG
/MIN/ 41389/2019 dated 05.11.2019 mvolved in the ML area of 4781.798 ha.

(viiy  EMP (capital- Rs 205 cr ores and recurring- Rs 55. 51 croxes) mcludmo additional proposed.

(viii)  Revised mine closure cost- Rs 52340 cr -

(ix)  Wildlife Conservation plane‘ Rs 10.09 cr.

(x) Catchment Area Treatment Plan- Rs 84.47 lakhs

(xi)  Total no. of PAF-3466 (Total employment provided as on 31.07.23- 2941; Balance
employment to be provided- 763; Total families resettled-844; Total balance famlhes to be
resettled-1155).

(xii)  CER Budget- 22.852 cr.
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6.10.4 Committee after deliberations noted that the instant project is for expansion of production
capacity from 52.5 to 70 MTPA with increase in ML area from 4184.486 to 4781.798 ha. PP
conducted Public Hearing after obtaining ToR & its emendment. The Committee deliberated on the
compliance of ToR conditions, cumulative impact assessment study, R&R, issues raised during PH,
coal transportation, water requirement and other impacts of the project on environment.

Committee observed that PP has submitted that Gevra OCP has implemented all the recommendations
by BHU regarding ecosystem carrying capacity and Comprehensive catchment area treatment plan
prepared by Chhattisgarh council of Science and Technology, Govt. of Chhattisgarh. The action taken
with timeline is provided below:

Tyre Washing System Operational since March 2023. Amount spent- ‘Rs. 47.12
Lakhs.

3 nos. Fog cannon 9 nos. of fogging machines under operation

1 nos. Sweeping machine 1 sweeping machire was in operation since Sept 2019. The
addl. machine delivered in Jan 2022 & operational since
Feb 2022

Catchment area treatment Plan | The work will be implemented through State Forest Dept.
| An amount of Rs 8447900/~ has been deposited in |
CAMPA vide UTR no. UCBAH21312039819 on Dt:
08.11.2021 towards implementation of proposed measures
in the study. ‘

PP submitted Mining is mostly carried out by surface miners. Around 89% (46‘ 85 MT out of 52.499
MT) coal is produced by surface miners and only 11% coal is produced by conventlon dnlhng and
blasting Where operation of Surface miners in coal beaches are impossible. |

PP submitted that 240 nos. of roof top connected solar power plant 2000 KW for chxa Area. Work
order has been issued and work is in progress. :

As desired by EAC the PP vide letter dated 19 01.2024 inter-alia submltted the i) action plan with
timeline for the balance families to be settled, ii) land ac qulsmon details, iii) impact assessment w.r.t
to Gevra OCP, vi) commitment made durmg PH V) detalls of water supply plan & water treatment
plant, vi) detailed report on CSR, vii) post mining land use , viii) water utilization plan i.e void/water
body utilization after mine closure, ix) education facil:tv, x) details of health care facilities, xi) details
of Korba Action Plan of SPCB and action taken by PP, xi) updated status of court cases and
undertaking in this regard.

Committee observed that with respect to R&R Plan PP submitted that balance families to be settled
is 1149 and as per action plan it is estimated that out of 1149 PA’ tlikely approx. 690 PFAs
will opt for plots (option 1B) and remaining approx. 459 PF. m'cash grant of Rs 3.0
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Lakh in leiu of alternate house site. The timeline is mentioned as March 2025. In addition to
cumulative impact PP also submitted the impact due to operation of Gevra OCP and as per study
report the Air Quality impact assessment study reveals that the predicted ground level concentrations
(GLC) of air quality parameters such as PM g, PMzs, SO2 and NOz in study area (15km from Gevra
boundary) are within the stipulated norms. Commitiee is of the view than EMP and recommendations
made out of cumulative impact assessment study shall be implement.

The Committee is of the view that PP shall address the issues raised in PH in a time bound manner

and budget earmarked for the same should not be diverted for the other use. Additionally, the
Committee emphasized that PP shall provide mobile medical units and ambulance Jacility for locals.
Commitiee also advised to provide the modern science lab to near schools and sports facility too.
The Committee is of the view that skill development programme should be linked with the employment
potential and a record of the same shall be maintained regarding to ascertain whether the skill
development plan is effective enough or not to enable the local persons to get employment after the
training, in case if it is required that skill program needs to be changed as per present & future
requirement than PP shall do so. -

Committee observed that PP submitted the details of water supply plan & water treatment plant and
also water utilization plan i.e void/water body utilization after mine closure. PP submitted that for this
particular case of Gevra OC Mine, stored water (seepage ground water as well as collected rain water)
will be utilised in consultation with Central/State Agencies in the manner viz. i) Water Supply for
Irrigation purposes to local villages: Accumulated water will be supplied to local villages as per their
needs, ii) Water Supply for domestic needs of loczl populace: Water quality will be monitored regularly
and accordingly, after proper treatment water will be supplied to local villages, iii) Development of
Eco-Park and Recreation lakes: It’s to worth mentioning that SECT, already in process to develop an
ECO Park at Gevra Area and it will ultimately help to diversification of economics of that region and
iv) Installation of Floatm6 Solar Panel: Floating solar panel will be installed on the mine lakes. PP
further submitted that the mine voids filled with water will act as a ground water 1echax ge structure
which will increase the ground water level in the mining affected area and eventually the crop yield of
the surrounding area. Based on the submission of the PP the Commzt;te‘e is of the view that PP shall
ensure to increase the water supply including availability of dr inking water in the nearby area. Further
water ATM can be setup at public places* PP shall prepare a plan in a pcrzod of one year that how the
existing water lequlremem Jor the project can be veduced fw‘z‘her and how the excess water collected
by various means including rainwater harvesting measure can be tr eated and supplied for the public

use. Further, the work of developmem 0/ ECO Pﬂrl» ar Gewa Area shall be completed within a period
of two years.

Committee observed that PP submitted the proposal of ongoing and completed CSR activities with
amount proposed and disbursed. The Committee observed that total 1941 Lakh has been proposed
and 587.01 Lakh has already been disbursed i.e 30%. The Committee observed that many activities
has already been completed but still PP shall expedite the implementation part for the ongoing and

proposed activities. Establishment of smart classes shall be complet d within a period of one year
after grant of EC. ;
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Committee observed that with respect to educational facilities PP submitted the economic study report
which reveals that there are several educational institutions of various standards managed by both public
and private sectors/bodies in the area by SECL and NTPC etc. Educational facilities provided are by
Central School in Kusmunda by SECL and NTPC, Korba, Delhi Public School (Upto Class XIIth) by
NTPC and DAY School in Kusmunda & Gevra Area by SECL. In the study area (core zone + buffer
zone), there are a total of 13 pre-primary schools, 102 primary school, 60 middle schools, 14 secondary
schools, 8 senior secondary schools. 2 art and sciencz college, 1 ITI and 3 Govt. non formal training
centers within villages. Education facility provided to i) Primary & Secondary School at Urja Nagar, i)
Upgradation work with providing of smart education facility such as Computer set, furniture, Green
Board, Books , Games material etc of 5 nos. of new Swami Atmanand Govt. Utkrist Hindi Medium
school. The budget proposed for the same is Rs. 891.751- Lakh. Committee is of the view that
establishment of smart classes shall be completed within a period of one year after grant of EC.

Committee observed that with respect to health care facilities PP submitted that there is a well equipped
100 beded Hospital at Gevra Project : Nehru Centenary Hospital (NCH). In addition, there are 4
dispensaries, 4 primary health center, 30 primary heath sub center, 2 maternity and child welfare center,
2 allopathic hospitals, 2 hospital of alternative medicine and 3 veterinary hospital within 5§ Km radius
from Mine lease boundary of Gevra project. NCH have facilities like Surgery, Medicines, Gyne. and
Obst., Eye, ENT, Anaesthesia, Pathology with corresponding specialists heading the units. The hospitals
have got well equipped laboratories and operation theatres to take routine surgery and emergencies.
There are medical officers, specialists, paramedical staff and ambulances to meet any eventuality.
Immunization facilities are available at every colliery hospital and dispensary.

PP submitted that medical camps are - organized time to time by  different
medical teams of SECT on different items for the benefit of local people residing in core & buffer zone.
The mining activities expose workers to some injuries and health hazards. Incidence of occupational
disease and‘injuries and health hazards as recorded in the hospital for employees in Gevra area is almost
negligible. Every WOIkCl is periodically' checked up once in every' five years and proper record of their
health profile mcludmé X-rdy and laboratory tests is kept. The importance of such periodical medical
examination be is to detect and prevent occupational diseases like Pneumoconiosis and Tuberculosis.
PP submitted that the SECL authorities have adopted following measures to prevent occupational
diseases and health hazards viz. i) Pre- employment pre- placement and. perxodlc medical examination
of employees, ii) Regular monitoring of working environment and 1mplementat10n of safety and control
measures, to prevent hazards, iii) Use of protective equipment, clothing, helmets, Gas mask, shoes, etc.
1v) Periodical medical examination of ;esk/kéry worker is dOHClCHCE in five years to detect preventable and
curable diseases at an early stage v) A Special Board constituted by the Chief Medical Officer examines
cases suspected to have Pneumoconiosis. Established cases are suitably compensated and their job is
changed if required, vi) Apart from the above NCH Gevra provides free of cost medical facilities to not
only displaced families but also to each & every person with BPL card under the CSR head, vii) The
manpower details of Doctors in NCH Gevra as on 31.12.2023 is a) General duties Medical Officer
(GDMO): 09 nos., b) Dentist: 01 no., ¢) Specialist: 06 nos. (Orthopedi
Psychiatrist, General Surgeon & Pedlatrlclan) The Committe
but is of the view that PP shall continue to provide proper me

ologist, Opthalmologist,
fO!’l‘S taken by the PP
al peoples residing
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in the close vicinity of the project area and also to the project affected peoples. PP shall provide
provision for financial assistance for the critical illness such as cancer, kidney/liver failure etc. on
cases to case basis. PP shall ensure to provide ambulance facilities for the general public particularly
in the remote areas and a helpline in this regard may alsc be created.

The Committee also deliberated on the compliance of previous EC conditions. PP presented the Action
Taken Report dated 13.01.2024 submitted to RO, Raipur w.r.t CCR dated 8.01.2023. Committee noted
that RO in its CCR mentiond that the EC letter dated 21.08.2018 supersedes the earlier granted EC
31.01.2014 for expansion from 35 to 40 MTPA, followed by amendment in EC dated 6.02.2015 for
further expansion up to 41 MTPA. However, in the EC letter dated 6/9/2022 & 23/8/2023 it has been
stipulated that all other terms and conditions stipulate¢ in previous ECs granted vide letter dated
3.06.2009, 31.01.2014, 6.02.2015, 21.02.2018, 28.03.2019, 4.06.2020, 10.05.2021, 5.09.2022 shall be
adhere to and remain unchanged, so there is an inconsistency in EC conditons. PA neither took any
corrective action from Ministry on the observed inconsistency nor submitted six monthly compliances.
The committee deliberated on this issue and is of the view that EAC may prescribe all the required
conditions while considering this expansion so that it would be convenient for RO to monitor the
project and also for PP to submit the six monthly compliance by referring to only one document.

The Committee observed that PP in its ATR dated 13.01.2024 with respect to observation made by RO,
for most of the conditions informed that it is being complied and also complied nine conditions. Further,

agreed for the compliance of some of the conditions. Aﬁer deliberation on CCR and ATR the Committee
is of the view that

a) PP has obtamed CGWA permission for 8334 m3 end is valid till 3.12. 2024 but-PP'in future PP
shall take proactive steps for its renewal. Further, the water requirement for the project was
mentioned as 16688 m3/day including 13087 m3/day for which CGWA approval is required,
Therefore, the PP shall obtain the permission for the same or restrict the water utilization to
8334 m3/day. PP also submitted an agreement dated 17/02/2011 made between Irrigation
Department and Gevra Mines for 10500 m3/monzh of water to be used in housing colony. The
Committee is of the view that PP shall not use the water for ofhel purpose before obtaining
permission fmm ]} rigation Department.

b) Work of establzslmzenz of the Sal Nw s*en) of ] 0 H(’ area Shall be campleted by March 2024.
¢) Digital display board shal] be znstalled before Apr‘ll 2024

d) For implementation of WZC & CAT PP haS ali ecdy deposzz‘ed the amount and implementation
is to be done by concerned authorities but stili PP shall follow up for the same.

e) With respect to compliance of Court Order, PP has already submitted an undertaking to comply
with the direction of DMG.

) PP reported that existing coal evacuation capacitv is 65 MTPA (45 MT PA mechanized SILO &
RLS, 15 MTPA railway siding, 5 MTPA by road to local cor tproposed for additional
30 MTPA mechanized system i.e [ 2 silos (5&6) of 4 r with belt conveyor
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system of 30 MTPA] shall be commissioned by Oct, 2024.

g) PP also submitted the compliance made towards the recommendation of sub-committee visited
the site on 5/10/2021. Committee observed that PP has reported to complied with most of the
recommendation and some are being complied. PP reported that Solar Roof top work will be
completed by May, 2024.

h) The Committee is of the view that out of the total 70 MTPA sought 65 MTPA should be
transported only through mechanized system and remaining 5 MTPA should be through road
and PP should reduce it further to fully transport through mechanized system by October 2024.
The major concern is of transportation of 5 MTPA road transportation which could lead to
Jugitive emission and other issues. This was also reported by RO. In this regard, PP has
submitted the corrective measures which are already taken. Therefore, the Committee is of the
view that PP shall install CCTV camera in all entry and exist points of the mines from where
tippers are moved, around coal handling plant, silos, railway siding. The Committee is of the
view that PP shall ensure to have transportation route away from the habitation.

i) PP reported that public liability insurance conditions are not applicable to them in pursuant to
MoEF&CC notification S.O-(E) 227 dated 24.03.1992. The Committee is of the view that PP

shall ensure that in case of any injury/accident the workers should be provided with proper
compensation and should be insured.

J) PP submitted that the per ipheral /enczno is continuous work as quarry is in progression. PP
shall continue to do so.

k) It has reported in the CCR the PA has commzsszoned ETP having the capacity of 210KLD and
is in operation. The sewage treatmenl‘ plant_having the capacity of 3 MLD has already
commissioned and is in operation. Treated water Jrom the STP is being used for greenbelt
developmem Committee is of the view that in addition to this PP shall nnplement the mitigation
measures proposed in the EMP for this expansion project.

) During the visit only one CAAQMS was installed and in oper. ation. Addztzonal CAAQMS station
has not been installed as stipulated by September 2023. PA mformed that purchase order has
been issued vide letter dated 24/08/2023 Jor additional 1 no. of CAAOMS. The Committee is of
the view that PP shall install 2 CAA OMS out of which one should be in downwind direction as

discussed during the meetzng T he fmal locazlon for the same shall be f nalized in consultation
with CPCB/SPCB : - -

Committee observed that PP informed that now ' the prcgect does not come under Critically Polluted
Area (CPA) and as per the action plan prepared by SBCB, the Gevra OC has implemented fugitive dust

control measures i.e. 2 no. mechanized sweeping machine and long range fogging machine (4 no.) are
already in operation.

Committee observed that PP provided the details of the court cases and also submitted an undertaking
to the effect that “ In line with the judgment of Hon'ble Supreme Court dated the 2ndAugust 2017 in
writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Umon of India and Ors,
the collector had issued notice on 04.01.2019 and subsequently rep. ed by SECL Gevra

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023

Page 202 of 248




OCP on 14.05.2019. Accordingly, Dept of Geology & Mines (Mineral Resource Dept, CG Raipur had
called meeting on 25.09.2019 for discussion regarding Collectors notice issued for excess production
cases wherein the Joint Director, Dept of Geology and Mines discussed on the point about the agreeable
violation years and the amount, & also considering the PP's view on Non-applicability of Section 21(5)
of MMDR Act 1957. Further meeting was called on 14.10.2019, discussing the points deliberated in the
25,09.2019 meeting, after which no further communication has been received to SECL Gevra OCP from
Collector Office or Dept of Geology Mines, Raipur. However, SECL agrees to abide by any future
decisions/guidelines issued in this regard.” The Committee is of the view that PP shall comply with the
direction of Hon’ble Courts and decision of Collector Office or Dept of Geology Mines, Raipur in this
regard.

Based on the above discussions & documents submitted in the EAC meeting, the EAC recommended
the Environmental Clearance for expansion of Gevra Opencast Coal Mine from 52.5 to 70 MTPA
with increase in ML area from 4184.486 to 4781.798 ha (subject to FC approval) of M/s South
Eastern Coalfields Limited located in Tehsil- Kaighora, District- Korba (Chhattisgarh) with the
Jollowing specific conditions and standard EC conditions under the provisions of EIA Notification,
2006 and its amendments.

Specific Conditions:

D PP should submit the Stage I FC for forest area of 94.293 ha involved in‘ the ML area of
4781.798 ha. S

2) PP to comply the ouicome of the court case number 834/2021 pending before Hon’ble
Supreme Court and case number 1217/2007 pending before Judicial Magistrate Katghora and

any other court cases.

3) PP shall submit the proposal for next expansion only afier the compliance of all its Existing EC
conditions. ~ :

4) PP shall implement the protective measure proposed in EMP in a time bound manner. The
budget earmarked for the same is Rs 205 crores (Capital) and Rs 55.51 crores(recurring) and
should be kept in separate account and audited annually. The implantation status along with
amount spent with documentary proof shall be submitted to concerned Regional Office for the
activities carried out during the previous year. o

35) Mining shall be carried out only by Surface Maners Jor the project. Presently 04nos. Silos (1&2,
3&4-Capacity-25MTPA) with rapid load out System (20 MT, PA) for transportation of Coal
through rail are in operation. As proposed PF shall complete mechanized system for additional

30 MTPA (Silo 5 & 6) capacity of coal handling before Oct 2024 and status report be intimated
to RO MoEF&CC.

6) PP shall conduct feasibility studies for assessment of voids for backfilling of ash and mixing
of ash with overburden, taking up backfilling Ash and OB mixing-act '

19 operations
as well as post closure of mines in line with fly utilization '
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8

9)

10)

11)

12)

13)
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conducted by NIT Rourkela for 7 mines of SECL including Gevra shall be completed and
report shall be submitted to RO MoEF&CC. The percentage of voids should be reduced to not
more than 30% of the total area.

Digital processing of the entire lease shall be through remote sensing techniques should be
done regularly once in 3 years for monitoring land use pattern and report submitted to MOEF
and its Regional Office at Raipur.

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority for ground water abstraction. No groundwater shall be used for mining operations
without valid CGWA NOC. Also the project proponent shall obtain the necessary permission
Jrom the state/irrigation department for the use of surface water from river/nallha. Further,
the water consumption should be restricted 1o the level for which permzsszon has been obtained
Jrom CGWA/ Irrigation depai tment as the case may be.

Environmental laboratory should be established with adequate numbers and type of pollution
monitoring and analysis equipment in consultation with the state Pollution Control Board.

Internal Environment Management division shall be strengthened and details submitted to
IRO.

No mining operations shall be z,n'zdertake‘nvin Forest land, until forestry clearance has been
obtained under the provisions of FC Act, 1980.

OB shall be stacked at the earmarked external OB dumpsite of 480 ha within ML area for the
opencast operations of a maximum height of 90m consisting of 3 benches of 30m each. The
ultimate slope of the dump shall not exceed 28°. Monitoring and management of existing
reclaimed dumpsites including slope stability shall continue until the vefreialion becomes self-
sustaining. Compliance status shall be submitted to the Ministry 0}‘ Envzronment & Forests
and its Regmnal office located at Razpur on a yearly basis.

An afforestation p]an covering an area not less than 2185.23 6 ha Ashall Z)e zmpleme;ztea’ which
includes backfilled area (1287.85 ha) ana’ ext. OB dump (480 ha) along ML boundary, green
belt, along roads, infrastr uclui‘e o 249, 062 ha), safety zone (417.386 ha), undisturbed/vacant
land by planting native species in cansu/talzon with. the local DFO. The density of the trees
shall be around 2500 plants per ha. PP should annually submit the audited statement of
expenditure along with proof of activities viz. photographs (before & after with geolocation
date & time), details of expert agency engaged, details of species planted, number of species

planted, survival rate, density of plantation etc. to the Regional Office of MoEF&CC and on
PARIVESH Portal as the case may be for the activities carried out duri ing previous year.

Backfilling shall start by the 1" year of expansion operations. Of the total 2635.35 ha of the

quarry area, an area of 1287.85 ha of excavated area claimed with




14)

15)

16)

17)

18)
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plantation/afforestation by planting native plant species in consultation with the local DFO.
The density of the trees shall be around 2500 plants per ha. The balance 1347.50 ha of de
coaled the void left for further expansion in the dipside shall be converted into a water
reservoir, shall be gently sloped and the upper benches of the reservoir shall be stabilised with
plantation and the periphery of the reservoir fenced.

ETP shall also be provided for treatment of effluents from workshop (1305 m'3/d) and an STP
shall be provided for treating wastewater (2881 m3/d) from the township with all dwelling
units and the treated effluents shall be used for green belt development. An estimated 13087
m3/d (97.85 %) of the total 13375 m3/d Qf'wastewafe;' (mine pumped out water) generated
Jrom the mine would be treated and recycled for mine operations and the balance 3168 m3/d
of wastewater (Excess mine water+ waste water from DETP) shall be treated to prescribed
standards before discharge into the surface waters/agricultural use.

Besides carrying out regular periodic health check-up of their workers, 10% of the workers
identified from workforce engaged in active mining operations shall be subjected to health
check-up for occupational diseases and hearing impairment, if any. Further, PP shall engage
an agency such as NIOH, Ahmedabad to review the status of implementation of occupational
health plan and suggest corrective measures. k

PP shall implement the action plan submitted for addressing the issues raised during Public
Hearing. The budget earmarked for the same is Rs. 15.15 Cr. The budget earmarked for the
same shall be kept in a separate account and audited annually. In addition to this PP shall
provide mobile medical units and ambulance facility for locals, provide the modern science lab
z‘o‘n‘eqr schools and sports facility too. The Committee is of the view that skill development
programme should be linked with the employment potential and a record of the same shall be
maintained regarding to ascertain whether the skill development plan is effective enough or
not to enable the local persons to get employment afier the tr aining, in case if it is required
that skill program needs to be changed as per present & future requirement than PP shall do
so. PP shall submit the activities carr Ied out and amount spent along with documentary proof
to concerned Regional Oﬂ ice for the activities can ied out during the prevzous year.

Establishment of smart ck‘laS;S‘,eS Shall be completed wiz‘hin a p'eriod kofone vear after grant of
EC. L o

PP shall prepare and implement a plan in a period of one year that how the existing water
requirement for the project can be reduced further and how the excess water collected by various
means including rainwater harvesting measure can be treated and supplied for the public use.
The work of development of ECO Park at Gevra Area shall be completed within a period of one

year. PP shall ensure to increase the water supply including availa
nearby area and water ATM can be setup at public places.

tnking water in the
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19) PP shall continue to provide proper medical facilities as proposed during the meeting, to the
local people residing in the close vicinity of the project area and also to the project affected
peoples. PP shall keep the provision for providing firancial assistance for the critical illness
such as cancer, kidney/liver failure etc. on cases to case basis. PP shall ensure to provide
ambulance facilities for the general public particularly in the remote areas and a helpline in this
regard may also be created.

20) A detailed Plan for CSR with specific budgetary allocation (capital and revenue) Jfor various
skill development and alternate livelihood programmes and schemes and implemented
through establishment of cooperatives and SHGs shail be implemented. CSR activities shall
not overlap for the villages falling in the study area of the coal mine projects located in the
study area. The fund for CSR shall be provided as per companies act & CSR policy of the
company, “the fund for the CSR should be allocated based on 2% of the average net profit of
the Company for the three immediate preceding financial years or Rs. 2.00 per tonne of coal
production of previous year whzchevei is higher”. PP shall expedite the implementation part
Jor the ongoing and proposed activities. Establishment of smart classes shall be completed
within a period of one year after grant of EC.

21) Tribal .Deve[opinem‘ Plan for the tribals shall be prepared as part of CSR. A detailed pre-
project survey shall be carried on the socio-economic status of the local communities living
in the villages near the project area before start of the mining operation based on a scientific
methodology based on UND Human Development Index and monitoring the impact of project
on the socio-economic and human development of the local communities, which shall be used

‘as a base-line data for monitoring the progress of the status of human and socio-economic
deve]opment in the area during and after the project life which is reflected in their Annual

Report of the company and is also furnished as part of the Monitori ing Repon‘ submitted to
MOEF.

22)  R&R shall be not less than the norms prescribed in National R&R Polzcy 7007/State R&R
Policy/CIL Policy whichever is. higher. R&R for a cost of not /ess* than Rs 364.44 crores for
the PAFs shall be completed within an agreed time 9cheduie ‘

23) The maximum productzon ﬁom t]ze mzne at any grven time Shall not exceed the limit as
prescribed in the EC.

24) PP shall submit action plan for using and developing Renewable Energy for its consumption

in its utilities/machinery/equipment’s instead of using electricity from Grid/generated Jrom
Thermal Power Plants.

25) PP shall conduct physical and strength analysis within a péf d.of'two.] «gccordingly
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27)

28)

29)

30)

31)

32)

33)

34)
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propose to install Sand Segregation Plant.

PP shall obtain 5-star rating in terms of Environment Compliance from Ministry of Coal as
per rating system implemented by Ministry of Coal.

In addition to the existing CAAQMS, PP shall install the two additional CAAQMS out of which
one should be in downwind direction. Further, the location of all the CAAQMS existing as
well as proposed shall be in comulfatlon with CPCB/SPCB.,

PP shall display data of CA40MS by online information/Display system at gate of Gevra OCP
and link with company website and with Chhattisgarh Environment Conservation Board.

Haul road from mine operation site till conveyor system shall be provided with fog canons
and water sprinklers to reduce fugitive dust.

PP shall submit carrying capacity of the area from reputed institutes Jor its proposed
production of 70 MTPA from Gevra on a regular interval of 3 years & submit status report to
IRO MoEF&CC.

The embankment constructed along the river boundary shall be of suitable dimensions and
critical patches shall be strengthened by stone pitching on the river front side and stabilized
with plantation so as to withstand the peak water flow and prevent mine inundation.

There shall be no overflow of OB into the river Hasdeo and Ahiran river and Kholar nalla
and other first order stream-lets and into the agricultural Jields and massive plantation of
native species shall be taken up in the area between the river and the pmje'ct.

An estlmafed 26006.92 Mm3 of OB will be generated during the em‘zr ¢ ]gfe of the mine. Out of
which 219.56 Mm3 of OB will be dumped in seven eAZemaZ OB Dump in an earmarked area
covering 480 ha of land 2387 36 Mm3 of OB will be dumped ezght internal OB dump in
embankment covering an area of 1287.85 ha. The maxinuin hezcrht of external OB dump for
hard OB will not exceed 90 m: wzth 3 tier and that fm soﬁ OB shall not exceed 60 m. The
maximum slope of the a’ump Shall not erceed 28 degrees. Monitoring and management of
reclaimed dump sites shall continue till the vegetation becomes self- sustaining and
compliance status shall be submitted to MOEF and its Regional Office on yearly basis.

Further, PP shall carry out slop stability analysis of the dumps from a recognized institute
(LITs/NITs etc.) and implement its recommendations.

Thick green belt of 50 m width at the final boundary in the down w

he project
site shall be developed to mitigate/check the dust pollution. «
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33) The predominant Sal species in the forest area shall be protected, and in case of coal mining
operations inevitable therein, compensatory forestation of these species shall be carried out
in consultation with State Forest Department.

36) The project proponent shall obtain Consent to Establish/Operate from the State Pollution
Control Boards for the proposed capacity of 70 MTPA prior to commencement.

37) PP shall ensure to submit the compliance report to Regional Office in a timely manner and in
case of any non-compliance identified so far/in future in the CCR then the same shall be

complied on priority and action taken report in this regard shall be submitted to concerned
RO. :

38 PP shall complete all the mitigation measures for reduction of air pollution proposed during
EAC meeting within one year.

39) Third party monitoring by reputed instituted for air quality shall be carried out at identified
locations, both ambient and the process area, to arrive at impact of the proposed expansion
at regular interval of 3 years. :

40)  Project proponent shall plant 200000 nos. of native trees with broad leaves along the
transportation route in three years to prevent the effect of air pollution. After completion of
tree plantation, mumber of trees shall be duly endorsed from District Forest Officer.

41) PP shall carry out monthly water monitoring quality of Hasdeo and Ahiran R iver and conduct
Bio-assay test half yearly and further monitorin g Ground water level.

42) PP Should conduct epidemiology study to (analysis of the distribution, patterns and
determinants of health and disease cona’zz‘zons in defzned populatzon sk

43) PP shall plant additional 2()() /za of Sal trees (only) and create a mﬂ sery of 10 ha to distribute
the species freely in the region for ' edevelopment of Sal jorest in the region.

44)  Permanent Health care facilities of Hospital should be established within 5 Jm of project
boundary for the local people.

45) PP shall pay to farmers of agricultural land if there is any loss due to pollution found by
concerned District Commissioner as per extent rules or norms

46)  Domestic water shall be provided to the residents/vi ng under the zone

Minutes of 5% EAC (Coal Mining Sector) held during 21-22 December, 2023

Page 208 of 248




K

of influence of the project due to ground water extraction.

47) 10 nos of Water Harvesting Pond with adequate area and depth shall be development within
5 km of project area.

48)  Adequate facility of drinking water, plantation and other social amenities should be provided
to established R&R villages.

49)  Recommendation made in the carrying capacity study shall be implemented for the protection
of environment.

50)  Recommendation made for social impact assessment study shall be implemented.

51) PP shall comply with the direction of Hon'ble Courts and decision of Collector Office or Dept
of Geology Mines, Raipur with respect to pending court cases and other issues.

52) The project proponent shall take all precautionary measures to ensure riverine / riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/viparian ecosystem
conservation and management plan should be prepared and implemented in consultation with
the irrigation/ water resource department in Z‘he State Government.

53) PP shall implement the recommendation made during the site visit of sub-committee on
5/10/2021. :

54) Work of establishment of the Sal Nursery of 10 Ha area shall be completed by March 2024.
55)  Digital display board shall be installed before April 2024.

56) The recommendation made by sub-committee during the site visit on 5/10/2021 shall be
implemented. Further, Solar Roof top work shall be completed by May, 2024,

57) PP shall install CCTV camera in all entry and exist points ofz‘hekminesiﬁf‘om where tippers are
moved, around coal handling plant, silos, railway siding. The Committee is of the view that PP
shall ensure to have transportation route away from the habitation.

58 PP shall ensure that in case of any injurylaccident the workers should be provided proper
compensation and treatment and they should be insured as per existing laws as applicable to the
project. e b

59 The peripheral féncing work shall be continued as per mine progression.

60)  PPshall ensure that plastic waste generated firom the mines shall be stored separately in isolated
area and disposed of strictly adhering to the Plastic Waste Management Rules 2016. In pursuant
to Ministry’s OM dated 18/07/2022 PP shall also create awareness: the people working
in the project area as well as in its surrounding area on the’l e Plastic(SUP) in
order fo ensure compliance of Ministry’s Notification pu ' n 12/08/2021.
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A report along with photograph on the measures taken shall also be included in the six monthly
compliance report being submitted by PP.

61)  Hon’ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of

India &Ors vide its judgement dated 8th January, 2020 has directed the Union of India to impose
a condition in the mining lease and a similar condition in the environmental clearance and the
mining plan to the effect that the mining lease holders shall, after ceasing mining operations,
undertake re-grassing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for growth of fodder,
flora, fauna etc. Compliance of this condition after the mining activity is over at the cost of the
mining lease holders/Project Proponent”. The implementation report of the above said condition
shall be sent to the Regional Office of the MoEF&CC.

62) Third party audit of plantations carried out should be got done through a reputed forestry
institution of MoEFCC (eg. ICFRE) and report submitted to IRO.

Additional Agenda No. 6.11

6.11 Expansion of Vakilpalli Mine (VKP) Underground Coal Mining Project (0.35 MTPA) in
ML area 205.34 Ha of Singareni Collieries Company Ltd., located Village Vakilpalli, Mandal
Kamanpur, District Peddapalli (Telangana) -For Environmental Clearance (Under violation
Notification dated 14" March, 2017) — Reg

[Online proposal TA/TG/CMIN/258008/2018, File No. 23-253/2018-IA.ITI(V)]

6.11.1 The proposal is for grant of Environment Clearance to expansion of Vaki,]palli Mine (VKP)
Underground Coal Mining Project (0.35 MTPA) in ML area 205.34 Ha of M/s Singareni Collieries
Company Ltd., located Village Vakilpalli, Mandal Kamanpur, District Peddapalli (Telangana).

6.11.2 Committee during the EAC meeting noted the followings:

1. The instant proposal for EC was recommended in the 27% EAC meeting (Coal Mining Sector)
held during 3’d to 41 March 2022 wherein the Commlt’ccu rccommended thc project for grant of
EC.

ii.  Additional Details Sought (ADS) on 13/04/2022 and 16/01/2024 for subxmsswn of Stage-1 FC
and Bank Guarantee vahc for2 yeals

iii. PP has submitted the Ba nk Guarantee vahd for 2 years (1 e tll 27/04/2026) vide letter dated
17.01.2024. - :

6.11.3 Committee during the deliberations noted that the instant proposal was earlier considered in 27
EAC meeting held during 3-4 March 2022 under violation category in pursuant to Notification S.0O 804
(E) dated 14.03.2017 and the proposal was recommended by the EAC subject to specific conditions
which inter-alia include submission of bank guarantee of Rs 127 Lakh and submission of Stage-I FC.

Ministry also requested to submit the same vide letter dated 13/04/2022. The PP submitted the same
vide letter dated 25/11/2023 i.e. after lapse of 19 months. :
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Further, as per OM dated 19.06.2014 for consideration of proposals involving forest land, wherein it
has mentioned that " In the eventually that the Stage I FC is not submitted by the project proponent
within the prescribed time limit (18 months), as and when the stage I FC is submitted thereafter, such
project would be referred to EAC for having a re-look, in case the primary data used in preparation of
EIA report is more than three years old. In such a situation, the EAC may get the fresh data collected
and on that basis and after due diligence, either reiterate its earlier recommendations, or decide for
reappraising the project proposal on account of valid reasons, as the case may be. In case it is decided
to reappraise the project, the committee may also decide on the requirement of documents/information
Jor reappraisal as also the need for a fresh public hearing”

During the meeting PP presented the environment monitoring data for period Oct-Dec 2023.
Considering the above facts, the Committee is of the view that there is no requirement of fresh baseline
data or additional information from the PP. The Commiltee recommended the proposal for grant of
EC as per the earlier recommendation made during 27" EAC meeting held during 3-4 March 2022, for
grant of Environment Clearance to expansion of Vakilpalli Mine (VKP) Underground Coal Mining
Project (0.35 MTPA) in ML area 205.34 Ha of M/s Singareni Collieries Company Ltd., located Village
Vakilpalli, Mandal Kamanpur, District Peddapalli (Telangana) with specific conditions already

prescribed by the EAC and standard EC conditions as per provision of EIA Notification 2006 (as
amended).

A 2 o ok
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All the projects recommended for grant of environmental clearance by the EAC shallalso comply
with the following Standard EC conditions as per Ministry’s circular issued from time to time:
(a) Statutory compliance

@) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

(i)  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

(i)  The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief Wildlife Warden. Therecommendations of the
approved Site-Specific Conservation Plan/Wildlife Management Plan shall be implemented
in consultation with the State Forest Department. The implementation report. shall be
furnished along with the six-monthly compliance report (in case of the presence of Schedule-
I species in the study area). ,

(iv)  The project proponent shall obtain Consent to Establish/Operate under, the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

(v)  The project proponent shall obtain the necessary permission from the CentralGround Water
Authority. :

(vi)  Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid
Waste Manaoement Rules, 2016/Hazardous & OtherWaste Management Rules, 2016.

(b) Air quahty momtormg and preservation

0] Continuous ambient air quality monitoring stations as prescribed in the statuebe established
in the core zone as well as in the buffer zone for monitoring ofpo]lutanls namely PM10,
PM2.5, SO2 and NOx. Location of the stations shall be decided based on themeteor. ological
data, topographical features and enwronmentall} and ecologlcally sensitive targets in
consultation with the State Pol]utmn Control Board. Online amblent air quality monitoring
stationsmay also be 1nstdlled in addition to the regular momtormg stations as per the
requirement and/or in consultatlon wrch the SPCB Monitoring of heavy metals such as
Hg, As, Ni, Cd, Cr, etc to be carrled out at least once in six months.

(i)  The Ambient Air Quality monitoring in the core zone shall be carried out to
ensure the Coal Industry Standards notified vide GSR 742 (E) dated 25% September,
2000 and as amended from time to time by the Central PollutionControl Board. Data on
ambient air quality and heavy metals such as Hg, As,Ni, Cd, Cr and other monitoring data
shall be regularly reported to the Ministry/Regional Office and to the CPCB/SPCB.

(i) ~ Transportation of coal, to the extent permitted by road, sh ‘ 2
trucks/conveyors. Effective control measures such as regu

covered
/rain gun
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etc shall be carried out in critical areas prone to air pollution (with higher values of
PM10/PM2.5) such as haul road, loading/unloading and transfer points. Fugitive dust
emissions from allsources shall be controlled regularlv. It shall be ensured that the Ambient
Air Quality parameters conform to the norms prescribed by the Central/State Pollution
Control Board.

The transportation of coal shall be carried out as per the provisions and routeenvisaged in
the approved Mining Plan or environment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be avoided. In case, it is
proposed to construct a 'bypass' road, itshould be sa constructed so that the impact of sound,
dust and accidents couldbe appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. Allthe vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC” certificate
from the authorized pollution testing centres. ‘

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-convevors shall be fully covered to avoid
airborne dust. Side cladding all along the Conveyor gantry should be made to avoid air
borne dust. Drills shall be wet operated orfitted with dust extractors.

Coal handling plant shall be operated with effective control measures w.r.t. various
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation
The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms
of the parameters notified under the Water Act, 1974 Coallndustry Standards vide GSR 742
(E) dated 25" September, 2000 and as amended from: time to time by the Central Pollution
Control Board.

The monitoring data shall be uploaded on the company’s Webblte cmd dlsplayed at the
project site at a suitable location. The circular No. J- 20012/ 1/2006 1A.11 (M) dated 27%
May, 2009 issued by Ministry of Environment, F orzast and Chmate hance shall also be
referred in this regardfor its compliance. ‘ e

Regular monitoring of ground water level and quality . shal] be camed out in and

around the mine lease area by cstabhshmg a network of exmtlno Wells and constructing
new piezometers during the mmmg operat] ons. The monltormgof ground water levels shall
be carried out four times ayear ie. pre-momoon monboon post-monsoon and winter. The
ground water quality shall be monitored once a year, and the data thus collected shall be
sent regularly to MOEFCC/RO.

Monitoring of water quality upstream and downstream of water bodies shallbe carried out
once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and ClimateChange/Regional Office.

Ground water, excluding mine water, shall not be used for mini

harvesting shall be implemented for conservation and a
resources.

ations. Rainwater
round water
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Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size
shall be constructed around the mine working, coal heaps & OB dumps to prevent run off of
water and flow of sediments directly into theriver anc water bodies. Further, dump material
shall be properly consolidated/compacted and accumulation of water over dumps shall be
avoided by providing adequate channels for flow of silt into the drains. The drains/ ponds so
constructed shall be regularly de-silted particularly before onset of monsoonand maintained
properly. Sump capacity should provide adequate retention period to allow proper settling
of silt material. The water so collected in the sump shall be utilised for dust suppression and
green belt development and other industrial use. Dimension of the retaining wall constructed,
if any, at thetoe of the OB dumps within the mine to check run-off and siltation should be
based on the rainfall data. The plantation of native species to be made betweentoe of the dump
and adjacent field/habitation/water bodies. ‘

Adequate groundwater rechar ge measures shall bf) taken up for augmentationof ground
water. The project authorities shall meet water ruqulrement of nearby village(s) after due
treatment conforming to the specific requirement(standards).

Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the
standards prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and the
Rules made there under, and asamended from time to time. Adequate ETP /STP needs to be
provided.

The water pumped out from the mine, after siltation, shall be utilized for industrial
purposive. watering the mine area, roads, green delt developmentetc. The drains shall be
regularly desilted particularly after monsoon and maintained properly.

The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the

presence of river/rivulet/pond/lake etc, shall be preparzsd and 1mplemented bythe pI‘OJ ect
proponent. The surface drainage plan and/or any diversion of natural water courses shall be
as per the approved Mining Plan/EIA/EMP report znd with due approval of the concerned
State/Gol Authority. The construction of embankmens to prevent any danoer against
inrush of surfacewater into the mine should be as per the approved Mmmc Plan and as per
thepermission of DGMS or any other authority as prescribed by the law.

The project proponent shall take all pr ccautlonary measures to ensure riverine/riparian
ecosystem in and around. thc coal mine up to a dlstance of 5km A rlverme/nparlan ecosystem
conservation and manaucmcnt plan shouldbc prepcu ed and implemented in consultation with
the irrigation / water resource department in the state govémment.

Noise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noise Pollution
Rules,2016 in the work environment. Workers engagad in blastingand drilling operations,
operation of HEMM, etc shall be provided with personal protective equipments (PPE) like
ear plugs/muffs in conformity withthe prescribed norms

aidelines in this regard.
Adequate awareness programme for users to be condud
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accessoriesto be monitored.

Controlled blasting techniques shall be practiced in order to mitigate groundvibrations, fly
rocks, noise and air blast etc., as per the guidelines prescribedby the DGMS.

The noise level survey shall be carried out as per the prescribed guidelines toassess noise
exposure of the workmen at vulnerable points in the minepremises, and report in this
regard shall be submitted to the Ministry/RO onsix-monthly basis.

Mining Plan

Mining shall be carried out under strict adherence to provisions of the MinesAct 1952 and
subordinate legislations made there-under as applicable.

Mining shall be carried out as per the approved mining plan(including Mine Closure
Plan)abiding by mining laws related to coal mining and the relevantcirculars issued by
Directorate General Mines Safety (DGMS).

No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, 1980.

(i1) Efforts should be made to reduce energy and fuel consumption by conservation,efficiency

improvements and use of renewable energy.

Land reclamation

Digital Survey of entire lease hold area/core zone using Satellite Remote

Sensing survey shall be carried out at least once in three years for monitoringland use pattern
and report in 1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC) from time to time shallbe submitted to MOEFCC/Regional Office (RO).
The final mine void depth should preferably be as per the approved Mine Closure Plan, and
in case it exceeds 40 m, adequate engineering interventionsshall be provided for sustenance
of aquatic life therein. The remaining area shall be backfilled and covered with thick and alive
top soil. Post-mining landbe rendered usable for agricultural/forestry purposes and shall be
diverted. Further action will be treated as specified in the guidelines for Preparation ofMine
Closure Plan issued by the M1n1stry of Coal ddted 27Ih August 2009 and subsequent
amendments.

The entire excavated area, bac;kﬁ]lm(7 cxtel nal OB dumpmg (mcludmg top soil) and
afforestation plan shall be i m conform1ty with the "dunno mining”/’post mining” land-use
pattern, which is an mtegral part of the approved Mmmg Plan and the EIA/EMP submitted
to this Ministry. Progressive cemphance status VlS-c,-‘» /is the post mining land use pattern shall
be submitted to the MOEFCC/RO.

Fly ash shall be used for external dump of overburden, backfilling or stowingof mine as per
provisions contained in clause (i) and (ii) of subparagraph (8)of fly ash notification issued
vide SO 2804 (E) dated 3rd November, 2009 asamended from time to time. Efforts shall be
made to utilize gypsum generatedfrom Flue Gas Desulfurization (FGD), if any, along with
fly ash for externaldump of overburden, backfilling of mines. Compliance report shall be
submitted to Regional Office of MoEF&CC, CPCB and SPCB.

Further, it may be ensured that as per the time schedule specifi losure plan it
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should remain live till the point of utilization. The topsoil shalltemporarily be stored at
earmarked site(s) only and shall not be kept unutilized. The top soil shall be used for land
reclamation and plantation purposes. Active OB dumps shall be stabilised with native grass
species to prevent erosion and surface run off. The other overburden dumps shall be vegetated
with native flora species. The excavated area shall be backfilled andafforested in line with the
approved Mine Closure Plan. Monitoring and management of rehabilitated areas shall
continue until the vegetation becomes self-sustaining. Compliance status shall be submitted to
the Ministryof Environment, Forest and Climate Change/ Regional Office.

The project proponent shall make necessary alternative arrangements, if grazing land
is involved in core zone, in consultation with the State government to provide alternate areas
for livestock grazing, if any. In this context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard to acquiring grazing land.

QGreen Belt

The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna,if any, spotted/reported in the
study area. The Action plan in this regard, if any,shall be prepared and implemented in
consultation with the State Forest and Wildlife Department. :

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall bedeveloped
allalong the mine lease area as soon as possible. The green belt comprising a mix of native
species (endemic species should be given priority)shall be developed all along the major
approach/ coal transportation roads.

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submittedto this ministry & it’s RO on
six-monthly basis.

The prOJect proponent shall undertake occupational health survey for 1n1t1a1 and perlodlcal
medical examination of the personnel engaged in the project and ‘maintain records
accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides
regular periodic health check-up, 20% ofthe personnel 1dent1ﬁed from workforce engaged
in active mining operationsshall be subjected to health check—up for occupational diseases
and hearing impairment, if any, as amended time totime. o

Personnel (including outsourced employees) wokag in core zone shall wearprotective
respiratory devices and shall also be prowded w1th adequate training and information on
safety and health aspects.

Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public heamnc7 Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.
The project proponent shall follow the mitigation me vid; th Mmlstx‘y s
OMNo.Z-11013/5712014-IA.11 (M) dated 29" Octob i
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activities on habitations-issues related to the miningprojects wherein habitations and villages
are the part of mine lease areas or habitations and villages are surrounded by the mine lease
area’.

@  Corporate Environment Responsibility

® The project proponent shall comply with the previsions contained in this Ministry’s OM
vide F.No.22-65/2017-IA.III dated 1** May 2018, as applicable, regarding Corporate
Environment Responsibility.

(i) ~ The company shall have a well laid down environmental policy duly approveby the Board of
Directors. The environmental policy should presc “1be for standard operating proceduresto
have proper checks and balances and to
bring into focus any infringements/deviation/violation of the environmental/forest/wildlife
norms/conditions. The company shall havedefined system of reporting
infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholder’s/stake holders.

(i) A separate Environmental Cell both at the project and company head quarterlievel, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

(iv)  Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for environmen:al protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year wise progress of
implementation ofaction plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report.

W) Self-environmental audit shall be conducted annually. Every three years third  party
environmental audit shall be carried out.

G  Miscellaneous

) The project proponent shall make public the environmental clearance orantedfor the1r project
along with the environmental conditions and safeguards at thelr cost by prominently
advertising it at least in two local newspapers of theDistrict or State, of which one shall be in
the vernacularlanguaoe within qevendays and in addltlon thls shall also be displayed in the
project proponent’s website permanently. ~ ~

(i)  The copies of the enwronmental clearance shall be submxtted by the project proponents to
the Heads of local bodies, Panchayats and Mumm‘pal Bodxes inaddition to the relevant
offices of the Government who in turn has to displaythe same for 30 days from the date of
receipt. o

(i)~ The project proponent shall upload the status of compliance of the stipulatedenvironment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

(ivy  The project proponent shall monitor the criteria pollutants level namely, PM1o, 802 NOx
(ambient levels) or critical sectoral parameters, indicated for t

same at a convenient location for disclosure to the pubhc an ebsite of the
company. '

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023
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The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No. Z-11013/5712014-IA. II (M) dated 29" October, 2014, titled ‘Impact of mining
activities on habitations-issues related to the mining

projects wherein habitations and villages are the part of mine lease areas or habitations and
villages are surrounded by the mine lease area’.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

The project authorities shall inform to the Regional Office of the MOEFCC regardmg
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponént shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert App1 aisalCommittee.

No further expansion or modifications in the plant shall be carried out w1thoutp110r approval
of the Ministry of Environment, Forests and Climate Change.

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if 1mplementat10n of anyof the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found ncccssary The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stlpulated conditions.

The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / mfoxmatlon/momtormg reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollutlon) Act ]974 the Azr (Prevcntxon & Control of Pollution)
Act, 1981, the Env1ronmcnt (Protcctlon) Act ]986 Hazardous and Other Wastes
(Management and Trans- boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed by

the Hon'ble SupremeCourt of India / High Courts and any other Court of Law relating to the
subjectmatter.

¥*
*
*

wﬁ1éé
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Annexure-I1

Standard EC Conditions for Coal Mining Project (Undersround minin

All the projects recommended for grant of environmental clearance by the EAC shallalso
complywith the following Standard EC conditions as per Ministry’s circular issued from time to

time:
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I  Statutory compliance:

The Environmental clearance shall be subject to orders of Hon’ble SupremeCourt of India,
Hon’ble High Courts, NGT and any other Court of Law, fromtime to time, and as applicable
to the project ~

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project. . ; ~

The project proponent shall obtain clearance from the National Board for Wildlife, if

. applicable.

The project proponent shall prepare a Site- Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief'Wildlife Warden. Therecommendations of the
approved Site-Specific Conservation Plan / WildlifeManagement Plan shall be implemented
in consultation with the State Forest Department. The implementation report shall be
furnished along with the six- monthly comphmce report. (in case of the presence of
Schedule-I species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Atr (P1 evention & Control of Pollution) Act, 1981 and the Water(Prevention & Control of
Pollutlon) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission florn the Centr alGlound Water
Authority. L

Solid waste/hazardous waste generated in the mines needs to dddlcs'sed in accordancc to the
Solid Waste Manaoement Rules 2016./ Hazardous & Other Waste Management Rules,2016
Ailr quality momtormg and presenatlon 2 -

Adequate ambient air quallty momtm ing stations shall be: establls’ned in the core zone as
well as in the buffer zone for . momtonn0 of poilutants namely particulates, SO2 and
NOx.Location of the statlons sha]l be dec;dyd based on the meteorological data,
topographical features and env1ronmentaﬂy and ecologically sensitive receptors in
consultation with the State Pollution Control Board. Monitoring of heavy metals such as Hg,
As, Ni, Cd, Cr, etc.tobe carried out at least once in six months. Online ambient air quality
monitoring station/stations may also be installed in addition to the regular airmonitoring
stations as per the requirement and/or in consultation with the SPCB

The Ambient Air Quality monitoring in the core zone shall be carried out toensure the Coal
Industry Standards notified vide GSR 742 (E) dated 25.9. 2000:2 ; m time to
time by the Central Pollution ControlBoard. Data on ambie metals
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such as Hg, As, Ni, Cd,Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ mist
sprinkling etc., shall be carried out in criticalareas prone to air pollution with higher level of
particulate matter all throughthe coal transport roads, loading/unloading and transfer points.
Fugitive dustemissions from all sources shall be controlled regularly. It shall be ensured that
the ambient air quality parameters conform to the norms prescribed bythe Central/State
Pollution Control Board.

Major approach roads shall be black topped and properly maintained.

The transportation of coal shall be carried out as per the provisions and routeproposed in the
approved mining plan. Transportation of the coal through theexisting road passing through
any village shall be avoided. In case, it is proposed to construct a 'bypass' road, it should be
so constructed that the impact of sound, dust and accidents could be appropriately mitigated.
Vehicular emissions shall be kept under control and regularly monitored. Allthe vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC’ certificate
from the authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid
airborne dust. Side cladding all along the conveyor gantry should be made to avoid air borne
dust. Drills shall be wet operated orfitted with dust extractors.

Coal handling plant shall be operated with effective control measures w.r.t. various
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation

The effluent discharge (mine waste water, workshop effluent) shall bemomtored in terms of
the parameters notified under the Water Act, 1974 Coallndustry Standards vide GSR 742 (E)
dated 25.9.2000 and as amended fromtime to time by the Central Pollutlon Control Board.
The monitoring data shall be uploaded on the company’s Webelte and dlsplayed at the
project site at a suitable location. The circular No. I- 20012/ }/2()0() 1A.11 (M) dated
27.05.2009 issued by Mmlstry of Enwronment F orest and Chmate Change shall also be
referred in this regardfor its comphance , ~

Regular monitoring of gr. ound water level and quahty shall be can 1ed out in andaround the mine
lease area by establishing: a network of existing wells and constructing new piezometers
during the mining operatlons The: monltormgof ground water levels shall be carried out four
times a year i.e. pre-monsoon,monsoon, post-monsoon and winter. The ground water quality
shall be monitored once a year, and the data thus collected shall be sent regularly to
MOEFCC/RO.

Monitoring of water quality upstream and downstream of water bodies shallbe carried out
once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and ClimateChange/Regiot
Ground water, excluding mine water, shall not be usé

rations. Rainwater
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harvesting shall be implemented for conservation and augmentation of ground water
resources. ‘

The project proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing near or adjacent to
the mine. The embankment constructed along theriver/nallah boundary shall be of suitable
dimensions and critical patches shallbe strengthened by stone pitching on the river front side,
stabilized with plantation so as to withstand the peak water pressure preventing any chance
of mine inundation.

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft
and low lying areas, shall be designed keeping at least 50% safety margin over and above
the peak sudden rainfall and maximum discharge in the area adjoining the mine sites. The
sump capacity shall also provide adequate retention period to allow proper settling of silt
material of the surface runoff :

The water pumped out from the mine, after siltation, shall be utilized for industrial
purposive. watering the mine area, roads, green belt developmentetc. The drains shall be
regularly desilted particularly after monsoon and maintained properly.

Industrial waste water from coal handling plant and mine water éhall be properly collected
and treated so as to conform to the standards prescribed under the Environment (Protection)
Act, 1986 and the Rules made thereunder, and as amended from time to time. Oil and grease
trap shall be installed before discharge of workshop effluent. Sewage treatment plant of
adequate capacity shall be installed for treatment of domestic waste water.

Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) in case the
village wells go dry due to dewatering of mine.

The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations shall be prepared, considering the
presence of any river/rivulet/pond/lake etc., with impact of mining actw1t1c:s on it, and
implemented by the project proponent. The surface drainage plan and/or any diversion of
natural water courses shall be asper the provisions of the approved Mining Plan/ EIA-EMP
submitted to this Ministry and the same should be done with due: approval of the concerned
State/Gol Authority. The construction of embankmem to prevent any. danger against inrush of
surface water into the mine should be as pcr the approvcd mmmg plan and as per the
permission of DGMS.

The project proponent shal,l. take :all ‘px?ecauitionary zﬁcasurés' to ensure reverian/ riparian
ecosystem in and around the coal mine upto a distance of 5 km. A revarian /riparian
ecosystem conservation and management plan should be prepared and implemented in
consultation with the irrigation / water resource department in the state government.

Noise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels below 85 dB(A)in the work
environment. Workers engaged in underground mining operatlons operatmn of HEMM,
etc. shall be provided with personal protective equipmen
conformity with the prescribed norms/guidelines in this;

- plugs/muffs in
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accessories to be monitored. Adequate awareness programme for users to beconducted.

ii. = The noise level survey shall be carried out as per the prescribed guidelines toassess noise
exposure of the workmen at vulnerable points in the minepremises, and report in this regard
shall be submitted to the Ministry/RO onsix-monthly basis.

v. Mining Plan

i Mining shall be carried out under strict adherence to provisions of the MinesAct 1952 and
subordinate legislations made there-under as applicable.

ii.  No change in mining method i.e. UG to OC, calendar programme and scopeof work shall
be made without obtaining prior approval of the Ministry of Environment, Forests and
Climate Change (MoEFCC).

iii.  Mining shall be carried out as per the approved mining plan (including mineclosure plan)
abiding by mining laws related to coal mining and the relevant circulars issued by
Directorate General Mines Safety (DGMS).

iv.  Underground work placé environmental conditions shall be rendered ergonomic and air
breathable with adequate ﬂluminzltion in conformance withDGMS standards.

v. . No mining activity shall be carried out in forest land without obtaining Forestry Clearance
as per Forest (Conservation) Act, 1980 and also adheringto The Scheduled Tribes and Other
Traditional Forest Dwellers (Recogmtlonof Forest Rights) Act, 2006 read with provisions of
Indian Forest Act, 1927.

vi.  Efforts should be made to reduce ener gy and fuel consumption by conservation,
efficiency improvements and use of renewable energy.

vI. Land reclamation

i Digital Survey of entire lease hold area/core zone using Satelhte Remote Sensing survey
shall be carried out at least once in three years for monitoringland use pattern and report
in1:50,000 scale or as notified by Ministry  of Environment, For est and Climate
Change(MOET CC) from time to time shallbe submitted to MOEFCC/Re glonal Ofﬁce (RO).

ii.  Post-mining land be rendered usable for agricultural/forestry purposes and shall be handed
over to the respective State Government, as specified in the Guidelines for Preparation of
Mine Closure Plan, 1ssued by the Mlmstry of Coaldated 27th August 2009 and subsequent
amendments. . : L. »

iii.  Regular monitoring of subsuiencc movemcnt on thc surfacc over and aroundthe working
areas and its impact on natural d1 amage pattem Watet bOdIEb Vegetatlon structure, roads
and surroundings shall be contis nued t111 movement ceases completely In case of observation
of any high rate of subsidence bcyond the hmlt p1cscr1bed appropriate effective mitigation
measures shall be taken to avoid loss of life and materials. Cracks should beeffectively
plugged in with ballast and clay soil/suitable material.

iv.  Fly ash shall be used for external dump of overburden, backfilling or stowingof mine as per
provisions contained in clause (i) and (ii) of subparagraph (8)of fly ash notification issued
vide SO 2804 (E) dated 3™ November, 2009 asamended from time to time. Efforts shall be
made to utilize gypsum generatedfrom Flue Gas Desulfurization (EC
fly ash for externaldump of overburden, backfilling or stowin
shall be submitted to Regional Office of MoEF&CC, CPCB i
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v. A separate team for subsidence monitoring and surface mitigation measures shall be constituted
and continuous monitoring & implementation of mitigation measures be carried out.

vi.  Thorough inspection of the mine lease area for any cracks developed at the surface due to
mining activities below ground shall be carried out to prevent inrush of water in the mine.

vii.  Native tree species shall be selected and planted over areas affected by subsidence.

vili. The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas
for livestock grazing, if any. In this context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard to acquiring grazing land.

VIL. Green Belt

i The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered flora/fauna, if any, spotted/reported in the study
area. Action plan, in this regard, if any, shall beprepared and implemented in consultation
with the State Forest and Wildlife Department,

ii.  Greenbelt, consisting of three-tier plantation, of width not less than 7.5 m, shall be developed
all along the mine lease area in a phased manner. The greenbelt comprising of a mix of native
species shall be developed all along the major approach roads/ coal transportation roads.

Vil Public hearing and Human health issues

i Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored.

ii.  The Project Proponent shall undertake Occupational Health survey for initialand Periodical
medical examination of the workers engaged in the Project andmaintain records accordingly
as per the provisions of the Mines Rules, 1955 and DGMS Circulars. Besides carrying out
regular periodic health check-up of their workers, 20% of the workers engaged in active
mining operations shallbe subjected to health check-up for occupatlonal diseases and
hearing impairment, if any. L

iii.  Personnel (including outsourcing employees) working in dusty areas shall wear protectlve
respiratory devices and shall also be provided with adequatenammg and information on
safety and health aspects

iv.  Skill training as per safety nolms specxﬁed by DGMS shall be px 0v1ded to allworkmen
including the outsourcing employees to ensure hwh safety standen ds in mines.

v.  Effective arrangement shall be made to prov;de and maintain at suitable points conveniently
situated, a sufficient supply of dnnkmg water for all the persons employed.

vi. Implementation of Action Plan on the issuesraised durmg the Public Hearingshall be ensured.
The Project Proponent shall undertake all the tasks as per the Action Plan submitted with
budgetary provisions during the PublicHearing. Land oustees shall be compensated as per
the norms laid out R&R Policy of the Company/ or ths National R&RPolicy/ R&R Policy of
the StateGovernment, as applicable

vii. The project proponent shall follow the mitigation measures provided in this- Ministry’s
OMNo.Z-11013/5712014-IA. II (M) dated 29™ QOctober, 2014, titled ‘Impact of mining
activities on habitations-issues related to the miningprojec

abitations and villages
are the part of mine lease areas or habitations and vill

y-the mine lease
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IX.

i

iii.

iv.

il.

iii.

iv.
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Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.II dated 1% May 2018, as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approveby the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms / conditions.
The company shall have defined system of reporting infringements / deviation/ violation of
the environmental / forest / wildlife norms / conditions and / or shareholder’s / stake holders.
The copy ofthe board resolution in this regard shall be submitted to the MOEF&CC as a part
of six-monthly report.. g

A separate Environmenta] Cell both at the project and company head quarterlevel, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization. '

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year wise progress of
implementation ofaction plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report. e ‘
Self-environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out. '

Miscellaneous

The project proponent shall make public the environmental clearance ‘g‘ranted for their
project along with the environmental conditions and safeguards at their cost by prominently
advertising it at least in two local newspapers of the District or State, of which one shall be
in the vernacular language within sevendays and in addition this ‘s‘haH;aIsQ be displayed in
the project propor‘icnt’s‘:website permanently. : . -

The copies of the cnvironmémal‘~éléaranc¢ shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodles in addition to the relevant
offices of the Government who in turn has to display thesame for 30 days from the date of
receipt. . L '

The project proponent shall upldad the status of éompliance of the stipulated environment
clearance conditions, including results of monitored data on theirwebsite and update the
same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearanceportal.
The project proponent shall submit the environmental stat
Form-V to the concerned State Pollution Control ]
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vi.

Vil.

Viii.

ix.

X1,

Xil.

Xiil.

X1v.

XV.

Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert AppraisalCommittee.

No further expansion or modifications in the plant shall be carried out withoutprior approval
of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result inrevocation of this
environmental clearance and attract action wunder the provisions of Environment
(Protection)Act, 1986. k :

The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is:not satlsfactory

The Ministry reserves the right to stipulate additional conditioﬁs if found necessary. The
Company in a time bound manner shall 1mp1ement these conditions. k

The Regional Office of this Ministry shall monitor compliance of the stlpulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the
Water(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986,Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to the
subjectmatter. ~

Any appeal agamst thxs EC shall lie with the National Green Tr 1bunal if prefem ed, within a
period of 30 days as prescnbed under Section 16 of the Nat10na1 Green Trlbunal Act, 2010.
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Annexure-111

Standard EC Conditions for Coal Washery Project

I.  Statutory compliance:

(i) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

(i) The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

(i) The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief Wildlife Warden. Therecommendations of the
approved Site-Specific Conservation Plan/ WildlifeManagement Plan shall be implemented
in consultation with the State Forest Department. The implementation report shall be
furnished along with the six-monthly compliancereport. (in case of the presence of Schedule-
I species in thestudy area)

(iv) The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water(Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

(v)  The project proponent shall obtain the necessary permission from the CentralGround Water
Authority.

“(vi) Solid waste/hazardous waste generated in the washery needs to addr cssed inaccordance to
the Solid Waste Management Rules, 2016 / Hazardous & Other Waste Management
Rules,2016. ‘

(vii) “Coal beneficiation practlces shall be carried out under strict adherence to provxsmns of the
Factories Act, 1957 and subordinate legislations made there under;

. Air quality monitoring and preservation | .

i.  Adequate ambient air quality monitoring stations shall be. established in the core zone as
well as in the butfer zone for monitoring of pollutants, namely pamculates SO2 and NOx.
Location of the stations shall be decided based onthe meteorologlcal data, topographical
features and env1ronmenta11y and ecologlcally <erlsmve receptors in consultation with the
State Pollution Control Board. Monitoring Df hea‘vy metals such as Hg, As, Ni, Cd, Cr, etc.
carried out at least once in six months ‘ :

ii.  Continuous ambient air quahty monitoring statlons as presc1 ibed in the statuebe established
in the core zone as well as in the buffer zone for monitoring ofpollutants, namely PM10,
PM2.5, SO2 and NOx. Location of the stations shall be decided based on themeteorological
data, topographical features and environme ntally and ecologically sensitive targets in
consultation with the State Pollution Control Board. Online ambient air quality monitoring
stationsmay also be installed in addition to the regular
requirement and/or in consultation with the SPCB. Monitofi
As, Ni, Cd, Cr, etc to be carried out at least once in six I

as per the
chas Hg,
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iii.

1v.

Vi

vil.

Viil.

1X.

III.

il.

L.

1v.

Transportation of coal by road shall be carried out by covered trucks/conveyors. The
transportation of clean coal and rejects shall be by railwith wagon loading through silo.
Effective measures such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulates such as roads, belt conveyors,
loading/unloading and transfer points. Fugitive dust emissions from allsources shall be
controlled at source. It shall be ensured that the ambient air quality parameters conform to
the norms prescribed by the Central/State Pollution Control Board

All approach roads shall be black topped and internal roads shall be concreted. The roads
shall be regularly cleaned. Coal transportation shall be carried out by covered trucks.
Covered trucks shall be engaged for mineral transportation outside thewashery up to the
railway siding, shall be optimally loaded to avo:d spillage en-route. Tmcks shall be
adequately maintained and emissions shall be belownotified limits.

Facilities for parking of truckq carrying raw matenal from linked mine shallbe created
within the unit. : SRR

Vehicular emissions shall be kept under control and regularly monitored. Thevehicles having
‘PUC’ certificate from authorized pollution testing centres shall be deployed for washery
operations. k

Hoppers of the coal crushing unit and other washery units shall be fitted withhigh efficiency
bag filters/mist spray water sprinkling system shall be installed and operated effectively at
all times of operation to check fugitive emissions frem crushing operations, transfer points
of closed belt conveyor systems and from transportation roads.

The raw coal, washed coal and coal wastes (rejects) shall be stacked properlyat earmarked
site (s) within stockyards fitted with wind breakers/shields. Adequate measures shall be
taken to ensure that the stored mineral does not catch fire.

The temporary 1eject sites should appropriate planned and demgned to avo1dan and water
pollu‘mon from such sites.

Water quahty monitoring and preservatlon

The effluent discharge (mine waste water, workshop efﬂuent) qha] bemomtored in terms of
the parameters notified under the Water Act, 1974 Coaﬂndustly Stdndards vide GSR 742
(E) dated 25.9.2000 and as amended from tlme to Jme by the ;Central Pollution Control
Board. ‘ L ~ , ~

The monitoring data sha]l be uploaded on the company s web51te and displayed at the
project site at a suitable Iocatlon The cncular No. J-20012/1/2006-1A.11 (M) dated
27.05.2009 issued by Ministry of Envir onment Forest and Climate Change shall also be
referred in this regardfor compliance.

Industrial waste water shall be properly collected and -reated so as to conformto the standards
prescribed under the Environment (Protection) Act, 1986 andthe Rules made there under,
and as amended from time to time. :

The project proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the i
the washery. The embankment constructed al

wing near or adjacent to
-boundary shall be of
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vil.

Viii.

1X.

X1.

X1i.

IV.

1i.
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suitable dimensions and critical patchesshall be strengthened by stone pitching on the
riverfront side stabilised with plantation so as to withstand the peak water pressure
preventing any chance of inundation.

Heavy metal content in raw coal and washed coal shall be analysed once ina year and
records maintained thereof.

The rejects should preferably be utilized in FBC power plant or disposed offthrough sale for
its gainful utilization. If the coal washery rejects are to be disposed off, it should be done in
a safe and sustainable manner with adequate compaction and post closure arrangement to
avoid water pollutiondue to leachate from rejecf;s; and surface run of from reject dumping
sites. ,

An Integrated Surface Water Management Plan for the washery area up to itsbuffer zone
considering the presence of any river/rivulet/pond/lake etc. with impact of coal washing
activities on it, shall be prepared, submitted to MQEF CC and implemented.

Waste Water shall be effeéﬁVer treated and recycled completely either for washery
operations or maintenance of green belt around the plant.

Rainwater harvesting in the washery premises shall be implemented for conservation and
augmentation of ground water resources in consultation with Central Ground Water Board.

No ground water shall be used for coal washing unless otherwise permitted in writing by

competent authority (CGWA) or MoEFCC. The make-up waterrequirement of washery

should not exceed 1.5 m3/tonne of raw coal.

Regular monitoring of ground water level and quality shall be carried out in andaround the mine
lease area by establishing a network of existing wells and constructing new piezometers
during the mining operations. The monitoringof ground water levels shall be carried out four
times a year i.e. pre-monsoon,monsoon, post-monsoon and winter. The gr ound water quality
shall be monitored once a year, and the data thus collected shall be sent regularly to
MOEFCC/RO. Monitoring of water quahty upstream and downstream of water bodies shall
be carried out once in six months and record of monitoring data s‘ha‘ll be maintained and
submitted to the Mmlstry of Environment, Forest and ClimateC 1ange/Reg10nal Office.

The project proponent shall take all precautionary measures to ensure riverine/ riparian
ecosystem in and around the coal mine up to a distance of 5 km. A riverine/riparian
ecosystem conservation and manavement plan should be prepared and implemented in
consultation with the 11T1gat10n / water resource department in the state government

Noise and Vibration momtormg and preventlon

The noise level survey shall be carried out as. per the prescnbed guidelines toassess noise
exposure of the workmen at vulnerable points in the minepremises, and report in this regard
shall be submitted to the Ministry/RO onsix-monthly basis

Adequate measures shall be taken for control of noise levels as per noise pollution
Rules,2016 in the work environment. Workers engaged in blastingand drilling operations,
operation of HEMM, etc shall be provided with personal protective equipments (PPE) like
ear plugs/muffs in conformity withthe prescribed
Adequate awareness programme for users to.
accessoriesto be monitored.

d guidelines in this regard.
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v. Coal beneficiation

i Coal stacking plan shall be prepared separately for raw coal, clean coal, middling and
rejects.

ii.  Efforts should be made to reduce energy consumption by conservation, efficiency
improvements and use of renewable energy.

vl. Green Belt

i Three tier greenbelt comprising of a mix of native species, of minimum 30 mwidth shall be
developed all along the washery area to check fugitive dust emissions and to render aesthetic
to neighbouring stakeholders. A 3-tier green belt comprising of a mix of native species or
tree species with thick leaves shall be developed along vacant areas, storage yards,
loading/transferpoints and also along internal roads/main approach roads.

ii.  The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, inbonsultation with the State government to provide alternate areas
for livestock grazing, if any. In this context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard to acquiring grazing land.

VIL. Public hearing and Human health issues

i. Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submittedto this ministry & its RO on
six-monthly basis. The project proponent shall undertake occupational health survey for
initial and periodical medical examination of the personnel engaged in the project and
maintain records accordingly as per the provisions of the Mines Rules, 1955 and DGMS
circulars. Besides regular periodic health check-up, 20% ofthe personnel identified from
workforce engaged in active mining operatior}sshaﬂ be subjected to health check-up for
occupational diseases and hearing impairment, if any. as amended time to time.

ii.  Personnel (including outsourced employess) working in core zone shall wearprotective
respiratory devices and shall also be provided with adequate trdmmo and mformatlon on
safety and health aspects. ~ S

iii. Implemcntatlon of the action plan on the issues raised during the pubhc hearlng shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions dur;ng the public hearmg Land oustees shall be
compensated as per the norms laid down in thc R&R pohcy of the company/State
Government/Central Govunment as apphc"tble ‘

iv.  The project proponent shall follow the mitization measures prov1ded in this Ministry’s OM
No. Z-11013/5712014-IA.11 (M) dated 29% October, 2014, titled ‘Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and

villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.

VIIL. Miscellaneous

i The project proponent shall make public the environme

or their project
along with the environmental conditions and saf :
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advertising it at least in two local n

ii.  newspapers of the District or State, of which one shall be in the vernacular language within
seven days and in addition this shall also be displayed in theproject proponent’s website
permanently.

iii. ~ The copies of the environmental clearance shall be submitted by the project proponents tithe
Heads of local bodies, Panchayats and Municipel Bodies inaddition to the relevant offices
of the Government who in turn has to displaythe same for 30 days from the date of receipt.

iv.  The project proponent shall upload the status of compliance of the stipulatedenvironment
clearance conditions, including results of monlt{}rcd data on their website and update the
same on half-yearly basis:

v.  The project proponent shall monitor the criteria aollutants level namely; PM10, SOZ NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the
same at a convenient location for disclosure to the public and put on the website of the
company. : :

vi.  The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

vii.  The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

viii. The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

ix.  The project authorities must strictly adhere to tl‘e stipulations made by the State Pollution
Control Board and the State Government. ,

x.  The project proponent shall abide by all the commitments and recom‘men‘dations made in
the ETA/EMP report, commitment made during Public Hearing and also thal durmg their
presentation to the Expert AppralsaICommlttee ~

xi.  No change in coal beneficiation process and scope of work shall be made Wlthoutobtalmng prior
approval of the Mlmstry of Environment, Forests and Chmate Change (MoEFCC) with such
conditions mentloned therein. No change in the maximum quantum of raw material feed per
annum against the approved washely capacxty shall be made .

xii. Concealing factual data or submlssmn of false/fabncated d’lta may result in revocation of
this environmental clearance and attract actlcn under the provisions of Environment
(Protection) Act, 1986.

xiii. The Ministry may revoke or suspend the clearanve if implementation of anyof the above
conditions is not satisfactory.

xiv. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

xv.  The Regional Office of this Ministry shall monitor compliance of th stipulated conditions. The
project authorities should extend full cooperatior. to the & c:Regional Office
by furnishing the requisite data / information/menitorin
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xvi. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed
by the Hon'ble SupremeCourt of India / High Courts and any other Court of Law relating to
the subjectmatter.

xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
period of 30 days as prescribed ‘undér Section 16 of the National Green Tribunal Act, 2010.

Tk
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ANNEXURE-IV
Generic ToR for coal washer

Siting of washery is critical considering to its environmental impacts. Preferenceshould be
given to the site located at pit head; in case such a site is not available, the site should
be as close to the pit head as possible and coal shouldbe transported from mine to the
washer preferably through closed conveyerbelt to avoid air pollution.

The washery shall not be located in eco-sensitive zcnes areas.

The washery should have a closed system and zero discharge. The storm drainage
should be treated in settling ponds before discharging into rivers/streams/water
bodies.

A thick Green belt of about 50 m width should be developed surrounding the
washery. ; ,

A brief description of the plant along with a layout, the specific technologyused
and the source of coal should be provided.

The EIA-EMP Repot should cover the impacts and management plan for theproject of
the capacity for which EC is sought and the impacts of specific activitics, including
the technology used and coal used, on the environment of the area (within 10km
radius), and the environmental quality of air, water,land, biotic community, etc.
through collection of data and information, generation of data on impacts for the rated
capacity. Cumulative impacts forair and water should be a part of ElA in case coal
mine, TPP and other washeries are located within 10km radius. The EIA should also
include mitigative measures needed to minimize adverse environmental impacts.

A Study Area Map of the core zone as well as the 10km area of buffer zoneshowing
major industries/mines and other polluting sources should be submitted. These maps
shall also indicate the migratory corridors of fauna, if any and areas of endangered
fauna; plants of medicinal and economic importance; any ecologically sensitive areas
within the 10 km buffer zone; the shortest distance from the. National Park/WL
Sanctuary Tiger Resewe etc..along with the comments of the Chlef W 11d11fc Warden
of the State Govt. :

Data of one-season (non -monsoon) primary- base-line data on env1ronmental quality of
air (PM10, PM2.5, SOX and NOx, noise, water (su:rface and oroundwater) soil be
submitted. ‘ ~ e ‘

The wet washery should gcnerally utlhze mme weter only In case mine water is not
available, the option of storage of rain water and its use should be examined. Use of
surface water and ground water should be avoided.

Detailed water balance should be prov1ded The braak—up of water requirement as per
different activities in the mining operations vis-a-vis washery should be given. If the
source of water is from surface water and/orground water, the same may be justified
besides obtaining approval of the Competent Authority for its drawl.

The entire sequence of mineral production, transportation, handling, transfer and
storage of mineral and waste, if any, and their impacts on aj
a flow chart with specific points where fugitive .emi
pollution control/mitigative measures proposed O ¢ washed coal

-sh, uld be shown in
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and rejects should be transport by train as far as possible. Road transport of washed

coal and rejects should generally be avoided. In case, the TPP is within 10km radius,

it should be through conveyer belt. If transport by rail is not feasible because of the

topography ofthe area, the option for transport by road be examined in detail and its

impactsalong with the mitigation measures should be clearly brought out in EIA/EMP

report. ‘

Details of various facilities proposed to be provided in terms of parking, restareas,

canteen etc. to the personnel involved in mineral transportation, workshop and

effluents/pollution load from these activities should be provided.

Impacts of CHP, if any, on air and water quality should also be spelt out along with

Action Plan. ‘

O.M. No. J-110I3/25/2014-1A.1 dated 11™ August, 2014 to be followed with regard to

CSR activities.

Details of Public Hearing, Notice(s) issued in newspapers,proceedings/minutes of

Public Hearing, points raised by ‘thegeneral public and response/commitments made

by the proponent along with the Action Plan and budgetary provisions be submitted

in tabular form. If the Public Hearing is in the regional language, an authenticated

English translation of thesame should be provided. Status of any litigations/ court

cases filed/pending,if any, against the project should be mentioned in EIA.

Analysis of samples indicating the following be submitted: Characteristics of coal prior

to washing (this includes grade of coal, other characteristics of ash, S and heavy levels

of metals such as Hg, As, Pb,Cr etc). Characteristics and quantum of coal after washing.

Characteristics and quantum of coal rejects. :

Details of management/disposal/use of coal rejects should be provided. Therejects

should be used in TPP located close to the washery as far as possible.If TPP is within

a reasonable distance (10 km), transportation should be by conveyor belt. If it is far

away, the transportation should be by rail as far as possible.

Copies of MOU/Agreement with linkages (for stand-alone Waehery) for thecapdcny

for which EC is belng sought should be submitted. '

Corporate Env1r0nment Responsibility: ; ‘ -

The Company must have a well laid down Env1ronment Pol1cy approvedby the Board

of Directors. :

The Environment Pohcy must prescx zbe for standard opera’cmv process/procedures
to bring into focus any mfmngements/ dewatlon/ violation of the

environmental or forest norms/ condxtlons

The hierarchical system or Admmlstl ative Order of the company to deal with

environmental issues and for ensuring comphance with the environmental clearance

conditions must be furnished.

To have proper checks and balances, the company should have a well laid down

system of reporting of non-compliances/violations of environmental norms to the

Board of Directors of the company and/or shareholders or stakeholders at large.

A detailed action Plan for Corporate Social Respon51b11' fi oject affected

people and people living in and around the project area- v

Permission of drawl of water shall be pre-requisite fo
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X111,

®

(i)

(iif)

(iv)

™)

(vi)

(vii)

Wastewater /effluent should confirm to the effluent standards as prescribed under
Environment (Protection) Act, 1986

Details of washed coal, middling and rejects along with the MoU with the end-users
should be submitted.

L

ANNEXURE-V

GENERIC TOR FOR AN QPENCAST COALMINE PROJECT for EC

An EIA-EMP Rep‘ort shall be prepared for ~ MTPA rated capacity in an ML/project
area of....ha based on the. generic structure speciﬁed in Appendix III of the EIA
Notification, 2006.

An EIA-EMP Report would be prepared for..... MTPA rated capacity to cover the
impacts and environment management plan for the proj ectspecnﬁcacﬂwﬁes on the
environment of the region, and the environmentzl quality encompassing air, water,
land, biotic community, etc. through collection of data and information, generation
of data on impacts including prediction modeling for MTPA of coal production based
on approved project/Mining Plan for....MTPA. Baseline data collection can be for
any season (three months) except monsoon.

A toposheet specifying locations of the State, D1str1ct and Project site should be
provided.

A Study area map of the core zone (project area) and 10 km area of the buffer zone
(1: 50,000 scale) clearly dehneatmg the major topographical features such as the land
use, surface drainage pattern 1ncludm0 11vers/sueams/nullahs/canals locations of

‘human habltatlons major constructions including railways, roads plpchnes major

mdusmes/mmes and other polluting sources. In case of ecoloolcally sensitive areas such
as BlospheleReserves/Natlonal Parks/WL Sanctuarles/ Elephant Reserves forests
(Reserved/Protected), migratory corridors of fauna, and areas where endangered
fauna and plants of medlcmal and economic 1mportance found 1nthe 15 km study area
should be given. o : »

Land use map (1: 50, 000 scale) based ona recent satelhte nnagery of the study area
mayalso be provided w1th explanatory note on the land use.

Map showing the core zone dellneatmg the agricultural land (irrigated andun-
irrigated, uncultivable land as defined in the revenue records, forest areas(as per
records), along with other physical features such as water bodies, etcshould be
furnished.

A contour map showing the area drainage of the core zone and 25 km of the study
area (where the water courses of the core zone ultlmately join the major
rivers/streams outside the lease/project area) should
separate map.

ndicated in the

(viii) A detailed Site plan of the mine showing the prop¢ -up of th 3;1(1 I mining
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operations such as the quarry area, OB dumps, green belt, safetyzone, buildings,
infrastructure, CHP, ETP, Stockyard, township/colony (within and adjacent to the
ML), undisturbed area -if any, and landscape features such as existing roads,
drains/natural water bodies to be left undisturbed along with any natural drainage
adjoirﬁng the lease /project areas, and modification of thereof in terms of construction
of embankments/bunds, proposed diversion/re-channeling of the water courses,etc.,
approach roads, major haul roads, etc should be indicated.

(ix) 1In case of any proposed diversion of nallah/canal/river, the proposed route of
diversion

/modification of drainage and their realignment, construction of embankmentetc. should
also be shown on the map as per the approval of Trrigation and flood control
Department of the concerned state. :

(x)  Similarly, if the project involves diversion of any road/railway line passing through
the : , o

ML/project area, the proposed route of diversion and its realignment shouldbe shown in
the map along with the status of the approval of the competent authority.

(xi) Break up of lease/project area as per different land uses and thelr stage ofacquisition
should be provided. :

LANDUSE DETAILS FOR OPENCAST PROJECT should be given as per the following
table:

Sl. Land use Within ML Outside ML Total
No. area | area
(ha) | (ha)

. Agricultural land
.| Forest land
Wasteland
Grazing land
. Surface water
bodies
‘Setﬂenﬁents";‘
.| Others (specify)
TOTAL ‘

U BRI N =

o

~

(xii) Break-up of lease/project area as per mihiﬁg plan should be provided.

(xiii) Impact of changes in the land use due to the project if the land is predominantly
agricultural land/forestland/grazing land, should be provided.

(xiv) ~ One-season (other than monsoon) primary baseline data on environmental quality - air
(PM10, PM2.5, SOx, NOx and heavy metals such as Hg, Pb, Cx¥
(surface and groundwater), soil - along with one-seasonmet daf:
season for AAQ collection period should be provided.

(xv) Map (1: 50, 000 scale) of the study area (core and buffé
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(xvi)

>0

of various sampling stations superimposed with location of habitats, other
industries/mines, polluting sources, should be provided. The number and location of
the sampling stations in both core and buffer zones should be selected on the basis of
size of lease/project area, the proposed impacts in the downwind (air)/downstream
(surface water)/groundwater regime (based on flow). One station should be in the
upwind/upstream/hon—impact/non- polluting area as a control station. The monitoring
should be as per CPCB guidelines and parameters for water testing for both ground
water and surface water as per ISI standards and CPCB classification wherever
applicable. Observed values should be provided along with the specified standards.
Study on the existing flora and fauna in the study area (10km) should be carried out
by an institution of relevant discipline. The list of flora and faunaduly authenticated
separately for the core and study area and a statement clearly specifying whether the
study area forms a part of the migratory corridor of any endangered fauna should be
given. If the study area has endangered flora and fauna, or if the area is occasionally
visited or used as ahabitat by Schedule-1 species, or if the project falls within 15 km
of an ecologically sensitive area, or used as a migratory corridor then a
Comprehensive Conservation Plan along with the appropriate budgetary provision
should be prepared and submitted with EIA-EMP Report; and comments/observation
from the CWLW of the State Govt. should also be obtained and furnished. -

(xvii) Details of mineral reserves, geological status of the study area and the seamsto be

worked, ultimate working depth and progressive stage-wise working scheme until
the end of mine life should be provided on the basis of the approved rated capacity
and calendar plans of production from the approvedMining Plan. Geological maps
and sections should be included. The Progressive mine development and Conceptual

- Final Mine Closure Plan should also be shown in figures. Details of mine plan and

mine closure planapproval of Competent Authorxty should be furmshed for green
field and expansion projects.

(xviii)  Details of mining methods, technology, equipment to be used, etc,, ratlonale for

(xix)

(xx)

(xxi)

selection of specified technology and equipment proposed to be used vis- a-vis the
potential impacts should be provided.

Impact of mining on hydrology, modification of natural dramaae diversion and
channelmg of the existing rivers/water courses ﬂowmg though the ML and adjoining
the lease/prOJect and the 1;mpact on. the existing users. and 1mpacts of mining
operations thereon. :

Detailed water balance shou]d be p1ov1ded The break up of water requirement for
the various mine operations should be given separately.

Source of water for use in mine, sanction of the Competent Authority in theState

Govt..and impacts vis-a-vis the competing users in the upstream and downstream of
the project site. should be given.

(xxii) Impact of mining and water abstraction from the mine on the hydrogeology and
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measures for recharge of groundwater should be reflé
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(xxiit) Impact of blasting, noise and vibrations should be given.

(xxiv) Impacts of mining on the AAQ and predictions based on modeling using the ISCST-
3 (Revised) or latest model should be provided.

(xxv) Impacts of mineral transportation within the mining area and outside the lease/project
along with flow-chart indicating the specific areas generating fugitive emissions
should be provided. Impacts of transportation, handling, transfer of mineral and waste
on air quality, generation of effluents from workshop etc, management plan for
maintenance of HEMM and other machinery/equipment should be given. Details of
various facilities such as rest areas and canteen for workers and effluents/pollution
load emanating from these activities should also be provided.

(xxvi) Effort be made to reduce/eliminate road transport of coal inside and outsidemine and
for mechanized loading of coal through CHP/ Silo into wagons andtrucks/tippers.

(xxvii) Details of waste OB and topsoil generated as per the approved calendar programme,
and their management shown in figures as well explanatory notes tables giving
progressive development and mine closure plan, green belt development, backfilling
programme and conceptual post mining land use should be given. OB dump heights
and terracing based on slope stabilitystudies with a max of 28° angle as the ultimate
slope should be given. Sections of final dumps (both longitudinal and cross section)
with relation tothe adjacent area should be shown. '

(xxviii) Efforts be made for maximizing progressive internal dumping of O.B., sequential
mining, external dump on coal bearing area and later rehandling into the mine void.
--to reduce land degradation.

(xxix) Impact of change in land use due to mining operations and plan for restoration of the
mined area to its original land use should be provided.

(xxx) Progressive Green belt and ecological restoration /afforestation plan (both in text,
figures and in the tabular form as per the format of MOEFCC given below) and
seleétiOniof species (native) based on original survey/land-use should be given.

“ - Tabié ‘1‘: Stage-wise Land use and Reclamation Area (ha)
S.N. Land use Category | Present |sth | jgth | ogth | 24

(1St |Year | Year |Year |Year
|Year) | | (end o
. = fmine

life)*

1.| Backfilled Area
Reclaimed with
plantation)
2.| Excavated Area

(not
reclaimed)/void
3.| External OB

dump
Reclaimed with
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plantation)

4./ Reclaimed Top soil
dump

5.| Green Built Area
6. Undisturbed area
(brought

under plantation)
7. Roads (avenue
plantation)

8.| Area around

| buildingsand
Infrastructure
TOTAL

* As a representative example
Table 2 : Stage Wise Cumulative Plantation

S. No. | YEAR* Gree | Externa| Backfille | Others(Undisturb] TOTAL
: n I d ed
Belt | Dump | Area Area/etc)

1st year
3 year
5th year
10th year
15% year
20% year
. | 25t year
| 30t year
34" year
(end of |
mine life)|
10. [ 34- |
37"Year
(Post-
mining)

0 @ N|o|u1| BN e

* As a representative example

(xxxi) Conceptual Final Mine Closure Plan and post mining land use and
restoration of land/habitat to the pre- mining status should be provided.
A Plan for the ecological resteration of the mined out area and postmining
landuse should be prepared with detailed cost provisions. Impact and
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management of wastes and issues of re-handling (wherever applicable)
and backfilling and progressive mine closure and reclamation should be
furnished.

Table 3: Post-Mining Landuse Pattern of ML/Project Area (ha)

S.N. | Land use Land Use (ha)
during
Mining
Plantation | Wate| Public Use| Undisturb | TOTAL
‘ r ed
: Body
1. External OB
| Dump
2. Top soil Dump
3.| Excavation
4. Roads
5.} Built up area
6. Green Belt
7.| Undisturbed
Area
TOTAL

(xxxii) Flow chart of water balance should be provided Treatment of effluents from
workshop, township, domestic wastewater, mine water d1scharge etc.should be
prov1ded Details of STP in colony and ETP in mine should be gwen Recycllng of
water to the max. possible extent should be done.

(xxxiii) Occupatxona] health issues. Baseline data on the health of the popu]atlon in the
impact zone and measures for occupational health and safcty of the personnel and
manpower inthe mine should be given. o

(xxxiv) Risk Assessment and Dlsastez Prepazednes< and Management Plan should be
provided. ‘ Sy

(xxxv) Integration of the Env Manaoement Plan with measmes fOI mmlmlzmg useof
natural resources - water, land energy, etc. should be carried out.

(xxxvi) Cost of EMP (capital and Vr‘e‘cur‘ring) should be included in the project costand
for progressive and final mine closure plan.

(xxxvii) Details of R&R. Detailed project specific R&R Plan with data on the existing
socio- economic status of the population (including tribals, SC/ST, BPL families)
found in thestudy area and broad plan for resettlement of thedisplaced population, site
for the resettlement colony, alternate livelihood concerns/employment for the
displaced people,civic and housing amenitiesbeing offered, et
the schedule of the implementationof the R&R Plan st

(xxxviii) CSR Plan along with details of villages and spe¢
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and recurring) for specific activities over the life of the project should be given.

(xxxix) Corporate Environment Responsibility:

a)  The Company must have a well laid down Environment Policy approved by the
Board of Directors.

b)  The Environment Policy must prescribe for standard operating process/procedures to
bring into focus any infringements/deviation/violation of the environmental or forest
norms/conditions.

¢)  The hierarchical system or Administrative Order of the company to deal with
environmental issues and for ensuring compliance with theenvironmental clearance
conditions must be furnished. -

d)  To have proper checks and balances, the company should have a welllaid down
system of reporting of non-compliances/violations of environmental norms to the
Board of Directors of the company and/orshareholders or stakeholders at large.

(x1) Details on Public Hearing should cover the information relating to notices issued in
the newspaper, proceedings/minutes of Public Hearing, the points raised by the
general publicand commitments made by the proponent and theaction proposed with
budgets in suitabletime frame. These details should bepresented in a tabular form. If

the Public Hearing is inthe regional lan guage.an authenticated English Translation
of the same should be provided. ,

(x1i) In built mechanism of self-monitoring of vomphance of environmental leoulatlons
shouldbe indicated.

(xlii) Status of any litigations/ court cases ﬁled/pendmo on the project should be provided.

(xliii) Submission of sample test analysis of Characteristics of coal: This should include
details on grade of coal and other characteristics such as ash content,S and heavy
metals including levels of Hg, As, Pb, Cr etc.

(xliv) Copy of clearances/approvals: such as Forestry clearances, Mining Plan Approval

- mine closer plan approval. NOC from F lood and Irrigation Dept (f req ) etc
wherever apphcable

FOREST CLEARANCE: Detalls on the F orest Clearance should be given as per the fonnat

0IVE‘,I’I :
TOTAL TOTAL Diat‘e‘of FC| Extent ‘fB,‘a‘lka?nce e”katatus
ML/PROJEC |FORESTLL |of  larea  for of
TAREA (ha) AND |  |[forestla |which FC appl for.
(ha) = ¢ = o dindo | isyet to be | diversion
- ‘ | obtained of  forest
fand
If more
than,
provide
details of
each FC

ek skesk
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ANNEXURE -VI.

GENERIC TORs FOR AN UNDERGROUND COALMINE
; ~ PROJECT

® An EIA-EMP Report shall be prepared for MTPA rated capacity in an ML/project area
of ha based on the generic structure specified in Appendix TIT of the EIA
Notification,2006. ~ '

(i)  AnEIA-EMP Report would be prepared for MTPA  rated capacity to cover the
impacts
and environment management plan for the project specific activities on the
environment of the region, and the environmental quality encompassing air, water, land,
biotic community, etc. through collection of data and information, generation of data
on impacts including prediction modeling for ~ MTPA
of coal production based on approved project/Mining Plan for MTPA.

: B"aseline‘ data collection can be for any season (three months) except monsoon.

(i) A‘S‘t‘udy area n’iap of the core zone (project area) and 10 km area of ~,the”bu‘f",fe;rzyo‘ne (1:
50,000 scale) clearly delineating the major topographical features such as the land
use, surface drainage pattern including~rivers/streams/null&hS/céﬁal’sé'l‘ocations of
human habitations, major constructions including railways, roads, pipelines, major
industries/mines and other polluting sources. In case of ecological‘ly sensitive areas such
as BiosphereRes‘erves/National f‘Par;kks/WL‘Sanctuarie;‘s/ Elephant Reserves, forests
(Reserved/Protected), migratory corridors of fauna, and areas where endangered
fauna and plants of medicinal and economic importance found inthe 15 km study area
should be given. ‘ L

(iv)  Map showing the core zone delineating the agricultural land (irrigated and un-
irrigated, uncultivable land as defined in the revenue records, forest areas(as per
records), along with other physical features such as water bodies, etcshould be
furnished.

(V) A contour map showing the area drainage of the core zone and 25 km of thestudy
area (where the water courses of the core zone ultimately join the majorrivers/streams
outside the lease/project area) should also be clearly indicatedin the separate map.

(vi) A detailed Site plan of the mine showing the proposed break-up of the land for mining
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(vii)

operations such as the quarry area, OB dumps, green belt, safetyzone, buildings,
infrastructure, CHP, ETP, Stockyard, townsh:p/colony (within and adjacent to the
ML), undisturbed area -if any, and landscape features such as existing roads,
drains/natural water bodies to be left undisturbed along with any natural drainage
adjoining the lease /project areas, and modification of thereof in terms of
construction of

embankments/bunds, proposed diversion/re-charnelling of the water courses, etc.,
approach roads, major haul roads, etc should be indicated. v
Original land use (agricultural land/forestland/grazing land/wasteland/waterbodies)
ofthe area should be provided as per the tables given below. Impactsof project, if any
on the land use, in particular, agricultural land/forestland/ grazing land/water bodies
falling within the lease/project and acquired for mining operations should be
analyzed. Extent of area under surface rights and under mining rights should be
specified.

z

ML/Project Area under Area Under Area under
Land use Surface Mining Rights Both (ha)
Rights(ha) (ha) :

Agricultural
land

Forest Land

Grazing Land

Settlements

SIENTRIS

Others

Area under ;Siirface;Rights

(specify)

S.N | Details : Area (ha)

Buildings
Infrastructure
Roads .
Others (specify)
TOTAL ‘

(viii) Study on the existing flora and fauna in the study area (10km) should be carried out

Minutes of 6" EAC(CoalMim'ﬁgSector)heldduring 17-18 January, 2024

by an institution of relevant discipline. The list of flora and faunaduly authenticated
separately for the core and study area and a statement clearly specifying whether the
study area forms a part of the migratory corridor of any endangered fauna should be
given. If the study area has endangered flora and fauna, or if the area is occasionally
visited or used as ahabitat by Schedule-I species, or if the project falls within 15 km
of an ecologically sensitive area, or used as a migratory corridor then a
Comprehensive Conservation Plan along with the appropriate budgetary provision
should be prepared and submitted with EIA-EMP Report;  and
comments/observation from the CWLW of the State Govt. should also be obtained
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(ix)

and furnished.
Details of mineral reserves, geological status of the study area and the seams

to be worked, ultimate working depth and progressive stage-wise working scheme until

®)

(x1)

(xii)

(xiii)

(x1v)

(xv)

(xvi)

(xvii) Impact of choice of mining method, technology,

Minutes of 6" EAC(CoalMiningSector)heldduring 17-18 Jamiary, 2024

the end of mine life should be provided on the basis of the approved rated capacity
and calendar plans of production from the approvedMining Plan. Geological maps
and sections should be included. The Progressive mine development and
Conceptual Final Mine Closure Plan should also be shown in figures. Details of
mine plan and mine closure planapproval of Competent Authority should be
furnished for green field and expansion projects.

Details of mining methods, technology, equipment to be used, etc., rationalefor
selection of specified teohnology and equipment proposed to be used vis-a-vis the
potential impacts should be provided.

Impact of mining on hydrology, modification ¢f natural drainage, diversion and
channeling of the existing rivers/Water courses flowing though the ML and adjoining
the lease/project and the impact on the eXIStmg usersandi impacts ofmining operations
thereon. :

One-season (other than monsoon) primary baseline data on environmental quality - air
(PM10, PM2.5, SOx, NOx and heavy metals such as Hg, Pb, Cr, As, etc), noise, water
(surface and groundwater), soil - along with one-seasonmet data coinciding with the
same season for AAQ collection period should be provided.

Map (1: 50, 000 scale) of the study area (core and buffer zone) showing the location
of various sampling stations superimposed with location of habitats, other
industries/mines, polluting sources, should be provided. The number and location of
the sampling stations in both core and buffer zones should beselected on the basis of
size of lease/project area, the pxoposed impacts in thedownwind (air)/downstream
(sulfacc wator)/ groundwater regime (based on flow). One station should be in the
upwmd/upstream/non -impact/non- polluting area as a contr ol station. The
monitoring %hould be as per CPCB guidelinzs and parameters for water testing for
both ground water and surfacewater as per ISI standards and CPCB classification
wherever applicable. Observed values should be prov1ded along Wlﬂl the spec1ﬁed
standards. ~ ~

Impact of mining and water abstraction from the mme on the hy(ih ogeologyand
groundwater regime within the core zone and. 10 km buffer zonemc]udmg long-term
monitoring measures should be prov1ded Details of rainwater harvesting and
measures for 1echarge of groundwater should bere flected in case there is a declining
trend of groundwater avaﬂabxhty and/m if the aree falls within dark/grey zone.

Study on subsidence including modehng for prediction, mitigation/prevention of
subsidence, continuous monitoring measures, and safety issues should be carried out.
Detailed water balance should be provided. The breakup of water requirement as
per different activities in the mining operations, including useof water for sand
stowing should be given separately. Source of water for usein mine sano‘aon of the

Competent Authority in the State Govt. and impactsvi eting users
should be provided.

and
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impact on air quality, mineral transportation, coal handling & storage/stockyard,
etc, Impact of blasting, noise and vibrations should be provided.

(xviii)Impacts of mineral transportation within the mining area and outside the
lease/project along with flow-chart indicating the specific areas generating fugitive
emissions should be provided. Impacts of transportation, handling, transfer of
mineral and waste on air quality, generation of effluents from workshop etc,
management plan for maintenance of HEMM and other machinery/equipment
should be given. Details of various facilities such as rest areas and canteen for
workers and effluents/pollution load emanatlng from these activities should also be
provided.

(xix) Effort be made to reduce/eliminate road transport of coal inside and outsidemine
and for mechanized loading of coal through CHP/ Silo into wagons and
trucks/tippers.

(xx) Details of various facﬂmes to be provided to the workers in terms of parking,rest
areas and canteen, and effluents/pollution load resulting ﬁom these activities should
also be given.

(xxi) The number and cfﬁ‘ciency of mobile/static water sprinkling system along the main
mineral transportation, road inside the mine, approach roads to the
mine/stockyard/siding, and also the frequency of their use in impacting air quality
should be provided. 7 ‘

(xxii) Impacts of CHP, if any on airand water quality should be given. A flow chartshowing
water balance along with the details of zero discharge should be provided.

(xxiii) Conceptual Final Mine Closure Plan and post mining land use and restoration of
land/habitat to the pre- mining status should be provided. A Plan for the ecological
restoration of the mined out area and post mining landuse should be prepared with
detailed cost provisions. Impact and managementof wastes and issues of re-handling
(wherever applicable) and backﬁlhng andprogressive mine closure and reclamatlon
should be furnished. :

(xxiv) Greenbelt development should be undertaken particularly around the tr ansport route
and CHP. Baseline data on the health of the population in the mlpact zone and
measures for occupatmnaI health and safety of the per%onnel and manpowe1 for the
mine should be submitted. ‘ : ~ ' o

(xxv) Cost of EMP (capital md reCurr111 g) shouid be mc]uded in the pr OJect cost and
for progressive and final mine closure plan.

(xxvi) Details of R&R. Detailed project specific R&R Plan with data on the existingsocio-
economic status of the population (mcludmgtnbals, SC/ST, BPL families) found
in the study area and broad plan for resettlement of the displaced population, site
for the resettlement colony, alternate livelihcod concerns/employment for the
displaced people, civic and housing amenitiesbeing offered, etc and costs along with
the schedule of the implementation of the R&R. Plan should be given.

(xxvii) CSR Plan along with details of villages and specific budgetary provisions

(capital and recurring) for specific activities over the life of the project shouldbe
given.

(xxviii) Corporate Environment Responsibility:
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d)

The Company must have a well laid down Environment Policy approved bythe
Board of Directors.

The Environment Policy must prescribe for standard operatingprocess/procedures
to bring into focus any infringements/deviation/violationof the environmental or
forest norms/conditions.

The hierarchical system or Administrative Orcer of the company to deal with
environmental issues and for ensuring compliance with the environmental clearance
conditions must be furnished.

To have proper checks and balances, the company should have a well laid down
system of reporting of non-compliances/violations of environmental norms to the
Board of Directors of the company and/or shareholders or stakeholders at large.

(xxix) Details on Public Hearing should cover the information relating to notices issued in

the newspaper, proceedings/minutes of Public Hearing, the points raised by the
general public and commitments made by the proponent and theaction proposed with
budgets in suitable time frame. These details sheuld bepresented in a tabular form.

If the Public Hearing is in the regional language, an authenticated English
Translation of the same should be provided.

(xxx) In built mechanism of self-monitoring of compliance of envir onmentdh egulations

should be indicated.

(xxxi) Status of any litigations/ court cases filed/pending on the project should be provided.
(xxxii) Submission of sample test analysis of ! Characteristics of coal: This should

include details on grade of coal and other characteristics such as ash content,S and
heavy metals including levels of Hg, As, Pb, Cr etc.

(xxxiii) Copy of clearances/approvals such as Forestry clearances, Mining  Plan

Approval mine closer plan approval NOC from Flood and Irrigation Dept.(if req.),
ete. wherever applicable.

Details on the Fo‘res‘t Clearance should be given as per the format given: o |

Total ML) Total |Dateof FC - |Extent|Balance [Status of
/Project Forest. ' of ~are|appl. For
Area (ha) |Land - Forest ja “ | diversion of
(ha) | Land | for which FC| forest land
L et
.

‘ob‘tained

If more than
one provide
details of
each FC

Minutes of 6" EA C(CoalMiningSector)heldduring 17-18 Jamuary, 2024
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P

GENERIC TORs FORAN OPENCAST-CUM UNDERGROUND COAL
MINE PROJECT

(i) An EIA-EMP Report would be prepared for a combined peak capacity
of........ MTPA for OC-cum-UG project which consists of... MTPA in an
ML/project area of ha for OC and .... MTPA for UG in an ML/project area of ha
based on the generic structure specified in Appendix III of the EIA Notification 2006.

(i)An EIA-EMP Report would be prepared for MTPA rated capacity to cover the
impacts and environment management plar: for the project specific activities on the
environment of the region, and the environmental quality encompassing air, water, land,
biotic community, etc. thr’oﬁg’h_cellection of data and information, generation of data on
impacts including prediction modeling for ~ MTPA of coal production based on
approved project/Mining Plan for = MTPA. Baseline data collection can be for any
season (three months) except monsoon.

(iii) The ToRs prescribed for both opencast and underglound mining are applicable for
opencast — cum underground mining.

Minutes of 6" EAC(CoalMiningSector)heldduring 17-18 January, 2024
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ANNEXURE-VIII

LIST OF PARTICIPANTS OF EAC (COAL) IN 6 MEETING HELD ON 17-18 JANUARY,

2024 THROUGH HYBRID MODE

Sl No. Name Position 17.01.2024 18.01.2024

I. Dr. Sharad Singh Negi Chairman Present Present
(I.F.S Retd.)

2. Sh. Inder Pal Singh Member Absent Absent
Matharu, (I.F.S. Retd.)

3. Sh. Lalit Kapur (Retd. Memter Present Present
Adviser, MOEFCC)

4. Dr. Umesh Jagannathrao Memtber Present Present
Kahalekar

5. Shri K.B. Biswas Memter Present Present

(through VC) (through VC

6. Sh. Savalge Chandrasekhar Member Present Present

‘ (through VC) (through VC)

7. Prof. Shyam Shanker Singh Member Absent Absent

8. Dr. Vinod Agrawal Memter . Present Present

9. Dr. Santosh Kumar Memberi Present Present
Hampannavar = (through VC) (through VC)

10. | Prof. R M Bhattacharjee, Member Present ~ Present
Representative of IIT/ISM ' (through VC) | (through VC)
Dhanbad : ‘ . =

11. | Shri M.P Singh, | - Memter Present Present
Representative of CEA (through VC) | (through VC)

12. | Mr. Harmeet Sahanay Ménib@e‘r f - Absent Absent
Representative of IMD : S [

13. | Dr. Nazimuddin, | Member " Present Present
Representative of Central S (through VC) (through VC)
Pollution Control Board

14. Shri Amit Vashishtha, Member- Present Present

‘ Scientist ‘E, MoEFCC Secretary
MOEF&CC
15. Sh. Mohit Saxsena Sc ‘D

Minutes of 6" E4 C(CoalMiningSector)heldduring 17-18 Jaruary, 2024




APPROVAL OF CHAIRMAN EAC

LITALE LIS T LA RO VA S P S S AR VAU D T 2 I L AL IO IR RN AL

Email Amit Vashishtha

Re: Draft MoM of 6th EAC (Coal Sector) held on 17-18 January, 2024

From :sharadnegiiSS?@gmaii.com ‘ Mon, Feb 05, 2024 05:43 PM

Subject : Re: Draft MoM of 6th EAC (Coal Sactor) held on
17-18 January, 2024 :

To 1 Amit Vashishtha <amit.vashishtha@nicin>

The final tlom of 6 th gaC Ccoal at per your attachment is approved

On #onday, February 5, 2824, Amit vashishtha <amibias
wrote:
Sir,

- The necessary corrections have been made. Please find attached herewith the Final
Mot of 6th EAC (Coal Sector) held on 17-18 January, 2024 for approval please,

With Regards

Amit Vashishtha
Sc'E
MoEF&CC

Minutes of 6" EAC( CoalMiningSector)heldduring 17-18 January, 2024
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Query raised by Shri Sanjay Kumar Mishra through MoEF&CC: Looking into the Test
Reports issued on 09.01.2023 available at Welcome to PARIVESH it is found that for the entire
period of monitoring carried out between 03.10.2022 to 31.12.2022, the parameter Benzene is
reported to be below detection limit, which is 0.5 microgram per cubic meter in all the stations.
The villages in which the laboratory has carried out monitoring are named as: Pidhakhamana,
Tangarsahi, Kosala, Korada, Kalikatta, Golabandha, Kumunda, Malibrahmani, Brahmanbil,
Kalamchhuin, Chhotagolagadia.

Benzene in all the villages for the month of December 2022 needs a review. There are some
other findings which show that in December 2022, the Benzene concentration in all these

villages found to be varying between 2.2 to 6.4 microgram per cubic meter. The maximum was
found in Golabandha.

Submission/Justification: Vardan EnviroLab a NABL Accredited Lab based in Gurgaon,
Haryana was engaged for carrying out Baseline Monitering Environmental Study during the
period from October to December 2022. The envircnmental study conducted was in accordance
with the guidelines of EIA issued by the Ministry of Environment Forests and Climate Change,
Govt. of India and Central Pollution Control Board, New Delhi.

The locations of the Air Monitoring were as follows:

AL . ProjectSite - “26957“35707"N; 84°59'28.960" E
A2 | Village Tangarasahi | 127 20°57'33378'N | 84°5TSOTE
A3 | VilageKosla | 102 | 20°5849664'N | 84258 155402'E
A4 Village Korada 84  20°5720610'N | 84053 53.934" E
AS | VillageKaliakata | 334 20°S41LI9I'N | 84959 6.014'E
A6 Golabandha | 845 20°51'27.956'N | 85°0'1713'E
A7 Village Kumunda 1.40 20° 58' 53.749" N - 85e ! 31.201"E
A8 Malibrabmani 1.02 20°5531211"N | 84°59'40.727"E

1216
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Laboratory analysis of the test samples collected during the period as stated above in all the

location for Benzene were found to be within the prescribed NAAQS Limit. (Lab Report is
attached as Annexure-1)

The different techniques Adopted/Protocols for Ambient Air Quality Monitoring are as
follows.

] o : ‘ SulphurDlomde(SOQ) - "West‘j& Gaeke - . 1‘~I,Si‘;5],82‘ (P2)

2 ‘Nitrog“gn Didkid’é(NQz‘)‘ = Jacob &HOchheiser ; ‘ - 18:5182 (P6)

3| Particulate Matter PMg | Gravimetric - IS5182(P23)

4 | Particulate MatterPMZ.Sk : o Gravimetric : 185182 (P24)

5000 Cafng;;xnormoxide asico‘ ~ NDIRR | - IS: 5182 (P-10)

61 e Spectrophotometric Method e (P-25):2018

e e “VEL/ENV/STP/110, Issue No. 01

1] mse | ICMSAsHemd | EENVETRAIO LoD

8 | Bemene | GOFIDMethod | 1S:5182(P-11): 2006 RA: 2017

9 | Bemolapyrene | GopinMéai;od_ | IS: 5182 (P-12): 2004, RA: 2019
10 | red | TOPMSARSMERod [ s e n oo

ol Nkl | ICPMS/AAS M‘étho‘?ﬁ IS: 5182 (P-26), 2020

2 | Omme | Spectrophotometic Method |  1S5182(P-0):1974RA: 2019

- VEL/ENV/STP/129, Issue No. 01
dated on 0171172021

130 - ‘M‘ercu:yas‘ Hg




As mentioned above, the testing of Benzene was done as per IS: 5182 (P-11): 2006 RA: 2017
Standards using the GC-FID Method. (Indian Standard Methods for Measurement of Air
Pollution is attached for reference as Annexure- 2)

The test results show that the level of Benzene in all the locations was BLQ (Below Limit of
Quantification, Limit of Quantification (LOQ) is 0.5 pg/m>) and was as per NAAQS prescribed
limits for Benzene i.e. 5.0 pg/m® (https://cpcb.nic.in/upload/ NAAQS 2019.pdf) both within
the core and buffer zone of Subhadra OCP of MCL.

Besides, the study results at 02 below mentioned locations (which are nearer to Subhadra OCP
of MCL) of Central Control Room for Air Quality Management - All India, Govt of India
(https://airquality.cpeb.gov.in) during the period from October to December 2022, for Benzene
vide CAAQMS (CPCB) were found within the NAAQS Standards. (Reports Attached for
Reference as Annexure-3 & 4).

Locations of CAAQMS (CPCB) monitoring stations:

1) Hakimapada Angul (Distance of 15 Km from Projzct Site and 5 Km from Buffer
Zone)

2) Talcher Coalfields, Talcher (Distance of 17 Km from Project Site and 7Km from
Buffer Zone)

Location Positions

|

This is to confirm that the baseline data generation and its testing was done as per the approved
Protocols for Ambient Air Quality Monitoring.

Hence, the Benzene concentration in all these vill lages found to be as per the study and as per
CPCB reports (reference CPCB station-Hakim pada Station nearer to Golabandha Village

which is approx. 11 km) found to be within prescribed limits du ing-the-period October-
December 2022.




ANNEXURE - 1

- Attachment —1

Lab Report for Ambient Air Monitoring
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Laboratory: Plot No. 824, Secto
1SO 9001 { 1SO 14001 | 150 45001

e

r-5

, WIMT Manesar, Gurugrar ~ 122051 {Hr)

1220

B

Sample No:

Name & Address of the Project:

Sample Collected By:
Sample Description:

Location:

Tehsil TachierSadar and Chhenipada,

Test Renort

VEL/SOCM/AANN1-026
M/s Subhadra Open Cast Mine.
At Village Gopal Prasad, Kumuda, Nisha, Ref No:

Kankare, Raijharan, Nisha P.§ Angul, Mositoring Period:

District- Angul, State- Odisha
Vardan Envirelab Representative
Ambient Alr Quality Monitoring
Project Site (Pidhakhamans) (A1)

Repar( No:
Reparting Date:

Eqaipment Useds
Prezocol Used:
Parameter Required:

VEL/AANNT-026

890172023

NIL

October 2022 to Deceraber 2022
RDS & FPS with all accessories
15-5182& CPCB Guidelines

As per TOR Letter

RESULTY

Date » PMe PMas NO; SO, <0 Qrone N, Benzdne | By P Ars;*rxic Nickel Lead Meveury
Gy | (rgimY) | (e | i | (mgim?y GeimY) | @ymh) | e’y | o) | e® | (naid) g/m®) | (ng/n)
07.002022 | §78 | 426 | 368 | 41317089 |7 243 | 337 | BLQ | BLQ | *BLO | BLG | BLG *BLQ
09.10.2022 | 669 | 451 1372 1409 [Taer |81 | 3s | vBLQ | YBLQ | CBLO | VBLO “BLQ | *BLQ
0202 | 642 | M7 389 19808 | 218 | 356 | BLO | *BLO | TBIQ 'BLQ | VBLQ | *BLQ
14102022 | 58 | 439 | 341 | 36 [ 595 | aie I *BLQ | *BLQ | *BLO | *BLQ | *BLQ | EiO
18002022 | 980 | 462 ) 366 |25 [T T03 | 253 | 315 | SBLO | BIQ *BLQ | *BLQ | *BLQ | “BLO
2302022 | 993 | 451 | 332 107 1087 | 267 | 349 | YBLQ | *BLG | VB0 *BLQ | "BLQ | *BLO
25.10.2072 714 44.7 32.7 43.9 8.93 2.1 28 *BLOQ *RIQ *BLQ “BLQ *BLQ BLQ
28302022 | M8 | 435 318 | 443 1.04 239 |36 | “BLQ | BLQ | *BLQ | *BLQ | "BLQ | *BLO
0L1L2002 | 668 | 421 WA ) 61 095 1246 [T3a2 | UBLG | *BLQ | YBLQ | YBLO | BLO *BLQ
04112022 | 672 | 447 1365 1ALy 08 | 229 | 357 | WBLO | UBIO *BLQ | BLQ | *BLO | *BLO
08.11.2022 723 45.4 37.8 40.8 103 21.2 364 *BLQ *BLQ *BLQ *BLQ *BLO *BLQ
11.11.2022 76.9 -#2.9 339 43.6 0.8¢ 246 39 *BLQ | *BLQ *BLO *BLOQ *BLOQ *BLO
15.11.2022 65.8 43.7 328 304 1.03 237 3.2 *BLQ | *BLQ BLQ | *BLO *BLG *BLQ
18.11,2022 66.0 44.6 316 386 110 284 M9 *BLOQ *BLOQ *BLO _""‘BLQ *BLO *BLQ
22.11.2022 67.2 455 34.5 408 .94 24.6 357 *BLO | *BLQ *BLOQ “BLQ *BLOQ *BLO
3511201 68.9 46.2 357 42.3 0.87 26.% 36.2 YBLQ | *BLQ *BLOQ *BLO “BLAQ *BLQ
29.11.2022 7i.2 43.7 364 41.3 1.02 254 32.8 *BLQ *BLQ *BLO *BLO *BLQ *BLQ
42,12.2022 7.5 42.1 38.6 445 1.09 249 31.9 “BLO *BLQ *BLQ *BLQ *BLQ *BLO
06.12:2022 72.6 459 370 409 4.90 23.8 320 *BLOQ *BILQ *BLQ *BLQ *ﬁl,;Q “BLO
69,12.2022 69.3 44.6 33.9 395 0.86 219 337 *BLQ *BLQ *BLQ *BLQ *BLQ *BLOQ
13.12.2022 R4 46.7 328 386 1.05 24.6 346 *BLQ *BLOQ *BLQ *BLQ BLOQ *RLO
16.12.2022 67.2 43.8 316 41.2 093 227 33.1 *BLQ *RLOQ *BLO *BLOQ RILQ *BLQ
20,12.2022 66.6 44.0 34,6 44.6 0.87 26.1 35.2 *BLQ *BLQ *BLO *BLO *BLOQ *BLQ
23.12.2022 65.1 42,9 35.8 43.7 106 250 342 *BLO *BLO *BLQ *BLO YBLOQ *BLO
27.12.2022 04.6 45.1 36,7 42.5 0.86 24.3 353 *BLQ *BLQ *BLO *BLO *BLQ *BLQ
30.12.2023 68.7 46.8 38.0 41.0 0.94 225 326 *BLOQ “BLQ *BLQ “PBLO *BLG *BLQ

L e | 100 | 6o 8 | 80 4 180 | 490 5 1 6 20 1 -
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150 9001 | 1SO 14001 | 150 45001

o

. 82A, Sector - 5, IMT Manesar, Gurugram ~ 122051 {Hr}

Test Report
Sample No: YEL/SOCM/AAM27-052 Report No: YEL/IAA/N27-052
Name & Address of the Project:  M/s Subhadra Open Cast Mine. Reporting Date: 0910172023
At Village Gopal Prasad, Kumuda, Nisha, Rel. No: NiL
Kankarei, Raijharan, Nisha P.S Avgyd, Monitoring Period: Qectober 2022 to Decembey 2022
Tehsil TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District- Angud, State- Odisha Protocol Used: 18-5182& CPCB Guidelines

Sample Collected By:
Sample Description:

Vardan Envirolab Representative
Ambient Air Quality Monitoring

Parameter Reguired:

Ax per TOR Letter

Location: Tangarasahi (A2)
RESULTS
Date PMyg Mz NO» 802 CO( Ozone Nit; Benzdne | Bl Arsenic Nickel Lead Mereury

) | ) | Ggn?) | eeid) | mpmd) | eeed) | Ggied) | Gend) | ogmY ng/'y | () | gy | (ngim)
07.10.2022 62.3 384 316 35.9 .83 19.6 316 *BLO | *BLO *BLQ *BLQ | *BLQ *BLOQ
09102022 | 618 | 412 1 30871 362 | 091 | 215 | 305 | BLQ | BLQ | “BLQ | *BLO | *BLO | TBLG
102022 | 694 | @06 | 5 | 3 | 0w |13 | 3 | W0 YBLQ | BLQ | *BLQ | *BLQ | *BLQ
14.10.2022 68.9 42.7 329 $ 338 083 24 339 *BLQ | *BLQ *i:‘xl.JQ YBLQ *BLQ *BLO
18102022 | 963 | 35 276 | 389 | 096 | 208 | 282 | *BLQ | *BLQ | *BLQ | *BLQ | “BLO | BLG
202022 | 47 384 294 375 0.87 19.5 306 *BLO | *BLQ | *BLQ *BLO | *BLQ | BLQ
25002022 | 398 | 367 | 315 1 356 1088 | 203 | 312 | "BLQ | *BLQ | "BLO | *BLG | *BLG | TBLO
28.10.2022 653 37.5 28.9 364 079 205 29.8 *BLQ | *BLQ *BLQ *BLQ | *BLO *BLO
01112022 | 670 | 395 1 324 | 338 1 093 | 180 | 326 | BLQ | "BLO | *BLQ | BLO | *BLO | “BLQ
4112022 | 049 41.8 275 329 0.95 226 339 *BLQ | *BLQ | *BLQ *BLOQ | *BLQ | *BLQ
08112022 | 652 | 403 30.6 384 0.85 194 | 305 | BLQ | BLQ | *BLQ | *BLQ | *BLO | *BLG
11.11.2022 61.8 395 318 395 | 092 18.8 293 *BLQ | *BLQ *BLQ *BLQ *BLQ *BLOQ
15,11.2022 627 38.4 295 352 097 21.2 32.5 *BLQ | *BLQ *BLO *BLQ *BLQ *BLQ
18.11.2022 63.8 36.2 32.6 347 8.91 226 314 *BLGQ | *BLQ BLOQ *BLQ *BLQ *BLQ
23113072 64.5 38.4 308 33.6 0.80 20.7 284 *BLQ | *BLQ "BLQ *BLO | *BLO *R1Q
25.11.72022 65.7 40.5 31.6 358 G679 184 33.5 *BLOQ | VBLOQ *BLO *BLQ “BLQ SBLQ
29112022 | 629 41.2 278 36.7 0.94 22.6 323 *BLQ | *BLQ | *BLQ *BLGQ | *BLQ | *BLO
2122022 | 894 427 294 39,2 0.86 215 31.2 BLOQ | "BLQ | *BLQ BLQ | YBLG | YBLG
06122027 | 619 38.9 28.5 374 .93 20.8 305 *BLO | *BLO | *BLQ *BLQ | *BLO | *BLQ
09.12.2022 60.8 36.7 32.7 365 0.97 19.3 294 *BLQ | *BLQ *BILO *BLO “BLQ *BLO
13.12.2022 627 38.7 31.2 338 092 227 325 *BLQ | YBLO *BLO *BLQ *BLOQ *BLQ
16122022 | 663 39.0 297 356 .88 215 337 *BLQ | *BLQ | *BLO *BLQ | *BLO | *BLQ
20122022 | 658 | 416 316 347 0.95 | 189 3.2 | YBLQ | *BLQ | *BLQ | “BLQ | *BLQ | "BLO
23122022 | 642 | 0.7 0308 | 328 | 085 | 202 | 285 | *BLO | BLQ | "BLG | “BLG | “BLO *BLGO
27122022 | 629 42.2 329 376 0.96 9.5 30.5 *BLGQ | *BLQ | *BLQ *BLQ | "BLQ | *BLO
30122022 | 615 39.1 273 394 0.79 20.1 29.4 *BLQ | *BLO | *BLO *BLQ | *BLQ | BLG
L‘:‘;‘:&’g’“ 100 | 6o 80 80 4 180 | 400 5 1 6 20 1 -

Note- Arsenic (LOQ- .Ing/m®), Benzine (LOQ- 0.5pg/nr’), Benzo pyrene (LOG- G.ong/m),

Terme 8 Conditlons

Sfng/m?), Mercury (LO

An

Lead (LOQ- 0.1pg/m®), Ni
Mty BLQ- Below Limit of Quantification, *LOG- Limit of Quantification

* Tha resuls teporied teld(e only 1 the samplos fosted, In case @
oﬂﬁstes&mpminfaﬁgnhmmmbmmmhmm‘

{ 5 not tesponsibie & it
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Ph: 0124-4343750, 9953147268, 9810355569 | E-mail: lab@vardan.co.in
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Laboratory: Plot No. 824, Sector - 5, IMT Ma

¥ .

150 9001 | 150 14001 | 150 45001

Vi

nesar, Gurugram ~ 122051 (Hr)

oo .

Sample No:

Name & Address of the Project:

Sample Coltected By:
Sample Description:

Test Renort
VEL/SOCM/AANS3-678

M/s Subhadra Open Cast Mine,

Repert No:
Reperting Date:

At Village Gopal Prasad, Kumuda, Msha, Ref. No:
Kankarei, Raijharan, Nisha I.§ Angal, Monitoring Period:

Tehsil TachlerSadar and Chhenipada,

Distriet- Angui, State- Odisha
Vardan Envirolab Representative
Ambient Air Quality Monitering

Equbment Used:
Protocol Useds
Parameter Required:

VELIAA/G53-078

(49/01/2823

NIL

October 2022 to Decembror 2022
RDS & FPS with all accessories
1851824 CPCB Guidelines
Asper TOR Letter

Location: Kosata (A3)
RESULTS
Date PMu PMus NO, 50, CO Orane NH; Benwrtne | By P Arsende Niekel Lead Maoreury
e gy | (uefm) | gy | o) | (mgmh () | ) | ofpgim® | (ngie®) | (g (g/m’y | (ugm®y | (agie®
03.10.2022 63.8 41.6 3.9 37.6 475 236 316 *BLG *RLQ *BLO *BLQ *BLOQ YBIAQ
06.10.2022 649 40.8 3.5 35.9 (.85 212 308 *BLQ *BLQ *BLQ BLG *BLO *BLO
10.10.2022 67.3 437 30.9 39.4 4.92 195 327 *BLQ *BLO *BLQ *BLO "BLQ *BLQ
13.10.2022 66.2 42.6 206 330 0.76 20.8 295 *RLOQ *BLQ *BLO *BLG *BLQ *BLQ
17.10.2022 68.4 395 36 357 0.88 20.6 283 *BLQ *BLO *BLO BLOQ *BLO *BLO
20.10.2022 69.3 387 2.7 36.1 0.92 2.7 334 *BLO *BLO *BLO *BLQ *BLOQ *BLO
24.10.2022 68.3 43.6 34.5 394 0.76 21.6 36 *BLO *BLQ *BILGQ *BLOQ *BLG *B1.Q
V7.10.2022 64.7 40.8 339 36.7 0.91 234 30.8 *BLQ *BLQ *BLOQ *BLQ *BLOQ *BLQ
31.10.2022 63.8 417 316 352 0.87 19.5 3.6 *BLQ *BLQ *BLQ *BLOQ *BLO “BLO
93.11.2022 69.3 R4 30,8 40.8 .93 21.6 32.8 *BLQ *BLQ 1 *BLO *BLOQ *BLOQ *BLO
07.11.2022 68.1 3146 290 41.6 0.77 205 312 *RLQ BLG *BLOQ *BLQ *BLO *BLQ
10.11.2022 66.7 392 324 389 0.84 229 30.9 *BL.Q *BLOQ *BLO *BLOQ “BLO *BLQ
14.11.2022 653 41.7 31.6 304 .91 234 284 *BLQ *BLO “BLO *B1LO *BLO “BLO
17112022 629 425 335 364 0.79 215 326 *BLOQ *BLO B1Q *BLQ *BLOQ BLO
21.11.2022 61.5 40.5 34.2 378 4,48 20.6 20.1 *BLY *BLOQ *BLOQ BLAO *BLOQ BLG
24.11.2022 64.3 38.6 316 41.3 9.94 19.8 317 *BLO *BLQ *BLQ *BLQ *BLQ *BLQ
28.11.2002 65.7 41.9 328 40.8 .86 215 30.0 *BLQ *BLQ *BLO *RLQ *BLQ *BLO
01,12.2022 66.8 42.2 295 384 0693 20.6 337 *BLO “BEQ “BLG *BLO *BLOQ *BLQ
05.12.2022 68.3 43.7 317 356 0.78 22.8 342 *BLO TBLQ *RIAQ *BLQ “BLOQ *BLG
08.12.2022 694 384 334 367 0.80 239 316 “BLQ *BLG *BLO *BLO *BLOQ YRLO
12.12.2022 63.8 394 9.6 v 34.8 .92 212 325 “BLGQ TR *BLQ *BLQ *BLQ *BLO
15.12.2022 64.5 40,7 325 395 0.78 20.5 29.5 *BLQ BLO “BL.Q *BLOQ *BLOQ *BLGQ
19.12.3022 63.8 4138 312 41.6 0.93 19.8 284 *BLOQ *BLQ *BLQ *BLQ *BLO *BLO
22.12.2022 05.2 423 360 4.5 0.88 22.6 325 *BLQ *BLQ “BLO *BLQ *BLO *BLO
26.12.2022 66.3 316 29.6 38.0 0.94 21.2 32 *BLQ *RLQ *BLO *BLO “BLO *BLO
29.12.2022 610 423 337 394 .78 208 306 *BLQ *BLQ *BLO *BLQ *BLO *BLOQ
Limitas per . )
NAAQS 168 60 80 80 4 180 400 5 1 6 20 1 -
Note- Arsenic (LOQ- 6.Ing/m), Benzine (LOQ- 0.5pngfm’y, Benzo pyrene (LOC- 0.5ng/m?), Lead (LOGQ- 0.1 pgg’nﬁ), Nickel (LOQ-
S0ngim?), Mcrcuw ~dpg P PBLO- Below Limit of Quantifization, “LOG- Limit of Quantification i
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Laboratory: Plot No, B2A, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
150 9001 | 1SO 14001 | 1S0O 45001

Test Report
Sample No: VEL/SOCM/AAATS-104 Report No: VEL/AA/A79-104
Name & Address of the Project: M/s Subhadra Open Cast Mine. Leporting Date: 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NiL
Kankarei, Raijharan, Nisha .S Angul, Monitoring Period: October 2022 to December 2022
Tehsil TachlerSadar and Chhenipada, Equipment Used: BDS & ¥PS with all accessories
District- Angul, State- Odisha Protocol Used: 18-5182& CPCB Guidelines
Sample Collected By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sample Deseription: Ambient Air Quality Monitoring
Location: Korada (A4)
RESULTS
Pate M PMys NO; 80, O Qzone Nil Benxzéne Bey P Arsenic Nicket Leag NMereury
(a/nd) | (ugm) | () | (uga) Oog/me®) | (uim) | (ugan®} | (o) | (ngfm®) {ng/m’) tnghn) 1 (ue/m®) | (ny/m)

anI0.2022 | 536 28.1 239 26.4 8.63 16.2 283 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLO

06302022 | 512 29.6 212 238 .59 15.1 2.1 *BLQ | *BLQ *BLQ *BLQ | "BLQ | “BLO

10.16.2022 558.7 30.58 2.8 21.2 0,61 184 27.6 *BLQ | *BLO *BLQ *BLG | *BLQ *BLOQ

13102032 | 549 324 24.6 KX 0.57 176 258 *BLQ | *BLQ *BL.Q *BLQ | *BLO YBLO

rio200 | 561 316 235 284 0.60 16.1 263 *BLOQ | *BLQ YBLO # !5i.,Q *BLG | *BLQ

w1020 | 527 29.4 251 27.6 0.58 17.5 2493 *BLO | *BLQ YBLQ RIG ] BLOQ | *BLO
24102022 | 534 328 22.9 26.9 0.62 189 57 *BLQ | *BLQ | *BLQ *BLQ | "BLQ | “BLO
27102022 | 568 315 1 242 22,6 0.5 157 215 BLQ | *BLQ *BLQ BLQ | *BLQ | *BLO

=

31.10.2022 55.2 309 236 218 .61 16.8 263 71 *BLO | *BLO *BLY *BLQ | *BLQ | *BLO

03a12022 | SR2 | BT | S | WS T GSE |14 | 254 | BLQ | YBLG | BLO | SBLQ | FBLG | LG
07112022 | S19 | 284 | W8 |9 |08 | 166 | 24 | *BLQ | FBLO | BLO | BLG ELG

“BLO

BLO
1412002 | 58 1 33 245 2638 0.2 172 262 | *BLQ | *BLQ | *BLQ | *BLQ | "BLO | FBLO

10112022 | 527 326 25.9 258.7 0.59 15.9 281 YBLQ | *BLQ | “BLQ *BLQ | *BLQ

17.11.2022 54.6 30.8 237 272 0.57 189 254 YBLQ | *BLQ | *BLO *BLQ | *BLO *BLO

21.11.2022 §5.6 28.9 225 28.4 0.62 17.3 284 *BLO | *BLO *BLQ *BLGQ | *BLO *BLQ

24.11.2022 53.8 294 212 29.3 0.59 16.5 283 *BLOQ | *BLQ | *BLO *BLQ | *BLQ *BLG

BLG | FBLG

28.11.2622 52.9 325 236 21.6 .63 159 26.3 *BLQ | *BLQ | *BLO BLAQ

01,12.2022 1 561 3.6 247 33 .52 171 284 BLQ | *BLGQ | *BLO *BLO e LQ | *BLO
05.12.2022 | 543 311 251 25.6 9.60 18.6 29,1 BLQ | BLQ | *BLO BLQ | *BLQ | *BLO
68.12.2022 52.8 294 0.6 27.2 0.55

15.9 268 1 'BLQ | *BLQ | *BLQ | “BLQ | *BLQ | BLO

73 259 | YBLQ | VBLQ | BLQ | *BLG | *BLQ | BLO

15122022 | 534 | 310 245 3040 0.5 162 282 | “BLQ | *BLQ | *BLQ | *BLQ | "BLQ | *BLO

19.120021 | 529 | 309 234 22,6 063 | 180 75| UBLQ | BLQ | *BLQ | *BLO | *BLO | BLO

22122092 | S84 | 204 229 37 0.55 16.6 6 1 UBLQ | UBLQ | VBLQ | "BLQ | BLQ | BLO
s

26122002 | 516 28.6 20.8 249 0.61 158 267 *BLQ | *BLQ | YBLO BLQ | *BLGQ | *BLO

29.12.2022 56.4 25 21.8 25.1 0.59 184 25.8 *BLQ *BLOQ *BLQ *BLQ *BLQ “BLQ
Limit as per

Nasos | 10| 80| s 8 4 180 | ano 5 1 6 20

12122022 1 SL6 325 228 29.4 [t

N
3

1 -

.
1Y “"&
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Laboratory: Plot No. 824, Sector - 5, IMT Manesar. Gurugram - 122051 {Hr)
SO 9001 | 180 14001 | 150 45001

Test Report
Sample No: VEL/SOCM/AA/08-130 Report No: VEL/AAI105-330
Name & Address of the Project:  M/s Subhadra Open Cast Mine. Reporting Date: 49/61/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NiL
Kankarel, Raijhavan, Nisha P.S Angul, Moniforing Period: Qetober 2022 to December 2022
Tehsil TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District- Angol, State- Odisha Profocol Used: 1S-5182& CPCB Guidelines
Sanmple Collected By: Vardan Envirelab Representative Parameter Required: As per TOR Letter
Sample Description: Ambient Alr Quality Monitoring
Location: Kalikatta (A5)
RESULTS
Date PMye Ph:s NO: 8O [¢3] Ozone NH; Benzine | B@)P | Arsenic Nicket Lead Mereury

(/o) | (uaimy | (g™ | ey | (mgin) (g 1 g?) | () | (ngm®) | (agmd) g/m®) | (ng/m®) | (ngim®)
03302022 | 634 38.4 2846 359 0.86 20.3 8.6 *BLQ | *BLQ | *BLOQ *BLQ | *BLQ | *BLQ

06.16.2022 61.2 39.6 294 336 0.76 212 32 *BLQ | *BLQ | *BLQ BLO | *BLQ *BLQ

10.10.2022 0.9 354 30,9 37.8 0.82 19.4 3.7 *BLO | *BLQ | *BLO *BLQ | *BLOQ *BLQ

3102022 | 594 342 263 36.2 6.75 18,5 2.5 *BLOQ | *BLQ | *BLQ BLQ | *BLQ *BLGQ

17102022 | 1.8 376 258 3.8 0.81 17.6 284 *BLQ | *BLQ *BLQ YBLQ | *BLQ | YBLO

20.16.2022 64.3 368 284 339 0.73 212 32.1 YBLG | *BLQ | *BLO *BLQ | *BLQ SBLOQ

24.10.2022 | 658 405 1 305 325 0.89 183 3Ly *BLQ | *BLO | *BLQ *BLQ | *BLO | *BLO

a0y | 629 389 27.9 37.6 077 19.4 308 *BLQ | *BLQ | *BLQ *BLQ | YBLQ | *BIG

31102022 | 636 38,1 5.4 367 0.84 264 274 *BLQ | *BLQ | *BLO BLQ | *BLO *BLO

93.11.2022 64.3 36.7 29.1 352 075 210 6.4 *BLQ | *BLQ | *BLOD *BLQ | *BLO | *BLO

07112022 | 628 | 352 312 345 0.88 186 32 | BLQ | CBLQ | "BLQ | SBLQ | "BLQ | *BLO

19.11.2022 60.9 346 26,7 32.8 0.76 115 323 *BLQ | *BLQ “BLO *BLQ | *BLOQ YBLEY
14112022 50.8 381 294 357 0.82 193 305 *BLQ | *BLQ *BLQ LG | *BLQ *BLO
17112022 58.3 376 283 36.2 0.76 21.5 29.8 *BLQ | *BLQ *BLQ *BLOQ | *BLO *BLO
21.11.2022 62.7 8.1 26.0 379 .80 20.0 2 *BILQ | *BLQ YBLQ *BLQ | “BLQ YBIL.Q
24112022 1 034 30.2 07 2.8 0.76 18.6 2.5 *BLQ | *BLQ *BLO *BLQ | *BLOQ “BLO
28.11.2022 64.7 4.5 29.1 349 0.84 194 .5 *BLGQ | *BLO *BLGQ *BLO | *BLO *BLQ
01.12.2022 65.0 38.8 27.3 35.6 079 212 28.4 *BLO § *BLQ *BLOQ *BLQ | *BLQ *BLQ

05122022 | 619 | 367 751 348 (.83 173 96 | YBLQ | *BLQ | *BLQ | "BLQ | *BLQ | "BLO

0812200 | S86 | 2 [ WITIRE |0 | 212 | 32 | FBLO | *BLQ | %BLQ | FBLG | RLG |VBIG
12122022 | 29 | 4062 | 316 | 27 | os | 206 | e | LG | VRIG BLO | BLQ | FBLQ | BLG
15422022 | G347 | 96 | W3 36 |76 | 188 | 324 | BLQ | PBLQ | *BLQ | BLG | RO | IO
19122022 | 642 | 354 107 1354|081 | 197 | 26 | BLQ | BLG | RBLQ | TBLO | VRLO | RRIG
2azaop | G0 | 36 AT 058 | 212 | 284 | BLQ | YBLO | “BLQ | “BLa | BIG |HO
6122022 | 00 | 387 1261 R Tom0 | 06 | 272 | BLQ | LG | YBLO | BLO | B0 | TELG
wazaoz | 3 | W1 1SS IGO0 | 186 | 93 | 7BLQ | BLO | BLO | 7BiQ | VR |G
L’,’:‘::&g“ 100 60 80 80 4 180 | 400 5 1 6 20 1 -

dpaine (LOQ-0.5ng/m’), Benzo pyrene (LOO- 0.8ng/m, Lead @O0,
) j}} »,@~ Below Limit of Quantification, *LOG- Linsit of Quamiﬁgﬁ: i
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aboratory Plot No. 824, Sector - 5, IMT Manesar, Gumma*n 122051 {iHr)
S0 9001 | 1SO 14001 | 150 45001

Test Report
Sample No: VEL/SOGCM/AA/31-156 Report No: VEL/AA/131-156
Name & Address of the Projeet:  M/s Subbadra Open Cast Mine. Reporting Date: 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NIL
Kankarel, Raijharan, Nisha P.S Angul, Monitoring Period: October 2022 to December 2022
Telisil TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all avcessorices
District- Angul, State- Odisha Protocol Used: 18-5182& CPCB Guidelines
Sample Collected Byt Vardan Envirolab Representative Parameter Required: As per TOR Leiter
Sample Description: Ambient Air Quality Monitoring
Location: Golahandha (AG)
RESULTS
Date PMu PMzs ROy 50 o Ozone NHz Benzine | B)P | Arsenic Nickel Lead Mercury

/oy | (gim®) | ) | egin® | ongind) (u/m) | Gigfm™ | e | pimd | (ngim) (g’ | (pgm’y | mg/m®
07.10.2022 68.4 49.3 357 42.6 100 26.4 339 *BLQ | *BLQ *BLQ BLQ | YBLOQ *BLO

99.102022 | 695 484 36.1 46.2 H.91 24.9 342 *BLQ | YBLQ | *BLQ *BLOQ | *BLQ *BLOQ
11102022 | 783 465 394 44.1 104 27.8 357 “BLOQ | “BLQ *BLQ *BIQ | *BLQ BLO

14.10.2022 0.9 45.7 387 43.6 112 28.1 371 *BLQ | *BLQ “BLL *BLQ | *BLQ *BLQ
18.10.2022 724 50.2 41.2 42.9 8,96 29.6 368 BLQ | *BLQ | *BLQ *BLQ | *BLO *BLO

2002022 | 34| OSL9 1 406 | 4T L0 | 271 | 352 | *BLQ | *BLQ | BLQ | "BLO | "BLO | *BLG
25102022 | 680 | 493 | 384 | 451 107 245 | 391 | BLQ | *BLO | *BLQ | *BLO | "BLO | *BLG
102022 | T2 | 487 | 391 467 | 143 ] 25371 372 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ
01012022 | 709 | 466 | 362 | 456 | 091 | 268 | 265 | *BLQ | *BLQ | *BLQ | "BLO | *BLO | TBLQ
04112022 | 667 | 419 | 357 | 435 L1z} 278 | 354 | YBLQ | *BLQ | *BLQ | BLQ | *BLQ | *BLO
08.112022 | 694 | 482 | 412 | 428 Lo8 | 291 | 380 | “BLQ | *BLQ | *BLQ | *BLQ | *BLO | *BLO
11112022 | 725 | 516 | 408 | 459 100 | 268 | 345 | *BLQ | *BLQ | “BLQ | “BLO | “BLO | BLG

103

f5.012022 | 734 | 504 399 962 | 090 258 33.2 1 YBLQ | *BLQ | *BLQ | *BLQ | *BLO | *BLO
18112022 | 799 | 485 | 385 25 108 46 | 374 | *BLQ | *BLO | *BLO | *BLO

“BLO | *BLO
"BLO | BLO

*BLQ | *BLQ | “BLQ | *BLQ
29112022 | 605 | 513 345 6.7 1.02 286 | 31 | YBLQ | *BLQ | *BLQ | *BLQ | *BLO | *BLO

02122022 | 725 | 563 384 6.9 L6 204 1 379 | %BLQ | *BLO | *BLQ | “BLQ | *BLQ | *BLO
06120022 | 687 1 463 396 450 103 288 362 | *BLQ | *BLQ | *BLQ | 'BLQ | "BLQ | *BIO
09122022 | 603 | 450 iz 13T 1.4 254 384 | VBLQ | *BLQ | *BLQ | *BLQ | 'BLO | *BLO
13422022 | 674 | 498 404 25 .99 247 391 | *BLQ | *BLQ | *BLQ | *BLQ | "BLQ | "BLO
t6a22072 | L0 | 4713 384 6.0 1.56 85 375 | 'BLQ | *BLQ | *BLQ | "BLQ | "BLO | *BLO
20122022 | 705 | 812 376 449 i 294 1 356 | *BLQ | “BLQ | *BLQ | *BLQ | *BLO | “BLO

*BLOQ BLQ | *BLOQ | *BLO

*BLOQ *BLOQ *RLOQ BLOQ
30.12.2022 72.3 48.4 39.4 45.9 (.98 26.6 379 *BLQ *BLOQ BLO *BLQ *BLQ *BLO
Limit as per

NAAQS 104 60 80 80 4 180 400 5 1

22112022 | T2 | 465 | 364 446 | 14 273 | 366 | *BLQ | "BLQ | *BLQ | *BLQ

25112022 | 684 | 497 351 457 0.99 274 352 | *BLG | *BLO

23122022 | 684 50.8 36.2 43.3 .90 26.8 342 "BLQ | *BLQ
my32033 1 695 49.6 354 44.1 112 272 33.8 BLQ | *BLQ

&

Note- Arsenic (L0 -Ddag/m®), Beazdne {(LOQ~0.5p¢/m), Benzo pyrene (LGQ- 6, Sng/m®, Lead (1O
S.0ng/m®), Mery )%‘ @ﬂgy{g x’)"BLQ Relow Limit of Quantification, *LOQ- Limit of Quantificag
1

| %@,({ @ “if
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Laboratery Plot No. 824, Sector - 5, IMT Manesar, Gmmgram 122«’}5&{

r}
150.9001 | I1SO 14001 | 1S0 45001
Test Report
Sample No: VEL/SOCM/AANST-182 Report No: VEL/AA/S7-182
Name & Address of the Project:  Mis Subliadra Open Cast Mine. Reporting Date: 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref, No: NIL
Kankarei, Raijharan, Nisha .S Angal, Moniforing Period: October 2022 to December 2022
Tehsit TachlerSadar and Chhenipada, Equigment Used: RDS & FPS with all accessories
District- Angul, State- Gdisha Protoce] Used: 18-5182& CPCB Guidelines
Sample Collected By: Vardan Envirolah Representative Parameter Required: Asper TOR Letter
Sampte Descriptions Ambient Air Quality Monitoring
Location; Kumunda (A7)
RESULTS
Pate PMy Pilas NO: 8§80, Co Qzone NH, Benzine | B(o) P Arsenic Nickel Lead Mercury
’ sy | (reiedy | uimY) | (e | mgie?y | urm® | e gy | (p/md) | (o) | (agmY | g’y | g
05.10.2072 | 584 339 215 31.6 0.73 183 284 *BLQ | *BLQ | *BLQ *BLO | BLO | *BLQ
08102022 | 591 327 263 30.8 0.69 20.4 29.6 YB1Q | *BLQ | *BLQ BLO | *BLOQ | *BLO
12102022 | 612 375 28.1 35.9 .82 16.7 312 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLO
15002022 | 007 36,4 29.3 334 0.76 175 306 *BLQ | *BLQ | *BLQ *BLOQ | *BLO | *BLQ
19102022 | 628 351 245 34.8 8.69 206.2 26.7 *BLQ | *BLQ | *BLO YBLQ | *BLO | *BLO
22102022 | 634 359 26.8 30.8 0.70 18.8 252 *BLQ | *BLQ | *BLO *BLQ | *BLQ | *BLO
26102002 | 384 330 273 286 0.85 19.1 28.1 *BLQ | *BLO | *BLQ *BLQ | BLQ | *BLQ
29.10.3022 1 576 374 26.9 346 0.79 16.2 %9 *BLQ | *BLQ | *BLO *BLQ | *BLO | *BLQ
itz | 562 368 284 K72 0.80 176 312 *BLQ | *BLQ | *BLQ *BLQ | BLOQ *BLO
0s.11.2022 | 594 384 36.5 30.0 .69 20.5 20.8 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLQ
49.11.2022 | 618 349 29.6 29.1 0.81 187 28.4 *BLQ | *BLQ *BLO YBLOQ | *BLQ | *BLO
12110022 | 624 337 242 286 0.77 19.6 6 BLQ | *BLQ | *BLQ YBLOQ | *BLQ | *BLQ
16152070 1 608 326 28.1 358 .82 20.2 54 *BLQ | *BLQ | *BLO *BLOQ | *BLO | YBLO
19.311.2022 | 630 357 264 337 .69 180 6.2 *BLQ | *BLQ | *BLQ BLG | *BLQ | "BLO
23112022 1 638 36.4 247 345 .85 197 28.4 *BLOQ | *BLQ | *BLO *BLQ | *BLQ | *BLQ
26412002 1 872 3712 283 309 8,79 16.5 29.0 *BLGQ | *BLQ | *BLO *BLQ | *BLO | *BLO
A0.1L2030 | 594 381 26.1 33.9 .80 175 312 BLQ | *BLQ | *BLGQ *BLGQ | *BLQ | *BLO
63,12.2022 | 615 329 212 28.7 0,79 184 30.6 *BLQ | *BLQ | *BLO *BLQ | *BLQ | *BLQ
0712200 | 628 33.7 289 3340 1.82 193 84 BLQ | *BLQ | *BLO BLO | *BLQ *BLOQ
0122022 | 608 34.6 307 319 8,75 20.0 29.8 *BLOQ | *BLO | *BLO *BLQ | *BLQ | *BLO
14.32.2022 | 634 352 29.8 36.8 .84 164 30.8 *BLQ | *BLO | *BLQ BLQ | BLQ | *BLO
17122022 | 568 374 24.7 34.6 84.69 17.5 R6 *BLQ | *BLQ | *BLQ *BLQ | YBLQ | *BLOQ
2122002 | 594 38.6 252 29.1 (.80 19.1 26.7 *BLQ | *BLQ | *BLQ *BLO | YBLOQ | *BLQ
24.12.2022 | 6LS 349 26.8 32,6 0.77 20,8 277 *BLQ | *BLQ | *BLQ *BLQ | *BLOQ | *BLQ
28122022 | 608 33. 272 30.8 0,85 18.4 30.5 *BLQ | *BLQ | *BLQ *BLO | *BLO *BLQ
a1z | 6258 321 28.1 357 0.76 16,7 284 *BLQ § *BLQ | *BLO *BLO | "BLG | *BLO
Limit as per ;
NAAQL 100 40 80 80 4 180 400 5 i 6 20 1 -

Jerms & Conditions
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Test Report
Sample No: VEL/AOCM/AA/183-208 Report No: VEL/AA/183.208
Name & Address of the Project:  M/s Subhadra Open Cast Mine. Eeporting Dater 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Fef. No: NIL
Kankarei, Raijharan, Nisha P.8 Angul, Monitoring Period: October 2022 to December 2022
Tehsit TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District- Angul, State- Odisha Protocol Used: 1S-5182& CPCB Guidelines
Sample Collected By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sample Descriptiony Ambient Air Quality Monitoring
Location: Malibrabmani (A8)
: RESULTS
Bate Py PM:s NO, SOy CO Ozone NH; Benzbne | B P | Arsenic Nickel Lead Mercury
@ymy | gaim® | e} | o) | mgmd | emd) (g™ | (pe/m®) | (e | (e gy | (ngm®y | (g
03.10.2022 | 684 45.9 359 42.3 0.89 26.7 349 *BLQ | *BLQ | *B1.Q *BLO | *BLO *RLG
06102027 | 091 46.7 362 41.2 0.93 252 335 *BLQ | *BLQ | *BLQ *BLY | YBLO *BLQ
1w.10.2022 | 672 47.2 347 46.8 1.03 273 28 *BLQ | *BLG | *BLQ *BLQ | BLQ | *BLQ
13302022 | 716 48.2 39.1 454 1.16 234 kYA ¥BLQ | YBLGQ | *BLO *BLO | *BLO | *BLO
17.102022 | 708 44.6 405 44.9 0.97 24.6 384 *BLG | *BLOQ | *BLQ *BLQ | *BLQ | *BLO
20102002 | 734 45.1 388 437 166 257 342 *BLQ | *BLQ | “BLQ *BLQ | *BLO | "BLO
24102002 | 741 46.9 37.6 42.6 0.98 274 B85 *BLO | *BLO | *BLO BLO | *BLQ | *BLO
27102022 | 739 478 354 40.8 1.06 26.1 36.1 *BLQ | *BLQ | *BLQ *BLG | “BLQ | *BLO
atrozoz | 734 482 326 41.7 .89 24.0 340 *BLO | *BLQ | *BLOQ BLQ | *BLO | *BLQ
03.11.2022 | 71U 475 4.3 42.6 11X 3.6 3758 *BLQ | "BLQ | *BLO *BLQ | *BLOQ | *BLO
07.11.2022 | 684 46.2 3.8 438 0.93 257 384 *BLQ | *BLQ | *BLO *BLQ | YBLQ | *BLO
10112022 | 709 45.9 38.1 44.7 0.89 26.1 325 *BLO | *BLQ | *BLO *BLQ | *BLO | *BLQ
14.11.2022 | 693 442 39.6 451 0,92 27.2 349 *BLGQ | *BLQ | *BLQ *BLQ | *BLQ | *BLQ
17112622 | 678 47.6 40.5 439 119 245 kide) *BLQ | *BLO | *BLO *BLQ | *BLQ | *“BLO
21112002 | 25 48.0 384 455 1.02 233 362 *BLQ | *BLQ | *BLY *BLG | *BLO *BLO
24112022 1 716 46.9 376 46.2 .98 26,9 378 *BLQ | *BLQ | *BLQ BLO | *BLQ *BLQ
28.11.2022 | 70.8 475 321 44.0 1.05 274 381 *BLQ | *BLOQ | *BLO PBLO | *BLQ | *BLQ
01122023 1 746 45.1 337 419 0.89 242 329 *BLQ | *BLO | *BLQ *BLGQ | *BLQ | *BLO
05.12.2022 736 442 M5 40.6 .96 23.1 334 *BLO | *BLQ | *BLO *BLQ | *BLQ | *BLQ
08.12.2022 | 725 46.8 358 42.8 1.13 250 356 *BLOQ | *BLOQ | *BLO *BLQ | *BLQ | *BLQ
12422002 1 716 47.2 36.4 43.7 147 26.7 375 *BLQ | *BLQ | *BLOQ *BLQ | BLQ | *BLO
15122022 | 708 489 37.8 453 .89 275 38.1 BLO | *BLQ | *BLQ *BLG | BLQ | *BLQ
19.12.2022 | 684 45.0 39.4 45.0 6.94 239 349 *BLQ | *BLO | *BLO BLQ | *BLO *BLOQ
22122022 | 693 44.7 0.2 43,6 1.02 254 364 *BLQ | *BLQ | *BLQ BLQ | *BLQ | *BLQ
26122022 1 672 46.8 387 4.9 1.17 24.6 328 BLQ | *BLOQ | *BLO FBLQ | *BLQ | *BLO
29122022 1 718 47.2 376 41.5 0.89 26.8 337 *BLQ | *BLQ | *BLO *BLQ | *BLQ *BLOQ
Limit as per .
NAA ng 100 60 84 80 4 180 400 5 1 6 28 1 -

Note~ Arsenie
Shnglor), M

e %x

%?‘;é;ﬁ:mﬁm\ ?\%f})’lt}né‘ (LOQ- 0.5ng/ne’), Benzo pyrene (LOQ- §.5ng/mY), Lead (LOQ;
2:;;; L.OG- Ing}}g (e ;Q- Below Limit of Quantification, *LOO- Limit of Qustmific
el AL a7 /
Torms & Conditions \#
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Environment Protection and Waste Management Sectional Committze, CHD 32

FOREWORD

This Indian Standard (Part 11) (Second Revision) was adopted by the Bureau of Idian Standards, after the draft

finalized by the Environment Protection and Waste Management Sectional Committee had been approved by the
Chemical Division Council.

The aromatic hydrocarbons, namely, benzene, toluene and xylene have many industrial uses, most notably as a solvent
for numerous materials and as a fuel additive. They are also used ‘n the manufacture of various chemicals, rubber,
insecticides, pharmaceuticals, explosives, etc. Though they are very useful chemicals, they are also extremely hazardous.
They are highly flammable. While benzene is well known to be carzinogenic, there is recent evidence of carcinogenicity
of toluene and xylene at high concentrations in experimental animals. It should also be noted that any future
epidemiological observations of cancer risks associated with toluene or xylene would have to take account of the

suspected effects of benzene impurities. Regular and systematic procedures for inspection are, therefore, necessary to
ensure safety against the hazards involved.

This standard was first published in 1982 and revised it in 1993 based on the development of the analytical procedures
to introduce a newer method having a different type of collection, desorption media and use of N,
N-Bis-cyanoethylformamide (BCEF) for determination of benzene orly. The Committee responsible for the formulation
of this standard further decided to revise it based on the experience gained during the last decade as well as technological
development in the field. During the revision method for determination of toluene and xylene are incorporated. The
revised methods include both active and passive sampling using low flow pump. Apart from the conventional CS,

desorption, the moderntechniques of automated thermal desorption without use of organic solvents is also incorporated
in this revision.

There is no ISO Standard on the subject. The standard is prepared based on the measuring techniques availabie and use
in India,

The Committee composition responsible for the formulation of this standard is given at Annex A.

In reporting the results of a test or analysis made in accordance with this standard, if the final value, observed

or calculated, is to be rounded off, it shall be done in accordance with IS 2 : 1960 ‘Rules for rounding off numerical
values (revised)’.
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Indian Standard

METHODS FOR MEASUREMENT OF
AIR POLLUTION

PART 11 BENZENE, TOLUENE AND XYLENE (BTX)

( Second Revision )

1 SCOPE

This standard (Part 11) prescribes active and passive
sampling techniques with three gas chromatography based
analytical methods for measurement of benzene, toluene
and xylene in air.

2 REFERENCES

The following standard contains provisions, which
through reference in this text constitute provisions of this
standard. At the time of publication, the edition indicated
was valid. All standards are subject to revision and parties
to agreements based on this standard are encouraged to
investigate the possibility of applying the most recent
edition of the standard indicated below:

IS No.
4167 : 1980

Title

Glossary of terms relating to air
pollution (first revision)

3 TERMINOLOGY

For the purpose of this standard, definitions given in
IS 4167 shall apply.

4 METHOD 1 (ACTIVE SAMPLING USING
ACTIVATED CHARCOALTUBES, DESORBED BY
CARBON DISULPHIDE)

4.1 Principle

The charcoal tubes are available in different sizes and
contain varying amount of activated charcoal. The ambient
air is sucked through the tube using a low flow sampler
used for collection of BTX sample in a way that results in
an enrichment of the relevant substances in the activated
¢charcoal. Desorption of the adsorbed benzene is done using
carbon disulphide (CS,). The substances desorbed in the
CS, are analyzed by capillary gaschromatography. A flame
ionization detector (FID) is used for analysis while

quantification is performed using the internal/external
standard.

4.2 Apparatus

4.2.1 Low Volume Pump — Portable, battery poweret

pump with a low flow controller with operating range
between 5 to 500 ml/min (0.2 mi/min) to suck the air
sample.

NOTE — Wherever necessary intrinsically safe pumps may be
used.

4.2.2 Sampling Sorbent (Sample) Tubes — Glass lined
(or fused silica lined) stainless steel tube or stainless steel
sorbent tubes of 6 mm O.D., 8.9 ¢m long tubes with a
6 cm of sorbent bed of 200 mg of activated charcoal
(coconut shell) or other suitable adsorbent. A typical
sorbent/sample tube is shown in Fig. 1 and Fig. 2.

Modular glass or stainless tube (OD 6-8 mm length
10-15 c¢m) packed with chromatography grade coconut
shell activated charcoal, chromatography grade. Tube
must have provision for fitting of backup section with
‘provision to measure pressure drop across the tube during
sampling. The minimum quantity of charcoal required in
front section is 200 mg and in backup section 50 mg. Glass
beads or any other porous inert material must be packed
in inlet part of front section for uniform distribution of
sucked air through tube at the time of sampling.

4.2.3 Gas Chromatograph — Any suitable gas
chromatograph with flame ionization detector (FID) with
fused silica capillary columns having a length of 25 m or
more, an internal diameter of 320 pm or below and with a -
stationary phase film thickness less than 1.5 pm as follows
or equivalent may be recommended:

vCapiHary 624 Column : Coating: cyanopropy! phenyl

polysiloxane, Length x 1D :
30 m x 0.25 mm, Film thickne_ss
(d): 1.4 um

: Coating : § percent phenyl, 95
percent dimethyl polysiloxane
Length x ID : 25 m x 0.20 mm,
Film thickness (d) =0.33 um

Capillary Column

i Coating: Fused Silica PONA
€B, Length x ID : 50 m x 0.21
Film thickness (d): 0.5 pm
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HIGH-PURITY

GLASS WQOL

GLASS TUBE

BACKUP SORBENT LAYER

SEALING CAP

PRECISION
LOCKSPRING

PRECISION SEALED TIP

F16. 1 SORBENT/SAMPLE TUBE FOR ACTIVE SAMPLING FILLED WITH
AcTivateDp Coconut SHELL CHARCCAL (CSC)

Capillary Column : Coating : Fused silica 100
percent dimethyl polysiloxane,
Length x ID : 30 m x 0.32 1D,

Film thickness (d) : 1.0 pm
4.3 Reagents

4.3.1 Suitable Adsorbent — Chromatographic grade
activated charcoal (coconut shell) or other suitable
adsorbent, that is, Chromosorb 106 or other suitable
adsorbent having particle size in the range 60 to 80 mesh.

4.3.2 Carbon Disulphide (CS,) — Chromatographic
grade, Purity > 99.9 percent (GLC), Residue < 0.000 5
percent, Benzene 0:001 percent, H,0 <0.02 percent.

4.3.3 Benzene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0 <0.02
percent.

4.3.4 Toluene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0<0.02
percent. _ '

4.3.5 Xylene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0 <0.02
percent.

4.3.6 Carrier Gas — Helium or Nitrogen of purity
> 99.9 percent, H,0 <0.02 percent, Residues <0.000 3
percent.

4.4 Sampling

4.4.1 Selection of Sorbent Tube — Samples are collected
in glass sampling tube filled with a activated charcoal

(coconut shell), Chromosorb 106 or other suitable
adsorbent.

4.4.2 Sample Tubes Labelling

- Sample tubes are labelled with a unique identification

number and the direction of sampling flow. 1f empty sample
tubes are obtained without labels, it is important to label
and condition them before and after they are packed with
adsorbent prior to use them for sampling.

FRONT SECTION

BACK'SECTION




4.4.3 Sampling Procedure and Sampling Rare

A sample is collected by opening a tube at two ends,
connecting it to a sample pump, and pulling air through
the tube with the pump. Airborne chemicals are trapped
onto the surface of the sorbent:

a} Two tubes are used in series tc take care of
breakthrough (if any) compatible to the thermal

DIGITAL
LCD

IS 5182 .(Part 11) : 2006
charcoal or activated charcoal/silica gel for storage and
transportation of multiple tubes. Store the multi-tube
storage container in a clean environment at 4 + 1°C.

4.5 Procedure

4.5.1 Calibration

SAMPLE INLET

| = -———

v

SAMPLING TUBES

0O
Juo

O . BUILTIN

ROTAMETER

LOW FLOW PUMP

FiG. 3 Low FLow SAMPLING Pump wiTH SAMPLING TRAIN

desorber. The sampling is carried out using low
flow sampler. The schematic diagram of sampling
trainis given in Fig. 3.

b) Keep the tube in a vertical position during sampling
to prevent the possibility of channelling that can
lead to under sampling.

¢) The arrow on the tube indicates air flow direction
and should point to the tube holder and pump. If
no arrow is present, the smallest section should be
near the tube holder.

d) Sampling flow rate in the range of 20-100 ml/min
is required (+£2 percent) for ambient air.

) A sample component may breakthrough from the
back end of tube, if excessive flow rates are used.
Sample is to be discarded, if the breakthrough is
observed more than 10 percent. If analyzed
concentration in backup section is more than

10 percent of front section, sample needs to be
discarded.

The tube is then sealed with push-on caps, and sent to a
laboratory for analysis.

4.4.4 Storage of Blank and Sampled Tubes

Seal clean, blank sorbent tubes and sampled tubes using
inert fittings and PTFE ferrules. Wrap capped tubes
individually in uncoated aluminum foil. Use clean, sealable
metal cans containing a small packet of activated

Prepare a mix stock standard solution of 50 pg/pl of
benzene, toluene and xylene each gravimetrically using
amicro syringe.in the eluting solvent that is CS,. Prepare
further diluted solutions of concentration range of 10, 1.0,
0.10 pg/ul with CS, from stock standard in a clean vial.
Make up to 1 ml solution. Introduce immediately 1 pl
standard solution into the injector of GC directly and plot
the curve between the concentration and response (peak
area). Prepare fresh standard solutions with each batch of
samples. A typical chromatogram of standard mixture is
given in Fig. 4.

4.5.2 Analytical Procedure

Samples collected through active sampling (sorbent
tubes) are extracted or desorbed by conventional
solvent (generally 1-5 ml of carbon disulphide) using
ultrasonication for 15 min to remove analyte from the
sorbent material. Desorbed samples are analyzed using
gas chromatograph (GC) fitted with capillary column and
flame ionization detector (FID). A single tube may
provide enough samples to permit several analyses.

The following set of conditions is generally used:
a) Gas flow:
Nitrogen

: 30 ml/min (FID ma
(Column flow Ll

Hydrogen : 30 ml/min
Air : 300 ml/m
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Fic. 4 TyricaL CaLBraTION CHROMATOGRAM OF BENZENE, TOLUENE AND X YLENE
(Using column PE 624 at 0.017 4 pug/ul concentration of analytes)

NOTE — Instead of nitrogen, helium may.also be used as carrier
gas for flow setting and corresponding retention time of analytes
may vary.

-Capillary column 624, Coating: cyanopropyl phenyl
polysiloxane, Length x ID : 30 m x 0.25 mm, Film
thickness (d) : 1.4 um

b} Temperature programming
Injection port : 250°C
FID :300°C

Column/Oven : 50°C (hold for 3 min), rampl @ 10°C/
min to 140°C (1 min) ramp 2 @ 20°C/min to 240 (1 min)

Injection-volume: 5 pl, Total run time: 19.5 min, Split: 10

+ Benzene RT 6.80 min, Search window : 1.00 s,
3.00 percent

¢ Toluene RT - 9.18 min, Search window: 1.00 s,
3.00 percent

+ Xylene RT 11.37 min, Search window: 1.00 s,
3.00 percent

NOTE — Temperature programming and retention time {RT) of
analyte may vary column to column to get appropriate resolution
of analyte peaks. Injection volume and split may also vary
according to nature and probable concentration of analyte present
in the extract.

4.6 Calculation

Amount of analyte compound found on tube can be
converted into mg/m?, by using the formula:

Volume of air (m*) (sucked through

the adsorption tube) = %gt”
where ‘

§ = samplingrate, in ml)min; and

¢t = sampling time, in min,

Concentration (pug/m®) Cx ¥, x10° '

(at ambient condition) =
V. xV

2 3
where

C = amount of compound found injection sample
volume from standard curve, in pg/ul;

¥V, = total volume of the sample extracted in ml;

V,= volume of sample extract injected into GC, in
ul; and

V., = volume of air sucked through the tube, in m’.

Blank value is to be subtracted from the amount of
compound found in the sample.

Concentration (pg/m?)

at (STP) Cx1013(273+7)

273 x P




where
C = concentration at arabient condition, in pg/m’;
T = temperature of the ambient air, in °C; and
P = atmospheric pressure, in kPa.

5 METHOD 2 (ACTIVE SAMPLING USING
TENAX/CHROMOSORB 106 SORPTION
TUBES, DESORBED THERMALLY)

5.1 Principle

Thermal desorption tubes filled with Tenax TA or other
suitable adsorbent as Chromosorb-106, etc, are used for
adsorption of benzene, toluene, and xylene in place of
charcoal tube. The ambient air is sucked through the tube
using a-low flow personal sampler in a way that results in
an enrichment of the relevant substances on the adsorbent.
These tubes are directly connected to the automated
thermal desorbers coupled with the gas chromatograph
-equipped with capillary column and flame ionization
detector. The thermal desorption technique offer the
advantage of a greatly improved analytical sensitivity, as
solvent is not used in this process and the collected sample
is not diluted. In most cases analytical recovery is close to
100 percent and desorption efficiency corrections are not
required.

5.2 Apparatus

5.2.1 Sampling Device : Low Volume Pump — Intrinsically
safe, portable, battery powered pump (SKC, PA, USA or
equivalent make) (see Fig. 3) with a low flow capable of
accurate and adjustable flow controller with operating
range between 5 to 500 -mi/min to suck the air sample
with great accuracy .in the range of 20-100 ml/min is
required (+2 percent). The time programmable, built in
flow-indicator, rechargeable battery operated low flow
pump with adjustable runtime up to 8 h should be preferred
for sampling of BTX.

FiG. 5 SoreenT/Sampie TUBES OF STANLESS STEEL OR GLASS FILLED
WITH ADSORBING MATERIAL (TENAX OR SO ) AND PROTECTING CAPS L

IS 5182 (Part 11) : 2006

5.2.2 Sampling Sorbent (Sample) Tube — Automated
Thermal Desorption (ATD) tubes of stainless steel filled
with absorbing material are required. Stainless steel or
glass sorbent tubes (see Fig. 5) 0f8.9 cm long, 6 mm O.D.
with .a 6 cm sorbent bed in the central portion packed
with greater than 200 mg of solid adsorbent material
(that is Tenax TA, Chromosorb106 or any other suitable
adsorbent).

NOTE — To be suitable for thenmal desorption, sorbent must meet
exact specifications that include low contaminant background,
h:gh thermal stability and sufficient adsorptive strength to retain
components of interest and should also release them quickly when
heat is applied.

5.2.3 Automated Thermal Desorption Apparatus
(Two-Stage Thermal Desorption)

Two-stage automated thermal desorption is recommended
to use heat and a flow of inert (carrier) gas to extract
volatiles from a solid adsorbent matrix directly into the
carrier gas and transfer them to downstream system
-elements such as the analytical column of 2 GC.

Two-stage automated thermal desorption is used for the
best high resolution capillary chromatography (that is,
analytes desorbed from the sorbent tube must be refocused
beforz being rapidly transferred to the GC analytica
column). :

Typical key components and operational stages of a two-
stage desorption system are presented in Fig. 6 and Fig. 7.

5.2.4 Focusing Tube

The narrow (typically <3 mm D) tube containing a small
bed of sorbent, which is maintained near or below ambient
temperature and used to refocus analytes thermally
desorbed from the sorbent tube. The focusing trap is
typically packed with 20 mg of Carbopack™ B (60/30
mesh] and 50 mg of a Carboxen™ 1000-type sorbent
(60/8D mesh). '
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Once all the BTX have been transferred from the sorbent
tube to the focusing tube, the focusing tube is heated
rapidly to transfer the analytes into the capillary column
of GC in the form of a band of vapor.

5.2.5 Electronic Cryogen Systems

Automated thermal desorber have electronic systems to
cool the focusing tube or cold trap. Other non-automated
desorber require typically cryogens, that is, liquid
nitrogen. liquid argon, or liquid carbon dioxide to cool

—_

el
'] ANALYTICAL COLUMN
/]| obeTECTOR

the focusing tube.

The cryogen-free trap cooling option with a multistage
Peltier electrical closed cycle coolers is used. At its low
temperature, the trap must provide quantitative analyte
retetion for target compounds as well as quantitative and
rapid desorption of target analytes.

5.2.6 Thermal Desorber — GC Interface
The interface line is leak-tight and lined with an inert




material such as deactivated fused silica. Alternatively,
thread the capillary column itself through the heated
transfer line/interface and connected directly into the
thermal desorber.

Place the sealed tubes on the thermal desorber (Perkin
Elmer Model ATD 400 Automated System or equivalent).
Heat the interface between the thermal desorber and the
GC uniformly.

Other thermal desorbers may have different arrangements
for automation. Alternatively, use equivalent manual
desorption.

NOTE - Use of a metal syringe-type needle or unheated length
of fused silica pushed through the septum of a conventional GC
injector is not recommended as a means of interfacing the thermal
desorber to the chromatograph. Such connections result in cold
spots, cause band broadening .and are prone to leaks.

$27H igh Resolution Capillary Column Chromatography

Any suitable gas chromatograph equipped with flame
jonization detector (FID) with fused silica capillary
columns having a length of 25 metres or more, an internal
diameter of 320 um or below and with a stationary phase
film thickness less than 1.5 um as follows or equivalent
may be recommended:

Capillary 624 Column : Coating: cyanopropy! phenyl
polysiloxane, Length x ID :
30 m x 0.25 mm, Film thickness
(d): 1.4 um

Capillary Column : Coating: 5 percent phenyl
95 percent dimethyl
polysiloxane, Length * ID :
25 m x 0.20 mm, Film thickness

(d):0.33 ym

Wall Coated Column : Coating: Fused Silica PONA
CB, Length x ID : 50 m x 0.21

mm, Film thickness (d,): 0.5 pm

: Coating: Fused silica 100
percent dimethyl polysiloxane,
Length x ID : 30 m x 0.32 mm,
1.0 pm film thickness

Capillary Column

5.3 Reagent

8.3.1 Carbon Disulphide — Chromatographic -grade,
Purity > 99.9 percent (GLC), Residue < 0.000 S percent,
Benzene < 0.000 1 percent, H,O < 0.02 percent.

5.3.2 Benzene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0 <0.02
percent.

5.3.3 Toluene — Chromatographic grade, Purity > 99.9

IS 5182 (Part 11) : 2006

percent (GLC), Residue < 0.000 3 percent, H,O < 0.02
percent.

5.3.4 Xylene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,O < 0.02
pereent.

5.3.5 Carrier Gas — Helium or Nitrogen of purity > 99.9

percent, H O <0.02 percent, Residues <0.000 3 percent.
5.4 Sampling

5.4.1 Sampling Location — Site should be free from any
obstacle to free flow of the air in the vicinity.

5.4.2 Selection of Sorbent Tube and Sorbent Mesh
Size — Samples are collected in SS or glass sampling
tube filled with Tenex TA, Chromosorb 106 or other
suitable adsorbent (two in series to take care of
breakthrough, if any) and compatible to the thermal
desorber. The sorbents of particle size in the range 60 to
80 mesh should be used for tube packing.

5.4.3 Conditioning.the Tube

Condition newly packed tubes for at least 2 h (30 min for
preconditioned, purchased tubes) at 320°C while passing
at least 30 ml/min of pure Nitrogen or Helium carrier gas
through them.

Tube conditioning before reuse of sample tube is also must.

Cnce conditioned, seal the tube with brass, 1/4 inch fittings
and PTFE ferrules. Wrap the sealed tubes in uncoated
a:uminium foil and place the tubes in a clean, air-tight,
opaguea container,

A package of clean sorbent material, for example, activated
charcoal or activated charcoal/silica gel mixture, may be
added to the container to ensure clean storage conditions.

Store in a refrigerator (organic solvent-free) at 4+1°C, if
not to be used within a day. On second and subsequent
uses, the tubes will generally not require further
conditioning as above. However, tubes with an immediate

- prior use indicating high levels of pollutant trace gases

should be reconditioned prior to continued usage.

NOTE — Other sorbents may requlre different conditioning
{emperatures.

5.4.4 Sample Tubes Labelling

Sample tabes are labelled with a unique identification
number and the direction ofsamphng flow. Stamless steel
tubes are most convemently
tubes are best labelled using
If empty sample tubes’
important to labe! them be
after packing with
sampling.
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5.4.5 Sampling Procedure and Sampling Rate

A sample is collected by opening a tube at two ends,
connecting it to a sample pump, and pulling air through
the tube with the pump. Airborne chemicals are trapped
onto the surface of the sorbent:

a) Two tubes-are used in series to take care of
breakthrough (if any) compatible to the thermal
desorber. The sampling is carried out using low flow
sampler. The schematic diagram of sampling train
is given in the Fig. 3.

b) Keep the tube in a vertical position during sampling
to prevent the possibility of channelling that can
lead to under-sampling.

¢) The arrow on the tube indicates air flow direction
and should point to the tube holder and pump. If
no arrow is present, the smallest section should be
near the tube holder.

d) Sampling flow rate in the range-of 20 - 30ml/min
is required (£0.2 ml/min) for ambient air.

¢) A-sample component may breakthrough from the
back end of tube if excessive flow rates are used.

Sample is to be discarded if the breakthrough is observed
more than 10 percent.

NOTE — A sample component may breakthrough from the back
end of tube if excessive flow rates are used. The sample is to be
discarded, if the breakthrough is observed more than 10 percent.

5.4.6 Sumpling Period

The sorbent tubes are exposed in field for previously
determined period (generally between 1 - 4 h or s0). Before
and after sampling the samples are stored and transported
to field/laboratory in sealed containers,

NOTE — Exposure period may be shortened for highly polluted
area that is near gasoline dispensing station, garage, refinery or
other direct emission source.

5.4.7 Blank and Sampled Tube Storage

Seal clean, blank sorbent tubes and sampled tubes using
inert, fittings and PTFE ferrules. Wrap capped tubes
individually in uncoated aluminium foil. Use clean,
sealable metal cans containing a small packet of activated
charcoal or activated charcoal/silica gel for storage and
transportation of multiple tubes. Store the multi-tube
storage container in a clean environment at 4 + 1°C,

5.5 Procedure

5.5.1 Cualibration

A standard solution of the compounds of interest in the
elution solvent is prepared gravimetrically, using a micro
syringe, by adding pure compounds or pre-weighed blends

to flasks partially filled with the elution solvent (CS)).
Prepare Benzene standard solution and a blank
0.043 5 1g/ml, 0.087 pg/pl, 0.174 pg/ul, 0.261 pg/pland
0.348 ug/pl.

I nl each of standard solution was injected into the
sorption/sample tube, which is desorbed thermally, and
analyte is transferred to capillary GC directly. Plot the
curve between the concentration and response (peak area).

Muiti-point external calibration is used on ATD-GC taking
5 levels of BTX standard solution using CS, as a diluting
solvent or introduction of a fixed volume gas phase
standard (optional).

Typical chromatogram for benzene, toluene and xylene is
given in Fig. 8 and typical calibration graphs for benzene,
toluene and xylene is given in Fig. 9.

5.5.2 Analytical Procedure

Remove the sorbent and extract the trapped chemical from
sample tubes using heat. Samples collected through this
technique (sorbent tubes) may be desorbed by Automated
Thermal Desorber generaitly by 2-stage desorption
technique on ATD-GC. The desorbed samples are
transferred to gas chromatograph (GC) directly and
analysec using capillary column and flame ionization
detector (FID). No solvent is required in this process.

a) Desorption of the sorbent tube onto a focusing
trap — Place the sealed tubes on the thermal
‘desorber (Automated system or equivalent).
Heat the interface between the thermal desorber and
the GC uniformly. '

Desorption of the sorbent tube (typically
200-300°C for 5-15 min with a carrier gas flow of
30-100 ml/min and refocusing of the target analytes
-on a focusing trap held at near-ambient or sub-
ambient temperatures.

Reverse the flow direction of N, or He gas, set the
flow rate to at least 30 m{/min, and heat the tube to
325°C (in this case) to achieve a transfer of BTX
onto a focusing tube -at a temperature of 27°C
or so.

NOTE — Analytes should be deéorbed from the tube in
bzckflush mode, that is, with the gas flow in the reverse direction
to that of the air flow during sampling,

e

b} Rapid desorption of the focusing trap — Rapid
desorption of the focusing trap (typically 40°C/s to
a top temperature of 250-350°C, with a hold time
o {0-15 min at the top temperature“and. an inert/
carrier gas flow of 38 ;
transfer the analytes




trap initiates the analytes to run through GC column.

Different thermal desorbers may have different

arrangements for automation. Alternatively, use
equivalent manual desorption

NOTE — Components should normally be desorbed from the
focusing trap in backflush mode, that is, with the gas flow
through the cold trap in the reverse direction to that used during
analyte focusing.
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¢} Sample splitting — If the sample loading is high, it
is usually possible to eliminate sufficient water to
prevent analytical interference by using sample
splitting.

Sample may be split either: (a) between the focusing
trap erd the capillary column (single splitting) during
trap (secondary) desorption, or (b) between both the
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FiG. 8 CHroMATOGRAMS OF BENZENE, TOLUENE AND XYLENE
(Using Column PES5, 25 m x 0.20 mm, d;=0.33 pm 5 percent phenyl 95 percent dimethyl
polysiloxane, at concentration of analytes, 0.017 4 ne/ul)
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tube and the focusing trap during primary (tube)
desorption, that is, double splitting. It may, in fact, be
necessary to split the sample in some cases to prevent
overloading the analytical column or detector due to
excess water accumulation or during the analysis of
high concentration/large volume air samples.

NOTE — Sample splitting is one of the key approaches to water
management. Moisture management by sample splitting is
applicable to relatively high concentrations (10 ppb) or large
volume air samples. The mass of water retained by the sorbent
tube during sample collection may be sufficiently reduced by the
split-alone to eliminate the need for further water management
steps.
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d) Trap desorption and GC/MS analysis — After each

tube is desorbed, rapidly heat the focusing trap and
apply pure Nitrogen or helium carrier gas. Sample
splitting is necessary to accommodate the capillary
column. Analytes are transferred to the column in
a narrow band of vapor.

The GC run is initiated based on a time delay after
the start of thermal desorption. The analytical cycle
and ATD and GC conditions are described as
follows:

1} ATD Conditions

i) Purge time: 1 min (After leak test air is purged
to reduce analyte oxidation).

i1) Tube oven temperature : 300°C, Desorb time is
12 min.

iii) Cold trap low temperature : -30°C,

iv) Heat rate of cold trap: 40°C/s up to 225°C for
20 min..

v) Heated valve temperature: 6 Port rotary valve:
200°C.

vi) Transfer line temperature: 225°C.
vii) Inlet and Outlet split: 50 and 20 ml/min before
and after cold trap respectively.

(These vary depending on nature and probable
concentration of analyte in the sample).

® Series 1, — Liner (Series 1), R2=0.9635, and y.= 892 220x

Amourdt

2} G Conditions

] I 1 T
0.2 0.25 0.3 0.356 0.4

(mg})

i)  The ambient laboratory temperature should
between 10°C and 359 “a-relati
humidity 20 percent to 75 pe;
condensation. The GC-ATD will operate saft
between 15°C and 32°C.

i) Capillary Column, coating: 5 percent phenyl
95 percent dimethy! polysiloxane, Length x ID
125 m % 0.20 mm, d,=0.33 pm,

iif} Detector: Flame ionization detector (FID) at
260°C.

v} Air and H, Gas: 400 m{/min and 40 ml/min
(10: 1.

v)  Carrier Gas: Nitrogen.

viy Attenuation and Range: —6 and 1.

vii) Injector: Off.

viii) Oven initial temperature: 50°C hold for 2 min.
Ramp | - 8.0°C/min to 140°C hold for 3 min.
Ramp 2 ~ 10.0°C/min to 250°C hold for 3 min.

ix} Run Time : 30.25 min.

x) Benzene RT 4.57 min, Search window : 1.00s,
3.00 percent.

xi) Toluene RT 6.04 min, Search window : 1.00s,
3.00 percent.

xi1) Xylene RT 8.00 min, Search window : 1.00 s,
3.00 percent.

1240
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NOTE — Temperature programming and retention time (RT)
of analyte may vary colurin to column to get appropriate
resolution of analyte peaks. Injection volume and split may
also vary according to nature and probable concentration of
analyte present in the extract,

e} Conditioning of sorbent tubes reuse — All volatiles
should be stripped from the sorbent tubes during
the thermal desorption process leaving them clean
and ready for reuse. The tubes should be resealed
to ensure they are kept clean and ready for
immediate reuse.

5.6 Calculation

Amount of analyte compound found on tube can be
converted into mg/m? by using the formula:

Volume of air, in m’ (sucked

through the adsorption tube) =-3.

10°

where
= sampling rate, in ml/min; and
t = sampling time, in min.

Concentration, in pg/m®
(at ambient condition) =—

3
where

C,=amount of anlyte compound found on sample
tube in pg; and

¥, =volume of air sucked through the tube, in m’,

Blank value is to be subtracted from the amount of
compound found in the sample.

Concentration, in

Cx1013Q273+7
mg/m*at (STP) =

273 x P

where

C, =concentration at ambient condition, in mg/m?

T = temperature of the ambient air, in °C; and

P =atmospheric pressure, in kPa.

6 METHOD 3 (PASSIVE SAMPLING USING
COCONUT SHELL ACTIVATED CHARCOAL
PASSIVE DIFFUSION SAMPLER TUBES)

6.1 Principle

Conrrolled diffusion with an activated charcoal tube is used
to enrich the substances targeted for analysis. A diffusion
sampling system comprises a sampling layer and a

diffusion path in-front of this layer. The diffusion pathis -

filled with porous cellulose acetate, to prevent convection
currents. The sample is taken by exposing the tube to
ambient air (protected from rain). During this exposure

time, the analytes stream into the activated charcoal due

to the concentration gradient between the air and the
desorption layer hand are adsorbed by the charcoal. Once
the sample has been collected, the tubes are taken to the
laboratory where desorption is done and the substances
dissolved in the CS, are analyzed using capillary gas

chromatography (GC) equipped with flame ionization
detector (FID).

6.2 Apparatus

6.2.1 Sampling Device — Passive diffusion sampler or
Sorption diffusion tube (Fig. 10) of known dimensions
{length, internal diameter etc), or standard make [Orsa-35,
Drager, Lubeck. Germany; Radiello diffusive sampler,
Fondozione Salvatore Maugeri (FSM), Italy; SKC
diffusive sampler series 5, PA, USA or other equivalent
makz] filled with known amount (generally 400 mg or 50
but less than 600 mg ) of coconut shell activated charcoal
{crystalline form, mesh size between 30 and 80 mesh)
and of known diffusion constant, uptake rate and
desorption efficiency (for benzene toluene and xylene)
provided with protecting hood and passive diffuser tube

— PU FOAM
ORSA SAMPLER

TRANSPORT JAR

PU FOAM

T




holder to protect the tube from rain and direct sunlight.
Suitable diffusion barrier like acetate cellulose is provided
atends of diffusive sampler tubes. All the supporting parts
that-is diffusive tube body, tube holder, clip etc should be
made of stainless steel or polycarbonate or polyethylene.
The glass bottles (see Fig. 10) are used for storing and
transporting the sample tubes before and after sampling
to/frem field and laboratory.

6.2.2 Gas Chromatograph — Any suitable gas
chromatograph equipped with flame ionization detector
(FID) with fused silica capillary columns having a length
of 25 m or more, an internal diameter of 320 pm or below
and with a stationary phase film thickness less than
1.5 pm as follows orequivalent may be recommended.

Capillary 624-Column : Coating: cyanopropy! phenyl
polysiloxane, Length x ID :
30 m x 0.25 mm, Film thickness
(d): 1.4 ym
Capillary Column : Coating: 5 percent phenyl,
95 percent dimethyl
polysiloxane, Length x ID :
25 m x 0.20 mm, Film thickness
(d): 0.33 pm
Wall Coated Column : Coating: Fused Silica PONA
- CB, Length x ID : 50 m x 0.21
mm, Film thickness (¢): 0.5 um
Capillary Column : Coating: Fused silica
100 percent dimethy!
polysiloxane, Length x ID :
30 m x 0.32 ID, Film thickness
(d): 1.0 um

6.3 Reagents

6.3.1 Carbon Disulphide (CS,) — Chromatographic
grade, Purity >99.9 percent (GLC), Residue < 0.000 S
percent, Benzene 0.000 1 percent, H,O < 0.02 percent.

6.3.2 Benzene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0 < 0.02
percent.

6.3.3 Toluene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0 <90.02
percent.

6.3.4 Xylene — Chromatographic grade, Purity > 99.9
percent {(GLC), Residue < 0.000 3 percent, H0 <0.02
percent.

6.3.5 Carrier Gas — Helium or Nitrogen of purity >99.9
percent, H,0 <0.02 percent, Residues <0.000 3 percent.
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6.4 Sampling

6.4.1 Sampling Location

The sorption diffusion tube with tube hood is placed with
the pillar at “he height of 1.8-2.1 m at desired location.
Site should be free from any obstacle to free flow of the
air in the vicinity.

6.4.2 Sampling Rate

The sampling is performed through natural diffusion
(sampling rate generally range between 5 and 10 ml/min).
The analyte is adsorbed-on to activated charcoal.

6.4.3 Sampiing Period

The diffusive samplers are exposed in field for
previously determined period [generally for a fortnight
(15 days) or so].

NOTE — Exposure period may be shortened to a week or few
days only for highly polluted area that is near gasoline emissions
or dispensing station, garage or so.

6.4.4 Sample Diffuser Tubes Labelling — Sample tubes
are labelled with a unique identification number.

6.4.5 Blank and Sampled Tube Storage

Before and after sampling the samples are stored and
transported o field/laboratory in sealed glass bottle. Store
these tubes in storage container having clean environment
maintained at 4 - 5°C.

6.5 Procedure

6.5.1 Calibration

Prepare a mix stock standard selution of 50 pg/ul of
henzene, toluene and xylene each gravimetrically, using a
micro syringe in the ¢lution solvent that is CS,. Prepare
further diluted solutions of concentration range of 10, 1.0,
0.10 pg/pl with CS, from stock standard in a clean vial.
Make up to one millilitre solution. Introduce immediately
1 ml standard solution into the injector of GC directly and
plot the curve between the concentration and response
(peak area). A typical chromatogram of standard mixture
is given in Fig. 11.

6.5.2 Anaiytical Procedure

Samples cellected through passive technique (sorbent
diffusion tubes) may be desorbed by conventional solvent
{generally carbon disulphide). The samples extracted in
carbon disulphide are analysed on Capillary GC equipped
with flame ionization detector (FID). 1 ul of each standard
solution is injected into the column:-GC gonditi
given as follows:

GC-FID cenditions

Capillary column : W
di- 0.5 pm

13
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Fi6. 11 STANDARD CHROMATOGRAM OF BENZENE, TOLUENE AND XYLENE .
(Using CP_Silica PONA capillary column 50 m x 0.2 mm [D, film thickness d.-0.5 pm)

LengthxID:50m = 0.21 mm -
Gas flow:

a) Nitrogen : 30 ml/min ( Make up + column),
(Column flow: 1 mi/min)

b) Hydrogen : 30 ml/min .
¢) Air : 300 ml/min
Temperature programming:
Injection port : 250°C  FID : 300°C
Oven : 60° - 230°C @ 10°C/min
Typical Injection volume: 2 pl, total run time: 20 min.

» Benzene RT 8.06 min, Search window : 1.00 s,
3.00 percent

o Toluene RT 9.86 min, Search window : 1.00 s,
3.00 percent

e Xylene RT 11.78 min, Search window : 1.00 s,
3.00 percent

NOTE — Temperature programming and retention time (RT) of
analyte may vary column to column to get appropriate resolution
of analyte peaks. Injection Volume and split may also vary
according to nature and probable concentration of analyte
present in the extract.

6.6 Calculation

Calculations are given as follows:

C=(M- Mb!ank) *K

ORSA

x1000/DExDxt

where

C = concentration of the measured compound/
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analyte, in mg/m?;

M = determined mass of the measured
compound, in ng;

M, = weight of analyte organic vapour on blank
tube, in ng;

K psa = €quipment constant of the diffusive sampler
(that is 0.8 cm' for Drager’s ORSA
5 diffusive sampler);

1000 = conversion factor to get pg/m® from, in mg/
m?;

DE = desorption efficiency (that is 0.98 for
Drager’s ORSA 5 diffusive sampler);

D = diffusion coefficient in cm¥s at 25°C and

1013 kPa (Benzene 0.085 9 ¢cm¥s, Toluene
0.076 4 cm¥s, Xylene 0.072 7 cm?¥s for
Drager’s ORSA 5 diffusive sampler); and

t = sampling duration, in seconds.

Alternatively following formulae may be applied fer
calculations:

C=(4~M,, )YDEx Uxt

where
C = concentration of the measured compound,
in pg/m’;
M = determined mass

compound, in ng;

= weight of analyte organic v
tube, in ng; !

blznx



DE = desorption efficiency (0.98);

U uptake rate in Vh at 25°C (benzene 0.387 V/
h, toluene 0.343 V/h, xylene); and

sampling duration, in hours.

¢

Concentration (mg/m?)

C,x 101.3 (273 + 1)
at (STP) = 2

208 x P

where
C, = concentration at ambient condition, in ug/m’;
T =temperature of the ambient air; in kelvin; and
P = atmospheric pressure, in kPa.

7 CONVERSION OF CONCENTRATION IN PPB

C [ppb] = C [pg/m®] x 24.1/M

where ,
24.1=molar volume at 20°C in litres; and
M = molar mass.

8 INTERFERENCES AND LIMITATIONS

8.1 Interference from Serbent Artifact and Minimizing
Artifact Interference

Stringent tube conditioning and careful tube capping and
storage procedures are essential for minimizing artifacts.
System and sorbent tube conditioning must be carried out
using more stringent conditions of temperature, gas flow
and time than those required for sample analysis.

NOTE — Areasonable objective is to reduce artifacts to 10 percent
or less of individual analyte masses retained during sampling.

8.2 Artifacts from Long-Term Storage of Blank Tubes

Literature reports of the levels of artifacts on (a) Carbotrap/
pack™ C, Carbotrap/pack™ B; and Carbosieve™ Sl1I
multi-bed tubes; and (b) Tenax® GR tubes by workers
when sealing the tubes using metal Swagelok®-type caps
and PTFE ferrules with multi-tube, glass storage jars are
reported to be between 0.01 ng after 1-2 months and
0.1 ng after six months respectively. Artifact levels reported
for other porous polymers are higher, for example, 5 ng
for Chromosorb 106 after one week.

Some varieties of charcoal contain metals which will
catalyze the degradation of some organic analytes during
thermal desorption at elevated temperatures thus producing
artifacts and resulting in low analyte recoveries.

8.3 Artifacts Generated During Sampling and Sample
Storage

8.3.1 Active Sampling

Benzaldehyde, phenol and acetophenone artifacts are
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reported to be formed via oxidation of the polymer Tenax
when sampling high concentration (100 - 500 ppb) ozone
atmospheres.

Tenax should thus be used with-an ozone scrubber when
sampling low levels (< 10 ppb) of these anaiytes in areas
with appreciable ozone concentrations.

Carbotrap pack type sorbents have not been reported to
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produce this level of artifact formation. Once retained on
a sorbent tube, chemically stable VOCs, loaded in
laboratory conditions, have been shown to give good
recoveries, even under high ozone concentrations for
storage of a year or more.

8.3.2 Passive Sampling

The uptake rate of diffusive samplers is not significantly
affected by air movement, provided the air velocity
exceeds a threshold value which depends on design.
Generally, air velocities greater than 0.1 ms™! and below
10 ms™ are sufficient for the passive sampling.

8.3.3 Temperature correction for sampled air volume

is 10 be made, if sampling is performed below 20°C or
above 30°C .

9 DETECTION LIMITS AND MAXIMUM
QUANTIFIABLE CONCENTRATIONS OF AIR
POLLUTANTS

The method of detection limit is defined for each system
by making seven replicate measurements of a
concentration of the compound of interest near the
expected detection limit (within a factor of five),
computing the standard deviation for the seven replicate
concentrations, and multiplying this value by 3.5 (the

Student’s ¢ value for 99 percent confidence for seven
values).

Detection limits for atmospheric monitoring vary
depending on several key factors. They are:

a) Sample storage condition,
b) Injection volume,

¢} Minimum artifact levels,
d) GC detector selection, and

e) Volume of air sampled. The volume of air sampled
is in turn dependent upon a series of variables
including SSVs, pump flow rate limitations and
time-weighted-average monitoring time constraints.

Generally detection limits range 2
in one litre air samples using the GCx
are greatly dependent upon thefs

water for GC-capiltary analysis
using sorbent technology.
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9.1 Safe Sampling Volume (SSV)

Usually calculated by halving the retention volume
(indirect method) or taking two-thirds of the breakthrough
volume (direct method), although these two approaches
do not necessarily give identical results. The latter
definition is generally used.

9.2 Breakthrough Volume (BV) ’

The volume sampled when the amount of analyte collected
in a backup sorbent tube reaches a certain percentage

(typically 5 percent) of the total amount collected by both
sorbent tubes.

10 QUALITY ASSURANCE (VALIDATING THE
SAMPLE COLLECTION PROCEDURE)

10.1 Blanks

Artifact levels on laboratory and field blanks should be at
the low or sub-nanogram levei for carbonaceous sorbents
and Tenax® and at the double digit ng level for Porapaks®,
Chromosorb®. If artifact levels are considerably above
this, careful attention must be paid to the tube conditioning
and storage procedures. '

Artifact peaks, which are 10 percent or more of the area

of average component peaks, should be marked as artifacts
in the final data reports.

10.2 Performance Criteria for the Monitoring Pump

‘Records of the pump flow rate delivered against the pump
flow rate or pressure selected on a pump should be
reviewed at least once per three months. If the performance
of any pump has been found to have changed significantly
over that time; for example if completely different pump
settings are required to deliver the sume pump flow rate,
the pump should be serviced by the manufacturer or their
approved agent. '

10.3 Performance Criteria for the Solid Adsorbent
Sampling of Ambient Air

There are four performance criteria, which must be met
for a system. These criteria are:

a) A method detection limit of 0.5 ppb,

b) Duplicate (analytical) precision within 20 percent
on synthetic samples of a given target analyte .or
vapor it 2 typical vapor mix in humidified zero air,
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¢) Agreement within 25 percent for distributed volume
pairs of tubes taken in each sampling set, and

d) Auditaccuracy within 30 percent for concentrations
normally expected in contaminated ambient air
(0.5 to 25 ppb).

10.4 Calibration-of Response

The multi-level calibration procedures and calibration
frequencies should be followed for-this. It is.also advisable
to analyze a single level calibrant (i.e. tubes loaded with
analyte masses in the mid-range of those expected to be
collected during sampling) approximately every tenth
sample during an analytical sequence, as a check on system
performance.

10.5 Analytical Precision of Duplicate Pairs

The measure of analytical precision used for this method
is the absolute value of the relative difference between
two identical samples (same flow rate over the same time
period from with a common inlet to the sample volume).

The analytical precision is expressed as a percentage as
follows:

Analytical precision = [(X - X)X % 100]
where '

X, = ameasurement value taken from one of the two
tubes used in sampling,

X, = ameasurement value taken from the second of
two tubes used in sampling, and

X = average of X, and X;.

The analytical precision is a measure of the precision
achievable for the entire sampling and analysis procedure
including the sampling and thermal desorption process
mentioned above and the analytical procedure.

10.6 Accuracy

A measure of accuracy is the degree of agreement with
audit standards. Audit accuracy is defined as the relative
difference between the measurement result and the nominal
concentration of the compound:

Audit accuracy, percent =

(Spiked value — Observed value) x 100

(Spiked value)
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ANNEX A
(Foreword)

COMMITTEE COMPOSITION

Environment Protection and Waste Management Sectional Committee, CHD 32

Organization
In personal capacity (40/14, C.R. Park, New Delhi 110019)

Bhabha Atomic Research Centre, Mumbai

Bharat-Heavy Electricals Limited, Hardwar
Cement Manufacturers’ Association, New Delhi
Central IF'uel Rescarch Institute, Dhanbad
Central Leather Research Institute, Chennai

Central Pollution Control Board, New Delhi
Confederation of Indian Industries, New Delhi
Crop Caré'Fedcralion of India, New Delhi

‘Indian Institute of Technology, Department of Civil Engineering, New Dethi

Delhi College of Engineering, Delhi

Directorate General Factory Advice Service and Labour Institute, Mumbai

Directorate General of Health Services, New Delhi

Engineers India Limited, New Delhi

Envirotech Instruments Private Limited, New Delhi

Federation of Indian Chambers of Commerce & Industry (FICCI),
New Dethi

Gujarat Pollution Control Board, Ahmedabad

Hindustan Lever Limited, Mumbai
Indian Chemical Manufacturers’ Association, Mumbai

Indian Council of Agricultural Research, New Delhi
Indian Council of Medical Research, New Delhi

Indian Oil Corporation Limited, Faridabad
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Dr {SHRIMATT) MADHURI SHARMA
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Dr Rasenpra Prasao (4iternate)

Ms AnTara Roy
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Surr B. B. Dave
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Surt V. N. Das
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DrH. N. Sarvap

Dr M. P. SnaH
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GPCE

Station: Hakimapada, Angul - OSPCB
State: Odisha

City: Angul

Parameter: Benzene

Average Period: 24 Hours

From: 01-10-2022T00:00:00Z 00:00
To: 31-12-2022712:22:59Z 00:00

ANNEXURE - 3

Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

Prescribed Standards 0-5
Exceeding Standards NA
Remarks
From Date To Date Benzene (ug/m3)
01-10-2022 00:00 02-10-2022 00:00 None
02-10-2022 00:00 03-10-2022 00:00 None
03-10-2022 00:00 04-10-2022 00:00 None
04-10-2022 00:00 05-10-2022 00:00 None
05-10-2022 00:00 06-10-2022 00:00 None
06-10-2022 00:00 07-10-2022 00:00 None
07-10-2022 00:00 08-10-2022 00:00 None
08-10-2022 00:00 08-10-2022 00:00 None
09-10-2022 00:00 10-10-2022 00:00 None '
10-10-2022 00:00 11-10-2022 00:00 None
11-10-2022 00:00 12-10-2022 00:00 None
12-10-2022 00:00 13-10-2022 00:00 None
13-10-2022 00:00 14-10-2022 00:00 None
14-10-2022 00:00 15-10-2022 00:00 None
15-10-2022 00:00 16-10-2022 00:00 None
16-10-2022 00:00 17-10-2022 00:00 None
17-10-2022 00:00 18-10-2022 00:00 None
18-10-2022 00:00 19-10-2022 00:00 None

19-10-2022 00:00

20-10-2022 00:00

None




Date: Wednesday, Feb 14 2024
0 12:19:20 PM

Time

20-10-2022 00:00

21-10-2022 00:00

None

21-10-2022 00:00

22-10-2022 00:00

None

22-10-2022 00:00

23-10-2022 00:00

None

23-10-2022 00:00

24-10-2022 00:0C

None

24-10-2022 00:00

25-10-2022 00:0C

None

25-10-2022 00:00

26-10-2022 00:0C

None

26-10-2022 00:00

27-10-2022 00:0C

None

27-10-2022 00:00

28-10-2022 00:0C

None

28-10-2022 00:00

29-10-2022 20:0C

None

29-10-2022 00:00

30-10-2022 00:0C

None

30-10-2022 00:00

31-10-2022 00:0C

None

31-10-2022 00:00

01-11-2022 00:0C

None

01-11-2022 00:00

02-11-2022 00:0C

None

02-11-2022 00:00

03-11-2022 00:0C

None

03-11-2022 00:00

04-11-2022 00:0C

None

04-11-2022 00:00

05-11-2022 00:0C

None

05-11-2022 00:00

06-11-2022 00:0C

None

06-11-2022 00:00

07-11-2022 00:0C

None

07-11-2022 00:00

08-11-2022 00:0C

None

08-11-2022 00:00

09-11-2022 00-0C

None

09-11-2022 00:00

10-11-2022 00:0C

None

10-11-2022 00:00

11-11-2022 00:0C

None

11-11-2022 00:00

12-11-2022 00:0C

None

12-11-2022 00:00

13-11-2022 00:0C

None

13-11-2022 00:00

14-11-2022 00:0C

None

14-11-2022 00:00

15-11-2022 00:0C

None

15-11-2022 00:00

16-11-2022 00:0C

None

16-11-2022 00:00

17-11-2022 00:0C

None

17-11-2022 00:00

18-11-2022 00:0C

None




Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

18-11-2022 00:00

19-11-2022 00:00

None

19-11-2022 00:00

20-11-2022 00:00

None

20-11-2022 00:00

21-11-2022 00:00

None

21-11-2022 00:00

22-11-2022 00:00

None

22-11-2022 00:00

23-11-2022 00:00

None

23-11-2022 00:00

24-11-2022 00:00

None

24-11-2022 00:00

25-11-2022 00:00

None

25-11-2022 00:00

26-11-2022 00:00

None

26-11-2022 00:00

27-11-2022 00:00

None

27-11-2022 00:00

28-11-2022 00:00

None

28-11-2022 00:00

29-11-2022 00:00

None

29-11-2022 00:00

30-11-2022 00:00

None

30-11-2022 00:00

01-12-2022 00:00

None

01-12-2022 00:00

02-12-2022 00:00

None

02-12-2022 00:00

03-12-2022 00:00

None

03-12-2022 00:00

04-12-2022 00:00

None

04-12-2022 00:00

05-12-2022 00:00

None

05-12-2022 00:00

06-12-2022 00:00

None

06-12-2022 00:00

07-12-2022 00:00

None

07-12-2022 00:00

08-12-2022 00:00

None

08-12-2022 00:00

09-12-2022 00:00

None

09-12-2022 00:00

10-12-2022 00:00

None

10-12-2022 00:00

11-12-2022 00:00

None

11-12-2022 00:00

12-12-2022 00:00

None

12-12-2022 00:00

13-12-2022 00:00

None

13-12-2022 00:00

14-12-2022 00:00

None

14-12-2022 00:00

15-12-2022 00:00

None

15-12-2022 00:00

16-12-2022 00:00

None

16-12-2022 00:00

17-12-2022 00:00

None




Date: Wednesday, Feb 14 2024
Time: 12:19:20 PM

17-12-2022 00:00

18-12-2022 00:00

None

18-12-2022 00:00

19-12-2022 00:00

None

19-12-2022 00:00

20-12-2022 00:00

None

20-12-2022 00:00

21-12-2022 00:00

None

21-12-2022 00:00

22-12-2022 00:00

None

22-12-2022 00:00

23-12-2022 00:00

None

23-12-2022 00:00

24-12-2022 00:00

None

24-12-2022 00:00

25-12-2022 00:00

None

25-12-2022 00:00

26-12-2022 00:00

None

26-12-2022 00:00

27-12-2022 00:00

None

27-12-2022 00:00

28-12-2022 00:00

None

28-12-2022 00:00

29-12-2022 00:00

None

29-12-2022 00:00

30-12-2022 00:00

None

30-12-2022 00:00

31-12-2022 00:00

None

31-12-2022 00:00

31-12-2022 12:22

None
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Annexure - 4

Date: Wednesday, Feb 14 2024
Time: 12:14:35 PM

Station: Talcher Coalfields, Talcher - OSPCB
State: Odisha :

City: Talcher

Parameter: Benzene

Average Period: 24 Hours

From: 01-10-2022T00:00:00Z 00:00

To: 31-12-2022T12:17:59Z 00:00

Prescribed Standards 0-5
Exceeding Standards NA
Remarks
" From Date To Date Benzene (ug/m3)
01-10-2022 00:00 02-10-2022 00:0C 0.0
02-10-2022 00:00 03-10-2022 00:0C 0.0
03-10-2022 00:00 04-10-2022 00:0C ~ 0.0
04-10-2022 00:00 05-10-2022 00:0C 0.0
05-10-2022 00:00 06-10-2022 00:0C 0.0
06-10-2022 00:00 07-10-2022 00:0C 0.0
07-10-2022 00:00 08-10-2022 00:0C 0.0
08-10-2022 00:00 09-10-2022 00:0C 0.0
09-10-2022 00:00 10-10-2022 00:0C 0.0
10-10-2022 00:00 11-10-2022 00:0C 0.0
11-10-2022 00:00 12-10-2022 00:00 0.0
12-10-2022 00:00 13-10-2022 00:00 0.0
13-10-2022 00:00 14-10-2022 00:00 0.0
14-10-2022 00:00 15-10-2022 00:00 0.0
15-10-2022 00:00 16-10-2022 00:00 0.0
16-10-2022 00:00 17-10-2022 00:00 0.0
17-10-2022 00:00 18-10-2022 00:00 0.0
18-10-2022 00:00 19-10-2022 00:0¢ 0.0
19-10-2022 00:00 20-10-2022 00:00 0.01




Date: Wednesday, Feb 14 2024
:12:14:35 PM

Time

20-10-2022 00:00

21-10-2022 00:00

0.0

21-10-2022 00:00

22-10-2022 00:00

0.0

22-10-2022 00:00

23-10-2022 00:00

0.0

23-10-2022 00:00

24-10-2022 00:00

0.0

24-10-2022 00:00

25-10-2022 00:00

0.0

25-10-2022 00:00

26-10-2022 00:00

0.0

26-10-2022 00:00

27-10-2022 00:00

0.0

27-10-2022 00:00

28-10-2022 00:00

0.0

28-10-2022 00:00

29-10-2022 00:00

0.0

29-10-2022 00:00

30-10-2022 00:00

0.07

30-10-2022 00:00

31-10-2022 00:00

0.0

31-10-2022 00:00

01-11-2022 00:00

0.0

01-11-2022 00:00

02-11-2022 00:00

0.0

02-11-2022 00:00

03-11-2022 00:00

0.0

03-11-2022 00:00

04-11-2022 00:00

0.0

04-11-2022 00:00

05-11-2022 00:00

0.0

05-11-2022 00:00

06-11-2022 00:00

0.0

06-11-2022 00:00

07-11-2022 00:00

0.0

07-11-2022 00:00

08-11-2022 00:00

0.0

08-11-2022 00:00

09-11-2022 00:00

0.0

09-11-2022 00:00

10-11-2022 00:00

0.0

10-11-2022 00:00

11-11-2022 00:00

0.0

11-11-2022 00:00

12-11-2022 00:00

0.0

12-11-2022 00:00

13-11-2022 00:00

0.0

13-11-2022 00:00

14-11-2022 00:00

0.0

14-11-2022 00:00

15-11-2022 00:00

0.09

15-11-2022 00:00

16-11-2022 00:00

0.34

16-11-2022 00:00

17-11-2022 00:00

0.0

17-11-2022 00:00

18-11-2022 00:00

0.04
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/
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SETRITTS A

pe

Date: Wednesday, Feb 14 2024
Time: 12:14:35 PM

18-11-2022 00:00 18-11-2022 00:00 0.15
19-11-2022 00:00 20-11-2022 00:00 0.7
20-11-2022 00:00 21-11-2022 00:00 0.26
21-11-2022 00:00 22-11-2022 00:00 0.0
22-11-2022 00:00 23-11-2022 00:00 0.0
23-11-2022 00:00 24-11-2022 00:00 0.0
24-11-2022 00:00 25-11-2022 00:00 0.0
25-11-2022 00:00 26-11-2022 00:00 0.03
26-11-2022 00:00 27-11-2022 00:00 0.33
27-11-2022 00:00 28-11-2022 00:00 0.37
28-11-2022 00:00 29-11-2022 00:00 0.0
29-11-2022 00:00 30-11-2022 00:00 0.0
30-11-2022 00:00 01-12-2022 00:00 0.0
01-12-2022 00:00 02-12-2022 00:00 0.0
02-12-2022 00:00 03-12-2022 00:00 0.0
03-12-2022 00:00 04-12-2022 00:00 0.0
04-12-2022 00:00 05-12-2022 00:00 0.0
05-12-2022 00:00 06-12-2022 00:00 0.0
06-12-2022 00:00 07-12-2022 00:00 0.14
07-12-2022 00:00 08-12-2022 00:00 0.3
08-12-2022 00:00 09-12-2022 00:00 0.38
09-12-2022 00:00 10-12-2022 00:00 0.2
10-12-2022 00:00 11-12-2022 00:00 0.44
11-12-2022 00:00 12-12-2022 00:00 0.11
12-12-2022 00:00 13-12-2022 00:00 0.07
13-12-2022 00:00 14-12-2022 00:00 0.04
14-12-2022 00:00 15-12-2022 00:00 0.11
15-12-2022 00:00 16-12-2022 00:00 0.15
16-12-2022 00:00 17-12-2022 00:00 0.4




Lree

Date: Wednesday, Feb 14 2024
Time: 12:14:35 PM

17-12-2022 00:00

18-12-2022 00:00

0.34

18-12-2022 00:00

19-12-2022 00:00

0.15

19-12-2022 00:00

20-12-2022 00:00

0.1

20-12-2022 00:00

21-12-2022 00:00

0.18

21-12-2022 00:00

22-12-2022 00:00

0.23

22-12-2022 00:00

23-12-2022 00:00

0.21

23-12-2022 00:00

24-12-2022 00:00

0.39

24-12-2022 00:00

25-12-2022 00:00

0.37

25-12-2022 00:00

26-12-2022 00:00

0.54

26-12-2022 00:00

27-12-2022 00:00

0.3

27-12-2022 00:00

28-12-2022 00:00

0.39

28-12-2022 00:00

29-12-2022 00:00

0.07

29-12-2022 00:00

30-12-2022 00:00

0.12

30-12-2022 00:00

31-12-2022 00:00

0.3

31-12-2022 00:00

31-12-2022 12:17

0.17




Government of India _
Ministry of Environment, Forest and Climate Change
1A Division
(Coal Mining)

*kk

Minutes of AGENDA FOR 7th MEETING OF THE EXPERT APPRAISAL COM

MITTEE (COAL MINING SECTOR) meeting Coal Mining held from 12/02/2024 t pate: 24/02/2024
0 14/02/2024

MoM ID:
Agenda ID: CIA 24

Meeting Venue:

per the agend

Due to Editor is; . Please refer

2. Confirmation of the mim

Confirmation of the Minutes M.

eeting of the EAC (Coal) held
during 17th& 18th January 2024 ha

otlowing corrections. 6th EAC Meeting
(Agenda Item No 6.5): Expansion of Pi I mine (Amalgamation of Manuguru OC II
Expansion & Manuguru OC IV Extension) for nproduction capacity from 9.75 MTPA to 10.45 MTPA in the
ML area of 2402.40 ha (2214.84 ha Forest Land and 187.56 ha non-forest land) of Singareni Colleries Company
Limited (SCCL) located in Village & Mandal Manuguru, District Bhadradri Kothagudem (Telangana) - For
Environmental Clearance under Ministry’s OM dated 11.04.2022 (Stage T - 20% expansion) — reg. [Online Proposal No.
TA/TG/CMIN/447190/2023; File No. J-11015/78/2013-IA-II(M}] The Committee observed that PP submitted a LOI
dated 24.06.2019 for an area of 233.54 Ha falling outside the lease area. The Committee is of the view that PP shall
submit an undertaking to the effect that no mining operation shall be carried out in an area of 233.54 Ha before
obtaining the mining lease and other permission/clearances from the concerned authority as per law. The Committee
therefore, prescribed the following additional condition to be included in EC: “Any mining operation in an area of:
233.54 Ha shall only be carried out after obtaining the mining lease and other permission/clearance from the concerned
authorities as per law.” 6th EAC Meeting (Agenda Item No 6.7): Expansion of Jalagam Vengala Rao Opencast Mine
(amalgamation of Jalagam I & II) with increase in production capacity from 10 MTPA to 12 MTPA with coal washery
of 4 MTPA capacity in ML Area 1953.46 ha by M/s Singareni Collieries Company Limited at village Kommepalli near

Page 1 of 365
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Sathupalli town, Sathupalli mandal, Khammam District, (Telangana) — Reconsideration for Environmental Clearance
under Ministry’s OM dated 11.04.2022 (Stage I - 20% expansion) — reg. [Online Proposal No.
TIA/TG/CMIN/447089/2023; File No. J-11015/268/2007-IA-II(M) The Committee observed that PP submitted a LOI
dated 17/9/2018 for an area of 89.85 Ha falling outside the lease area. The Committee is of the view that PP shall
submit an undertaking to the effect that no mining operation shall be carried out in an area of 89.85 Ha before obtaining
the mining lease and other permission from the concerned authorities as per law. The Committee therefore, prescribed
the following additional condition to be included in EC: “Any mining operation in an area of 89.85 Ha shall only be
carried out after obtaining the mining lease and other permission/clearance from the concerned authorities as per law.”
6th EAC Meeting (Agenda Item No 6.8): Himgir Coal Washery preject for (5 MTPA) in an area of 13.52 ha. of M/s
ACB (India) Limited located in Tehsil Hemgir, District Sundargarh, (Odisha)-Amendment in EC: It has mentioned in

the approved MoM that “Based on the document submitted and discussion held, the Committee is of the view that w.r.t

requested of expansion capacity from 2.5 MTPA to 5 MTPA and for additional amendment sought by PP i.e. Specific
Condition No. (iii) as mentioned above, the same may be considered after submission of the following: a) Proposal for
amendment in EC conditions shall be submi in PARIVESH 2 0 Portal. b) Submission of fresh traffic study
and one-month baseline data. c) Cost anal ent of elec pers. vis a vis. installation of belt conveyor
system for transportation of mineral yay Six Compliance Report from concerned
RO for compliance of 90% ofith :mentioned above shall be read

as “Cost analysis of depl system for transportation of
mineral from washery t '

subsequent meeting’: 5th E.
area from 638.34]1 Ha

Naraharipur, Khandualb
(Odisha) — For Terms

:5.3.4 The C i
wherein PP wil /
increase of area from
hearing on the same mine
ha. Further, EIA- EMP w:
past coul:dfnot abletou
getting the FC for 20.38
same process of pubic h
the reason cited by PP a
already conducted the p

nded to prepare
ons in place of
urther, the
ing public
PCB in the
formation of the
1ssues raised and
recommended the
onsultation i.e. only
sion of EJA Notification
in the production capacity
otification or with increase in
odernisation of an existing unit with
increase in the total production capacity b ibed in the Schedule to this notification
through change in process and or technology or in g ge in the product —mix shall be made in Form I and
they shall be considered by the concerned Expert Appraisal Committee or State Level Expert Appraisal Committee
within sixty days, who will decide on the due diligence necessary including preparation of Environment Impact
Assessment and public consultations and the application shall be appraised accordingly for grant of environmental
clearance in respect of projects or activities other than falling in clause (b) and (c). In view of the above facts, the
Committee is of the view that specific ToR conditions no (i) shall be read as “PP shall conduct public consultation (i.e.
by inviting written submissions) by issuing public notice in local media, newspapers (English, Hindi and local
language) Report through concerned SPCB in the concerned districts as per the provisions/procedure-contained in the
EIA Notification, 2006 for information of the stakeholders about the present coal mining opgrations
comments/submissions and their redressal. All the issues raised and PP reply should be ing in
Meeting (Agenda Item No 5.6): Gondkhari Underground Coal Mine of productij
(Normative/Peak) in the mine lease area of 862.00 Ha of M/s Adani Power Maha
atVillage Gondkhari, Tehsil Kalmeshwar, District Nagpur (Maharashtra) — Reconsideratic

stakeholders abou
PP reply should

beyond the capacity for which p
either lease area or production cap
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Clearance reg. The specific condition no (vi) is mentioned as “PP shall implement the activities-wise proposed budget
for Public Hearing Budget (as mentioned in ETA-EMP report) and Capital cost of Rs. 58 Lakh (as EMP cost mentioned
in the above para no. 5.6.3 (ix)) in time bound manner as per 5.6.3 of minutes. The details of annual expenditure
incurred shall be part of report to be submitted to JRO, MoEF&CC. PP needs to include the audited figures against the
expenditure and activities to be monitored by through dedicated monitoring mechanism. The maintenance of all
activities shall be covered through recurring cost of Public Hearing, and continued as a part of CSR budget.’ The
Committee noted that in place of capital cost the recurring cost was mentioned in the above condition therefore the
above condition shall be read as “PP shall implement the activities-wise proposed budget for Public Hearing Budget (as
recommended by the EAC, mentioned in Annexure 2) & EMF Capital cost of Rs. 34.32 Cr in time bound manner. The
details of annual expenditure incurred shall be part of report to be submitted to IRO, MoEF&CC. PP needs to include
the audited figures against the expenditure and activities to be monitored by through dedicated monitoring mechanism.
The maintenance of all activities shall be covered through recurring zost of Public Hearing, and continued as a part of
CSR budget.” 5th EAC Meeting (Agenda Item No 5.12):Expansicn of Amrapali Opencast Coal Mine from 20.16
MTPA to 24.19 MTPA (Peak) in an ML area of 619.87 ha of M/s Central Coalfields Limited located in District Chatra
(Jharkhand) - For Environmental Clearance under OM dated 11.04.2022 (Stage-I - 20% expansion) - reg. The
Committee observed that Ministry granted expansion EC of 20.16 MTPA in an area of 619.87 Ha on 10.05.2021 with
following condition “PP should ensure that coal transportaticn fron: Amrapali Railway siding through belt conveyor
within two years from grant of EC” The above condition was amended vide letter dated 12.05.2023 as “PP should
ensure that coal transportation from Amrapali Rail ding through belt conveyor within 18 months i.e upto Jan 2025
from May 2023” Now, while recon ‘expansion upto 24.19 MTPA (under stage 1), in the MoM the
specific condition no (ii) in MoM is ment “ PP should complete the coal transportation from Amrapali railway
siding through belt conveyor before 08.05.2023 and SPCB shall issuz CTO accordingly.” Considering the above facts,
the Committee is of the view that the above condition shall be read as.“PP should complete the coal transportation from
Amrapali railway siding through belt conveyor before January 2025 and SPCB shall issue CTO accordingly”.

3. Details of proposals considered by the com_:i'liktkte”é;

Day 1-12/02/2024

3.1. Agenda Item No 1:

3.1.1. Details of the proposgél

Tokisud Block IT Coal Mine by TWENTY FIRST CE}

RY MINING PRIVATE LIMITED located at RAMGA

Proposal For. FreshiToR

Proposal No

IA/TH/CMIN/456147/2023

1ing of minerals (1(a))

3.1.2. Project Salient Features

Agenda No. 7.3

Proposal for grant of ToR to Tokisud Block IT Coal Mine (Lease Area 192.26 Ha. having 1.5 MTPA capacity) of

Twenty First Century Mining Private Limited located at Anchal Patratu, Ramgarh District, Jharkhand State -«
For Terms of Reference — Reg.

[Online Proposal No. TA/JH/CMIN/456147/2023; File No. TA-J-11015/53/2023-IA-II(M), Fresh ToR]

[Consultant: P&M Solution, Noida; NABET/EIA/2326/RA 0298 valid till 7.05.2026]

7.3.1: The Twenty First Century Mining Private Limited has made an application online.
TA/JH/CMIN/456147/2023 dated 12/01/2024 along with the application in the prescribed format (.
pre-feasibility report and for undertaking detailed EIA study as per the EIA Notification, 2006 for:
above. The proposed project activity is listed at S.No. - 1(a) Mining of Minerals Under Catego
of the EIA Notification, 2006 and does not attract general conditiors. The proposal is being' D




e
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Additional Agenda:
Agenda:7.14

6" EAC Meeting (Agenda No 6.1) Subhadra Open Cast Mine with production capacity
of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located
at Village Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil
Tachler Sadar and Chhendrpada Distrrct Angul (Odisha) — Reconsideration for
Environmental Clearance ~ reg.

[Proposal No. lA/ORIC'MlN/445297/2023' File No. IA-J-1 1015/72/2021- 1A-ll(M)]

Member Secretary informed the Committee that after the approval of the MoM for this
agenda item a complaint was received against the. project on 10/02/2024. The Committee

noted that the complamt was addressed previous Member Secretary and now forwarded to
the new Member Secretary ‘

The Committee observed that in the complalnt it has mentioned that “/ would like to bring it
your kind information that the results repon‘ed in respect of Benzene in all the villages for the
month of December 2022 needs a review. There are some other findings which show that in
December 2022, the Benzene concentration in all these villages found to be varying
between 2.2 to 6 4 m/crogram per cubic mez‘er The ‘maximum was found in Golabandha.”

The Comm;ttee noted that the allegatlon made by the complainant is without any
documentary proorc to support his argument. Howsver, the Committee is. of the view that PP
may be asked to clarrfy on this issue. Member secretary informed that an e*nall in this
regard has already been sent to PP on 1 3/02/2024 as per direction of the EAC

mentioned that

Vardan EnwroLab a NABZ_ A, k

ducte ,as in accordance with the guidelines
of EIA issued by the Mlnlstly of Envrronment Foresz‘s and Climate Change, Govt. of India and
Central Pollution Control Board, New Delhi.

The locations of the Air Monitoring were as follows:

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023
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Laboratory analysis of the test samples collected during the period as stated above in all the
location for Benzene were found to be within the prescribed NAAQS Limit. (Lab Report is
attached as Annexure-1) :

The different techniques Adopted/Protocols for Ambient Air Quality Monitoring are as follows.

SulphurDioxide(SO2) | West&Gaeke - IS:5182(P2)

Hochherser f ;k/S.'5182(P6)‘

~ Nitrogen Dioxide(NO:

rawmemc . [ssippry
jimetic | [S:5182 (P24)

| “/S'5782(P—‘10)

IS 5182 (P—25) 2018

 Spectrophotometric Method

‘ ICPMS /AA SMez‘h o d ~ EL/E ~ TP/110, Issue No.

( n:O‘l/‘/ 1/2021

2004 RA: 2019

/s 5182 ~(P~26) 2020
9 974 RA: 2019

9. Issue No.

1 01/11/2021

Quantification, Limit of Quant/f/catlon f~5 ug/m3) and was as per NAAQS

prescribed limits for Benzene ie. 5. Opg/m3 (17ft,os /epeh.nic.infupload/NAAQS 2019.pdf)
both within the core and buffer zone of Subhadra OCP of MCL.

Besides, the study results at 02 below mentioned locations (which are nearer to Subhadra
OCP of MCL) of Central Control Room for Air Quality Management - All India, Govt of India
(https./airquality.cpch.gov.in) during the period from October to December 2022, for -

Minutes of 5" EAC (Coal Mining Sector) held during 21-22 December, 2023 178 of 230
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Benzene vide CAAQMS (CPCB) were found within the NAAQS Standards. (Reports
Attached for Reference as Annexure-3 & 4).

Locations of CAAQMS (CPCB) monitoring staticns:

1) Hakimapada Angul (Distance of 15 Km from Project Site and 5 Km from Buffer Zone)
2) Talcher Coalfields, Talcher (Distance of 17 Km from Project Site and 7Km from Buffer
Zone)

Location Positions

This is to confirm that the baseline data generatlon and its testmg was done as per the
approved Protocols for Amblent Air Quallty Monitoring.

Hence, z‘he Benzene concentraz‘lon in-all these villages found to be as per z‘he study and as
per CPCB reports (reference CPCB station-Hakim padak Station nearer to Golabandha

Village which is approx. 11 Vfond to be within prescri ed Ilm/ts dur/ng the per/od
October—December 2022 :

) knowledge and belief and | am aware
that if any part of the data and /nformat/on is found to be false or misleading at any stage,
the project will be rejected and clearance given if any to the project will be revoked at our risk
and cost."Therefore, in the absence of any proof by the complainant the Ministry may take
further necessary action as per recommendation already given by the EAC.

F*hkkkk
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File No.: T1A-J-11015/72/2021-TA-1I(M)

a7 NG Government of India
S

Ministry of Environment, Forest and Climate Change
IA Division
Stk

Dated 06/03/2024

To,

Shital Kumar Sahoo -
Mahanadi Coalﬁelds lexted h

ANAND VIHAR, BURLA BURLA SAMBALPUR SAMBALPUR ODISHA, , 768020
‘mcl4c1l@gma11 com

Subject: Subhadra Open Cast Mine w1th productlon capacxtv of 25 MTPA in mine lease area of 1111.85 ha
of M/s Mahanadi Coalfield Lmuted located at Village Gopal Prasad, Kumuda, Nisha, Kankarei,

Raljharan, Nisha P.S Angul, Tehsxl Talchel Sadar and Chhendlpada, District Angul (Odisha) —
Enwronmental Clearance — reg. ‘

Sir/Madam,

This _is:«in reference to your apphcatxon ‘submitted  to MOEF&CC vide: proposal number
: ;IA/OR/CMIN/445297’2023 dated 12/ 10/2023 for grant of pnor Environmental Clearance (EC) to the
- ‘~:pr0Jcct undcx the provision of the EIA Notlﬁcanon 2006-and as amended' he

- 2{ The ¢ pagftiictltéifs of the proposal are as below :

(1) EC Identltlc'ttwn No
(ii) Fﬂc ‘0 ‘
(i) Clea: ance T ype
@iv) Categorjy
™) PrOJect/Actlvi
(vi) Sector

(vii) Name of Project Subhadra Open Cast Project

(ix) Location of Project (District, State) ANUGUL, ODISHA
(x) Issuing Authority MoEF&CC
(xii) Applicability of General Conditions No

3. The proposal is for Environmental Clearance for Subhadra Open Cast Mine with production capacity of 25 MTPA in
mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located at Village Gopal Prasad, Kumuda, Nisha,
Kankarei, Raijharan, Nisha P.S Angul, Tehsil Talcher Sadar and Chhendipada, District Angul (Odisha).

4. Terms of Reference (ToR) was granted vide letter no. J-11015/70/2021-IA. II(M) dated 22.11.2021 and Amendment in

IAJOR/CMIN/445297/2023 Page 1 of 24
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ToR vide letter dated 28.02.2022. Public Hearing was conducted on 25.08.2023 under the Chairmanship of Shree Pratap
Pritimaya, O.A.S. (S) ADM, Angul. Proposal for EC with EIA/EMP report was submitted on PARIVESH portal.

5. Project Proponent alongwith QCI NABET consultant (Vardan Environet) made the detailed presentation in the 3rd &
6th EAC meeting held during 16-17 November, 2023 & 17th Jan 2024, respectively and interalia provided the following
information to the EAC:

(i) The Subhadra Open Cast Coal Mine of MCL is located in Kankarei, Pirakhaman, Balichandrapur, Raijharan,
Kaunsidhipa, Golagadia, Chhotabereni, Kumunda, Bhalugadia, Baghuabol villages and Jaipur RF Tehsil Talcher and
Chhendipada, District Angul (Odisha).

(i1) The project area is covered under Survey of India Topo sheet No. F45S13 & F45T1 (RF 1:50000) and is bounded by
the geographical coordinates ranging from 20955'56.225” N and 20°58’47.344” N and longitudes84°58'42.383" E
and 85°0°50.476” E. The DGPS coordmates of the ML area are given in Table 2.1 of EIA Report.

(ii1) Project does not fall in the lecally Pollutad‘ Area ‘f(CPA), where the MoEF&CC’s vide its OM dated 13thJanuary,
2010 has imposed moratormm on Orant of Enwrc nm_e:nt Clearance. ~

(iv) There are no National Parks‘ ecof-qensitive Z‘Ohes within 10 km radiﬁs =

(v) The Utkal A (Subhadra) Coal Mme has been allotted by Mlmstr\ of Coal v1de ordet no NA-103/1/2021-NA dated
18.11.2021. ~ .

(vi) 125.24ha (Reserve Forest Land 0 75 ha, Goxt Revenue Fq Qlest area: 124 49 ha) of fowst 1and have been reported to
be involved in the project. Apphcatlons for Forest Clcarancc was submitted vide Proposal No. FP/OR/MIN/150133/2021
dt. 25.01.2022. Stage I FC has been recommended in the FAC mcctmt7 held on 20.10.2023. Staac I FC has-been granted
vide letter no -8-06/2023- FC dated 05.12.2023.

(vit) There is no.national axk or wildlife sanctuary Wlthm thc btudv area.. However, due to presence of bchedule I Fauna
application submitted to DFO Angul for approval of sm: spccn" ic wild life management plan. .

(viii) Mmm plan (mc udmrr Progressive Mme closwc picm\ ha% b,vcn approved by the MCL Board vide letter no.
MCL/SBP/CS/BD-ZSWEMt 2()23/13262 dt- 13.05. 2023

steristics of the
Miner for coal

(ix) Method of mmmo wil bc Opcn Cast Mechanized Mining. With due conmderatlor\" k
deposit, the mine is. ploposed 10 be worked by shovel- dumper combmatlon for OB e
winning and loadmg byﬁFront End Loadcr co

(x) LAND USE DETAILS 'orMINE;:Pr

S. No|Type of Land h k"k W

1 Agricultural 800.50

2 Forest 125.24

3 Wasteland NA

4 Grazing land 58.67

5 Water bodies 6.28

6 Settlements NA

7 Others (Specify)

g Old Excavation Area (East NA
Quarry)

9 Old Excavation Area (West NA
Quarry)

IA/OR/CMIN/445297/2023
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10 |Old OB Dumps NA NA NA

11 |[Roads 0.25 : Nil ' 0.25

12 |R & R Colony NA NA NA

13 |Staff Colony NA NA NA

14 |Green Belt NA WA NA

15 |Balance Area NA NA NA

16  |Barren land** 92.64 Wil 92.64
17 [Township** Nil il Nil

18 |Community/others use area**|28.27 Wil 28.27
19 |Total Project Area 1111.85 Wil 1111.85

*% (As per the above table the total land use area is 1111.85 Ha. The other land use types are Barren land of 92.64,
Community/others use area of 28.27 Ha. )
Post Mining ~

s. S andeuse @ng off 2 naUse ()
No. Land Use L Lizfe)k~k . e : Plantation Water: .. {Public Undisturbed|Total
o L e [Body use

External OB Dump ' 0 o 0 0 24.17
2 Top Soil Dump L ) . 0 0 0.~ 8.97
3 |Excavation o 88128 . o 0 §(B 0

F Roads: 15.72 0 -0 572 o
4 Roads, buildings Infrastructure " [Township: 27.12- - 125 |0 258640 118.16
. Cmfa7532 0 o o 0 o

5  |Green Belt 689 o o 0 0 6.89
6  |Undisturbed Area 0 . 0 0 o 0
7 Safety Zone - 11.79 it o 0 10 11.79
8 Rationalization Area 2534 - 125234 - 0 0 0 25.34
9 Dlversmn ’/ Below R;ver / Nala 8.42 | o ’  0 . 0 : 842 0 8.42

/Canal e : g ;
10 |Water Harvesting 3536 . o 3536 0 35.36
11 |StaffColony ) 0 ‘
12 [Backfilled Area** = [71524. 18252 |0 715.24
13 ?ﬁ;ii;iﬁl;f f\é?d . xv“h?“‘;3068‘ 130.68
14 |Coal Stock Yard** 9.76
15 |Embankment** = 11.49
16  |Explosive Magazine** 5.58
Total Area 1111.85

** (As per the above table the total
715.24Ha., Excavated Void without Plantation of 130.68 Ha.
and Explosive Magazine of 5.58 Ha.)

ock Yafd of 9.76 Ha., Embankment of 11.49 Ha

(x1) Total Geological Reserve reported in the mine lease area is 1142.67MT with 790.9SMT Mineable Reserves by

opencast mining. Out of total mineable reserve of 790.95MT,768.83 MT are available for extraction. Percent of extraction
is 67%.

(xii) Thickness of seams to be worked on: Opencast mining method :s proposed for extraction of coal seany
effective thickness of the seams X1 to IID is varying from 0.06m to 75.90m.
Grade of coal: Wt. Avg. G-13 (GCV - 3690 Kcal/Kg)

(xiii) Stripping Ratio: Only In-situ: 0.80 With Re-handling: 0.93

IA/OR/CMIN/445297/2023
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(x1v) Average gradient: - 3.480(1 in 16.44)
(xv) Maximum thickness of seams: Seam XI to IID varies from 0.06m to 75.90 m

(xvi) The project has 1 external OB dumps (temporary) in an area of 24.17 ha with 88m height and103.72Mm3 of OB.1
internal OB dump in an area of 715.24ha with 613.18 Mm3 (Insitu) 103.72 Mm3 (Re handling) of material is envisaged in
the project.

(xvii) Total quarry area is 881.28 ha out of which backfilling will be done in 715.24 ha up to 30m while final mine void
will be created in an area of 130.68 ha with a depth of 160 m RL and 35.36 ha water body. Backfilled quarry area 182.52
ha shall be reclaimed with plantation, 495.27 ha agriculture land and 37.45 ha will be returned as forest land.

(xviii) Transportation of coal: i :

In pit: Initially through Dumper and in PitC‘onﬁveyo‘xafter few years.

Surface to siding: From surface hopper (20 No.) by belt conveyor (18 Nos.)

Siding to loading: Through two Rapid Loading System (RLS) (02 Nos)

Capacity 5000tonne each .

Quantity being transported by Road/Rail/Conveyor: As per approved mining plan
Transportation will be carried out as per Approved Mining Plan. L

(xix) Reclamation has been planned in an areévf of 965.45ha, comprisi’ng: of 538.17 ha Agricultural use, 220.91 ha
Plantation, 35.36 ha Water Body& 125.24 ha‘Fbrest Land return ‘Arg:a, Nala diversion, Township &Embankment. &130.68
ha of final void area will be left unplanted. S e .

(xx) Life of mine is 36 Yearé(including 2 Year rof construction)
‘(xxi) Coal linkage - The mine has been allotted to MCLby the Ministry of Coal vide order no NA-103/1/2021-NA dated
18.11.2021. There ‘shall be no restriction to carry on mining opératidns for own consumption, sale or for any other

purpose. ~

(xxii) The ‘Primaiykbase‘line:data for specific ‘micro~meteorology data, ambient air quality, waste quality, noise level, soil
and flora & fauna has been collected during Post Monsoon season i.e: October to Decembe

(xxiif) Public hearing for the project of 25 MTPA capacity in an area of 1111.85ha w
Ground near P‘i‘r‘akhaman Primary sch ol under Kankarei gram Panchayat of Chhen

the Chairmanship of Shree Pratap Pr

appropriate action to address the issues
given in the action plan prepared and mention

125.08.2023 at
ul District under
ublic Hearing &
osed to be taken are

(xixv) No court cases, violation cases are

(xxv) The project does not involve v
Greenfield project.

dment issued thereunder since it is a

(xxvi) Out of the total area of 1111.85 hectares of land to be acquired for the project 696.95 hectares are private land and
the remaining areas are Government and Forest lands. While the acquisition of private land has a direct bearing on the
personal social and economic status of the land owners. About 1853 families have been identified for displacement due to
Subhadra OCP. The R & R benefits will be provided as per norms under R& R policy-2006 of Government of Odisha.

(xxvii) Benefit of the Project: Employment Generation-Proposed coal mine shall provide an o
employment to 2108 persons and total indirect employment of approx. 5000 persons. The. pr
beneficial in terms of energy security for the development of country. Totzl cost of the proje
of production is Rs 678 per tonne., Fund for the CSR will be allocated based on 2% &

IA/OR/CMIN/445297/2023



/o

whichever is higher. Different peripheral development and community development works will be taken up. R&R cost Rs
405.46Crore. Environment Management Cost was: Capital Rs 2295 Lakh; & Recurring Rs. 201Lakh.

6. Proposal was earlier considered by the EAC in its 3rd meeting held during 16.11.2023-17.11.2023. EAC after detailed
deliberation deferred the project and sought additional information. Project Proponent submitted the information as sought
by the EAC on the PARIVESH portal, accordingly proposal was considered by the EAC in its 6th meeting held during 17-
18 January 2024. During the meeting the Committee deliberated on various issues related to project including issues raised
during PH, EMP, Grazing land, plantation, transportation of mineral, water requirement, diversion of nallha. Mining lease
area etc. EAC after detailed deliberation recommended the Environmental Clearance for Subhadra Open Cast Mine with
production capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located at Village
Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District
Angul (Odisha) with the specific conditions and standard EC conditions (Annexure 1) under the provisions of EIA

Notification, 2006 and its amendments. Detailed dchbcrmon observation and recommendation of the EAC are available
on the PARIVESH website. :

7. Based on the representation received. the proposcﬂ was again considered in7th EAC meeting held during 12-14
February, 2024 wherein .the Commlttec recommcnded thdt the Ministry may take further necessary action as per
recommendation already g Ozven by the EA C ‘

8. The MoEF&CC has examined the pzoposal in accordance with the provmone contained in‘the Environment Impact
Assessment (EIA) Nouﬁeatwn 2006 & further amendment's thereto-and based on the recommendations of the EAC
hereby accords Environmental Clearance to M/s Mahanadi Coalfield lelted for. Subhadra Open Cast Mine with
production capacity of 25 MTPA in mine Iease area of 1111.85 ha locatcd at Village Gopal Prasad, Kumuda, Nisha,
Kankarei, Raijharan, Nisha P S Angul Tehsil Talcher Sadar-and Chhendlpada, District Angul (Odisha) with the

specific conditions and standard EC conditions ( Refer: Annexure-l) under the provisions of EIA Notification, 2006 and its
amendments.

9. The proponent shall obtam all necessary clearances/approvals that may be required before the start of the project. The
Ministry or any -other competent authority may stlpulate any fur ther condition for env1r0nmental protection: The Ministry
or any other competent authorlty may stipulate any ﬁnther condltlon for environmental protection,

10. The Environmentcl € leax ance to the aforementloned pr ojcct is under provxslons of EIA Notlﬁcatlon 2006.Tt does not
tantamount to apm 0va ls/coment/permlssmns etc. reqmred to be obtained under any other Act/Ri

Proponent is undel obhga‘aon to obtain approvals /clearances under any other Acts/ Regula
to the project.:

egulatio13. The Project
as applicable,

11. The PP is undcr obhgatlon to unplemem commitments made e the Environme 'hich forms part
of this EC. .

12. Any appeal agamst tlns env1ronment
period of 30 days as prescribed under S

nal, if preferred, within a

13. The coal company/project proponent
raised by the respective State Governments at any p of
Supreme Court in WP (Civil) No.114/2014 in the matter of ¢

st the illegal mining, if any, and as
f'the orders dated 2nd August, 7017 of Hon’ble
ommon Cause Vs Union of India & others.

14. The concerned State Government shall ensure no mining operations to commence till the entire compensation for
illegal mining, if any, is paid by the project proponent through their respective Department of Mining & Geology, in strict
compliance of the Judgment of Hon’ble Supreme Court. This environmental clearance shall not be operational till such

time the project proponent complies with the above said judgment of Hon’ble Supreme Court, as app
statutory requirements.

15. General Instructions:

IA/JOR/CMIN/445297/2023 Ad
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one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of MoEF&CC website where it is displayed.

(ii) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same
for 30 days from the date of receipt.

(iii) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.

(iv) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and mtho‘z‘i/cd eentity mandated with' compliance of conditions (during operational
phase) shall be prepared. The year wise. furdq edlmdrkcd for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose.. _Six monthly progress of implementation of action plan shall be
reported to the Mmlstry/chlondl Office a]onc thh thc Slx-Monthly Compliance chort :

(v) Concealing factual data or submlssmn of fdlse/fabncated data may result i in revocation of this environmental clearance
and attract action under the prov1510ns of Enwronment (Protectlon) Act, 1986

(vi) The Regional Office of this MoEF&CC shall monitor comphance of the stlpulated conditions. The project authorities

should extend full cooperation to the ofﬁcer (%) of  the Regmnal Ofﬁce by furmshmo the requisite data /
information/monitoring reports. ‘

16. This issue with an approval of the Competent Authority. -

Copy To

1. The Secr etary, Mxmstry of Coal Shastrl Bhawan New Delh1

2. The Additional P 1 ip al Chief Con@ervator of Forests Reglonal ofﬁc
31, Chandershekharpm Bhubaneswar» 7510

ent & Forests, A-

3. The Secretary, Department oﬁ;Eﬂwron baneswar (Odisha).

4. The Member Secretary, Centrdl Poll Arjun Nagar, Delhi - 32

5. The Chairman, Orissa State P

/118, Nilkanthanagar, Unit VIII,
Bhubaneshwar - 751012 (Odisha).

6. District Collector, Angul, Government of Odisha

7. PARIVESH portal

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Specific Conditions:
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S. No

EC Conditions

1.1

Any activity of the forest land shall only be carried out after obtaining necessary forest
clearance.

1.2

PP to obtain the CTO for 25 MTPA (peak) capacity after grant of EC.

1.3

PP shall deploy electric vehicles to the extent of 50% of transportation fleet for evacuation of
coal through road up to Balaram Siding (Approx. 11 KM) till commencement of rail evacuation
system with CHP of Subhadra OCP which is likely to commence from the fourth year of mining
operations. PP shall monitor the EV usage through installation of adequate number of CCTV
cameras. Til such time tr amportarzon from @ dedicated road and village road shall not be used
Jor the same. -

1.4

PP shall ad()pt 6 ponds oulszde Ilze lease. avea in different village .and carry out the various
aclrvzzzes Jor their pro clion and maintenance as proposed in the plan submitted for the same to
JWanslry T he budget earmarkeﬁ jor water conservation plan for these ponds is Rs. 1.00 crores
shall be l«zp[ m a spate account and audztad annually. PP while submitting the compliance
report to Riegi l‘“‘Off ice and on Parivesh Portal as the case may be also submit evidence of
zmp/ementaz‘zon of the plaiz mcludmo geo tagaed phoiocrraphs

1.5

. pre/erably by an institution oj A/IOEF cC (eg ICFRE).

PP ‘s/wil develop greenbelt on approxzmately 38% of thedease ar: eq, i.e. on ) 42 26.153 ha of land as

pr oposed in the, plantcmon plan vubm‘ltfcd to the Ministry and maintain d survival rate of at least
70% (after 10 years of the. plantation) by carrying-out gap plantation in case of mortality. The

bua’get earmarked for the plantation shall be kept in a separate ac count. PP should annually .

Sz.'bmzz the audited statement of expenditure a[ung with proof of dctivities viz. photographs
(before & after with oe()locafzon date & tz?ne) details of expert agency engaged, details of
species planted, number of 5peczes planrea survival rate, density. nf plantation etc. to the
Regional Office of ]i/[()EF&CC and.on. PAMVESH Portal as the case may be for the activities
carried out during previous vear Third pfirtv monitoring of the plantation shall be done

1.6

PP s*hal] maintain atleast]O mirs width tree plantation of b
I break/greenshzeld of aboul 10 mts hezgln‘ alorzg the boundary of

s and wind

1.7

PP hall zmpl@n ent the activities-wise - pr oposed to '
| ;H@dl’il’tg. The bz’;dge

sed during Public
ne shall be kept in a

s‘eparate ccount
with documenta
mam[enazzée

, amount spent along
1o IRO, MoEF&CC. The
1¢ cost of Public Hearing, and

continued asa

1.8

PP shall ensure that all type of plastic voaste generated Jrom the mines shall be stored
separately in isolated area and disposed of stricily adhering to the Plastic Waste Management

Rules 2016. In pursuant to Ministry's OM dated 18/07/2022 PP shall also create awareness

among the people working in the project area as well as in its sur rounding area on the ban on
Single Use Plastic(SUP) in order to ensure compliance of Ministry’s Notification published by
the Ministry on 12/08/2021. 4 report along with photograph on the measures taken shall also be
included in the six monthly compliance report being submitted by PP.

1.9

All the mitigation measures committed / envisaged in the EIA/EMP:
submission (ANNEXURE 2) shall be implemented which also . ;

IA/OR/CMIN/445297/2023
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S. No EC Conditions

installation: to mitigate dust emissions, ii} Increased greenbelt development budget: aligned
with the expanded plan and iii) 02 Contimious Ambient Air Quality Monitoring Stations
(CAAQMS): for real-time air quality monitoring. The budget as per revised EMP is Rs 2995
Lakh (Capital) and Rs 201 Lakh (Recurving) shall be kept in a separate account. PP should
annually submit the audited statement along with proof of activities carried to the Regional
Office of MoEF&CC and PARIVESH Porial as the case may be for the activities carried out
during previous year.

PP to install 2 continuous ambient air gquality monitoring stations at suitable locations
preferably on village side with consultation of SPCB. The real time data so generated shall be

1.10 uploaded on company website and linked with website of CPCB &SPCB. In addition, data
should also be displayed digitally at entry and exit gate of mine lease area for public display.
PP .§]7a1[ ‘ingv‘lem"emfEﬁh{én?" T r’éa{)nenl Plant for wastewater generated from workshop and

L11 Sewage Treatment Plant its ca]ony No untr eated water shall be discharged firom mine

boundanes w0 pands/nailah Fiver.

PP 1o ms[all solar,, lzohts alono' the road used foz I ansportation of minerals- also take up
112 installation of solar. lights in rural areas ‘with zz‘S maintenance within the study area of 10 km
) Iadtus buffer Lone within one }eal ‘ ‘

Pr oponent shall appomz an Occzqyanonal Health Speczalm for Reou/az and-Periodical medical
examination of the workers c)noaged in.the Pm;ect and maintain records accor dingly; also,
Occupational health check-ups for workem ‘having some ailments like BP, diabetes, habitual
113 smoking, etc. shall be undertaken once in six months and necessary. remedial/preventive
) | measures taken accor dznaly T he Recommendanom “of National Institute Jfor ensuring good
occupatzonal environment-for mzne workers shall be implemented. The prev ention measure for
burns, malaria and provision of anti-snake venom including all ¢
ma) be ensul ed before initiating the mining activities.

P PP 5]1a11 conduct feaszbzlztv Studze? Jor. assessment oj void:

1.14 k ; ‘ash with overburden taking up backfilling ash and: 0. mg operations as

| ‘Il mpos‘ldocure ' inline with the F] Ash 021.
Ho?Q’bl@{Sft{zgré ‘ ommon Cause vs Union of
India &Ors vi lated & wary, 2f dnected the Union of India fo

impose a cor

g Iease holders shall, after ceasing mining
g area and any other area which may have been
1.15 disturbed due to their mining activities and restore the land to a condition which is Jit for
growth of fodder, flora, fauna etc. Compliance of this condition after the mining activity is over .
at the cost of the mining lease holders/Project Proponent”. The implementation report of the

above said condition along with geo tagged photogr: aphs shall be sent to the Regional Office of
the MOEF&CC.

and the mining plan
operations, zmdertake re-grassiy

1.16 PP shall strengthen the existing Environment Map nder intimation

to the IRO

igeinent division
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Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S. No

EC Conditions

11

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

1272
239

1.2

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.3

The project proponent:: shall pxepwre a Site-Specific:Conservation Plan & Wildlife Management Plan
and approved.by the Chlef Wildlife Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Managemcnt Plan skall be implemented in consultation with the State
Forest Departmem TThe ir xlpleinelqtation report stall be furnished along with the six-monthly
comphance report (m case ofthe’ kpr‘e,s;’:ﬁce of scllgduie—l species inthe study area).

1.4

The -project pxoponcnt shall obtain: Consent-to Estabhsh /- Operateunder the provisions of Air
(Prevention & Control of Pollutlon) Act 1981 aLd the Watel (Prevention & Control of Pollution)
Act, 1974 from the concerned State poliution Contlol Boa1 d/- Committee prior to
start/commcncement of mmmo operatlons/productlon

1.5

The prOJGCt ploponcnt shall obtam the nccessarv perm15510n from the Central Ground Water

Authorlty

1.6

Solid/hazardous waste generated in the mines - nieedsito dddressed n accmd'mw to 1hc Solid Waste
Mdnavement Rules, 201 6/Hd/ardous & Othex Wcste \/Ianacement Rules, 2()1 6

1.7

a ”Permissmn of power supply to be taken from the concemed authority for meeting pow er demand of
| ﬂle pI’OJECt site. - :

1.8

The m'x\nmum production or peak productlon at any given ume
o ‘prescnbed in the EC

the limit as

1.9

11Va11d1ty of Env1r0111nent Clearance is as per hfe of me letter or 30 years as

per EIA Nouﬁcanon 200

1.10

All the cpﬂndiﬁoﬁs
complied within ¢

2. Air Quality Monitoring And Mitigation Measure

S. No

EC Conditions

2.1

Continuous ambient air quality monitoring stations as prescribed i the e be shed in the
core zone as well as in the buffer zone for monitoring of pollutants, ‘namel ’2:5 SO2 and
NOx. Location of the stations shall be decided based on the meteorolog1 al data topographical
features and environmentally and ecologically sensitive targets in consultation with the State
Pollution Control Board. Online ambient air quality monitoring stations may also be installed in

addition to the regular monitoring stations as per the requirement and/or in consultation with the
SPCB. The new CAAQMS should be installed with expansion.

IA/OR/CMIN/445297/2023
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S. No

EC Conditions

2.2

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal

Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from .

time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

2.3

Transportation of coal, to the extent, if permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun/ Fog
cannon etc shall be carried out in critical areas prone to air pollution (with higher values of
PM10/PM2.5) such as haul road; loading/unloading and transfer points. Fugitive dust emissions
from all sources shall be contro!led reg,uiarly It shall be ensured that the Ambient Air Quality
parameters conform to the norms prescmbed by the Centra.l/ State Pollution Control Board.

24

The tlansportamou of coal shall be carried out as per the provisions and route envisaged in the
approved Mmmg Plan or envi ment monitoring plan. Transportation of the coal through the
existing road passing through V1llaoe sha’l be avoided. In case, it:is proposed to construct a
'bypass' road, it should be O constmcted 50 that the impact of sound, dust and accidents could be
approprlately mmorated ' ‘

2.5

PP to install solar hchts aloncy the road used for transponatlon of coal to avoid the accxdents at night
and also qeek its mamtenance

2.6

Vuhicular emissions shall be kcpt' under ¢ontroland icuularly monitored. All the vehicles engaged

in-mining and allied activities shaH opmat‘. only ‘after obtaining ‘PUC’ certificate from the
duthorlzed pollution testing ccntres ' ~

2.7

foperated or ﬁtted with dust ektractors

Coal stock plle/crushel/fecdcr cmd breakex materml transfer points shall invar mbl\, be provided with

| dust suppression system. Belt-conveyom shail be fully covered to avoid air borne dust. Side

claddmg all along the conveyor gantry should be made to avoid air borne. dust. Dulls shall be wet

2.8

| Coal handlizig f)’lant shall b’é operated with effective control meas vironmental
: ;:y~paramctcrs.:Enwronmental friendly sustamable tuchnology ‘
1‘ such paramctcx s

2.9

Adéq‘m‘te_ m‘easurés 0 1] ; ¢ trend of air pollution
data from continuo 0l : rated and submitted with
6 monthly complia; :

2.10

regular water sprinkling shall be carried out in areas prone to air pollution. The Fugitive dust

emission from all sources shall be regularly controlled by installation of required equipment’s. It .

should be ensured that air pollution level confirm to the standards prescribed by the
MOEFCC/CPCB

2.11

Adequate number of Fog canon (mist sprayer) shall be installed t
at dust generating sources with time bound action plan.

2.12

PP should Install Wind breaker/shield arrangement along the
propagation in upwind direction.

IA/OR/CMIN/445297/2023
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S. No

EC Conditions

2.13

Post environmental closure third party monitoring by reputed instituted in air quality, water, land &

soil etc shall be carried out and analysed with EMP measures at regular interval. A suitable’

recommendation in this regard, shall be furnished to IRO, MoEF&CC for compliance. The data
used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third
party shall analyses the implementation of river diversion, meeting to the requirement of project
report.

2.14

Comparison of average monthly temperature of pre and post mine operation after obtaining EC shall
be elaborated for post three years and a record to be maintain at regular interval.

3. Water Quality Monitoring And Mitigation Measures

S. No

EC Conditions

3.1

The effluent f(‘i‘iéc‘.harge ("fniﬁe'v‘ifciSte Wéter k Wél‘k;hop effluent) shall be monitored in terms of the
parameters notified under the Water Act 1974 Coal Industry Standards vide GSR 742 (E) dated
25th: September 2000 and as amended from time to fime by the Centm Pollution Control Board.

3.2

The momtomno data shall be uploaded on the compeny’s websue and dlsphyed at the project site at
a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by

Ministry of Environment; I-orest and Climate Change shall also be referred in this regard for its .

comphance

33

Reou]ar monitoring of Orround Watex ]evel and-quality shall be carried out in-and-around the mine
lease area by estabhshmg a network of ex1stm0 wells and constructing new pmzomctels during the
mining oper ations. The momtonnc of Ground w ater levels shall be camed out four times a year i.e.

kple-monsoon monsoon, post—monsoon and. winter. The ground water quahty shall be monitored
' once‘,a yea1 and the data thus coll cckted,shal : be sent regulmly to MOEFCC,

34

~ fMomtormg Of water quallty upstleam and downstream of river mcludl

anks shall be
ubmitted to

35

Grf()ilﬂd;&mté@ {C}:C‘mdi‘n mine w be used e ainwater harvesting
shall be implemented fo i

3.6

Catch and/or garlan
constructed around
of sediments direct y int
consolidated/ compacted and ac

ater over dumps shall be avoided by providing

adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be regularly .

de-silted particularly before onset of monsoon and maintained properly. Sump capacity should
provide adequate retention period to allow proper settling of silt material. The wat
the sump shall be utilised for dust suppression and green belt development-and ot
Dimension of the retaining wall constructed, if any, at the toe of the O ‘
check run-off and siltation should be based on the ramfall data. The
be made between toe of the dump and adjacent field/habitation/water

3.7
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S. No

EC Conditions

to the specific requirement (standards).

3.8

Industrial waste water generated from CHP, workshop and other waste water, shall be properly
collected and treated so as to conform to the standards prescribed under the standards prescribed
under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under, and
as amended from time to time. Adequate ETP /STP needs to be provided.

3.9

The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz.
watering the mine area, roads, green belt development etc. The drains shall be regularly desilted
particularly after monsoon and:maintained properly.

3.10

The surface drainage plan mcludmg surface water conservation plan for the area of influence
affected by the said mining operations, considering the presence of river/rivulet/pond/lake etc, shall
be prepared and 1mp1¢mcmed bykthe project proponent. The surface drainage plan and/or any
diversion of natural Wkatér cdﬁr shall be as per the approved Mining Plan/EIA/EMP report and
with due appxoval of the concerned State/Gol Authority. The construction of embankment to
prevent any danger aoamst inrush of surface water into the mine should be as per the approved
Mining Plan and as per the permlss1on of DGMS or any other authm ity as prescribed by the law.

3.11

The proj ect proponent shall take all precautionary measures to ensure rivering/riparian ccosystem in
and around the coal mine up to a-distance of 5 km. A rivarine/riparian. cccosystem conservation and

manavement plan should be prepared and implemented in consultatlon with the irrigation / water

resource department in the statc government.

3.2

Quahty of polluted water oenexated from the Operations which include COD and acid mine drainage
and metal contamination shall be momtmed aleng with TDS, DO, TSS. The monitored data shall be
up oaded on the webslte of the Lompany as well &8 d]apldyed at the site m pubhc domain.

3.13

- 'Domeéti‘c water shall be proVidind'tb the residéhts/\'illages which are ‘coming under the zone of
| influence of the project due to ground water extraction and mining ope stalling adequate
- ‘ﬁ}number of RO plants with proper supply line and Taps within 2 yeax ‘

4.1 etc shall be provided w1th personal protective equipments (PPE) like ear pluos/muffs n conforrmty
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conductcd} Progress in usage of such accessories to be monitored.

42 Controlled blasting techniques shall be practicad in order to mitigate ground vibrations, fly rocks,

noise and air blast etc., as per the guidelines prescribed by the DGMS.

IA/OR/CMIN/445297/2023

1275

Page 12 of 24



291

S. No

EC Conditions

4.3

The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure -
of the workmen at vulnerable points in the mine premises, and report in this regard shall be
submitted to the Ministry/RO on six-monthly basis.

5. Mining Plan

S. No

EC Conditions

5.1

5- Star Rating is mandatory to obtaine ccrtiﬁcation‘ as per guidelines of Mininstry of Coal

5.2

Mining shall -be mmed out undel strict adherence to provisions of the Mines Act 1952 and
subordmate Iemslatxons made ture»undet as‘applicable

5.3

‘Mines Safety (DGMS)

Mmmg shall be Lamcd out as per the dpproved : iing‘ plan (including Mine Closure Plan) abiding
by mining Id\’% related to coal mining and tbe relevant circulars issued by Directorate General

54

No mining shall be carried out in forest land wlthout obtammg Forestry Clearance as per Forest
(Conser\'atlon) Act, 1980 ‘ :

55

Efforts . should be made to reducc enercy an¢ fuel consurnptlon by conservation, efficiency
lmpxovements and use of renewable ener y ‘

5.6

PP shall adopt mining method by pr efcrablv us"s g surface miners for thké"projcckt and silo loading
thlough in-pit conv eyor ) muld bc adopted ‘ : :

5.7

HkTralnpor,taﬁtion of coal till RaiIWay,Si,di:ng;sh;all bé,‘ééeizeloped to avoid trz

6. Land Recalms

nat

ion

S. No

EC Conditions

6.1

D‘iigitél ‘Sﬁrvey‘b:f enﬁr TJeas
cart 1ed out at: least ong
or as not1ﬁed by Mi

6.2

ntions shall be provided for sustenance of aquatic life
therein. The remaining area shall be backfilled znd covered with thick and alive top soil. Post-
mining land be rendered usable for agricultural-forestry purposes and shall be diverted. Further
action will be treated as specified in the guidelines for Preparation of Mine Closure Plan issued by
the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

6.3

The entire excavated area, backfilling, external OB dumping (including top soil) and afforestation
plan shall be in conformity with the “during minin g”/’post mining” land-use pattern, which is an
integral part of the approved Mining Plan and th= SIA/EMP submitted to this Ministry. Progressive
compliance status vis-a-vis the post mining land use pattern shall be submitted to the MOEFCC/RO.

IA/OR/CMIN/445297/2023
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S. No

EC Conditions

6.4

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per’

provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external
dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional Office
of MoEF&CC, CPCB and SPCB.

6.5

Further, it may be ensured that as per the time schedule specified in mine closure plan it should
remain live till the point of utilization. The topsoil shall temporarily be stored at earmarked site(s)
only and shall not be kept unutilized. The top soil shall be used for land reclamation and plantation
purposes. Active OB dumps shall be stabilised with native grass species to prevent erosion and
surface run off. The othm overburden dumps shall be vegetated with native flora species. The
excavated area shall be backﬁiled and afforested in line with the approved Mine Closure Plan.
Monitori mg and ‘management of rel 1ab111tated areas shall continue until the vegetation becomes self-

sustaining. Comphancc statm slnl bc submlttcd to the Ministry of Environment, Forest and
Climate Chanﬂc/ Reomnal Ofﬁce e

o7
3h4

6.6

The project pr oponent shall make necessary alternatlve arranvements if grazing land.is involved in
core zone, in consultatlon with the State government to prov1de altemate areas for livestock grazing,
if any. In tius context, the project ‘proponent shall 1mplement the dnu:txons of Hon'ble Supreme
Court w1th regald to acqumn gra7m0 land:

6.7

Top soﬂ should be stored separ: 'uc]y at marked area and necessary vegetation shall be maintained to
avoid any entrainment of dust :

6.8

Progré;sésive backfilling of nine and;pngressive:reclamation of OB dump s’hall be done

6.9

- Acuve OB Dump shouid not be kept banen/open and should be covered by temporary grass to
0 av01d air born of particles : :

6.10

' PP, shall e:xph)re the possibilities of utilization of OB material for dify
o ;fkof 1oad§/ manuf’icture of amﬁcml sand aggregates/ usc for farmers

construction

6.11

6.12

India & Oxs v1de i
condition in the 1

grassing the mining area and any other area wh1ch may have been dlsturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.
Compliance of this condition after the mining activity is over at the cost of the mining lease

holders/Project Proponent”. The implementation report of the above said condition shall be sent to
the Regional Office of the MOEF&CC

7. Green Belt
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S. No

EC Conditions

71

conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the
study area. The Action plan in this regard, if any, shall be prepared and implemented in
consultation with the State Forest and Wildlife Department.

The project proponent shall take all precautionary measures during mining operation for

1278
35

7.2

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native species
(endemic species should be given priority) shall be developed all along the major approach/ coal
transportation roads. And Plantation should also be carried out in nearby area with consent of
forest department and gram panchayat within 10 km radius with its proper maintanance

8. Public Hearing And Humaanaltﬁh;jISéues:

S. No

. EC,Conditions

8.1

Adequate 111ummatmn shall be ensured in.all mine ‘locations (as per DGMS standards) and
monitored Weekly The 1ep01t on the same shall be submltted to thxs -ministry &-it’s RO on six-
monthly basls - ‘

8.2

The plojectplopofnent shall undértake occupational health survey for initial and periodical medical

examination of the personnel enoaﬂed in the project and maintain records accordingly as per the
p10v1510ns of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,

20% of the personnel identified fmm Warkfmce engaged in active mmmg operations -shall be
subjected to health check-up for occupatlonal dxseases and hearing 1mpaumcnt if any, as amended
time to time.

8.3

| aspects .

Personncl (including outsouxced employeea) workm;I in core zone shall wear protective respiratory
devxces and shall also be plowded Wlth adequatb training and information on safety and health

84

; Tmplememdtlon of the tlmc bound action plan on the i issues raised du
- | ensur ed. The pro;ect ploponent shall undertake dH the taskS/mecx
“?f,‘plan submltted w1th budgetaly provisions during the p

ring shall be

compcnsatcd as per the nomms

Govern neut/ Central

laid down n ]

8.5

The project propon ollow the mitig , d in this Ministry’s OM NoZ-
11013/5712014-1 ¥rin ;

habitations-issues rel i habltatlons and V1Haoes are the part of
mine lease areas or habltatlons and villages are’ surrounded by the mine lease area’.

8.6

PP to conduct need based assessment survey of the area to for in order to decid 4
carried under the CSR and to provide detail of the activity carried out wi
provision and time bound action plan.

8.7

PP should conduct epidemiology study to (analysis of the distribution, patt
health and disease conditions in defined populations).

8.8

Permanent Health care facilities of Hospital should be established within 5 kmo
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S. No

EC Conditions

for the local people.

8.9

PP must ensure an emergency action plan during pandemic in order to provide assistance to the
nearby villages located within the 10 km radius buffer zone (If required)

8.10

PP is asked to also identify the rural areas for installation of solar light with its maintenance within
the study area of 10 km radius buffer zone within one year

8.11

PP to take measure for mstallauon of Renewable Energy sources in nearby area falling within 10
km radius :

8.12

The illumination and sound at mg,hi at p1 oject sites disturb:the villages in respect of both human and
animal populatlon Conscqucm sleeping disorders and stress may affect the health in the villages
located close. to mining oper ations. Habitations have a right for darkness and'minimal noise levels at
night. PPs must mm. that the olo‘gwal clock of the villages is not disturbed; by orienting the
floodl lghts/ masks /ay | rom the villagers and Leepmo the nmsc. levels well within the prescribed
limits for day hght/nwht hours

8.13

Adequate facfht} of dlmkm(y water, plantatlon and othel somal amenitics should be provided to
established R&R VJHaoes ‘ :

8.14

Persons ‘of nearby villages shall be given ‘training on livelihood and skill development to make them
employable with its proper records. ¢ :

8.15

(,ompensatlon of the land acquned for tho pro_]ect shal be settled as per the R&R Policy within
fixed timeline

9. Corporate Erykx‘viryonmcnkt Responsibility

S. No ﬁl a

" EC Conditions

;:Thc company sha] have a well Taid down omnonment
'Dnectoxs The en Jllonmental pohcy should preqcnbe

oy the Board of
rocedures to have
tion/violation of the
defined system of
ildlife norms/conditions

proper checks and bal

and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will directly to the head of the

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent autho
funds earmarked for environmental protection measures shall be kept i in sef
be diverted for any other purpose. Year wise progress of implement:
reported to the Ministry/Regional Office along with the Six Monthly

he.year wise

9.1
envu,onmenml/fo;est/w
reporting infringe
and/or shareholder
A separate Environmental’
9.2
organization.
9.3
9.4

IA/OR/CMIN/445297/2023
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S. No

EC Conditions

audit shall be carried out.

9.5

PP should establish in house (at project site) environment laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground. A dedicated team
to oversee environment management shall bz setup which should comprise of Environment
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine
basis. Any non- compliance or infringemert should be reported to the concerned authority

10. Miscellaneous

S. No EC COndiﬁans ,
The proje ect pr oponent shal make pubhc the environmental clearance granted for their project along
with the. emmonmental uQnditxons and Safeouards at their cost:by prominently advertising it at least
10.1 in two local newspapets of the District or State, of which one shall be in the vernacular language
within seven days and in addltlon this shall aI>0 ba dlspiayed in the project proponent’s website
permanently, ~
The copies of the ¢nvir§fnhental clearance shall be»subxr’iitted by the project proponents to the Heads -
10.2 of local bodies, Panchayats and Municipal Bodies in addition fo the relevant offices of the
Government who in turn ha‘s‘ to display the ysame for 30 days from the date of receipt.
The prq; ect proponent shall upload the stams of compliance of the stlpulated environment clearance
10.3 conditions, including results of momtorcd data-on thexr website and update the same on half-yearly
basis. f ‘
o The pleCCt proponent shall momtor thc criteria pollutants level namely;. PM]O SO2, NOx (ambient
104 | Tevel s) or critical sectoral palamctels indicated for the projects and d1sp the same at a convenient
o locmon f01 dlsclosure to the public: and. put on tle website of the com
liance of the
10.5 ent, Forest and
Theﬁ ptcjeét pr:’oponén ' ncial year in Form-V
10.6 to the concerned State Po ut ; ‘escl nvironment (Protection)
Rules, 1986, as ame ' tly and put : ompany.
10.7
10.8
Board and the State Government.
The project proponent shall abide by all the commitments and
10.9 ETA/EMP report, commitment made during Public Hearing and also
the Expert Appraisal Committee.
10.10 No further expansion or modifications in the plant shall be carried oiit,

IA/OR/CMIN/445297/2023
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S. No

EC Ceonditions

Ministry of Environment, Forests and Climate Change.

10.11

Concealing factual data or submission of false/fabricated data may result in revocation of this

environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.

10.12

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

w&281

388

10.13

The Ministry reserves the right to stipulate addizicnal conditions if found necessary. The Company
in a time bound mannef;shall,i‘nkipleme‘nt'these canditions.

10.14

The Ryegioncl Ofﬁc«. of fhlS Mmlstry shall monitor compliance of the stipulated conditions. The
project authorities. sh()uld cxtcnd full coopemnon to the ofﬁca (s) of the Regional Office by
furnishing thu xcqulsnc data / mformatlon/ mor ntcumo reports

10.15

" The above condltions shall be enforced mtcr-aha under the pxovmons of the Water (Prevention &

Control of Poll ut1on) Act, 1974, the Air (Preventxon & Control of Pollution) Act, 1981, the

Environment (Protection)- Act, 1986, Hazardous and Other Wastes {(Management and Trans- .

boundary . Mbvemcnt) Rules, 2016 and the‘P'uL lic Liability Insurance Act, 1991 along with their
amendments and Rules and any ‘other OIdGIS pdssed by the Hon'ble Supx eme Court of India / High
Courts dnd any other Court of Law wlatmv to-the subjs ect matter.

Additional EC Conditions

N/A

IA/OR/CMIN/445297/2023
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Annexure 2

Budgetary Provision for Public Hearing issues and EMP

Public Hearing Budget

Proposed Activities under | Place of | Phasing of Allocated proposed PH commitment Budget
Public Hearing | Implementat (Bs.:Lakh)
Commitment Scheme fon .0 | Year-1 | Year-2 | Year-3 | Year-4 | Year-5 | Total
Different ;:KQ‘sfala‘ =
measures to | village (NW), |
control Air | Sandhapal |
pollution/'W | (NW)
. ater E
Alr & Pollution Matada, ‘(E)"‘
Water like | Ambapal (E) : ; o
Pollution o o 80 80 80 80 80 400
utilization of A ) :
control ‘
water
measures .
sprinklers,
fixed ,
sprinklers,
fog  canon
conplte.
| Constructio | Villages - |
| n of Road, Kusumpal,
Infrastruct School, - ‘Ma‘lhbandh‘,‘ i
ure | Solar Strect | Ambapal, 250
developme | lights -
nt supply, o
Cremation
ground etc.
Plantation -
antation Pirakhamana,
. Avenue & ..
Plantation _ Raijharan, 5 5 5 10 10 35
Community !
Balichandrap
etc.
ur
Health Care | Health
Healthcare | . 4 centres _ 50 50 50 50 50 250
vaccination, | Angul DHH,

IA/OR/CMIN/445297/2023
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Phasing of Allocated proposed PH commitment Budget

Proposed Activities under | Place of
Public Hearing | Implementat (Rs. Lakh)
Commitment Scheme ion Veard [ Year-2 TYear3 [ Yeara TVourcs TTol

awareness Kosala CHC,

camp, Chhendipada
mobile CHC,
medical Mandapada
camp, PHC
Immunizatio .
n, medicine V?uag“ L
etc. ‘ leha, |
| Kosala,
| Raijharan,
E B‘ali‘éhanidfép
ur, Siaﬁkdhapal ;

Drinking Village - -
Water | Kumunda, e
Water & | Supply and | Ambapal,
Sanitation | Constructio | Natada,
|n of wells,
ponds, hand
pumps and
tube wells

30 | 30 30 30 | 30 | 150

= ,S‘]‘(in

| o - Kankarei
| Developmen | High School,

Education |t Training

& | Support  to ~|"::Séljool, SR
Livelihood | schools _and | Raijharan 30 30 150
Generation | other “Hig‘h‘fScho‘
educational -
institutions -
Total E 245 1235 -

IA/OR/CMIN/445297/2023 Page 20 of 24
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(B) EMP budgetary provision (Capital and Recurring)

Activity / Item

Units

Unit Cost

Capital Cost

Recurring Cost

Air Pollution Control

Truck Mounted Tankers with
Mist  Spray
Arrangement  for  Haul
Roads/Mine/Safety zone etc.

Sprinkling|

3]

70

10

Mobile Water Mist

route

=
Sprinkler / truck mounted fog|
cannon for coal tramportatlon h

sl %0

30

Fixed type Mlst spray at Coal}
plle/crushcl/Transfer

stock
Points ete.

o

15

30

Wind Barrier Wall & Vertical|
Greenery System at proposcd

Rallway Siding

LS

LS

30

Fixed fog cannons at coal
stockyald ~

10

40

CAAQMS

=~

15

30 f:

Sub Total

250

- ‘Wate” Pg]lut]on Control

: iGarland Dram

S e

LS

) ,‘ "ent Tredtment Plant (ETP)

Sewage - .
(STP)

‘ "Ti*catme;

Mine Water
Pond & Pumps

Sub Toetal

Noise Control

Pollution
Control Measures

Noise

LS

LS

100

20

Sub Total

20

IA/OR/CMIN/445297/2023 Page 21 of 24




406— 332
4 Conservation of Natural
) Resources
a Solar lighting arrangement 50 0.7 35 2
b Pond Copservation of 06 LS LS 100 5
ponds outside the lease area
c Soil Pres:ervation (Biological LS LS 75 D)
Reclamation) :
Sub Total . 160 9
5 Reclamatmn&Nursery o
) Development ‘
S Belt"D“?V"lk‘??@em"& | s | s | s00 55
Avenue Plaﬂtat~1011-:~etc. : =
Sub Total - L 500 55
6. Fire Flghtmg Equ1pment . : ;
a Fire tender o 100 o] 100 10
Advanee Fire fighting e
equipment, Fire extinguisher,|
" smoke detectors (for office and‘ 0 - ad 300‘::‘;; 30
workshop) fire Automatic Fire| ... . :
e ] Detec:"i)n and alarm : system etc .
Sub Total
7. ecupaﬂonal Health
F Personnel - Protec‘aon
Equxpmem (Ear m '
a
Gogg]es Gloves
Dust Mask Safet; ,
Sub Total 50 10
8. Miscellaneous
Awareness Programme
a (Display Boards (Digital) etc. i LS 30 2
CCTV camera for monitoring
b loading and transport, mine :
blast, fire, dust generation
monitoring,
IA/JOR/CMIN/445297/2023 o
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Equipment for Plantation O &
c M like water tanker, tractor LS LS 50 2
with trolley, other equipment
Sub Total 90 5
9. Public Hearing Budget 1235 0
2995 201

Total Cost (Rs. Lakhs)

IA/OR/CMIN/445297/2023
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Report no. - CEMC/MMRDL/G60323/A1 Issued Date-06.63.2023

_ AIR QUALITY TEST REPORT
Name & Address of the Client : M/s. JINDAL STEEL & POWER LTDLANGUL,ODISHA
Sarapling by : CEMC’S Representative

Sample Description : Au‘
Sampling duration N to 28.02.2
SL Location =» Core Zone (R&R Colony) Near Sana Mahitala Village Hariatalz Village
No. | Dace of samplingd | PMp | PMas | SOz | NOz | NHs | PMy | PMas | SO NOz | NHa | PMyo 5’\f2f N
ng/m ;xg/‘ma pg/m ;}ug/m3 pginy’ gl,g:"ms pe! r13 pg/m3 pg/'m3 peim’ gmm3 w’m * i’
1 1-02-12-2022 G695 | 384 | 154 1 190 - 56.3 313 10.1 13.1 - 34| 323 -
2 4 - 05-12-2022 668 | 37.0 | 163 1 2053 - 63.5 355 10.3 1 - E -
3 9 - 10-12-2022 776 1 431 13.6 ¢ 127 - 60.G 323 8.8 10.7 - 50 27 -
4 12 - 13-12-2022 719 1434 | 148 1 185 - 65.8 37.1 10.8 1.9 - 594 1 317 -
S 16 - 17-12-2022 772 0 4406 143 1 158 - 64.7 353 7.5 12.6 - §1.7 1 322 -
6 19 - 20-12-2022 T6.9 | 4335 1133 1223 - 63.5 384 7.3 9.9 - 354 -
7 1 .24- 22 78.5 1 44.6 | 138 ¢ 185 - 68.2 384 10.7 - 304 -
8 127 - 28-12-2022 677 1 392 | 133 1218 - 387 32.) 15.0 - S0 280 -
9 1 - 02-01-2023 653 13.7 1 203 - 67.7 385 13.5 - S6.7 1 3.9 -
10 4 - 05-01-2023 69.8 13.5 1224 - 65.4 37.4 14.4 - 565 1 333 -
11 9 - 10-01-2023 66.0 120 | 152 1BDL 57¢ 330 14.8 1 BDIL | ¢ 32.3 BDL.
12 1 12 - 13-01-2023 72.7 159 1 178 I BDLL 392 33.2 0.2 1 BDL 1 347 | 308 BDL
13 1 16 - 17-01-2023 77.2 142 1 182 - 55.6 31.7 11.0 - 51.2 1 283 -
14 1 19 - 20-01-2023 72.6 147 | 163 - 67.¢ 38.2 13.1 - 52.4 | 301 -
15 | 24 - 25-01-2023 747 12.7 1 17.7 - 59.2 357 12.7 - 49.1 1 267 -
16 | 27 - 28-01-2023 783 13.0 1 161 - 368 30.5 11.8 - 48.0 | 280 -
17 1 - 02-02-2023 66.0 145 | 218 - 597 343 §! 10.6 - 57.9 | 343 -
18 4 - 05-02-2023 73.4 14.0 | 195 - 63.1 383 .6 12.2 - 54,0 | 32.5 -
19 8 - 09-02-2023 78.2 14.0 | 22.0 - 63.8 37.9 113 13.9 - 323 -
20 - 12-02-2023 5.7 16.4 | 18.6 - 62.5 345 10.6 14.8 - 36.2 -
21 | 15 - 16-02-2023 71.3 12.2 | 131 - 65.¢ 364 8.7 14.8 - 47 26.0 -
22 | 18- 19-02-2023 69.9 127 1 17.8 - 67.C 359 11.4 13.9 - 57 34.2 -
23 | 22 -.23-02-2023 724 122 1 135 - 62.4 34.2 7.4 14.0 - 492 1 27.3 -
24 | 25 - 26-02-2023 63.7 3.5 1165 - 35.7 34.2 114 14.0 - 487 1 283 -
Minimum 63.3 12.0 1 12,7 - 53.7 30.5 7.1 9.9 - 47.9 | 26.0 -
Muaximum 78.5 16.4 | 22.5 - 68.2 38.6 114 15.0 - 60.8 | 36.2 -
Average 72.3 13.9 {182 - 62.2 3583 9.2 12.7 - S4.2 1 318 -
98 percentile 78.4 45.8 164 1 225 - 68.6 385 114 14.9 - 60.2 | 358 -

Note: BDL of NH3 <20 pg/m3 and SO2 <4 pg/m3
BDL: Below Detection Limit

Qm%atory

4,
Py o

Regd. Office: Plot No.-522/3458, Near Utkal Hyundai, Opposite Apex College, Pahal, Bhubaneswar- 752101, O
india, Mobile, 9861032828
E-mail- ceme_consultancy@yahoo.co.in, cemet22@umail.com, website: www.ceme.in.
Laboratory Al: Plot No. 8001274, Johal, Pahal I, Bhubaneswar-752101, Qdishe, india, Moblle: 7752014842
' E-mail: cems%a @yahoo.in

1289




1290
CENTRE FOR ENVOTECH AND ANNEXURE : VI Contd..
ANAGEMENT CONS %ﬁ%%@&%iﬁw PV %‘i’ LTD,
n IS0 50012015 & OHDSAS 450012018 Q@i ted Company, Empans i {}c L

' G and % CB of Go
Acsmmmsi by KAREY, QCI for EIA %zscﬁ g ag ‘A ﬁ?a goe’y f’mwz%:ﬁf_ Q{g3£ 7
] tion §>mmi§y i)‘“»!i*? { §'§

N8

Report no. - CEMC/MMRDL/060323/A2 Issued Date-86.03.2023
AIR QUALITY TEST REPORT
Name & Address of the Client : M/s. JINDAL STEEL & POWER LTD,ANGUL,ODISHA

Sampling by : CEMC’S Representative
Sample Description T Air
Sampling duration : 01.12.2022 t0 28.02.2023
SL No. Location =>» Raijharah Village Malibandha Village Near JSPL Town Gate
Date of samplingd | PMyo | PMas | SOz | NO» | NHa | Pilyg |PMas] SO2 | NOy  NHs | PMyy [ PMus SO, | NOy NH;
ng/m’ pgim’ Lpgm’ pg/m’ ng/m’ ughm’ {pg/m’ pg/mg ng/m® pgfm’ ng/m’ ;zgz’ms ng/m’ pg/m® | pg/n’
1 2 - 03-12-2022 63.8 350 731 103 - 7041 4090 1050 107 - 74R $
2 5 - D6-12-2022 5941 351 730 166 - 7540 4250 1LY 170 -
310 - 11-12-2022 60.9 3370 1060 118 - 8700 3691 1006 .
40 13 - 14-12-2022 69.3 40.5 108 110 - 5410 3540 121 8.
3017 - 18-12-2022) 664 379 96{ 134 - 7640 3990 100 0
6] 20 - 21-12-2022 67.2 39.3 931 131 - 8780 37010 98 76.3
7128 - 26-12-2022 65.1 3670 1130 122 -7 4380 11 80.6
8 28 - 29-12.2022 60.3 364) 1L10 126 - 7820 A2 11 73.6
9 2 - 03-01-2023 59.7 325 931 152 -l 5831 393 103 1 73.2
10 5 - 06-01-2023 61.0 351 1081 16.1 -1 52350 3501 103 16 70.6
11100 - 11-01-2023 68.0 37.9 11 148 BDL| 719] 397 9.8 Il DLL 7738
120 13 - 14-01-2023 6.6 3335 8.1; 123 BDLI 553] 370/ 112 135 BDLI 810
3017 - 18-01-2023 68.2 39.2 831 1438 -l 5320 3460 9.8 123 - 807 .
4020 - 21-01-2023 60.6 333 103 3.1 - 7250 4190 10a) 16d - 7090 428
150 25 - 26-01-2023 65.0 35.6] 1081 165 - 8811 40.3) 11.5) 173 -l 768 43
6] 28 - 29-01-2023 63.9 354, 1057 133 - 6601 354 110 186 - 430
17 2 - 03-02-2023 62.8 35.6 74 110 - 7130 4130 1l 15.6 - 443
18 5 - 06-02-2023 63.1 36.2 9.51 101 - 7080 3891 981 127 - 47.1
19 9 - 10-02-2023 66.7 409 9.8] 148 -l 7R3 3921 1160 135 - 44.3
200 12 - 13-02-2023 68.7 3781 100, 173 -1 881 3720 11.6) 140 - 8
21 16 - 17-02-2023 68.7 3751 106 156 - 6531 3670 1160 123 - ]
220 19 - 20-02-2023 63.9 37.50 981 106 -l 68891 4040 103] 169 - 433
231 23 - 24-02-2023 385 3410 108 122 -l 5868 380 114 165 - 45.5
241 26 - 27-02-2023 61.2 32.6 9.2, 156 - 7130 3960 106 137 - 44.8
Minimum 585 325 731 101 -l 8250 34460 98 107 - 41.0
Maximum 69.3 4090 1137 173 - 7520 438 121 186 - 48.0
Average 64.1 36.2 9.6] 135 - 5831 389 10.8] 143 - 45.0
98 pereentile 69.0, 4070 1120 170 - 7820 4321 1190 186 - 4

Note: BDL of NH3 <20 ug/m3 and SO2 <4 ug/m3
BDL: Below Detection Limit

Seal of

&

s e
PTG,

s s rediaman Pk

@ eS¢
PO
&8, Bas

=34 &G )
Regd. Office: Plot No.-522/3458, Near Utkal Hyundai, Gpg&csﬁ:@ Apex Col
India, Mobile: 8861032826
E-mall- cemo_consultancy@yahoo.co.n, ceme122@gmail.com, websita: www.came.in.
Laboratory At Plot No, 8001274, Johal, Pahal, I, Bhubzneswar-752101, Odisha, India, Mobile: 775201484
E-mail cemclab@yahoo.in
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Report no. -

Name & Address of the Client
Sampling by
Sample Description
Sampling duration

CEMC/MMRDL/666323/A3

Issued Date~06.03.2023

AIR QUALITY TEST REPORT

: M/s. JINDAL STEEL & POWER LTD,ANGUL,ODISHA
: CEMC’S Representative

: Air

: 01.12.2022 10 28.02.2023

Si. Location =-» Barodia Village Nisha Village
No- 1 Date of samplingd | PMyg | PMys 80. NO: N, PMa PMas S0z NO2 NH,
yg;’m3 gxg;’m3 pg;‘ms ug/‘xzxa ng/m’ pg/m pg/ms pgimg ;zvg:"ms ng/m®
{ 3 - 04-12-2022 63.0 372 3.1 13.9 - 09.2 39.6 7.8 15.0 -
2 6 - 07-12-2022 68.8 39.7 118 18.2 - 73.7 421 8.0 17.8 -
3001 - 12-12-2022 71 39.2 123 15.4 - 66.2 38.4 8.3 i7.0 -
4 114 - 135-12-2022 63.3 372 12.1 13.0 - 64.9 371 118 154 -
S O1i8 - 19-12-2022 69.4 38.8 11.8 158 - 70.4 40.1 8.8 16.2 -
6 121 - 22-12-2022 61.1 34,2 13.3 19.0 - 68.7 1.6 11.6 127 -
7126 - 27-12-2022 66.3 36.3 128 19.0 - 77.1 443 83 16.2 -
8 129 - 30-12-2022 66.0 362 11.8 18.2 - 70.3 412 7.0 16.2 -
9 3 - 04-01-2023 67.6 376 13.0 i8.2 - 752 457 a8 15.6 -
10 | 6 - 07-01-2023 70.7 40.6 10.8 19.1 - 67.3 380 7.8 15.6 -
Thil - 12-01-2023 719 40.2 13.2 19.0 BDL 66.0 389 9.3 3. BDL
12 114 - 15012023 64.6 37.0 12.5 127 BDIL. 64.5 34.6 7.8 BDL
3118 - 19-01-2023 70.0 39.3 12.7 203 - 76.4 44.2 12.0 15 -
14 |21 - 22-01-2023 725 387 12.0 13.1 - 70.8 389 7.6 13.1
15 126 -~ 27-01-2023 72.5 384 13.2 19.9 - 72.0 41.6 7.3 18.6 -
16 129 - 30-01-2023 6L.S 36.3 11.7 19.9 - 672 359 11.8 44
71 3 - 04-02-2023 69.2 40.2 13.2 19.0 - 63.8 359 8.7 16.1 -
181 6 - (;7-(‘)3-3093 650.6 339 11.6 18.6 - 68.7 38.0 7.9 18.2 -
19 110 - 11-02-2023 64.1 37.4 111 12.7 - 71.2 40.3 7.1 14.4 -
20 113 - 14-02_2023 63.5 338 12.4 18.2 - 634 364 7.1 131 -
21 117 - 18-02-2023 714 424 113 114 - 76. 414 6.9 17.3 -
22 120 - 21-02-2023 67.8 40.5 13.2 19.0 - 74.6 432 7.4 174 -
23 124 - 25-02-2023 67.5 39.1 111 152 - 737 431 11t 194 -
24 127 - 28-02-2023 70.5 39.8 3.2 14.8 - 49,7 387 9.3 165 -
Minimom 60.6 34.2 10.8 114 - 63.4 34.6 6.9 12, -
Maximum 725 424 13.3 20.3 - 771 487 iz2.6 19.1 -
Average 67.3 38.3 12.3 16.8 - 701 40.9 8.8 15.6 -
98 percentile 72.5 41.6 13.3 20.1 - 76.8 458.1 119 18.8 -

Note: BDL of NH3 <20 ug/m3 and SO2 <4 pg/m3
BDL: Below Detection Limit

d. Office: Plot No, wﬁ&i%ﬁg Nnazf éjgm E»%yzm@%az {}m}asfiﬁe Ap

India, Mobile:

886 iﬁgiggﬁ -
E-mall- ceme_consy itancy@yahoo.co.in, cemei22@gmail.com, website: w

ww.ceme.in.
Laboratory At: Plot No., B00/4274, Johal, Pahal, Bhubaneswar-T82104, Gdisha, india, Mobile: 7752014842
E-mail: cemclab@yahos.in
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Report no. - CEMC/MMRDL/060323/A4 Issued Date-06.03.2023
AIR QUALITY TEST REPORT
Name & Address of the Client : M/s. JINDAL STEEL & POWER LTD, ANGUL,ODISHA
Sampling by : CEMC’S Representative
Sample Description T Air
Sampling duration : 01.12.2022 10 28.02.2023
SL No. Location my Core Zone (R&R Colony) Near Sana Mabitala Village Hariatala Village
Date of samplingd CO (mg/nr) CO (mg/m’) CO (mg/m”)
1 01 - 02-12-2022 0.687 0.354 0.138
2 04 - 05-12-2022 0.501 0.259 0.171
3 09 - 10-12-2022 0.506 0.294 0.283
4 12 - 13-12-2022 0.573 0.398 0.171
5 16 - 17-12-2022 0.517 0.284 0.297
6 19 - 20-12-2022 0.602 0.374 0.138
7 24 - 25-12-2022 0.338 0.289 0.138
8 27 - 28-12-2022 0.522 0.229 0.283
9 01 - 02-01-2023 0.480 0.408 0.129
10 04 - 05-01-2023 0.565 0.384 0.208
11 09 - 10-01-2023 0.666 0.234 0.283
12 12 - 13-01-2023 0.512 0.423 0.255
3 16 - 17-01-2023 0.522 0.398 0.119
14 19 - 20-01-2023 0.586 (.234 0.311
15 24 - 235-01-2023 0.522 0.403 01135
16 27 - 28-01-2023 0.464 0.393 0.316
17 01 - 02-02-2023 0.634 0.458 0.171
18 04 - 05-02-2023 0.559 0.408 0.250
19 08 - 09-02-2023 0.575 0.274 0.283
20 1 - 12-02-2023 0.528 0.299 0.255
21 15 - 16-02-2023 0.506 0.408 .339
22 18 - 19-02-2023 0.438 : 0.403 0.113
23 22 - 23-02-2023 0.639 0.239 (.288
24 25 - 46»04—2()23 0.591 0.408 0.344
Minimum 0.458 0.229 $.115
Maximum 6.687 9.458 0,344
Average 8.552 9.344 0.225
98 percentile 8.677 0.442 9.342

A u%@;ﬁ?&ﬁm) ry

: vlag 2 2 f
Regd. Office: ?E@% i\%a ~5§22f3<§»58 MNear Utka ymsﬁa; @ppﬁs% ﬁiﬁé ﬁ@iée@e, Pah

India, Mobile: 8861532828
E-mail- cemc_consultancy@yahoo.co.in, camciZZBomail.corm, website: www.cema.in.
Laboratory Al Plot No. 80011274, Johal, Pahal, Bhubsneswar-732181, Odisha, Ind 2, Moblle: 7782014843
E-mail: cemclab@yahoo.in
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@%@% TRE FOR ENVOTECH A A

S At TRl N B i R Y ¥
MANAGEMENT CONSULTANCY PV
% (S0 80012015 & OHSAR 450501 "Q“:% Certified Company, Empanelied with 01
Accredited by NABET, QO for BIA Studies as "A’ Category Sonsultary Urgandzation g

ﬁmmmd in Construction industry Development Councll (CIRC) established by the Planning Commission {Govi

GoEFECC, Govi of India, Recognised Environment iaz}ma‘ww undsy Ervivomment {(Profection) Act, 1086 & NABL Acoredited Laboratory

Report no. - CEMC/MMRDL/60323/A5 Tssued Date-86.03.2023
AIRQUALITY TEST REPORT
Name & Address of the Client : M/s. JINDAL STEEL & POWER LTDANGUL,ODISHA
Sampling by : CEMC’S Representative
Sample Description T Air
Sampling duration :01.12.2022 10 28.02.2023
SL Location ~» Raijharah Village Malibandha Village Near JSPL Town Gate
No.
Date of sampling& CO (nxg/n}3) ) CO (myg/ m’) CO (my/ mg)
1 02 - 03-12-2022 0.300 0.459 0.541
2 05 - 06-12-2022 0.417 0.441 0.536
3 10 - 11-12-2022 0.458 0.500 ; 0.724
4 13 - 14-12-2022 0.241 0.401 0.591
5 17 - 18-12-2022 0.441 0.468 0.48
6 20 - 21-12-2022 0.388 0.432 0.663
7 25 - 26-12-2022 0.452 0.410 0.538
28 - 29-12-2022 0.446 0.468 0.503
; 02 - 03-01-2023 0.329 0.504 0.508
10 05 - 06-01-2023. 0.429 0.450 0.519
1 10 - 11-01-2023 0.376 0.437 0.719
12 13 - 14-01-2023 0.452 0.468 ) 0.336
13 17 - 18-01-2023 0352 0.482 0.802
14 20 - 21-01-2023 0.435 0.405 0.523
15 25 - 26-01-2023 : 0.364 0.468 0.541
16 28 - 29-01-2023 0.452 0.414 0.783
17 02 - 03-02-2023 0.229 0.437 0.636
18 05 - 06-02-2023 0.358 0.428 0.558
19 09 - 10-02-2023 0.417 0.473 0.503
20 12 - 13-02-2023 : 0.338 0.468 0.625
21 16 - 17-02-2023 0.347 0.441 0.519
22 19 - 20-02-2023 0.37 0.446 0.438
23 23 - 24-02-2023 0.229 0.468 k £.796
24 26 - 27-02-2023 0.247 0.414 0.686
Minimum 0.229 0,401 $.458
Maximum 0.458 ’ £.504 4.802
Average $.370 0.449 £.596
98 percentile 0.455 §.502 £.79%

N

Wmm &mﬁza@zma Apex Colle
gmifa, Mobile: 9861032828
E-mail- cemc_consultancy@yahoo.co.in, cemet22@amail.com, website: waw.come.in.
Laboratory At: Plot No, 800/M274, Johal, Pahal, Bhubaneswar- 752101, Odisha, India, Mobile: 7752014842

E-mail: cemclab@yahoo.in
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[, ANNEXURE : VI Contd..

CENTRE FOR ENVOTECH AND “%*
MANAGEMENT CONSULTAI

An IS0 8001-2015 & OHSASB 450012018 Certifed Company, Bm

Accrediied by NABET, QO for BIA Studies ag "4’ Category Consy
Entizted in Construction Industry Develepment Counct {C18C) estab

I’T?'
3
5,
7
YO g
. G
19
e
e
=

14 G?gm;m%zx &s& sanalic
Hshed by the Planning Commission ‘G

MoEFZCC, Govi of India, Recognined %:zz«zamw”xenz m%}mamw undar Eavironment {?w“ecam 1y Aet, 1886 & ?\%Sﬁ Acoredited Leboratory
Report no. - CEMC/MMRDI/G60323/A6 Issued Date-06.03.2023
AIR QUALITY TEST REPORT
Name & Address of the Client : M/s. JINDAL STEEL & POWER LTDLANGUL,ODISHA
Sampling by : CEMC’S Representative
Sample Description : Air
Sampling duration +01.12.2022 10 28.02.2023
SL Location > Barodia Village : Nisha Village
No.
Date oi‘sam;)lingwi— CO (mg/m3 ) CO (mg/m})
1 03 - 04-12-2022 0.493 0.394
2 06 - 07-12-2022 0.463 : 0.387
3 il - 12-12-2022 0.533 0.377
4 14 - 15-12-2022 (.51 0.433
5 18 - 19-12-2022 0.529 0.449
6 21 - 22-12-2022 0.560 0.348
7 26 - 27-12-2022 0.493 0.360
8 29 - 30-12-2022 0.493 0.444
9 03 - 04-01-2023 0.516 0.370
10 06 - 07-01-2023 0.538 0.432
11 1P - 12-01-2023 0.524 0.377
12 14 - 15-01-2023 0.480 0.344
13 18 - 19-01-2023 0.511 0.372
14 21 - 22-01-2023 0.573 0.458
15 26 - 27-01-2023 0.498 0.373
16 29 - 30-01-2023 0.568 0.406
17 03 - 04-02-2023 0.511 0.436
18 06 - 07-02-2023 0.546 - 0.382
19 10 - 11-02-2023 0.573 0.396
20 13 - 14-02-2023 0.458% 0.379
21 17 - 18-02-2023 0.5342 0.372
22 20 - 21-02-2023 0.555 (0.372
23 24 - 25-02-2023 0.520 0.453
24 27 - 28-02-2023 0.573 - 0.387
Minimum §.458 8.344
Maximum 8.373 0.458
Average 0.523 0.398
98 percentile 4.573 0.457

Seal of L

Regd. Office: @Em 2*«%@ ~§22f%38, Ne r i «@3%

f§.

ym@af é}pmaﬁc ﬁm&x College, Pahal, Bhubaneswar-782101, Odicha,
. India, Mobile: 3861032828
E-mail- ceme_consultancy@yahoo.co.ln, cemctZ2Z@gmailcom, website: www.cema.in,

Laboratory Al: Plot No. 8001274, Johal, Pahal, Bhubansswar-782101, Odisha, India, Moble: 7752014842
E-mail: ceme {ab@yvahoo.in




ENVOTECH
ANAGEMENT C

An IS0 20012018 & OHESAS 45001:2018 Cerntified Company, fmgr:anf\%
Accredited by NABET, GO for BIA Studies 35 '&" Category Consultant
Enfisted in Construction Industry Development Councll {SIDC) estab
MoEFRCC, Govt, of Inglia, Recognised Envivonment Laboratory under

1295

INSULTA

g mzai;@z xm;} §'iz ‘M w’éi}‘ Celisha
shed by the Planning ©

rvirenment (Profectio

f?

01} Aot %982&&

Report no. - CEMC/MMRDL/060323/A7 Issued Date-06.03.2023

Name & Address of the Client
Sampling by

Sample Description

Sampling duration

AIR QUALITY TEST REPORT
: MJ/s. JINDAL STEEL & POWER LTD., ANGUL.ODISHA
: CEMC’S Representative
: Air
1 01.12.2022 t0 28.02.2023

Location Date of Sampling Pb As Ni Bap Cobty
{ng/m’) (ng/m’) (ng/m’) {(ng/m’} (rg/m)

Core Zone 16-17/01/2023 BDL BDL BDL N.D N.D

(R&R Colony 19-20/01/2023 BDL BDL BDL ND ND

Near Sana Mahitala 16-17/01/2023 BDL BDL BDL ND ND

Village 19-20/01/2023 BDL BDL BDL N.D N.D

Hariatala Village 16-17/01/2023 BDL BDL BDL N.D N.D

192000172023 BDL BDL BDBL N.D ND

Raijharah Village 17-18/01/2023 BDL BDL BDL N.D ND

20-21/01/2023 BDL BDL BDL ND N.D

Malibandha Village 17-18/01/2023 BDL BDL 3D ND ND

20-21/01/2023 BDL BOL BDL N.D ND

Near JSPL Town 17-18/01/2023 BDL BDL BDL N.D N.D

Gate 20-21/01/2023 BDL BDL BDL N.D ND

Barodia Village (6-07/02/2023 BDL BOL BDL N.D ND

' 10-11/02/2023 BDL BDL BDL N.D ND

Nisha Village 06-07/02/2023 BDL BDL BDL N.D ND

10-11/ BDL BDL BDL N.D N.D

Note: BDL of Pb<0.01 ug/m3; As<0.1 ng/m3; Ni<3.2 ng/m3

N.D: Not detected * BDL: Below Detection Limit

ppOAS

7o bwnamrv

Seal of ]

C Eavieons ;f;e»zrrsé?zwf% *5*;,; & f*‘é“y”w "*“@@iém"&’

Regd. Offics: Plot %‘% «5222%58 %‘éea? Ut

k

al E-’yz.,smgzs Opposi é:@ ﬁ%}ﬁ%}% College, Pahal, Bhubaneswar-752161, Odisha,
India, Mobile: 9861032826
E-mail- ceme mnw%‘;&my@y&ha&sa.m, cemei22@gmail.com, websHe: www.cema.in

H
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ANNEXURE -3

Date: Wednesday, Feb 14 2024
Time: 12:19:20 PM

Station: Hakimapada, Angul - OSPCB
State: Odisha

City: Angul

Parameter: Benzene

Average Period: 24 Hours

From: 01-10-2022T700:00:00Z 00:00
To: 31-12-2022T12:22:59Z 00:00

Prescribed Standards 0-5
Exceeding Standards NA
Remarks
From Date To Date Benzene (ug/m3)
01-10-2022 00:00 02-10-2022 00:00 None
02-10-2022 00:00 03-10-2022 00:00 None
03-10-2022 00:00 04-10-2022 00:00 None
04-10-2022 00:00 05-10-2022 00:00 None
05-10-2022 00:00 06-10-2022 00:00 None
06-10-2022 00:00 07-10-2022 00:00 None
07-10-2022 00:00 08-10-2022 00:00 None
08-10-2022 00:00 09-10-2022 00:00 None
09-10-2022 00:00 10-10-2022 00:00 None
10-10-2022 00:00 11-10-2022 00:00 None
11-10-2022 00:00 12-10-2022 00:00 None
12-10-2022 00:00 13-10-2022 00:00 None
13-10-2022 00:00 14-10-2022 00:00 None
14-10-2022 00:00 15-10-2022 00:00 None
15-10-2022 00:00 16-10-2022 00:00 None
16-10-2022 00:00 17-10-2022 00:00 None
17-10-2022 00:00 18-10-2022 00:00 None
18-10-2022 00:00 19-10-2022 00:00 None
19-10-2022 00:00 20-10-2022 00:00 None




Date: Wednesday, Feb 14 2024
Time: 12:19:20 PM

20-10-2022 00:00

21-10-2022 02:00

None

21-10-2022 00:00

22-10-2022 03:00

None

22-10-2022 00:00

23-10-2022 02:00

None

23-10-2022 00:00

24-10-2022 02:00

None

24-10-2022 00:00

25-10-2022 03:00

None

25-10-2022 00:00

26-10-2022 03:00

None

26-10-2022 00:00

27-10-2022 03:00

None

27-10-2022 00:00

28-10-2022 03:00

None

28-10-2022 00:00

29-10-2022 03:00

None

29-10-2022 00:00

30-10-2022 02:00

None

30-10-2022 00:00

31-10-2022 03:20

None

31-10-2022 00:00

01-11-2022 02:00

None

01-11-2022 00:00

02-11-2022 03:00

None

02-11-2022 00:00

03-11-2022 02:00

None

03-11-2022 00:00

04-11-2022 0C:00

None

04-11-2022 00:00

05-11-2022 0C:20

None

05-11-2022 00:00

06-11-2022 0C:20

None

06-11-2022 00:00

07-11-2022 0200

None

07-11-2022 00:00

08-11-2022 0C:20

None

08-11-2022 00:00

09-11-2022 0C 20

None

09-11-2022 00:00

10-11-2022 0C: 20

None

10-11-2022 00:00

11-11-2022 0C:20

None

11-11-2022 00:00

12-11-2022 0C:00

None

12-11-2022 00:00

13-11-2022 0C: 20

None

13-11-2022 00:00

14-11-2022 0C:20

None

14-11-2022 00:00

15-11-2022 0C:20

None

15-11-2022 00:00

16-11-2022 0C:00

None

16-11-2022 00:00

17-11-2022 05:00

None

17-11-2022 00:00

18-11-2022 02:20

None




Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

1208

18-11-2022 00:00

19-11-2022 00:C0

None

19-11-2022 00:00

20-11-2022 00:C0

None

20-11-2022 00:00

21-11-2022 00:C0

None

21-11-2022 00:00

22-11-2022 00:C0

None

22-11-2022 00:00

23-11-2022 00:C0

None

23-11-2022 00:00

24-11-2022 00:C0

None

24-11-2022 00:00

25-11-2022 00:00

None

25-11-2022 00:00

26-11-2022 00:00

None

26-11-2022 00:00

27-11-2022 00:00

None

27-11-2022 00:00

28-11-2022.00:00

None

28-11-2022 00:00

29-11-2022 00:00

None

29-11-2022 00:00

30-11-2022 00:00

None

30-11-2022 00:00

01-12-2022 00:00

None

01-12-2022 00:00

02-12-2022 00:0¢0

None

02-12-2022 00:00

03-12-2022 00:00

None

03-12-2022 00:00

04-12-2022 00:00

None

04-12-2022 00:00

05-12-2022 00:00

None

05-12-2022 00:00

06-12-2022 00:00

None

06-12-2022 00:00

07-12-2022 00:00

None

07-12-2022 00:00

08-12-2022 00:00

None

08-12-2022 00:00

09-12-2022 00:00

None

09-12-2022 00:00

10-12-2022 00:00

None

10-12-2022 00:00

11-12-2022 00:00

None

11-12-2022 00:00

12-12-2022 00:00

None

12-12-2022 00:00

13-12-2022 00:00

None

13-12-2022 00:00

14-12-2022 00:00

None

14-12-2022 00:00

15-12-2022 00:00

None

15-12-2022 00:00

16-12-2022 00:00

None

16-12-2022 00:00

17-12-2022 00:C0

None




Date: Wednesday, Feb 14 2024
Time: 12:19:20 PM

17-12-2022 00:00

18-12-2022 00:20

None

18-12-2022 00:00

19-12-2022 00:20

None

19-12-2022 00:00

20-12-2022 00:20

None

20-12-2022 00:00

21-12-2022 00:20

None

21-12-2022 00:00

22-12-2022 00:20

None

22-12-2022 00:00

23-12-2022 00:20

None

23-12-2022 00:00

24-12-2022 00:20

None

24-12-2022 00:00

25-12-2022 00:20

None

25-12-2022 00:00

26-12-2022 00:20

None

26-12-2022 00:00

27-12-2022 00:20

None

27-12-2022 00:00

28-12-2022 00:20

None

28-12-2022 00:00

29-12-2022 00:00

None

29-12-2022 00:00

30-12-2022 00:20

None

30-12-2022 00:00

31-12-2022 00:00

None

31-12-2022 00:00

31-12-2022 12:22

None




Station: Talcher Coalfields, Talcher - OSPCB

State: Odisha
City: Talcher

Parameter: Benzene

Average Period: 24 Hours

From: 01-10-2022T00:00:00Z 00:00
To: 31-12-2022T12:17:59Z 00:00

Annexure - 4

Date: Wednesday, Feb 14 2024

Time: 12:14:35 PM

Prescribed Standards 0-5
Exceeding Standards NA
Remarks
From Date To Date

Benzene (ug/m3)

01-10-2022 00:00

02-10-2022 03:00

0.0

02-10-2022 00:00

03-10-2022 00:00

0.0

03-10-2022 00:00

04-10-2022 03:00

0.0

04-10-2022 00:00

05-10-2022 00:00

0.0

05-10-2022 00:00

06-10-2022 02:00

0.0

06-10-2022 00:00

07-10-2022 0C:00

0.0

07-10-2022 00:00

08-10-2022 0C:00

0.0

08-10-2022 00:00

09-10-2022 0C:00

0.0

09-10-2022 00:00

10-10-2022 0C:00

0.0

10-10-2022 00:00

11-10-2022 0C:00

0.0

11-10-2022 00:00

12-10-2022 0C:00

0.0

12-10-2022 00:00

13-10-2022 0C:00

0.0

13-10-2022 00:00

14-10-2022 0C:00

0.0

14-10-2022 00:00

15-10-2022 0C:00

0.0

15-10-2022 00:00

16-10-2022 0C:00

0.0

16-10-2022 00:00

17-10-2022 0C:00

0.0

17-10-2022 00:00

18-10-2022 05:00

0.0

18-10-2022 00:00

19-10-2022 0C:00

0.0

19-10-2022 00:00

20-10-2022 0C:00

0.01




Date: Wednesday, Feb 14 2024
Time: 12:14:35 PM

20-10-2022 00:00

21-10-2022 00:00

0.0

21-10-2022 00:00

22-10-2022 00:00

0.0

22-10-2022 00:00

23-10-2022 00:00

0.0

23-10-2022 00:00

24-10-2022 00:00

C.0

24-10-2022 00:00

25-10-2022 00:00

0.0

25-10-2022 00:00

26-10-2022 00:00

0.0

26-10-2022 00:00

27-10-2022 00:00

0.0

27-10-2022 00:00

28-10-2022 00:00

0.0

28-10-2022 00:00

29-10-2022 00:00

0.0

29-10-2022 00:00

30-10-2022 00:00

0.07

30-10-2022 00:00

31-10-2022 00:00

0.0

31-10-2022 00:00

01-11-2022 00:00

0.0

01-11-2022 00:00

02-11-2022 00:00

0.0

02-11-2022 00:00

03-11-2022 00:00

0.0

03-11-2022 00:00

04-11-2022 00:00

0.0

04-11-2022 00:00

05-11-2022 00:00

0.0

05-11-2022 00:00

06-11-2022 00:00

0.0

06-11-2022 00:00

07-11-2022 00:00

0.0

07-11-2022 00:00

08-11-2022 00:00

0.0

08-11-2022 00:00

09-11-2022 00:00

0.0

09-11-2022 00:00

10-11-2022 00:00

0.0

10-11-2022 00:00

11-11-2022 00:00

0.0

11-11-2022 00:00

12-11-2022 00:00

0.0

12-11-2022 00:00

13-11-2022 00:00

0.0

13-11-2022 00:00

14-11-2022 00:00

0.0

14-11-2022 00:00

15-11-2022 00:00

0.09

15-11-2022 00:00

16-11-2022 00:00

0.34

16-11-2022 00:00

17-11-2022 00:00

0.0

17-11-2022 00:00

18-11-2022 00:00

0.04




Date: Wednesday, Feb 14 2024
Time: 12:14:35 PM

18-11-2022 00:00

19-11-2022 00:00

0.15

19-11-2022 00:00

20-11-2022 00:00

0.7

20-11-2022 00:00

21-11-2022 00:00

0.26

21-11-2022 00:00

22-11-2022 00:00

0.0

22-11-2022 00:00

23-11-2022 00:00

0.0

23-11-2022 00:00

24-11-2022 00:00

0.0

24-11-2022 00:00

25-11-2022 00:00

0.0

25-11-2022 00:00

26-11-2022 00:00

0.03

26-11-2022 00:00

27-11-2022 00:00

0.33

27-11-2022 00:00

28-11-2022 00:00

0.37

28-11-2022 00:00

29-11-2022 00:00

0.0

29-11-2022 00:00

30-11-2022 00:00

0.0

30-11-2022 00:00

01-12-2022 00:00

0.0

01-12-2022 00:00

02-12-2022 00:00

0.0

02-12-2022 00:00

03-12-2022 00:00

0.0

03-12-2022 00:00

04-12-2022 00:00

0.0

04-12-2022 00:00

05-12-2022 00:00

0.0

05-12-2022 00:00

06-12-2022 00:00

0.0

06-12-2022 00:00

07-12-2022 00:00

0.14

07-12-2022 00:00

08-12-2022 00:00

0.3

08-12-2022 00:00

09-12-2022 00:00

0.38

09-12-2022 00:00

10-12-2022 00:00

0.2

10-12-2022 00:00

11-12-2022 00:00

0.44

11-12-2022 00:00

12-12-2022 00:00

0.11

12-12-2022 00:00

13-12-2022 00:00

0.07

13-12-2022 00:00

14-12-2022 00:00

0.04

14-12-2022 00:00

15-12-2022 00:00

0.11

15-12-2022 00:00

16-12-2022 00:00

0.15

16-12-2022 00:00

17-12-2022 00:00
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Time: 12:14:35 PM

17-12-2022 00:00

18-12-2022 00:00

0.34

18-12-2022 00:00

19-12-2022 00:00

0.15

19-12-2022 00:00

20-12-2022 00:00

0.1

20-12-2022 00:00

21-12-2022 00:00

0.18

21-12-2022 00:00

22-12-2022 00:00

0.23

22-12-2022 00:00

23-12-2022 00:00

0.21

23-12-2022 00:00

- 24-12-2022 00:00

0.39

24-12-2022 00:00

25-12-2022 00:00

0.37

25-12-2022 00:00

26-12-2022 00:00

0.54

26-12-2022 00:00

27-12-2022 00:00

0.3

27-12-2022 00:00

28-12-2022 00:00

0.39

28-12-2022 00:00

29-12-2022 00:00

0.07

29-12-2022 00:00

30-12-2022 00:00

0.12

30-12-2022 00:00

31-12-2022 00:00

0.3

31-12-2022 00:00

31-12-2022 12:17

0.17
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12. DISCLOSURE OF CONSULTANT

12.1 INTRODUCTION

Vardan Environet is a pioneer consulting crganisation of India specializing in
Environmental Protection, Industrial Pollution Control, Environmental & Mechanical
testing, and engineering field. Vardan assists clients in comprehensive environmental
and engineering services ranging from conceptual planning and preliminary
investigation to detailed engineering designs. Local knowledge coupled with national
and international experience of proven technical know-how and a strong commitment
from our team of experts enables Vardan to assist in solving the clients environmental
and engineering problems successfully with competence by first analysing then
visualizing and finally utilizing technically strong and dedicated skill.

Vardan has successfully completed a wide range of multi-disciplinary
assignments/reports. The company’s project formulation requires preliminary and
detailed project investigation. The objective of the investigation is to assess the
technical viability and cost effectiveness of the proposals vis-a-vis the objective and
benefit. Vardan was founded in 2012 and brought together a number of consultancy

services with a track record of performance in the environmental Science and
Engineering field.

Headquartered in Gurugram, Vardan has prominent presence in Delhi-NCR, Rajasthan,
Maharashtra, Madhya Pradesh, West Bengal and Jharkhand. With a man-power of over
more than 200 professionals, the organization comprises of senior retired government
officers from various departments like Pollution Control Board, Mines & Geology, Civil
Services, SAIL, GAIL, NEERI who have decades of experience in the field of
environmental management. The team also Comprises of young, dynamic and progress

driven Environment, Civil, Mechanical & Chemiczl engineers, Geologists, GIS experts '

Ecologists and Auditors.

wide range of Environmental, Chemical, Food testing, Microbiology an

Materials with in-house Equipment/Instrumerts of advance technology
experienced technical staff.

12.2 SERVICES OF VARDAN ENVIRONET

»  Environmental Impact Assessment (EIA), Environmental Management Plan (EM]
Environmental Compliance, Mining Plan, Social Impact Assessment,
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Testing of water, Waste water, Ambient & work zone air, stack emissions, noise,
soil, limestone, dolomite, iron ore, coal, cement, bricks, concrete, blocks, steel bars
& wires, Indoor Air Quality monitoring, Sludge.

Hydrological surveys for ground water clearanze.

Approvals/NOC/Clearances from various Government Authorities.

Detailed Project report/Feasibility report/Plans /Designs.

Environmental Quality Monitoring and analysis.

Geotechnical investigations, Topographical Survey, Planning and Designs.

EHS, Energy and water Audit, risk/hazard studies and disaster management plan
(both onsite and off-site)

RECOGNITIONS

Approved by NABET in 21 sectors for preparation of EIA/EMP reports.

Vardan EnviroLab is recognized by Ministry of Environment, Forest & Climate
Change, Govt. of India under Environmental Protection Act 1986.

Vardan EnviroLab is accredited by NABL in the field of Testing.

Vardan EnviroLab is certified by OHSAS 18001:2007.

Vardan Envirolab is certified by 1SO 14001:2015.

Vardan EnviroLab is certified by 1ISO 9001:2015.

Vardan EnviroLab is approved by HSPCB & RS?{B.

LIST OF SOFTWARE MODELS FOR ENVIRONMENTAL STUDIES

Multisource Dispersion Model based on Gaussian Model (ISCST3, AERMOD)

Noise Propagation Model (Dhawani Pro)

Risk and Hazard studies through Aloha model

GIS mapping through Arc GIS, watershed & area drainage mapping, cadastral
mapping, DGPS survey, 3D modelling, Urban/Rural area planning & management
and Digital Elevation Model. 3

Transect and line intercepts for Ecology and Bicdiversity studies

Extrapolative method & Intuitive technique (Delphi technique) in socio-economic
assessment. ey :
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12.5 KEY MANAGEMENT PERSONNEL OF VARDAN

Table 12.1: Key Management Personnel of Vardan

1. R.S.Yadav Managéng‘Diréctb:r,‘y' b :32

o N = | CEO = _
3 © Aman Sharma . Partner  ; - 14 o
4, Anshul Yadav Partner | 10

12.6 EMINENT CLIENTELE OF VARDAN

Vardan has executed around 1500 projects across all over India in a short span of time
covering both public and private sectors. Following are some of our reputed clients.

Indian Oil, HPCL, NTPC, NHPC, BPCL, Delhi Metro, GAIL, GPIL, SAIL, NHAI, APCPL, RITES
MPPGCL, Indian Railways, JK Lakshmi Cement Ltd., L&T, Tata, Adani, Hero, Honda, HCL,
Panasonic, Jaypee group, DLF, Godrej, Haldiram'’s, Unitech, ]BM, Trident hotels, Lanco,
Aditya Birla, Mangalam cement, JW Marriot, Eros group and many others.

7
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Quality Council of India

National Accreditation Board for NABET
Education & Training

Vardan Environet, Gurugram
Plot No. 82-A, Sector 5, IMT Manesar, Gurugram, Haryana

The organization is vccredited os Category-A under the QCI-NABET Scheme for Accreditation of EIA Consuitant
Organization, Version 3: for preparing EIA-EMP reports in the foliowing Sectors —

S. . Sector (as per)
No Sector Description NABET | MoEFCC Cat.
1 Mining of minerais including opencast/ underground mining 1 1{a) (i) A
2 Offshore & Onshore Cil and gas exploration, development & preduction 2 1(b) 8
3 River Valiey projects 3 1{c} A
4 Thermat power plants 4 1{d) 8
5 Coal washeries G 2 {a} A
[ Minerat beneficiation 7 2 {b) A
7 Metalturgical industries (ferrous & non-ferrous) 8 3 {a} A
8 Cement Plants E 3(n) A
9 Coke oven plants i1 4 {b) A
10 Chemical fertilizers 16 S {a) A
11 Petro-chemical complexes . 18 5{c) A
12 Synthetic organic chemicals industry : 21 51{f) A
i3 Distilleries Lo 22 51{g) A
14 Sugar Industry : : : 25 5 (j) B
Oif & gas transportation " pipeling, passmg throug _ national: parks/

15 - S 27 6{a} A
sanctuaries/coral reefs /ecologically sensitive Areasincluding L ermine

16 Isolated storage & handling of hazardous chemicals L 28 - B

17 Airports 29 74{a) A
Industrial estates/ parks/ comptexas/ Areas, export processing zones’ (E’Zs)

18 y 31 71{d A
Special economic zones (SEZs) Blotehh parxs Leather compiexes ; =

18 Highways : D o i 34 71{f A

20 Building and construction pmJects . » @ : 38 g{a} B

21 Townships and Area development projects 39 8{b) B8

Note: Names of approved EIA Coordinators and Functional Area Experts are mertioned in RAAC minutes dated Aprif 21,
2023 posted on QCI-NABET website.

The Accreditation shall remain in force subject to continued compliance to the terms and conditions mentioned in QCI-
NABET's letter of accreditation bearing no. QCI/NABET/ENV/ACO/23/2751 dated tday 01, 2023. The accreditation needs to ./ ¥¢
be renewed before the expiry date by Vordan Environet, Gurugrom foltowing due process of assessment.

AN

N

\,rv'\\ \
Sr. Director, NABET Certificate No. Valid up to
Dated: May 01, 2023 NABET/EIA/2326/RA 0284 May 04, 2026

For the updated List of Accredited EIA Consultant Organizations with approved Sectors pleose refer to QCI-NABET website.
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12.8 ENVIRONMENTAL MONITORING AND ANALYSIS LABORATORY

Environmental Baseline data generation has been carried out by NABL Accredited
laboratory Vardan Envirolab, Sector-5, IMT Manesar, Gurgoan, Haryana. The laboratory
has also been accorded recognition as Envircnment Laboratory by CPCB (MoEF&CC).
NABL Accreditation Certificate of Vardan Envirolab is given below.

&

BOARD
WY

GE A

LI 202 1

T LA BHO-CPCI-ROP v

Head of Luboratory,

Ms Vardan Envire Lab,

Plag 2R, Sector §/IMT Manesar, Gurgnon-125051,
Haryuma,

Sabject: Recognition of M Vardan Envire Luab, Plot No. 82 A, Sector § 7 IMT Manwsar,
Gurgaon-1228581, Haryana, as Environmental Iaboratery under the Eavironmentad (Protectiony
Act- 1986,

EYEN
Pant directed 1o reder the online applivation. dated 035
uetcher ronmental (Protection) Ast, 1986, Bused o
approval o Competent Autharity {or recognition of
ihe e $oterms and conditions W Abnexure.
sevironmental laboratories, CPCE dpproves the repewad
No. 82 AL Sector § 4 IMT Manesur, Gurgaon-123081, #Hx (ST
of ndic. Ususidering the current reguiremant of wsandatory  sccreditation’ certificatingg

fbaralan, this recognition shall be valid up 1o ZTAORI24,

ories and yodir 5
the guitdetines for

SAS sought in the sforementioned application, Mis Vardan Envire Lab, Plot No. 82 A, Sector & £
IMT Manesur, Gurgaon-122081, Haryans may undertake the fellowing tests:

i Physical Toests-Condogtivity
hssalved Solids, Total & ded Solids, Turbidiny,
Meusurément of industrial Effluent Sueam, Floceul
Settizable Solids and Sludge Volume Index.

i, Inergasic (Genersl wnd Non-metallic):  Acidity, Alkalinity, Ammonical Ningen,
Chioride, Chiorine Restdual, Dissolved Oxypen, Flooride, Total Hardness, Total Kjeldah)
Nitrogen (TKN), Niirite Nitragen, Nitate Nitragen, Phosphate, Sulphate, Bromide, Chioring
Demand, fodine, Sulphite Sitica, Cyanide and Sulphide.

i, Iworganic {Trace Metals): Boron, Cadmium, Cuslcium, Total Chromium, Chromim
Hexavalent, Copper, Iron, Lead, Magnesium, Mercury, Nickel, Potassium, Bodium, Sodium
Absorption Rativ, Zine, Arsenic, Aluminium, Berylim, Barhum, Lithiem, Manganese,
Scleniom, Stiver, Sirontium, Antimony, Cobalt and Vanadium,

v, Organies (General} and Trace Organics: Biochemical Oxygen Demand {(BOD), Chemical
Oxygen Demand (COR), O and Gresse, Phenolic Compounds, Pesticides {each) {(Organo-
Chlodine and Organo Nitrogen-Phosphorus), Towl Qrganic Carbon, Surfactant, Poly-Nuciear
Aromatic Hydrogarbon {PAH), Poly-Chivringed Biphueayl 1PCRs) cach, Organic Curbon (in
Solidyend Carbon/Nirogen Ratio.

v Microbictogicsl Test: Towl Coliform, Faccul Coliform, & coll, Faecal Streprovosei and
Towd Plue Count, Coliphage and. Enterocoocss.

vi. Toxivofogical Tests: Bioassay Method for aluntion of Toxicity wosing Pish and
Measurement of 1oxicity factor using zebra fish (Gimensionioss toxXieity tost

vii. Hictogica! Test: Bemthic Organism Wentificaion and Count. Planktenie Idemification Count
wad Chlorophyll.

Chargeterization of Huzurdous Waste: Prepana

Latract), Cotrdsivity, lgnibitity (Flash poiot), Reasti
Metals/Pesticides in the Wastie/Laachate.

. SelSiudge/Sediment and Solkt Wi

I LM
Parivesh Bhawan,
TUIY/ Tel © 43102030, 2230

Colaur, pH, Fixed & Vo

:tife Sofids, Towl Solids, Towl
ampersture, Velooity & Discharge
n Fest (Jar test), Odour, Salinity,

io

of Leacinte {TCLP ExtractWater
v, Voxdeity and Meusuvemaont of Heavy

Sleatrival

Baran, Cation Exchange Copavity (CF

~ 110032 0
. I

110032

Cwwawepchoatlc.in
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Lot

e

=)

Conductivity, Nitrogen (A

liix(ﬂ*phnroux (Availabley, Ph

Extracy, Sodium, S maoisture, 7
Calelurn Carbonate, Chi oride, Colour,
Magnesium, Nitrate, Nitrite, PAH, Pesticide, Sul;,\h.xtc.‘bulph\m'loml ()rg,ux,xm_ Carbon, Total
Water Soluble Satt and Water Haol ng Capacity.
Anubieny Al Fugitive Emissions: Nitragen Dioxide (NO3), Sulphur Dioxide {S0), Total
Suspended Particulate Mater, Respirible sspended P fate Matter PMs, Ammonia,
Carbon Monaxide, Chiorine, Flueride, Le ad, Methang, ? fethane Hydrogarbon, Ozane,
Benzeae Tolueoe Xylene (BTX), Polyeyvclic Aromatic Hydrocarbon (PAH), Benzo-a-Pyrine
& others, PMa s and Volatile Orp anic € rhon,

. ‘alack Guses/ Source Ensission: Particulate Matter, Sulphur Dioxide, Velosity & Flow,
Carbon Dioxide, Carbon Monoxide, Tempersture, Ouygen, Oxides of Nitrogen, A i5L,

Ammonia, Chlorine, Fluoride (Particulate), Fluoride (Gaseous), Hydrochloric acid, Total

Hydro Carban, Hydrogen Suiphide and Carbon Disulphide.

Noise Level: Noise Level Measurement (20-140 ¢8a) and Ambicot Nuise and Seurce

Spevifie Noise.

xit. Meteorological: Ambient Temperature, Wind Direction, Wind Speed, Refative Humidity and

Rainfall,

Hable), Organic Carboa/Matter
asphate (Crilse), Pim\ph.wc (lv tab).
KN ifie ¥
hangeable 3

i mmi« Al Ms.(md) pH,

XL

. Further ibe following analysts have beep approved as Government Analysts.

i Sh. Gaurav Fratap Singh
. Dr. Shiv Prakash Singh
i Ms, Deepika Mehia

The laboratory shall compulsorily participate in the Analytical Quality Exercise conducted by the
entral Pollution Control Board {C PCR) 1o ascertain the capability of the laboratory and analysis
carried out and shall submit quarterly progress report to CPCE.

The surprise inspection/periodic surveillance of the recogrized environment laboratory will be
undertaken by CPCB 10 assess its proper functioning systematic operation and reliability of data
generated atl the laboratory.

1t is alse mandatory for the laboratory to have requisite secreditations of the I8C. 17025 and

1SQ:45001 and its renewal as per accreditation rules. This recognition is subject o such
acereditations and rencwals as applicable. The laboratory is required 1o apply online for further
renewal of recognition through CPCB weeb portal after rerewal of the mandatory accreditations /
certifications concerned.

. The laboratory should compulsorily follow the accepted terms and conditions. In case of serlous

non-gcompliance of any of the terms and conditions, the laboratory may be black listed for aminimum
period of two years and civilforiminal proceedings, as appiizable, may be initiated for performing
functions on behalf of the Government in an unauthorized manner,

Yours 1hithﬁ/;lly,

M/s Vardan EnviroNet
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Certifieste Number; TC-6299

Issue Datw: 218482022

This certilicate remains valid for the Scope of Acereditation as speeified in'the annexure subject 1o continued

Name of Legal Identity : VARDAN ENVIRO LAB

National Accreditation Board for
Testing and Calibration Laboratories

NABL

CERTIFICATE OF ACCREDITATION
VARDAN ENVIRO LAB
has been assessed and accredited in accordance with the standard
ISO/NEC 17025:2017

"General Requirements for the Competence of Testine &
T ihe npet g
Calibration Laboratories"

for its facilities at
PLOTNO. B2A, SECTOR 3, IMT MANESAR, GURGAON, HARYANA, INDIA

in the field of

TESTING

Yalid Until; TR2024

satisfactory compliance 1o the above standard & the relevantrequirements of NABL.
(1o see the seope of acervdication of this ksboratory, you nay also ¥isit NABL website wwwabl-dadiaog)

/

Signod for-and on behalf of NABL

#

——
AtNEr S A ™

N. Venkateswaran
Crief Executive Qificer
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This is to certify.- that the manqgemém system of

M/S VARDAN ENVIROLAB

INTERNATIONAL CERTIFICATION & INSPECTION UK 1TD.

and found to cemply with the requirements of

ISO 9001:2015

{Quality Management Systems)

Scope of Registration:

VIRONMENTAL,
CHANICAL SAMPLE

[e2]

Registered Site (s):
PLOT NO.82-4, SECTOR-S, TMT MANESAR, GURUGRAM - 122051, HARYANA, INDIA.

i1 Certificate No = ICIINDI/3807 /XX

Date of initial vegistration: A7 January: 2020
First Surveillance Audit osor before: 10 December 2020

S econd Surveillance Audit-on orbefore: 14 December 2021

Re-certification Due: 06 January 2023
This Certificate is property of  1C1 UK Ltd, and ‘remains valid
subject to saiischiory surveillance qudits,

Pt Golbiz
Executive Director

International Certification & Inspaction U
THER)
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This is to certify that the mankdgemenf system of

VARDAN ENVIROLAB

NTERNATiONAL CERTEFICATEON & lNSPECT!ON UK-LTD.
and found to comply with the requirements of

ISO 14001:2015

Environmental Management Systems

Scope of Regisiration:
sting of Environmental Parametzrs, Fosd
Materials, Disinfection Services, Aud

Products, Pharmaceuticais, BL idin
ing and Oth r Technical Service

Registered Site (s):
Plot-No, 82-A, Sector - 5, IMT Manesar, Gurugram - 122051, (Haryana), India.

:: Certificate No :: ICIINDI/4534 /XX

Date.of initind vegistration: 20 June 2020
Flirst Surveillance Audit on or bejbrf.; 10 May 2021
Second Surveillunce Audit oreor before: 10 May 2022
Re-certification Due: 19 June 2023

This Certificate is property of ICLUK Ltd. and rémains valid
subject to satisfactory surveillance audits..

Executive Director
intemat(oua! Cemf canon &lr lispeutlon UK Limited.

[EEGEEN H
o, HOIN SAK,

Ringdon

To check validity of the certificate please visit ut swwspici-hco

ion. UK. Limited

For Cerntify VRIS 18 propert

grection UK Lim
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This is to certify that the monogement sysfem of

M/S VARDAN ENVIROLAB

has been farmally assessed by
INTERNATIONAL CERTIFICATION & INSPECTION UK LTD.
' and found to comply with the requirements of

1ISO 45001:2018

Occupational Health and Safety

Scope cf Regisirufio n:

a\’T, ’CO

ARIMACELT HNIRTEE
Regisiered Site (s):

PLOT NO. 82 - A, SECTOR -5, AT MANESAR - 122051, HARYANA, INDIA.

22 Certificate No:: !CllNDI/BSOé/XX

Date of initial registration: - 07 January 2020
Lirst Surveillunce Audit o or defore: 10 December 2020
Second Survedlance Audit on or before: 1 O December 2021
Re-certification Die: 06 January 2023

This Certificate is property-of "!Ci UK Lid: and remains-valid
subject to satisfactory surveillance audits.

. Coblins
- Executive Director
international. Certification & inspection UK Limited.

cation
g.0rg This @
liarnadd upen re
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Table 3.7: National Ambient Air Quality Standards vide GSR 826 (E), Dt.16.11.09

| Eeologeally
[ ‘Industri‘alArea, Sensitive Area
Residential, Rural & | (Notified by
Other Areas . L Central- .
; , - - L ‘Go“v‘ernment)
. o 0
- ;VPM‘;":{(”g/ Iins)kﬁ ; zf?f;‘i?f** T 16006 : |  16000
D T s o e e —
I T e e
6 Ozone, 03 (ug/m3) 81};(2)13:**** r — 128 ; igg
7 [ ednigen RS B I
o | Ammonis (sg/m) [ pEeE 0 00
9 Benz‘e‘ne (:u‘g/m‘?’)kﬁ‘ Aﬁriukali ‘ 05 05
.
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Table 3.8: Techniques Adopted/Protocols for Ambient Air Quality Mo

nitoring

1 Sulphur Dioxide (502) West & Gaeke  18:5182 (P2)

2 | NitrogenDioxide (NO2) | Jacob& Hochheiser | 15:5182 (P6)
3 | ParticulateMatterPM10 | Gravimetric | 15:5182 (P23)
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Final EIA Report for Subhadra Open Cast Coal Mine with production
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi

fl Coalfields Limited located at Village Kankarei, Pirakhaman, Balichandrapur,
Raijharan, Kaunsidhipa, Golagadia, Chhotabereni, Kumunda, Bhalugadia,
Baghuabola villages and Jaipur RF, Tehsil Talcher & Chhendipada, Dist-Angul,

Odisha State!

4

o2
25
&

W

R

5 | Carbon-monoxide as CO NDIR | 18:5182(P-10)
L o Spectrophotometric | Sea
6 | Ammonia Method IS5182 (P 25),{2018
; ; | VEL/ENV/STP/110,
700 ~ Arsenic | ICPMS/AAS Method | Issue No. 01 dated on
o o L 01/11/2021
L ~ e G587 (P-11): 2006
8 ~ Benzene o GC-FID Method RA: 2017
- . . | 1S:5182 (P-12): 2004,
9 | | Bkenzok(a)pyrenek: | GC-FID Method‘  RA:2019
. _ ICPMS/AAS Method | 1S:5182 '(P—‘ZZ)‘:Z.OOZ}
- == . RA: 2019
o Nlckel : - L ICP‘:M‘S‘;’AAS‘MethOQ; IS: 5182 (P-26), 2020
| " Spectrophotometric | IS 5182 (P-9):1974
- - @ |
S T | VEL/ENV/STP/129,
13 ~ Mercury as Hg | ICPMS/AAS Method | Issue No. 01 dated on
L : 01/11/2021

Source: Baseline Monitoring‘Report, Vdrdan enviro Lab
3.4.2.3 Air Quality Monitoring

Ambient air quality analysis reports are appended below in the Table 3.9 and attached

as Annexure IX. The graphical representations of the results are depicted in Figure 3.4,
3.5,3.6&3.7.

3.4.2.4 Data Analysis

The Ambient Air Quality survey has been carried out within 10 km radius of mine site.
Eight (8) locations were set up post-monsoon monitoring for a period of October -
December 2022, Measurement of Particulate matter (PM1o & PMzs), SOz, NOX, CO, Os,
NH3, Benzene, Ba(P), arsenic, Nickel, Lead, Mercury levels helps to understand the
existing environmental scenario. The results of PM1o, PM2s, SO2, NOX, 03, NH3, Benezen
are expressed in pg/m3 whereas the results of CO are expressed in mg/m3 and results of
Ba(P), Aresenic, Nickel, Lead, Mercury are expressed in ng//m3. The results of all the
locations were further computed for statistical parameters like 98 Percentile and
Arithmetic mean (AM). The results are shown in Table 3.9. The graphical

representations of the results are depicted in Figure 3.4, 3.5, 3.6 & 3.7. Lab Reports are
enclosed as Annexure-IX.
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